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LOK SABHA DEBATES

LOK SABHA

Friday, December 6, 1991/ Agrahayana
15,1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chaif

WELCOME TO THE JORDANIAN
PARLIAMENTARY DELEGATION

MR. SPEAKER: Hon'ble Members, at
the outset, | have to make an announce-
ment.

On my own behalf and on behalf of the
Hon'ble Members of the House, | have great
pleasure in welcoming Dr. Sa’ad Botross
Haddadin, MP and the Hon'ble Members of
the Jordanian Parliamentary Delegation who
are on a visit o0 India as our honour guests.

The other Hon'ble Members of the dele-
~ gation are:-

1. Mr. Mansour Saifeddin Murad,
2. Mr. Ahmad Kfaween

3.  Dr. Daud Thaiso Quojag

4.  Mr. Jamal Riad Hadad

The delegation arrived Delhi on 5 De-
cember,1991 moming. They are now seated
in the special box. We wish them a happy
andfruitful stay inour country. Throughthem
we convey our greetings and best wishes to

the King, Prime Minister, the Parliament, the
Government and the friendly people of the
Hashemite Kingdom of Jordan.

11.02 hrs.
ORAL ANSWER TO QUESTIONS
[English}
Production of Cloth

*222. SHRIMATIVASUNDHARARAJE:
Willthe Minister of TEXTILES be pleased to
state:

(a) Whether the production of cloth in
the powerloom, handloom and mill sectors
has declined in 1990-91 as compared in
1989-90;

(b) if so, the details thereof and the
reasons therefor;

(c) the steps taken by the Government
to increase the production of cloth in these
sectors; and

(d) the prospects of fotal cloth produc-
tion in 1991-92.

[ Translation]
THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (ASHOK

GEHLOT): (a) to (d). A Statement is laid on
the Table of the House.

STATEMENT

(a) and (b). The production of cloth in
the powerloom, handloom and mill sectors
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during the years 1989-90 and 1990-91 was
as follows:

(in million sq. mts)
Sector 1989-90 1990-91
1. Powerloom 9788 10988
2. Handloom 4537 4888
3. Mill 2781 2720
17106 18596

There was a marginal decline in the
production by mill sector mainly due to sick-
ness and closure of mills, competition from
decentralised sectors, lack of modemisation
etc.

(c) Governments policy of liberalisation
and modernisation of Industry, including
handloom sector and powerloom sector is
expected to give further fillip to the produc-
tion of cloth in future.

(d) The total cloth production during
1991-92 is targeted at 21990 ml. sq. mts.

[English)

SHRIMATI VASUNDHARA RAJE: Sir,
the Indian mill sector cloth has great demand
in the Intemational market and hence there
is a vast scope for an increase in the export
of mill sector cloth. Does the Government
have a modernisation programme? If so,
what is it? Will the Government_expedi-
tiously and within a stipulated time frame
implement such a programme?

Are you considering, within this pro-

gramme, NRI involvement? If so, please

give me the details. Will the Government
come up with the copposite policy inorderto
balance the powerloom, handloom and
composite mill sector?

[Transiation]
SHRI ASHOK GEHLOT: Mr. Speaker,

OralAnswers 4

Sir, according to the information with the
Government there is a great demand of .
Indian cloth in the international market. At
one time Indian cloth had a great name and
fame in the international market. But gradu-
ally the situation became adverse and this
industry started running in loss and some of
the mills became sick. Keeping this fact in
view during the regime of Prime Minister,
Rajivji, Textile policy was made in 1985 and
efforts were made under this policy to re-
vived and develop the industry to the extent
thatinthe international market we are able to
make our place by making the cotton our
base. Keeping that thing in mind it has been
the endeavour of the Government that all the
thrae sectors whether it is mill, powerloom or
handloom should make such a progress that
our textile industry may have some reputa-
tion in the international market.

As far as the hon. Member has asked
about the scheme, | would like to tell her that
in 1985 the textile modernization fund was
set up with an amount of 7 crores. That is
why the number of millls which were running
in loss and were almost closed has now
come down from 142 to 105. Thirty seven
mills have been recommissioned and the
Government has made programmes for their
modernisation and chalked put scheme to
induct high technology in them. The industry
has made progress inthe area of man-made
fibre and it has reduced the dependance on
import. Besides, the efforts are going on
through the model agencies to chak out
package programmae for the sick mills so that
these could be recommissioned and are not
closed down. In the same way it is in the
knowledge of the Government that the con-
dition of the handloom sector is also grave.
The condition of the weavers is also not
good. The Government is trying how this
seclor can be taken to the high cost value so
that these people can make a
progress...(Interruptions)

SHRIMAT! VASUNDHARA RAJE: Sir,
the hon. Ministry is delivering a speech, heis
not giving reply. (inferruptions)

SHRIASHOKGEHLOT: Whenonetaks
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about the weavers, you do not like to listen
but you like to listen about the mills... (Inter-

ruptions)

Mr. Speaker Sir, in this away the Gov-
emmentistrying that bpththe sectors should

progress.
[English]

SHRIMATI VASUNDHARA RAJE: The
Minister has been very king enough to read
out whatever he is doing in the whole Minis-
try. | asked very simple question and | would
like a very very simple answer. | asked him
about a modemistion programme. He told
me about a programme sanctioned in 1985.
1 asked him whether there is going to be NRI
involvement. He has not to reply to that. |
also asked him whether he is going to come
up with a composite policy to balance the
powerloom, the handloom and the compos-
ite mill sector. He tells me that the handloom
people are having a very terrible problem.
Woe knewthatbut he is nottelling me whether
he is going to come up with a composite
policy to mitrigate the problem. Apart from
that, lwould like very much to know whether
the Government had set up some committee
inthe pastto examine someindividual cases.
Some of there these cases are hanging fire
for over 10 to 15 years. | am sure, the
Ministry must have informed him about that.

Will the Ministry consider setting up a
committee comprising of the representa-
tives of the Ministry of Textiles, Department
of Banking and other concerned officials to
clear such matters within a time frame of
thraeto six months? There is no point letting
them hung fire like this. | would like a direct

and brief answer so that | may be able to-

understand it myself. Maybe | am not bein-
gable to communicate with him.

[Translaﬂqn]
SHRI ASHOK GEHLOT: Mr. Speaker,

Sir, the suggestion of hon. Member is good.
There is no proposed to set up such a

committee. But her suggestion would be -

considerd sympathetically.
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SHRI C. K. KUPPUSWAMY: |f the
Minister's reply is thatthe marginal decline in
the production by mill sector is mainly due to
sickness and closure of mills, then why ac-
tion could not be taken in Coimbatore where
so many textile mills have been closed down
due to losses or sickness thereby throwing
out of jobs thousands of workers? Will Gov-
ernment take steps to reopen these mills and
increase the production of cloth?

[Translatian]

SHRI ASHOK GEHLOT: Mr. Speaker
Sir, the situation of Coimbatore may be dif-
ferent. | do not know, why the mills are lying
closed there since it has got a separate
system, for it one is supposed to go to the
B.F.L.R and it does not have any direct con-
nection with the Ministry. Even then, if the
hon. Member gives a suggestion, we will go
in to it so that the problem may be resolved.

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, | want to know if the handloom industry
is lagging behind due to the powerloom
industry. Men get direct work through the
handloom industry . So, would the” hon.
Minister clarify whether the handloomindus-
try would be encouraged in preferenceto the
powerloom industry, if so, Government's

scheme in this regard?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, | have already said that the handloom
industry is not lagging behind. It is not lag-
ging behind due to the powerlooms. The
handloom industry may have its own prob-
lems and we are making efforts to remove
them so that the handloom weavers may get
full wages. The Government is finding out
ways, to modernise their looms and to sup-
ply them yarn in time and to provide them
assistance from financial institutions. We
can not ignore powerloom sector as it has
stabilised. But we will not let the handioom
sector face any danger due to the power-
loom sector.

SHRI AYUB KHAN: Mr. Speaker, Sir,
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as apoor hasto struggle for earning his living
inthe same way the cheap clothes are out of
his reach. May | ask the hon. Ministry that it
was there in the manifesto of the Congress
Party that if it comes in poor then it would
make Janta Sari and Janta Dhoti available
at the rates of 1990. My question is that
keeping that in mind how much subsidy our
Government has provided for Janta Sariand
Janta Dhoti?

SHRI ASHOK GEHLOT: Mr. Speaker,

Sir, it is right it was there in the manifesto of

the Congress Party. But the price of Dhoti
increased by 96 paisa and the price of Sari
had gone up by Rs. 1.12 paisa as compared
to the prices prevailing in July, 1990. The
Government has released Rs. 7 crores as
subsidy. The sub-committee of the Cabinet
had decided it and the direction were given
accordingly. Now the prices are to be rolled
back. Keeping that in mind we have tried to
reducethe price of Sariby Rs. 1.12 per metre
and the price of Dhoti by 0.96 paisa per

metre. Today the N.T.C. has started selling

Sari and dhoti at a low price on that basis.

[English)

SHRI G.M.C. BALAYOGI: Sir, there
were starvation deaths in the weaving com-
munity in Andhra Pradesh. In addition, inthe
recent floods and rains, this community has
lost their everything. | would like to know
from the hon. Minister, through you, as to
what are the steps the Government is going
to take to help the weaving community in
Andhra Pradesh?

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, only day before yesterday there was a
calling attention in the Rajya Sabha. The
condition of the weavers is really very miser-
able. There condition has worsened due to
the recent floods. Forthat, we havegiven full
packages to them under which about 35,000
weavers will be benefited. There are sepa-
rate schemes through which they will get
employment. The Government has tried to
bringthe co-operative weaversinto thepublic
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sector so thatthey are also benefited by that.
Alongwith it, the provislon of insurance has
also been made and the Government has
held talks with the Chief Minister for their
rehabiliation also so that the local schemes
could also be run.

(Interruptions)
[English)

MR. SPEAKER: This is not going on
record.

Schemes for NRI Deposits in Banks

*223. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of FINANCE be
pleased to state:

(a) whether the ANZ Grindlays Bank
has launched a currency swap scheme to
attract Non-resident Indians depositsin India
at a higher rate of interest than permissible
under the Foreign Currency Non-Resident
Scheme of the Reserve Bank of India;

(b) if so, the actiontaken by the Govern-
ment in this regard;

(c) whether the RBI propose to permit
the public sector banks also to introduce
similar schemes to attract NRI deposits;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). A statement is laid on the
table of the House.

STATEMENT

Reserve Bank of India (RBI) have re-
ported that ANZ Grindlays Bank pay interest
on FCNR deposits held in their Indian
branches as per the rates of Interest pre-
scribed by the RBIl. However, branches of
the bank outside India accept deposits in
various foreign currencies and convertthem



9 Oral Answers

into one of the designated currencies for

" placing in FCNR deposits in India through
swap arrangements. A part of the profit
eamed from such transactions is passed on
to the depositors in addition to interest at the
prescribed rate. Such swap transactions
effected abroad do not constitute a violation
of the provisions of RBI's directives oninter-
est retes of: I'GNR deposits.

Public sector banks having branches
abroad can also offer similar swap arrange-
ments, if they so desire.

SHRIMUKUL BALKRISHNA WASNIK:
The hon. Minister in his reply has stated that
the ANZ Crindlyas Bank entered into swap
arrangements and passed on the profits
earned to the NRI depositors. May | know
from the hon. Minister, the total NRI deposits
attracted by the ANZ Grindlays Bank during
the last two years?

[Translation}]

SHRI DALBIR SINGH: Mr. Speaker,
Sir, in reply to the hon. Member’s question
regarding the total deposits under the cur-
rency Swap Scheme, | would like to inform
that there were Rs. 7090 crore in NRI ac-
counts and Rs. 13405 crore in FCNR ac-
counts in March 1991. There are Rs. 7545
crorein NRl accounts and Rs. 14455 crore in
FCNR accounts up to 30.9.91 and Rs. 1505
crore have been deposited more during the
last six months.

[English)

SHRIMUKUL BALKRISHNA WASNIK:
In his reply the hon. Minister has also stated
that public sector banks, having branches
abroad, can also offer similar swap arrange-
ments, if they so desire. | would like to know
trom the hon. Minister whether any other
banks, especially the public sector banks,
have entered into such arrangements and it
so the details of it and if not, why the public
sector banks have not yet entered into such
arrangements.

1 also want to know whether they need
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some permission from the Government.
[Translation]

SHRI DALBIR SINGH: Mr. Speaker,
Sir, there is no such restriction. We can also
offer similar swap arrangements in our
branches abroad, if they so desire. But we
are not implementing it now because our
nationalied banks are not so well equipped
atthistime. Thequestion whetherthe scheme
is to be implement or not in our country, is
under the consideration of RBl. We have to
see that we should not suffer a heavy loss.

SHRI HAR! KISHORE SINGH: Mr.
Speaker, Sir, the swap scheme of the Gov-
ernment of India is very popular and hon.
Minister of Finance and his colleague sitting
beside him, know it very well. | am referring
to Harvard trained school boy Shri Chidam-
baram. (Interruptions)

[English)

He went to a school, while the hon.
Finance Minister went to University. (Inter-
ruptions)

[Translation)

India is suffering a great loss due to this
swapping because the ratio fixed with dollar
and rouble is causing a great loss to India. |
want to know the ratio of dollar and rouble
with rupee. What is the justification for new
rate?

Because swapping of this currency is
practised in Afghanistan.

[English]

MR. SPEAKER: Please come to the
concrete question. (Interruptions)

MR. SPEAKER: It is becoming unend-
ing. Amorphous questions will get amor-
phous replies. You will not be satisfied.
[Translation]

SHRI HARI KISHORE SINGH: What is
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the exchange rate of rupee in terms of dollar,
rouble, yen, dutsch mark inthe world market
and how much loss it is causing.

[English}

MR. SPEAKER: That is the effective
part of your question.

[Translation)

SHRI DALBIR SINGH: Mr. Speaker,
Sir, | told that we have received Rs. 1505
crore during the last six months. Upto 31
July, 1988, FCNR deposit was intwo curren-
cies U.S. dollars and ponds. Since August
1988 dutsch mark and yen were also in-
cluded. Under swap arrangements branches
of the Banks accept deposit in any foreign
currency and convert them into Dollar,
Pounds, Mark and Yen and can sendto India
for deposit. Its maturity period is three years.
The depositor is paid total difference be-
tween spot rate and forward rate besides the
interest. it is known as swap arrangements.

{English}

SHRI P.M. SAYEED: Mr. Speaker, Sir,
on account of this higher rate of interest
changed by the ANZ Grindlays Bank, it
appears that there is a good amount of
money that is likely to come to the country. |
just wanted to know one thing. The hon.
*Minister has given greater details about the
statistics ‘'lies, damn lies and statistics’ as
they call about statistics. But | just wanted to
know that if, because of this higher rate of
interestlarger amount is goingto cometothe
country, why not you encourage the units of
the nationalised banks abroad to make such
swap arrangement?

[Trans!ation)

SHRI DALBIR SINGH: | had told earlier
also that there are 115 branches of our
Banks abroad. We feel that our network is
notenough. Foreign Banks are fully comput-
erised. They keep continuous vigil on fluc-
tuation that take place. We are unable to do
so due to some reasons. Our Foreign
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branches can implement these arrange-
ments. R.B.I. does not impose any restric-
tion in this regard. The matter to implement
these arrangements in the country is under
the consideration of R.B.l.

[English]

SHRI MIRMAL KANTI CHATTERJEE:
Sir, there is no loss to India because of swap
arrangement. That is the understanding and
our patriotic NRIs will naturally divert their
money where they can maximise their re-
turn. That also is understandable. The ques-
tion is, what fraction of the FCNR deposits
are coming through these foreign banks
because of this factor.

Part (b) of my question is that it is
enough to state that our Indian public sector
banks having branches abroad are also
permitted to do this. Why should not the RBI
encourage our public sector banks having
branches outside the country to induige in
thiskind of swap arrangements so thatapart
ofthe profit comes into indian hands and not

into the hands of foreign banks?

Part (c) of my question is: Is it this kind
of a competition that is visualised by the
Finance Ministry when they decide that for-
eign banks would be allowed to increase
their number of branches in India infinitely?

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Sir, |do not havethe
precise details of the contribution of each
bank to the FCNR account. We can supply
this information to the hon. Member.

As regards the remaining part of the
supplementary questions, we have said that
this sort of competition is not at the cost of
any Indian interests. But | also want to say
that in the last 5 or 6 years there has been a
revolutionin international banking. Currency
swap, rates swap and new techniques of
international banking have developed. They
require expertise, our banks have to develop
that expertise. Until they develop that exper-
tise, there are also risks in this sort of ven-
tures. There is no barrier to Indian banks
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having overseas branches for doing these
things, but that decision must be based on
their judgment whether they have the capa-
bilities to take the risks that are involved in
this swap taking exercise.

[Translation]

KUMARI UMA BHARTI: Mr. Speaker,
Sir, the question which | want to know from
the hon. minister was asked to me by several
people when Iwason tourin South Africa. Sir
i would like to know whether citizens of
Indian Origin in South Africa would also be
given the same facilities, by classifying them
as non-resident Indians, as we have been
giving to the Indians in other countries under
NRIL

" [English}

SHRIMANMOHAN SINGH: Even South
Africa, have moved with great speed and
rapidity in the last one and-a-half years. Far
reaching political changes have taken place.
More are in the offing. At the recent Com-
monwealth Prime Ministers’ meeting, some
decisions were taken to normalise people-
to-people contact. We would explore what-
ever is possible in the area of banking in the
light of the decisions taken at the meeting of
the Commonwealth Prime Ministers.

[Transiation)
Changes in import Policy

*224. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of COMMERCE
be pleased to state:

(a) whetherthe Government have made
some changes in the import policy;

(b) if so, whether certain items have
been removed from the Restricted List.and
allowed to be imported under the Open
General Licence; and

(c) the steps proposed to be taken by
the Government to remove the imbalance in
foreign trade?

AGRAHAYANA 15,1913 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The new Trade
Policy announced by the Government inter-
alia aims at linking imports with exports
thereby providing a saving in the outgo of
free foreign exchange with a view to remov-
ing imbalance in foreign trade. The items
included in the Restricted as well as Open
General Licence lists have been reviewed
and a number of them shifted to the Limited
Permissible List making them available for
import against Exim Scrips. However, no
item has been shifted from the Restricted
List to Open General Licence.

[English]

SHRI RAJENDRA KUMAR SHARMA:
The relaxation by the Reserve Bank of India
of the curbs on the import of capital goods by
export oriented units amounts to very little in
the context of expectations that import curbs
will be lifted with the rise in India’s foreign
exchangereserves. The export oriented units
will in fact protest that the fine print is not
quite to their liking, and demand more. For
example, it is very difficult if not altogether
impossible to get a suppliers credit for 360.
days Since under the relaxed regime.

[Translation)

MR. SPEAKER: Such questions are not
replied to.

[English)

SHRI RAJENDRA KUMAR SHARMA:
This is part and parcel of-the question.

[ Translation)

MR. SPEAKER: No, not like this you ask
apointed questions

[English}

SHRI RAJENDRA KUMAR SHARMA:
Since under the relaxed regime, the imports
of capital goods between Rs. 50 lakhs and
Rs. 100 lakhs require such credit, is it not
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reasonable to infer that the relaxation is
intended to be cosmetic. This inference is
strengthened by the fact that imports of
capital goods In excess of Rs. 100 lakhs will
require even longer credits.

MR. SPEAKER: | will disallow this ques-
tion if you continue like this.

SHRI RAJENDRA KUMAR SHARMA:
What should be the game plan for phasing
them out?

SHRIP. CHIDAMBARAM: Mr. Speaker,
Sir, there are a large numbaerof capital goods
on the open general list. These can be im-
ported. Of course, there are restrictions
placed by the Reserve Bank of India on
account of the foreign exchange position. As
the FOREX reserve improves, the Finance
Minister has assured me thatthese curbs will
be lifted. But there are a number of capital
goods which are not on OGL, which are not
on Appendix-, part A. These capital goods
have been placed under Exim scrip last
week and these capital goods can be im-
ported against Exim scrips.

Therefore, today there are two chan-
nels-one under OGL and the other under
Exim scrip. | do not share the pessimism of
the hon. Member. What he said was true
three or four months ago.

In the last week, many manufacturers
come and told me that because of foreign
exchange position improvement, credit
worthiness has improved. Suppliers of capi-
tal goods are now willing to give us 3 to 5
years time as suppliers credit with one year
moratorium. | think, things are improving in
the capital goods front.

SHRI RAJENDRA KUMAR SHARMA:
The import curbs should stay until....

MR. SPEAKER: lam not allowmg youlo
read out the supplemamary .

SHRI HAJENDRA KUMM SHARM

My second supplementary is, the imports’
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are notrising. Theimport trend is decreasing
in 1991-92.

The figure is- 6.2. How is it possible to
increase it in future? Please tell us.

SHRI P. CHIDAMBARAM: 1t is an en-
tirely different question. But | will answer it.

MR. SPEAKER: | have said it is a good
question.

SHRI P. CHIDAMBARAM: A large
number of hon. Members seem to support
this question in the House. This figure of -
6.2. per cent is a statistical average. | want
you to bear with me. When our Government
assumed office, we took a conscious policy
that imports must be compressed by at least
Rs. 3,000 crores. We have achieved this in
four months. What has happened is, certain
events have overtaken us. The Russian
market has collapsed. Russia is not import-
ing. It is a rupee payment area. What we
have done is to compress rupee exports and
to encourage exports to hard currency ar-
eas. Both objectives have been achieved.
RPA exports have been compressed to 54
percent. GCA exports have increased in the
first six months by 54 percentin dollarterms.
Both objectives have been achieved. Both
are welcome. Unfortunately, statistically
speaking, one welcome plus another unwel-
come step equals to an unweicome statisti-
cal average! 54 per cent plus 5.4 per cent
has led to a statistical average of -6.2 which
does not exist as such. Let me say one thing
more. The 5.4 per cent, the average for six
months, in real dollar growth of exports to
GCAi s, 4.9 percentinthe first quarter when
the previous Government was in office and
7.04 per centinthe second quarter, after our
Government assumed office andinthe month
of September, it is 10.3 per cent growth in
dollar terms to GCA countries.

SHRI NIRMAL KANTI CHATTERJEE:
This is one conscious policy.

SHRI ANBARASU ERA: Certain items
are placed In restricted ligt. Certain com-
modities are placed in the canalised item
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and | do not know why this system is fol-
lowed.

You are aware that oil is an essential
commodity. if private parties are allowed to
import oil, news print and other essential
items, it can be sold in the open market at a
cheaper price and the public will be bene-
fited. Why is this restriction put instead of
allowing the private parties? This has got to
be imported only through STC, MMTC etc.

MR. SPEAKER: Why oil cannot be put
on the OGL List?

SHRI ANBARASU ERA: Will the hon.
Minister consider to abolish this system to
allow the private individuals to import at Iaast
essential commodities to sell it to the public
at a cheaper rate? Of course, the hon. Min-
ister is very intelligent. He will say that he has
to nominate a number of inspecting agen-
cies. A number of inspecting agencies were
closed and, therefore, those agencies can
be employed for this purpose and, therefore,
1 want to know specifically and categorically
what is the difficulty in allowing the private
parties to import oil.

MR. SPEAKER: You are unnecessarily
prolonging the question. If you do like that, |
will disallow.

SHRI ANBARASU ERA: | will put the
question in a nutshell. Will the hon. Minister
consider allowing the private parties to im-
port essential commodities like palm oil to
sell at a cheaper rate?

MR. SPEAKER: You had now put that
question very beautifully.

SHRI P. CHIDAMBARAM: Edible oil is
acanalised import item. STC is the canalis-
ing agent. In view of the foreign exchange
position, we could not import edible on ear-
lier. Butin the last month, we have imported
66,000 metric tonnes of edible oil for the
PDS. Keeping in view the demand for edible
oil, another step forward is being taken. We
have allowed State Government to import
edbie oil on escrow account. Initially, we
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allotted 80,000 metric tonribs for States. But
the demand is now close to 180,000 tonngs.
We are allowing States toimport edible oilon
escrew account.

Should will to albbw a third category of
people to import edible oil is a matter which
requires very careful consideration. Too many
players in the edible oil market will only push
up prices. Since the landed cost of palm oil
is one half of the price of groundnut oil in the
country, it will lead to a large-scale profiteer-
ing by private traders.

This is a very serious matter. We cannot
take a hasty decision. The STC and the
State Government are today the two agents
who are importing palm oil.

[Translation)

DR. P.R. GANGWAR: Mr. Speaker, Sir,
our country imports sackcloth from Nepal,
_China, Japan etc. Similarly several other
items are also being imported free of custom
duty. It is causing loss to the Central reve-
nue. Through you, | would like to know from
theGovernment whetherthereis any scheme
to stop this practice and if so, what steps are
being taken in this regard? Our country
imports sackcloth on large scale from Nepal,
China, Japan etc.

[English]

SHRIP. CHIDAMBARAM: My chargeis
with regard to legitimate imports and legiti-
mate exports. Smuggling should be ad-
dressed to the Ministry of Finance.

SHRI JASWANT SINGH: Sir, the hon.
Minister informed us just now and indeed a
little earlier also, that earning more hard-
currency and reducing the trade gap are
amongst the aims of the new Trade Policy
which is entirely commendable. Also com-
mendabile is the energy with which the hon.
Minister has moved towards implementation
of the policy which has now been offered.
But | have two connected worries. A policy is
as good or as bad .as its implementation. |
have often voiced this worry. But | have yet
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to receive the reply. There are two parts of
this worry. One is that in the implementation
of this Policy, unless there are cotrespond-
ing harmonious; ‘simultaneous changes
brought about in the Reserve Bank's regula-
tion, in the Customs regulations, the imple-
mentation of the Trade Policy will not be
effective. Would the hon. Minister inform us
what changes are being brought about and
with what kind of rapidity or speed?

Secondly, he spoke also about trade in
Rupee-payment areas. There is indeed a
very great worry here. The Rouble has col-
lapsed as a negotiable currency. It is not
even acceptable within the former Soviet
Union. So, going by the old established
norms of Rupee-Rouble Trade, there is an
absurd exchange situation that has come
about. The Rouble has virtually become
equal to Rs. 400/- | just do not understand
whatkind of Trade Pglicy can be enforceable
in the Rupee-payment areas if this king of
un-real Rupee-Rouble exchange obtains.
Would the hon. Minister please clarify these
two aspects?

SHR! P. CHIDAMBARAM: | entirely
sharethe hon. Member ShriJaswant Singh’s
plea that there must be a harmonious action
on the part of the Customs, Reserve Bank
etc. While | think we are all agreed that it
should be done, | must confess that the
speed with which it is being done in some
other sectors does not quite match the speed
with which Policy has been made in the
industrial, trade and fiscal sectors. This is a
criticism. | accept it. But on Customs, we
have taken a major step forward. We have
now published the Harmonised Code of
Classification. The Harmonised Code of
Classification is quite comparable with what
is.used in all countries in the world. The
Customs have assured us that they will
abadobytho Hamonised Code which was
prepared in consultation with them. This
should go a long way in removing the griev-
ances of both the importers and exporters.

We Rave also had discussions with the
Finance Ministry to clear a number of other
bouhnedminﬂnqsms. lthink.ﬂwﬁ-
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nance Ministry is also doing a major exercise-
on improving the customs.

On RBI, my only concern is the curves.
These are being lifted. | hope, the remaining
curbs will be fifted. Any detailed question on
that shouid be addressed to the Finance
Minister. | agree that we should be more
faster on this.

On the rupee-rouble trade, the collapse
of the rouble is an absurd rate one of the
reasons why we are following a policy of
compressing exports to RPA countries. It is
an artificial rate. It is we will not do business
in roubles. In fact, we are doing business in
rupees. Eventhere, the protocol is valid only
up to 31st December. Our officers and the
Soviet authorities are in discussion. | expect
that a team will go from India to the Soviet
Union for the final round of discussion in the
middle of this month. One of the issues that
will come up is the rupee-rouble rate. We
have done our home work. We are ready.
We are looking forward to signing a proper
agreement.

Coffee Ptamatlon In Orissa
*225 SHRI GOPI NATH GAJAPATHI
Wil the Minister of COMMERCE be pleased
plantation in Orissa;
(a) whether there is a great scope for
increasing areas under coffee plantation in
Orissa;

(b) it so, the steps taken in the matter so
far;

" (c) whetherthe Coffee Board has drawn

" up any.scheme to grow coffee in that state;

and

(d)if so, the details therefor and the area
identified in the state for growing coffee
during the Eight Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ( SHR! SAL-
MAN KHURSHEED): (a) to (d). A statement
Is laid on the Table of the House.
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STATEMENT

The Coffee Board has identified 6335
ha.falling inthe Koraput, Kalahandi, Ganjam
and Phulbani Districts of Orissa as suitable
for Coffee growing. Of this, an area of 1372
ha. is presently underthis crop. The thrust of
present policy is to consolidate the develop-

. ment of existing areas under coffee.

MR. SPEAKER: This is a question re-
stricted to Orissa.

(Interruptions)

SHRI GOPI NATH GAJAPATHI: Mr.
Speaker, Sir, the climatic conditions of sev-
eral districts in Orissa State are suitable foR
growing coffee. However, it is strongly felt
that the Government officials, private entre-
preneurs as well as the Coffee Board are not
providing adequate encouragement for the
growing of coffee. As the Indian coffee has
good demand even in foreign markets, do
we have the assurance from the dynamic
hon. Union Minister about whetherthe Centre
will coordinate with the State Governments
and the Coffee Board to ensure that greater
‘acreage is brought under coffee cultivation
in Orissa? .

SHRI SALMAN KHURSHEED: Sir, the
hon. Member is asking for an assurance and
that we will most willingly give except that
keeping in mind the present world situation
in coffee trade, it is our policy tofirst consoli-
date the areas where coffee is already grow-
ing and them to proceed with further acre-
age. Whatever cooperation the State Gov-
emment will seek and whatever cooperation
we can initiate, will always be available.

SHRI GOPl NATH GAJAPATHI: Mr.
Speaker, Sir, in order to prevent large scale
migration of tabour and side by side provid-
ing gainful employmenttothem, whetherthe
Central Government will actively consider
the proposal to extend the area of coffee
plantation particularly in the non-traditional
districts of Kalahandi, Phulbani, Koraput,
Ganjam and even Mayurbhanj Also, | would
Wke to know whether the Government will
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introduce and propagate the speciality cof-
fee, namely, Mysore Nuggets Extra Bold
variety in the near future.

SHRI SALMAN KHURSHEED: This is
just an amplification the hon. Member wants
of the policy that we have given. In fact,
Koraput, Kalahandi, Ganjam and Phulbhani
arethe areas which we have identified where
6,335 hectares of land is available for grow-
ing coffee. We are already growing coffee in
the area of 1,372 hectares. As | said earlier,
we would like to consolidate this first before
wae go into greater acreage.

So far as migration of labour is con-
cemed, certainly as the production of coffee
grows and it becomes more profitable, we
are quite confident that labour will not mi-
grate from that area. We already have the
demonstration farms and extensionschemes
from lap to land scheme by which we are
providing assistance to the coffee growers.
There are-also schemes available for finan-
cial assistance both in terms of subsidy and
subsidised interestrates. As | said, whatever
specialist help that is required, will certainly
be made available by the Coffee Board.

SHRI GOVINDA CHANDRA MUNDA:
The hon. Member had put a question about
Kalahandi, Phulabani and others. (Interrup-
tions)

MR. SPEAKER:This is an opportune
moment to the back benchers and let it be

used properly.

SHRI GOVINDA CHANDRA MUNDA:
The Government had already occupied the
land of the Adivasi people and they are being
exploited. The Taramakant tea plantation in
the Adivasi area is more better than the
Assam tea plantation. | request the Minister
to please look into the matter and do the
needful as the people there are suffering and
sometimes.

MR. SPEAKER: You have to ask a
quastion.

SHRI GOVINDA CHANDRA MUNDA:
How many acres of land had been acquired
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by the Government in the Taramakant tea
plantation area?

SHRI SALMAN KHURSHEED: With
respect to the hon. Member | submit that the
notice is for coffee and not for tea. But if the
Member has any information.

MR. SPEAKER: He is trying to under-
stand whether any land had been acquired
for coffee or tea and if yes he wants to know
how much of land was acquired.

SHRI SALMAN KHURSHEED: We do
not acquire the land as it is a State subject.
Howaever, what we would certainly welcome
is that if any problem is being faced by the
Adivasis or it is known to the hon. Member,
if that information is given to us, we will
certainly pay to utmost attention to it.

~ SHRI MRUTYUNJAYA NAYAK: Sir,
Daripadi is in the district of Phulbani and it is
located at a most higher altitude in Orissa
from the sea level. It is called the Darjeeling
of Orissa. Phulbani and Bolangir districts
have been declared as backward districts as
well as 'no industry'districts by the State
Government. It has conducive fertility and
congenial weather conditions. | would like to
know from the hon. Minister whether he will
give priority on this consideration, to take up
these districts and include them for imple-
mentation of the project in a big way.

SHRI SALMAN KHURSHEED: Sir, the
hon. Member's desire for us to help the
Darjeeling of Orissa is certainly most wel-
come. To begin with, | assure the hon.
Member that | will take the first opportunity to
visit the Darjeeling of Orissa and whatever
help is part of the scheme that has already
been laid down and whatever help we can
give to that area, we will certainly be happy
to give.

SHRI SRIKANTA JENA: Sir, the Hon.
Minister has stated that around 6,335 hec-
tares of land is available in Orissa for coffee
plantation and out of this only 1,300 hectares
have been utilised. There are districts like
Keonjhar and Mayurbhanj where coffee can
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be planted and those areas have not been
identified, due to the attitude of the Coffee
Board on the consolidation. What is the
meaning of consolidation? The coffee plan-
tationis already there in 1,300 hectares. The
demand is that more areas have to be iden-
tified and the point is whether Coffee Board
is going to utilise those extra areas available
in those four districts and other areas of the
other districts.

SHRISALMAN KHURSHEED: The hon.
Member has asked a very good question. |
must explain thatthe consolidation relates to
total productivity that we are able to get from
the areas in which coffee is already pro-
duced. There are other problems. There are
problems of fighting pests; there are prob-
lems of production. We want to ensure that
coffee grown in Orissa gets the same condi-
tions that are available in other parts of the
country, if not better. As and when we are
able to expand the acreage, we will certainly
encourage the expansion of acreage. It also
depends on the price that is avaible to us in
the world market and the price agreement
hasto be reached underthe National Coffee

" Agreement. Thereis some uncertainty which

is the reason why we are not concentration
on further acreage before we consolidate
what we already have got.

Import of Rubber

*226. SHRI P.C. THOMAS: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the exporters of rubber
goods are allowed to import rubber; and

(b) if so, the reason thereof and the
quantum and value of such imports during
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). A statement is
laid on the Table of the House.

STATEMENT

(a) Yes, Sir.
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(b) imports of rubber by exporters of
rubber goods are allowed to make such
exportad goods compaetitive in the interna-
tional market. The estimated quantum and
value of such impotts during the last three
years are as under:-

Quantity Value

(Tonnes) (Rs. crores)
1988-89 8472 14.25
1989-90 17896 27.69
1990-91 20243 30.50
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SHRI P.C.THOMAS: Though the im-
port and export are continuing, it is a wel-
come stepthatthis Government has stopped
imports by STC. It is unfortunate that while
Shri V.P Singh's Government was here,
about 40,000 tonnes of rubber was imported
by the STC. Along with that stock, the stock
which has grown extends now to 86000
tonnes. The poor cultivators of rubber who
account for 6.5 lakh in number, plus with the
efforts of about 20 lakh labourers, the pro-
duction of natural rubber has increased.
Now there is a surplus of rubber. With this
incentive import which comes to about 22000
tonnes estimated for the next year, the total
surplus atter the bufferstock.

MR. SPEAKER: Please come to the
question. If you have a long question, you
don't get the answer. Please come to the

. proper question.

; SHRI P.C.THOMAS: Along with the
imported rubber, plus the rubber produced,
plus the 22000 tonnes of rubber which is
coming as import on export, there is a sur-
plus of 50000tonnes. My questionis, whether
the Govemnment will at least lift the ban on
export, so that the cultivators or consumer
societies of dealers could export rubber and
thereby save the poor cuttivators.

SHRI P. CHIDAMBARAM: First of all |
must thank the hon. Member for the very
deep concem that he has shown in the last

Several days on the rubber front. | am sorry,
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he had to go on a fast. But | assured him
repeatedly that rubber is engaing my atten-
tion.

Four months ago when we assumed
office, we were told that Indja-would have to
import rubberforthe next three years. Today
we are in a happy position to say that India
would not have to import rubber, we are seli-
sufficient in rubber.

The next question is, are we in a posi-
tion to export rubber. This is a very serious
question which has to be addressed seri-
ously. No country, in my view, should enter
the export market in fits and starts. We
should enter the export world market only if
we are sure that we would be a regular and
reliable supplier of a quality product at a
competitive price. That situation in my hon-
est judgment has not yet arrived.

Nevertheless, | havedirected STC which
has about 20000 metric tonnes of rubber
imported last yéar and the year before'and |
must say without meaning to criticise any-
body that last year there was excessive
imports; it was poor judgment; 20000 tonnes
of rubber - to explore the world market. Inthe
world market Malaysia is the price setter
Malaysian priceis abouttwo thousand rupees
less than Indian rubber per tonne. It will be
difficult to enter the world market. But | am
seriously attending to the problem and | will
try to find an answer in the next couple of
weeks.

SHRI P.C.THOMAS: In the world mar-
ket the present price is, in rupee terms, Rs,
20.5 perkg. What the cultivator gets is muth
less than that here. There is rubber latex
which comes direct from the rubber tree.
Rubber sheetwhich isproduced by the farmer
comes next. My humble question is, whether
the Government will at least allow the rubber
latex to be exported. There is one more
aspect. There is 85000 tonnes of rubber
latex which has been centrifuged and kept
as stock.

MR. SPEAKER: There are many other
Members who want to ask questions. | must
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do justice to them also. Please come to the
heart of the question.

SHRIP.C. THOMAS: So, kindly explore
the possibility of exporting latex.

SHRI P. CHIDAMBARAM: The hon.
House will pardon me; | cannot give an
assurance. | have directed the STC to ex-
plore world markets. If, as a result of that
exploration, we find that there is market for
latex, certainly we will export latex. | cannot
give the assurance.

SHRIMATISUSEELAGOPALAN: Now,
we have an excess production of rubber in
the country. So far, we have buffer stock in
our hands. May | know from the hon. Minister
as to whether he will keep this buffer inthe
custody of the Rubber Board so that it will not
be mis-utilised against the interests of the
farmers?

SHRI P. CHIDAMBARAM: Sir, the esti-
mated stock at the end of the year is only an
estimate. Our consumption is about 30,000
metric tonnes of rubber per month. There is
afeeling that we should have three months
stock. But when | visited Kottayam and
Cochin, after speaking to both growers as
well as the consumers, | agreed that we can
reduce the buffer stock to two months’ stock
— one month’s stock in the hands of the
growers and one month's stock in the hands
of rubber products manufacturers. Since the
rubber crop has just started coming in the
last month-and-a-half. | will have to wait and
see, If atthe end of the year stock is likely to
be more than 60,000 metric tonnes, then, |
can move confidently on the export front.
The stock will remain in the hands of the
growers as well as in the hands of the rubber
product, manufacturers. Rubber Board, as
such, does not carry stock.

SHRI P.C. CHACKO: | thank the hon.
Minister for his sincere attemptstotackiethe
situation. But In spite of the best assurances
given by the Minister, a crisis situation Is
developing in the price front of the natural
rubber. some pretext or the ather, the
industry is able to manage import of natural

DECEMBER 6, 1991

Oral Answers 28

rubber thereby, slashing the price of Indian
rubber. Will the Minister and the Govemn-
ment think of banning the import of natura’
rubbercompletely, atleast forthe time being? -

SHRIP. CHIDAMBARAM: Sir, as I said,
STC does not import rubber. | have not
allowed STC to import rubber this year.
There is a scheme for the import of rubber
which is under advance licence. This Is by
exporters who have to buy certain qualities
of rubber at internationai prices in order to
make rubber at international prices in order
to make -rubber products and sell them at
international prices. That scheme operates
separately.

Sir, | share the concern of the hon.
Member and | am addressing the problem;
the prices have dropped and the STC has
entered the market. | am confidentthat in the
next few days STC’s intervention in the
market will bring up the price to the
benghmarik of 20950 per tonne.

MR. SPEAKER: Let us see, whatkind of
question is put by the Member coming from
a non-rubber producing State. Shri Chhedi
Paswan.

[ Translation)

SHRICHHEDIPASWAN: Mr. Speaker,
Slr, the hon. Minister has stated that there is
little possibility of export in foreign countries.
So | would like to know what steps are going
to be taken by the Government to popularise
and expand the rubber industry so that
maximum people can get employment.

. MR. SPEAKER: Would you like to use
rubber products for providing employment?

SHRI P. CHIDAMBARAM: He is talking
about natural rubber which is in the pervade
sector. Rubber growers are essentially inthe
private sector. When you are asking about
the rubber products, now that we are margin-
ally surplus in rubber, we must encourage
rubber and produce more. Last year for
example, rubber products havefetched about
Rs. 240 crores. There is more rubber; there
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will be more rubber products and that will
give employment for in organised sector.
Growing of natural rubber will be in the
private sector.

SHRI RAMESH CHENNITHLA: The
rubber growers in Kerala are facing a grave
situation. Now the Minister has mentioned
about the prices. | would like to know the
present position of the cost study done for
the natural rubber for increasing the prices.

SHRI P. CHIDAMBARAM: Sir, the last
study was done by the Cost Accounts Branch
of the Finance Ministry and the revised prices
of rubber were announced on the 15th of
January 1991, about 11 months ago. | have
already directed that the data should be
gathered and another study should be done.
As soon as the next study is completed, we
will consider about revising the prices of
rubber.

SHRIV. DHANANJAYA KUMAR: What
we understand from the answer given by the
Minister is, we must have enough stock of
rubber to enter the competitive export mar-
ket. In my constituency of Mangalore in
Sullia Taluk, the Government it self owns
rubber plantation andthe entire South Canara
district is fit to be encouraged to grow more
and more rubber. '

So, | would like to know from the Minis-
ter whether the Government thinks of en-
couraging growing more and more rubber in
this area so that we grow more rubber and
enter the competitive export market.

SHRI P. CHIDAMBARAM: Sir, we have
1o grow more rubber. But our rubber must be
competitive in the world market. If we grow
costly rubber or our rubber costs more than
the international rubber, we cannot export to
the world market.

The problem today is not technology.
The problem is the high cost of rubber culti-
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vation in India. Tt:at is why Indian rubber
price is approximately Rs. 2,000 per tonne
more than the international prices. Now, on
the one hand, the cost is already high. Onthe
other hand, the rubber growers complain
that it is not getting them a remunerative
price. (Interruptions)

The cost cannot be reduced overnight.
Thelabour charges are highin Kerala. Given
a high-cost labour given that it is in the
private sector, the only way to make our
prices competitive is to increase productiv-
ity. And we have an approximately Rs. 700
crore plan to increase productivity. if produc-
tivity goes up, production per acre will go up
and prices will come down. There are no
short-cuts.

WRITTEN ANSWERS TO QUESTIONS
[English]
Export of Onion Seeds

*227. SHRICHANDRESH PATEL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether onlon seeds were exported
during January 1, 1989 to October 31, 1991;

(b) if so, the places from which these
were exported and the quantity and value
thereof;

(c) the countries to which the onion
seeds were exported and the foreign ex-
change earned thereby;

(d) whether representations have been
received from some organisations from time
to time requesting for better price for their
produce; and
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(6) f 30, the pracise details thereof and
the actiontaken by the Govemmentthereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) 1o (c). Based on Phyto-
sanitary Certificates issued by the Plant
Quarantine & Fumigation Stations, a quan-
tity of 792.889 MT onion seeds has been
exported from Amritsar, Bombay and Hydera-
bad during 1.1.1989 to 31.10.1991. Other
details of export of onion seeds are not
readily available.

(d) and (e). No Sir.

Import of Newsprint from USSR

*228. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of COMMERCE be pleased
10 state:

(a) whether the State Trading Corpora-
tion has held any negations with USSR for
import of newsprint during the current year;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(©) Contracts have been tinalised by
STC trom Aprilio December, 1991 (upto 4th
December) tor import of 27,830 MTs of stan-
dard newsprintfrom USSR againstthe Trade

Plan provision of 70,000 tons for the calen-

dar year.

Asthefull quantity provided in the Trade
Plan could not be contracted, STC made
efforts to secure standard newsprint from
USSR outside the Trade Plan. In pursuance
of this, STC has signed an MOU on 11.10.91

with a USSR newsprint producing company

for import of 40,000 tons of standard news-
print under Counter Trade. Payment of
newsprint is to be made in rupees which will

be used by the USSR company to import

-
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from India Manufactured goods consisting of
consumer goodsfiood/ engineering/iextile/
pharmaceutical tems etc. STC is to negoti-
ate in December, 1991 with the USSR unitto
finalise the contract including various terms
and conditions of price etc. of this transac-
tion.

Export of Raw Cotton

*229. SHRILOKANATH CHOUDHURY:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the Government have been
exporting raw cotton to stabilise its prices in
the domestic market;

(b) if so, whether the Government have
ensured that before releasing quotas of raw
cotton for export, the requirements of do-
mestic textile industry are met fully; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE-
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The cbjectives of releasing
quotas for export of raw cotton are stabilisa-
tion of prices in the domestic market, provi-
sion of remunerative prices to the cotton
growers and to maintain India’s presence in
the Intemational Market as a stable supplier.

(b) and (c). Govemment’s endeavour is
to fully meet the requirements of the domes-
tic textlle industry before releasing quotas
for export of cotton.

Status of Court of Records to MRTPC

‘231, SHRI M.V. CHANDRA

SHEKARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether the Govemment propose to
grant the status of a court of records to the
Monopolies and Restrictive Trade Practices
Commission and empower it to prosecute
parties violating its orders; and

(b) it so, when a decision is kkely to be
taken in this regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRIK. VWAYA
BHASKARA REDDY) (a) and (b). The
Monopolies and Restrictive Trade Practices
Commission has recently asked the Govem-
ment to declare it as a Court of Record by a
suitable amendment inthe MRTP Act, 1969.
The Government is considering giving pow-
ers of contempt to the MRTP Commission.

Military Cantonments In Hamirpur and
Una Districts (H.P.)

“232. PROF. PREM DHUMAL: Will the
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal to set
up Military Cantonments in Hamirpur and
Una Districts of Himachal Pradesh;

(b) if so, the time by which the work is
likely to start; and
(c) i not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). An offer re-
ceived from the Himachal Pradesh Govemn-
ment 10 provide land in Hamirpur and Una
Distracts of that State, for setting up of Mili-
tary Stations, is at a very preliminary stageof
examination.

[Transtation] .
Widening of National Highway No. 8

*233.  SHRIRAM NARAIN BERWA:
SHRI KASHIRAM RANA:

Wil the Minister of SURFACE TRANS-
PORT be pleased 1o state:
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(a) whether the Government propose to
widen the National Highway No.8 into four
lanes;

(b) if so, the amount sanctioned for the
purpose, and :

(c) the time by which the work is likely to
be started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a)to (c). Out of
the total 1428 km length of National Highway
No. 8 66.8 kms are already 4-lane. In addi-
tion, 4-laning of another 125.28 kms has
been sanctioned since 1987 at an estimated
cost of Rs. 39.30 crores. The sanctioned

works are in varying stages of progress.
[English]
Bonus to Port and Dock Workers

*234. SHRIM. V.V.S. MURTHY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Govemment have paid
bonusto the port and dock workers for 1990-
91;

(b) if not, the reasons therefor; and

(c) thetime by which it is likely to be paid
to these workers?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Gov-
emment had authorised payment of 8.33%
as an advance against Productivity Linked
Bonus for the year 1990-91 to port and dock
workers on 29.8.1991. Govemnment have
issued orders on 2.12.1991 for payment of
Productivity Linked Bonus @12.60% of wage/
salary for the year 1990-91 to the efigible
port and dock workers (after adjusting the
advance) expeditiously.
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Export Promotion Bodies

*235.DR. C. SILVERA: Willthe Minister
of COMMERCE be pleased to state:

(a) whether the Government propose to
bring all the export promotion bodies under
one umbrella for the promotion of foreign
trade;

(b) if so, the details thereof, and

(c) the progress made in this regard so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The feasibility of
bringing all export promotion bodies under
one umbrella organisation for promotion of
foreign trade is under consideration. Spe-
cific proposals are yet to.be worked out.

[ Trans/ation]
Development of National Waterways

*236. SHRI ARJUN SINGH YADAV:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether National Waterways were
proposed to be developed in three phases
for shipping and navigation ; and ’

(b) if so, the progress made in this
regard so far?

THE MINISTER OF THE STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): (a) and
(b). There are atpresent two National Water-
ways. On National Waterway No.1
(Allahabad-Haldia Stretch of the
Ganga-Bhagirathi-Hooghly rivers), naviga-
tion channel of 1.5 metres depth and over 45
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metres width is provided in the Haldia—Ballia
Stretch. Cargo terminal facilities have been
provided at Haldia, Calcutta, Berhampur,
Pakur, Farakka, Bhagalpur, Monghyr and
Patna.

On the National Waterway No.2
(Sadiya-Bhubri Stretch of Brahmaputra
river), navigation channel of 225 metres
depth and over 45 metres width is available
from Dhubri to Gamari.

Cargo terminal facilities have been
sanctioned for Pandu, Jogighopa, Neamati,
Tejpur and Dibrugarh under North Eastern
Council schemes.

Smuggling on lndo—Nepal Border

*237. SHRI RAM BADAN: Will the Min-
ister of FINANCE be pleased to state:

(a) the number of smuggling cases
detected on Indo—Nepal border during the
last one year, till date;

(b)thecontrabanditems and gold seized
during the above period;

(c) The number of smugglers appre-
hended; and

(d) the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):

STATEMENT

(a) to (c). The number of cases of
smuggling detected, the value of gold and
other contraband seized and the number of
persons arrested inthe Indo—Nepal sectorof
the land border during the calender years
1990 and 1991 (upto 26.11.1991) are giver
below:-



Written Answers 38

AGRAHAYANA 15,1913 (SAKA)

Written Answers

37

‘leuoisiacid ese seinbiy ,

(Jeqweno) Y19z oidn)
oL} 1S'y08Y Sp'28ee 90°22v2 958¢ 4661 T
181 82969V 82'9.22 00°09€2 LL2s 066k '}
£ 9 s 1 4 € 4 }
(syyey u sy)
Bmoﬁ (styey v “sH) (p1ob vey; 1ey10) pezies (syxe| w sy)
..M% JO 'ON jeiol puBRqERUOI 18410 JO eNfep pezjes pjob jo enjep 8.nZ19s JO S65¥3 JO ‘ON Je64 ON IS

IN3IW3Lvls



39 Written Answers

(d) The persons found involved in
smuggling activities are penalised in depart-
mental adjudications and prosecuted in
courts of law in suitable cases. They are also
liable for detention under the preventive
detention law, if considered necessary.

[English)

Refund of Over-Subscribed Amount by
Companies

*+238. SHRI SANAT KUMAR MANDAL.:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Securities and Exchange
Board of India (SEBI) has detected a few
cases where large companies are yet to
refund over—subscribed portion of public
issues;

(b) if so, the names of these companies;

(c) its impact on the capital market with
the investors getting a bad deal; and

(d) the action taken or proposed to be
taken by the Government for the refund of
over—subscriptions and the interest accrued
thereon by these large companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (d). SEBI has been
receiving complaints from investors regard-
ing delay and non-~receipt of refund orders.
SEBI has been taking up these complaints
with the companies for redressal and with
the Department of Company Affairs in ap-
propriate cases. The names of companies
having the largest number of complaints are
given inthe Press Releases issued by SEBI
from time to time.

2. Prompt repayment of refund orders
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by companies would facilitate further invest-
ments in the capital market.

3. Provisions of Section 73 of the
Companies Act, 1956 provide for atime—limit
of 10 weeks from the date of closure of the
subscriptlon listof apublicissuefordespatch
of refund orders to the investors. Compa-
nies are also required to pay interest upto a
maximum rate of 15% per annum for the
period of delay as per the Rules prescribed
under the said Section. The Department of
Company Affairs has informed that as and
when a complaint about non-refund of ex-
cess application money is received, it is
taken up with the company concerned for
necessary action. Further, prosecution in
cases of default is also considered where
justified.

Repatriation of Dividends by Foreign
Share-Holding Companies

*239. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a) whether some companies with for-
eign share holdings which have not paid
huge amount of taxes/duties to the Govern-
ment have been permitted to use foreign
exchange amounting to Rupees one core or
more during 1990-91 for repatriation of divi-
dends abroad; and

(b) if so, the names of such compénies
and the amount so repatriated by each one
of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):(a) and (b). Details regard-
ing FERA companies who were allowed
repatriation of dividends In excess of Rs. 1
crore during 1989-90 i.e. the latest year for
which data are available and which have

liabilities relating to taxes/duties are as fol-
lows:-
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Facliities to Handloom Weavers

'*240. SHRIDHARMANNA MONDAYYA
SADUL: Will the Minister of TEXTILES be
pleased to state:

(a) the details of facilities for raw mate-
rial, finance and marketing provided by the
Union Govemnment to improve the lot of
weavers in Andhra Pradesh, Maharashtra
and Kamataka during the period from March
to October, 1991;

(b) whether any assessment has been
made by the Govemment to improve the
overall economic conditions of the wevers
during the above period; and

(c)if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Central Government is imple-
menting a number of Schemes for upliftment
of handloom weavers through the State
Govemnments including Andhra Pradesh,
Maharashtra and Kamnataka. In order to
ensure adequate and regular supplies of

yam to weavers at reasonable prices, Gov- -

emment has the arrangements of standing
nature, such as (i) the Hank Yamn Obligation
Scheme which requires every producer of
yam to pack at least 50% of the total yarn
packed for civil consumption in hank form;
(ii) loan assistance to National Cooperative
Development Corporation for setting up of
new weavers cooperative spinning mills and
expansion of existing mills for encouraging
captive production in the handloom sactor;
(iii) through the operations of National Hand-
loom Development Corporation (NHDC); (iv)
constitution of State Level Yarn Price Fixa-
tion Committees to regulate sefling prices of
hankyam produced by cooperative and state
sector mills for supplies to the handioom
weavers; and (v) complete exemption of
excise duty on plain reeled hank yam and
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levy of concessional rate of excise duty on
double cross reel hank yam in order to make
available yarn to weavers at reasonable

prices.

Under the NABARD re-financing
scheme, short-term credit limits to State
cooperative Banks for financing the produc-
tion and marketing activities of primary
weavers cooperative societies and procure-
ment and marketing of cloth by Apex and
Reglonal Weavers Cooperative Societies
are provided at concessional rate of interest.

The arrangements for providing market
support to handioom products include, (i) A
comprehensive Market Development Assis-
tance Scheme underwhich assistance tothe
extent of 80% of the sales turnover is re-
leased to Apex Societies and Corporatidns
and also to National Handloom Organisa-
tions; (ii) Special rebate on sales of hand-
loom goods at the National Handloom Ex-
pos; (iii) Setting up of Marketing complexes
by NHDC ; (iv) National Design Collection
Programmes for the promotion of unique
weavers and designs through
Exhibition-cum—sales; and (v) Preferential
purchase of handloom goods for use in
Govermnment Departments/Agencies.

In addition to these arrangements
Government has also taken the following
measures with a view to improve the socio -
economic conditions of weavers in the coun-

try:—

() Financial assistance for modemi-
satibn of looms;

(ii) Scheme of decentralised training
to train weavers on improved tech-

nology;

(i) Scheme of training a cadre of
‘Bunkar Sevaks'for assisting weav-
ers in transfer of improved technol-
ogy.
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(iv)  Protectionto handloomsby reserv-
ing certain varieties of cloth fortheir
exclusive production in the hand-
loom sector;

v Design support and provision of
technological inputs through a
number of Weavers’ Service
Centres in the country;

(iv)  Special fiscal concessions to the
handloom sectorto remove the cost
handicap of handlooms vis—a-vis
the powerlooms;

(vii) Thrift Fund Scheme;

(vii)  Workshed—cum-Housing Scheme;
and

(ix)  The Janata Cloth Scheme under
which it is ensured that reasonable
level of wages is paid to handloom
weavers.

Government has also announced anew
Scheme entitled *Margin Money for Desti-
tute Weavers” to be implemented during the
current financial year for the benefit of
handloom weavers living below poverty line.

Duringthe period from 1stMarchto 31st
October '91 the States of Andhra Pradesh,
Maharashtra and Karnataka were released
atotal of Rs. 20.10 crore, Rs.12.37 crore and
Rs. 5.61 crore respectively under the vari-
ous central schemes.

(b) and (c). During the period from March .

to October '91, the marketability of hand-
loom products has been affected due to high
prices of hank yarn. Government is con-
stantly reving the price situation and at re-
quired occassions in racted with the spin-
ning industry to pursuade time reduce the
yam prices.
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Fllling up of Posts of Chalrmen in
Nationalised Banks

*241. SHRI INDRAJIT GUPTA: Will the
Minister of FINANCE be pleased to state:

(a) whether the posts of Chairmen of
several nationalised banks are lying vacant
for a long time;

(b) if so, the details thereof bank-wise
and since whenthese posts are lying vacant;

(c) the reasons for delay in filling up the
vacancies; and

(d) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). At present the position of
Chairman and Managing Director is vacant
in 6 nationalised banks. The details of these
vacancies are given below:-

Name of the Bank Date from
which
vacant

Corporation Bank 10.7.1990

Vijaya Bank 22.9.1990

Bank of India 30.8.1991

Central Bank of india 31.8.1991

Canara Bank 1.9.1991

Syndicate Bank 5.11.1991

The process of selection and appoint-
ment of Chief executives on the boards of
nationalised banks is a time consuming
exercise as it involves evaluation of the
persons eligible for such appointment and
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completion of various other formalities.
Government have already initiated neces-
sary steps to fill up the vacancies.

[Translation)
Bank Dacoities in Karnataka

2499. SHRI RAMCHANDRA VEER-
APPA: Willthe Minister of FINANCE pleased
to state:

(a) the number of bank dacoities that
took place in Karnataka during the last three
years; and

(b) the number of personskilled in these
incidents and the amount of compensation
paid to the next of kin of the deceased?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) As per available information,
during the period from 1.1.1989t030.9.1991,
one incident of dacoity at Jawalgere Branch
of Syndicate Bank in Karnataka has been
reported.

(b) Since no person was reported to
have been killed in this incident, the question
of payment of any compensation does not
arise.
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Recommendations of Fourth Pay
Commission

2500. SHRI RAM NAIK: Will the Minis-
ter of FINANCE be pleased to state:

(a) the date on which the recommenda-
tions of the Fourth Pay Commission were
received by the Government;

(b) the details of the recommendations
which have not beenimplemented so far and
the reasons therefore; and

(c) the steps taken or proposed to be
taken by the Governmenttoimplementthese
recommendations and time bound pro-
gramme, if any, for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) The Report of the
Fourth Central Pay Commission was re-
ceived by the Government on the 30th June,
1986.

(b) and (c). The details of the recom-
mendations pending for implementation are
given in the Annexure. The concerned
Ministries/Departments have again, been
asked to finalise decisions on these recom-
mendations within a time frame.
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Exports of Products of Small end Tiny
Units

2501. SHRI A. CHARLES: Will the
Ministerof COMMERCE be pleased to state:

(a) whaether there is any proposal to

encourage the export of products of the .

small_and tiny units by the Export import
Bank; and

(b) if 50, the details theraot?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERECE (SHRI P.
CHIDAMBARAM): (e) and (b). Exim Bank
supports exports of Small-scale and tiny
units as also of other industries through its
various programmes. Two of the these
programmes, exclusively designed for Small
Scale units are mentioned below:

(i) 100% funding support by the Exim
Bankto Commercialbanksthrough
rediscounting of export bilis of small
scale units and;

(i) Term-Loansextendedbythe Exim
Bankunder ExportMarketing Funds
ata v interest rate of
12.5% 1o Smal Szl unks, oo
bling them to enhance their export

production capabilities through
import of technology and plant &

machinery for modernisation/ ex-

pansion.
National Equity Fund Scheme

2502. SHRI PRAKASH V. PATIL: Wil
the MINISTER OF FINANCE be pleased to
state:

(a) whether th scope of National Equity
Fund Scheme has been enlarged and equity
assistance under the scheme reduced;

DECEMBER 6, 1991

Writlen Answers 64

() i 50, the details thereof and the
reasons therefor;

(c) whether the equity assistance
scheme will now be operated through banks
also; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

Ministerof FINANCE (SHRIDALBIR SINGH):
(a) and (b). The ceiling on capital cost of

~ projects eligble for assistance under the

National Equity Fund Scheme (NEFS) has
been raised from Rs.5 lakhs to Rs. 10 lakhs.
Simultaneously the equity type of assis-
tance available under the Scheme has also
been doubled from Rs.75,000 to Rs. 1.50
lakhs per project. Thus the equity assis-
tance underthe schemehasbeenincreased,
and not reduced. The scope of NEFS has
been enlarged in pursuance of the policy
measures announced by the Govemment
on 6.8.1991 for promoting and strengthen-

iing small, tiny and village enterprises.

(c) and (d). NEFS is now operative
through commercial banks as well as State
Financial Corporations, twin function State
Industrial Development Corporations—
and-Scheduled Urban Co-operative Banks.

Development of National Highways in
Orissa

2503. SHRI K. PRADHANI: Wil the

- Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether the Government of Orissa
has submitied a detailed pian for develop-
mmdNatbnaIHigtmayshOrisudumg

 Eighth Plan period; and

(b) it 50, the details thereof and decision
taken by the Union Government sofar asthe
question of approval as well as outlay for the
Eighth Plan period is concemned?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{(SHRIJAGDISH TYTLER): (a) and (b). Yes,
Sir. Th Government of Orissa had projected
a requirement of Rs.441.05 crores
(Rs.406.81 crores for Roads and Rs.34.24
crores for Bridges) for development of exist-
ing National Highways during Viiith Plan
(1992-97). The outlay for National Highway
for the entire country including Orissa would
be known after Vllith Plan is finalised by the
Planning Commission and sectoral alloca-
tions are made.

Taxing of Gems and Jewellery of Late
Nizam of Hyderabad

2504. SHRI MOHAN SINGH: Will the
Ministers of FINANCE be pleased to state:

{a) the number of items of gems and
jewellery declared by the late Nizam of
Hyderabad as “heirloom” items to get ex-
emptions under the Wealth Tax Act, 1957
and their total value; and

(b) the number of items of gems and
jewellery belonging to the late Nizam of
Hyderabad for which his successors have
been taxed so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):(a) and (b). 26 items valued
at Rs. 40.05 lakhs were declared as heir-
loom items by the late Nizam of Hyderabad.
In the Assessment year 1957-58, 808 items
of the late Nizam (excluding 26 items de-
clared as heirloom) were taxed. Nawab Mir
Barkat AliKhan, the eldest male descendant
in the direct male line, succeeded him on
24.2.1967. He received the heirloom jewel-
lery from the trustees of HEH the Nizam's
Jewellery Trust on 10.2.1972 after the abo-
lition of the privileges of the ex—Rulers by the
Government of India. In the Assessment
year 1972-73, he claimed exemption for the
heirloom jewellery but offered for tax the

AGRAHAYANA 15,1913 (SAKA)
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other items of jewellery with him. Assess-
ments have been made accordingly thereaf-
ter.

Economic Condition of Handloom and
Powerloom Weavers

2505. SHRI ARJUN CHARAN SETHI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the economic condition of
the powerloom and handloom weavers in
the country is fast-deteriorating;

{b) whether the Government of Orissa
has proposedcertain measurestohelpthese
weaker sections of the society;

{c) if so, the steps taken or proposed to
be taken by the Government in this regard;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES {SHRI ASHOK
GEHLOT): (a) The recent increase in yarn
prices had rendered the handloom and
powerloom textiles costlier thereby affecting
their marketability leading to temporary
under—employment among the weavers.
Necessary corrective action has already been
taken to the ease the situation and to the
bring about stability in yearn prices.

(b) and (c). The State Government of
Orissa has informed that there is no specific
report on deterioration of economic condi-
tion of handloom and powerloom weavers in
the State. However, Central Government
has formulated and announced a new
scheme entitled “Margin Money for Destitute
Weavers™ for implementation during the
current financial year for the benefit of hand-
loom weavers living below the poverty line in
all the States of the country. The Govern-
ment of Orissa is implementing a number of
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Central Schemes for the upliftment of weav-
ors in the State, such as (i) Assistance for
modemisation of looms, (ii) Training for
“upgradation of technology, (i) Working
capital loan for regular supply of inputs, (iv)
Market Development Assistance, and (v)
Woelfare assistance through Housing and
Thiift Fund Scheme. The State is also
implementing Janata Cloth Scheme to pro-
vide employment to low and medium skilled
handioom weavers.
(d) Does not arise.

[Translation]
Loans to Farmers in Haryana
2506. SHRI DHARAMPAL SINGH
MALIK: Will the Minister of FINANCE be
pleased to state:
(a) the total amount of loans given to

farmers by the scheduled banks in Haryana
during each of the last three years; and

{b) the amount of loans recoverad from

them during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Reserve Bank of
India (RBI) has reported the amount of direct
agricultural loans disbursed by all scheduled
commercial banks to farmers (excluding
those for allied activities) during the last
three years ending June 1987, June 1988
and June 1989 (latest available) in the State
of Haryana as under:

DECEMBER 6, 1991

(Rs. in crores)
" Yearended June Amount
1987 899
1988 1033
1989 106.8
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The recovery of direct agricultural ad-
vances of all scheduled commercial banksin
the State of Haryana during the correspond-
ing period is indicated below:

{Rs. in crores)

Year ended Demand Recovery
June

1987 17627 9417
1988 20372 97.77
1989 250.13  143.30

[Engksh]

Chartered Buses Plying in Delhi

2507. SHRI JEEVAN SHARMA: Will

the Minister of SURFACE TRANSPORT be
pleased to refer to the reply given to Unstar-
red Question No. 5605 on April 19,1990
state:

(a) the action taken against the char-
tered .buses prosecuted during checking
made by the enforcement autharities during
the last one year;

(b) whetherthe checkings and penalties
are not having any effect on the erring permit
holders;

(c) i so, how the Govemment propose
10 deal with these emrants to make them
follow the rules;

_ {d) the details of the rules made under
the Motor Vehicie Act pertaining to the plying
of chartered buses on the parallel routes of
the DTC; and

(e) the number of objections filed by the
DTC with the Transport Directorate of the :
Delhi Administration during each of the last
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three years, with details thereof and the
action taken thereon?

THE MINISTER OF THE STATE IN
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): (a) Dur-
ing the period 1.1.911031.11.91, in all 1673
chartered buses which have been prose-
cuted have had fines levied upon them.

(b) and(c). Checking and penalties
provided inthe Motor Vehicles Act, 1988 and
Rulesframed thereunder have animpact on
the erring permit holders.

(d) The chartered buses operate under
contract carriage permits issued under
Section 74 of the M.V. Act, 1988.

(e) No objections have been filed by the
DTC with the Directorate of Transport, Delhi
Administration during the last 3 years.

Export of Agricultural Products, Dia-
monds and Pearls

2508. KUMARI VIMLA VERMA: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whether there is a vast scope for the
export of agricultural products, polished
diamonds and pearis; and

(b) if so, the steps taken or proposed to
be taken by the Government to boost their
export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): (a) and (b). There is a
good scope for the export of agricultural
products and diamonds. The Government
introduced a package of trade policy reforms
aimed at strengthening of export incentives,
eliminating substantial volume of import [i-
censing and optimal import compression.
REP licences have been replaced by a new
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instrument named Exim Scrips. These will
be the means of obtaining access to certain
categories of imports of raw materials,
components and spares. The system of
advance licensing as aninstrument of export
promotion has also been strengthened.
Government has decided to allow estab-
lished exporters to open foreign currency
accounts in approved banks and allow ex-
porters to raise external credits, pay for
export related imports from such accounts.
Besides, Government have taken other steps
which include reducing controls through li-
censing, simplification of procedures for
export, activisation of Board of Trade, bilat-
eral discussion with selected countries, in-
teraction with national organisations of trade
industry, etc.

Export Policy in respect of certain agri-
cultural commodities have been liberalised
by shifting of items allowed for export under
OGL, and also by de—controlling the export
of selected agricultural commodities. The
exchange trade adjustments will benefit
agricultural exports also.

For boosting export of diamonds, Gov-
emment has taken measures to facilitate
availability of raw material, grant of replen-
ishment facility ranging between 65% and
90% of FOB value of exports depending
upon the carat realisation.

Rouble and Rupee Credits Held by
USSR against India

2509. PROF- K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) the amounts of Rouble and Rupee
credits held by USSR against India as on
January 1, 1991; and .

(b) the details of the agreements en-
tered into with USSR regarding these cred-
its, their nature, additions, disbursement,
repayment etc?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The USSR extends all
Government to Government credits to India
in Roubles. Ason 1stJanuary, 1991 thetotal
outstanding Soviet credit on Government
account was Rs. 2134.26 crores, converted
into Rupees atthe rate of exchange of Rouble
1= Rs. 22.7855 on that date.

(b) From 2-2-1955 to 31-3-1991, the
USSR Government have signed 18 agree-
ments with Government of India for provid-
ing credits aggregating to Roubles 9995.36
million. Thetotaldisbursement in this period
has been Roubles 2081.15 million. These
credits are used for public sector projects in
steel, power coal and oil sectors. Until April,
1977 the credits were repayable in 12 years
with interest payment at 2.5% per annum.
For agreements signed from April, 1977 the
credits are repayable in 20 years inclusive of
a grace period of 3 years with an interest of
2.5% per ammum.

In case of recent power projects credits
" have also been extended to cover local
costs. These credits are repayable in five
annualinstalments and carry an interest rate
of 1.5% per annum over and above the rate
against 91 days treasury bills of the Govern-
ment of India.

THe Soviet credits are denominated in
Roubles but repayment of principal and
payment of interest are made in non-con-
vertible Indian Rupees which are utilised by
the Soviet authorities for purchase of Indian
goods for export to the USSR within the
framework of the Indo-Soviet Trade Plan in
force.

[ Translation)

Export of Tea to USSR
2510. SHRI GOVINDRAO NIKAM: Will

the Minister of COMMERCE be pleased to
state: '

DECEMBER 6, 1991

Written Answers 72

(a) the percentage of tea exports to
USSR to the total quantity of tea exported
during the last year;

(b)whether Indian tea has become
costlierinthe international market as aresult
of the devaluation of rupee;

(c) if so, the steps taken by the Govern-
ment o prevent any adverse effects on the
export of tea;

(d) whether the treaty to export tea to
USSR has not been signed this year so far;
and

(e) i so, the time by which the treaty is
likely to be signed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) During 1990-91 the per-
centage of tea exports to USSR to the total
estimated quantity of tea exported from India
was 56.97 percent. .

(b) and (c). The average unit export
price at present would be US $ 2.14 per kg.
equivalentto Rs.55.57 ascomparedto US $
2.91 per kg. during 1990-91 equivalent to
Rs. 52.40, which is on an average cheaper
by about 26.46 percent as compared to the
export price in dollars during the previous
year.

(d) and (e). The trade plan for 1992 with
USSR has not been signed so far. The
annual protocol is normally signed by the
end of the calendar year.

[English]

Modernisation of spinning Milis in
Andhra Pradesh

2511. SHRI J. CHOKKA RAO: Wil the
Minister of TEXTILES be pleased to state:
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(a) whether the Goverment of Andhra
Pradesh and National Textile Corporation
have reached a Memorandum of Under-
standing for modemisation of Ajamjahi Mills,
establishment a new spinning mill atHydera-
bad and modemisation of four spinning mills
under the control of National Textile Corpo-
ration in the State; and

() if so, ihe details thereof and the
action taken thereon so far?

THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI ASHOK

GEHLOT): (a) and (b). a proposal envisag-
ing signing of a Memorandum of Under-
standing between Government of Andhra
Pradesh and National Textile Corporation
for revival of NTC mills was considered by
the Government of India. It was viewed that
modemisation of NTC mills has to be done
on the basis of specific project proposals
with support from the Financial Institutions.
It was also felt that the package of financial
requirements and concessions etc. will be
drawn up on unit-by—unit basis and only
such unit-wise Memorandum of Understand-
ing would be entered into if found feasible
and essential. In view of this, it was decided
“that the stage for a Memorandum of Under-
standing proposed to be signed between
NTC and Government of Andhra Pradesh
has not yet been reached.

Complaints about rigging the elections
2512. SHRI GEORGE FERNANDES:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bopleasedtostate
(a) whether the government have re-
ceived any complaints about rlgging in the
recent elections;
(b) if so, the details thereof; and

(c) the'steps proposed 1o be taken by
ﬁ\qGov«mnomtoprwemrimim?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS AND PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) and (b). Though the Government
as such has not received any complaints
directly, there appear to be some complaints
made to other agencies about rigging in the
recent elections. The information will be
collected and placed on the Table of the
House.

(c) The steps to be taken by the Govemn-
ment to prevent rigging in elections willb a
part of the indepth study with reference to
electoral reforms which the Government
intends to take up soon.

[ Transtation)
Selling of Janata Cloth in Rajasthan

2513. SHRI DAU DAYAL JOSHI: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the Janata Cloth is being
sold in Rajasthan during the last three years;

(b) if so, the details of cloth varieties and
the agencies through which such cloth is
being sold there;

(c) whether a number of complaints of
irregularities and bunglings have been re-
ceived by the Government in the sale of

_Janataobth; -

(d) i so, whether any action has been
taken by the Government in this regard; and

(e)if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.
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{b) The Rajasthan Handloom Develop-
ment Corporation, Jaipur and the Rajasthan
Rajya Bunkar Sahakari Sangh Ltd. Jaipur
are the two implementing agencies produc-
ing janata cloth including cotton items like
Dhoti, Saree, Long cloth, Odhani, Lugidi,
Ghagra and Phachara and Woollen items
like Blankets, Shawl, Lohi and tweed. The

janata cloth produced in Rajasthan is sold -

through Fair Price Shops and the retail out-
lets of Rajasthan Cooperative Federation
and National Handloom Development Cor-
poration. The implementing agencies in the
State are also allowed to sell normally a
maximum of 15% of their total production
through their own outlets.

(c) to (e). Central Government has not

received any specific complaint against any -

irregularity in the distribution of janata cloth
in Rajasthan. However, at the instance of
Central Government, a State Level Commit-
tee under the Chairmanship of Secretary
(Industries) Govemment of Rajasthan, was
constituted to camryout anumber of functions
including monitoring the performance of
distribution arrangements.

[English]

Rates of interest of Primary Urban
Cooperative Banks

2514. SHRISHRAVAN KUMARPATEL:
Wil the Mnister of FINANCE be pleased to
state:

(a) whether following the increase in-

interest rates on loans, the Reserve Bank
has raised the interest rates on deposits as
well as on loans and advances of primary
urban cooperative banks also; and

(b) if so, what are the revised rates and
the extent of increase over the previous
rates? :

DECEMBER 6, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The information is being
collected and will be laid on the Table of the
House to the extent possile.

[Translation}
Rate of interest of Bank Loans

2515. SHRI SUSHIL CHANDRA
VARMA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the rate of
interest charged on the loans given by na-
tionalised banks differ from bank to bank;

(b) if so, the reasons therefor;

(c) whether the Reserve Bank has any
check onthe rates of interest charged onthe
loans by the foreign banks, and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. Subject to a minimum
of 20% p.a. the banks are free to charge any
interest rate for advances over Rs. 2 Lakhs.

(b) to (d). The Reserve Bank of india has
removed the ceiling on rate of interest and
stipulated a minimum rate of interest at 20%
p-a. for advances over Rs. 2 Lakhs with a
view to introducing an element of competi-
tion among the banks in the matter of charg-
ing interest on such advances. The banks
use this discretion judiciously, keeping in
view their funds position and also services
rendered by them. Thedirectives onrates of
interest on advances issued by Reserve
Bank of india are applicable to all Scheduled
Commercial Banks including Foreign Banks
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[Engfish]
Pending Cases In Kerala High Court

2516. SHRI T.J. ANJALOSE: Wili the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the number of cases pending in the
Kerala High Court for more than five years,
and

(b) the steps taken or proposed to be
taken by the Government for expeditious
disposal of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
JUSTICE AND COMPANY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF LAW, (SHRIRANGARAJAN KUMARAL -
MANGALAM): (a) As on 22.11.1991, the
number of cases pending in the Kerala High
Court for more than five years was 1717. Of
these 27 cases had been stayed by the

Supreme Court.

(b) The Registrar, High Court has in-
formed that all possible steps have been
taken to expedite disposal of these cases.

Performance of Apex Cooperative
Banks
2517. SHRI HARISH PRABHU ZAN-

TYE: Willthe Ministerof FINANCE be pleased
fo state:

(a) the number of Apex Co~operative
Banks and the branches of each bank along
with the names of the places where they are
located; -

(b) the total amount of deposits and
loans advanced by each Apex Bank;

{c) the profit or loss eamed by each

Apex Bank during each of the last three
years; and

(d) the reasons for the lossaes, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) As on 30th June 1990 there
were 28 State Cooperative Banks (SCBs)
and 19 State Land Development Banks
(SLDBs) inthe country. The names of SCBs
and the number of their branches aie given
in Statement—1. The SLDBs functionthrough
728 Primary Land Development Banks
(PLDBs) and their 1001 branches. The
SCBs have 634 branches. As regards fur-
nishing information on the places where the
branches of SCBs, SLDBs and PLDBs are
located, the efforts involved would not be
commensurate with the results to be
achieved.

{b) Deposits/Loans advanced by SCBs
as on 30.6.1990 and by SLDBs during the
year 1989-90 are given in Statement Il & Ill

respectively.

(c) information regarding profit earned
and loss incurred by each ofthe SCBs during
the last three years namely 1988, 1989 &
1990 and in respect of SLDBs for the years
1987-88, 1988—89 and 1989-90is givenin
Statement IV & V. '

(d) t may be seenfrom Annexure IV that
only the West Bengal State Cooperative
Bank and the Assam State Cooperative Bank
had incurred losses during the year 1988.
Th position of both the banks improved dur-
ing 1989 and 1990. The losses of the two
banks in 1988 could be attributed to low level
of income compared to the cost of manage-
ment. As regardsthe Assam State Coopera-
tive Bank, the Bank is also afflicted by high
level of overdoes both under principal and
interest.

The important reasons for the losses of
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the Land Development Banks arethe unsat-  est, relatively high establishment cost and
isfactory recoveries, particularlyunderintar- ineffective managemant of funds.

STATEMENTA

NamoandNumbarolbmnchesttatsCoopomﬁvaBaMs

Sr. No. Name of the State No of branches
Cooperative Bank
1.  Andhra Pradesh State Cooperative Bank Ltd 16
2. The Maharashtra State Cooperative Bank Ltd 38
3. Madhya Pradesh Rajya Sahakari Bank Maryadit Lid
Bheoal . 18
4. Jammu & Kashmir SCB ' 9
5.  Kamataka SCB L. - 29
branches +
3 extension branches
6.  Kerala State Cooperative Bank Ltd. 12
7.  WestBengal SCB Lid. ) 33
8.  The Tripura SCB Lid. - 28
9.  Arunachal Pradesh State Cooperative Apex Bank Lid 26
10. ThAssamSCBLW. 65
11.  BiharSCB A o 18
12.  Gujarat SCB Lwd _ 1 -
main office
. At Ahmedabad
13. GoaSCB Lid. 0 23
14. Haryana SCB Lid. 5
15.  Himachal Pradesh SCB Lid. 80
16.  Andaman & Nicobar SCBLtd. 26
17.  Uttar Pradesh State Cooperative Bank Lid 41

18.  Pondicherry SCB Lid. 14
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sr. No. ' Name of the State No of branches
Cooperative Bank
19.  The Tamil Nadu SCB Ltd. 38
20 The Manipur SCB Ltd. 9
21.  The Meghslaya SCB Lid. 26
22.  Mizoram SCB Ltd. ' 8
23.  Nagaland SCB Ltd. 20
24.  Dolhi SCB Ltd. 16
25.  Orissa SCB Ld. s
2.  PunjabSCB Lid. 11
27.  The Rajasthan SCB Lid. 12
28.  Chandigarh SCB 4
Total 634

STATEMENT-HlI

Deposits/Loan advanced of State Cooperative Banks as on 30th June, 1990

(Rs. in lakhs)
'Sr.No.  Name of SCB Deposit Loans advanced
: (Issued) -

1. Andhra Pradesh 20824 58405

2. Assam 13264 13482

% Bhar 17821 . 21697

4 Goa oo 2939

5. Gujarat 52483 40277

6. Haryana 14389 44167

7. Himachal Pradesh 13303 636
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ScNo.  NameofSCB Deposit Loans advanced

(Issued)
8  Jammua Kashmir NA NA
9.  Kamatoka 24288 17244
10.  Kerala 23074 27143
11.  Madhya Pradesh 37007 93484
12 Maharashira 181135 423229
13.  Manipur 621 421
14.  Meghalaya 4004 682
15.  Nagaland NA 718
16. Orissa 4633 8038
17.  Punjab 33070 67519
18.  Rajasthan 9634 18242
19.  Chandigarh 524 11

20.  Tami Nadu 38724 134004
21, Tipua 1865 1017
22, Uttar Pradesh 71429 33470
23, West Bengal 17078 ..7379
24, Andaman & Nicobar 838 793
25.  Aunachal Pradesh 17868 922
26.  Dehi NA N
27.  Mizoram NA NA
28.  Pondicheny 2547 6761
587519 1022680
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STATEMENT-M
Deposit raised and loans disbursed by each State Land Development Bank during the
year 1989-90
(Rs. in lakhs)
S NameofthelDB  FixedDepost Loansdisbursed  Loans outstanding
No. ason 30.6.90 during 1989-90 as on 30.6.1990
30.6.90 1989-90 30.6.90

1. AndhraPradesh 9886.09 54793.01
2 Assam 190.38 1071.99
3.  Bihar 394 18475.27
4  Gujarat 345737 17283.19
5.  Haryana 329 457182 26091.19
6.  Himachal Pradesh 185.49 509.81
7. Jammu & Kashmir 44226 1299.18
8.  Kamataka 7639.16 36796.03
9.  Korala 073 5207.14 24933.96
10.  Madhya Pradesh 2061 4106.60 2740252
1. Maharashtra - 10395.38 54103.29
12 Orissa 54.00 8302.20
13.  Pondicheny _ 62.81 302.60
4. Punjab - 6617.97 27768.35
15.  Rajasthan 187.36 2818.95 17034.78
16.  Tami Nadu 061 245638 20120.64
17. Tripura - 497 19322
18, Uttar Pradesh - 13313.63 50091.29
19.  West Bengal - 258133 7909.60

Total 212.60 74072.47 as772.02
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STATEMENT-IV -
mpmmamodanosswod(-)byaad:&oxmmﬂnhscmm 1988,
1989 and 1990
(Rs. in lakhs) |
Sr.No. Name of SCB Profit (+) ALoss (-)
1988 1989 1990
1. AndhraPradesh 195 327 401
2 Assam 15 19 NA
3. Bihar 67 © 301 281
4 Goa 14 49 70
5. Gujarat 178 133 157
6.  Haryana 169 360 517
7.  Himachal Pradesh 86 134 246
8. Jammu & Kashmir 1 1 5
‘9.  Kamataka - 86 53 79
10. Kerala® 45 20 65
" Madhya Pradesh 392 418 353
12 Mahareshtra 409 456 593
13. Manipur ] 12 16 -
14. Meghalaya 3 4 6
18. Nagaland NA NA 22
16. Orissa 57 57 61
17. Punjab 5 459 1353
18..  Rajasthan 130 137 105
19. Ghmdiyah |
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(Rs. in lakhs)
Sr.No.  Name of SCB Profit (+) ALoss ()
1988 1989 1990

20. Tamil Nadu 348 544 983
21.  Tripura 21 36 2
22, Uttar Pradesh 207 235 139
23. West Bengal )14 28 89
24. Andaman & Nicobar 47 21 22
25, Arunachal Pradesh 8 23 28
26. Delhi a3 125 17
27. Mizoram 56 5 93
28. Pondicherry 19 21 13

Total (+)(2)57za; (+) 3978 (+) 5697

N.A. - Not available .....
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Increase in Prices of Siik

2518. SHRI GURUDAS KAMAT: Wil
the Minister of TEXTILES be pleased to

. state:

(a) whether thare is unprecedented
increase in the prices of silk;

(b) if so, the reasons therefor;

(c) whether aiarge number of sik hand-
loom and powerloom units have already
been closed;

(d) if so, the details thereof, Statewise;
and

(e) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). One of the main
reasons for the recent increase in the prices
of raw silk inthe local markets is the outbreak
of pebrine disease mainly in the rearing
areas of sik producing states of Karnataka,
Andhra Pradesh and Tamil Nadu. Due to
occurrence of the disease, there was a
decline in the amivals of cocoons in the
cocoon markets which has ultimately af-
fected the availability as well as prices of raw
sik in the country.

(c) and (d). No specific reports in this
regard have ben received from any of the
State Governments.

(e) In order to overcome the situation,
the following efforts are being madeé by the
Central Sik Board (CSB) in collaboration
with the concemed State Government:

1.  Implementation of a mass disin-
heﬂpnpmynmm.

2 dembm
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3. Screening of basic stocks for
pebrine

4.  Deputation of study teams to con-
duct survey in Seed Zones and to
demonstrate various measures to
control pebrine disease.

- Besides, a proposal to import 200
M.Tonnes of raw sik is also under consid-
eration.

Newsitem Greater Vigliance Sought in
Insurance, Banks

2519. KUMARI DIPIKA CHIKHLIA:Will
the Minister of FINANCE be pleasedto state:

(a) whether the attention of the Govern-
ment has been drawn to the newsitem cap-
tioned "Greater Vigilance sough in insur-
ance, banks” appearing in the Economic
Times dated October 9, 1991;

(b) if s, the facts thereof, and

(c) the action taken or proposed to be
taken by the Union Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):(a) to (c). Yes, Sir. The Central
Vigilance Commissiontakes periodic reviews
of the Vigilance activities of the insurance
-companies/public sector banks and gives
suggestions/advice from time to time. The
vigilance activities of these institutions are
monitored and reviewed in the respective
institutions, Central Vigilance Commission
and the Government. Each of these institu-
tions has a Vigilance Deptt. headed by the
Chief Vigilance Officer. The Annual Action
Plan on anti corruption measures is also
formulated in these institutions in- accor-
dance with the guidelines issued by the
Department of Personnel. Their Action Plan
is constantly monilored by the Finance Min-
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istry and a feed-back thereon is also pro-
vidad to the Central Vigilance Commission.

Opening of Bank Branches in Balasore
District, Orissa

2520.DR. KARTIKESWARPATRA: Will
the Minister of FINANCE be pleasedto state:

(a) the names of nationalised/coopera-
tive banks and the places in Balasore district
of Orissa, where they have branches;

(b) the places in Balasore District in
respect of which survey has been done-and
the number of licences issued/pending to be
issued till September 30,1991; and

{c)the guidelines issued by the Govemn-
ment/Reserve Bank in regard to opening of
new branches of nationalised banks
alongwith the provisions available to accom-
modate recommendations of area MPs in
salecting the opening of bank branches?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The names and places in
district Balasore where Public Sector Bank
branches have their offices are given in the

statement attached Reserve Bank of India

(RBI) has reported that under the extant
policy for opening of branches in rural areas;
the list of identified centres with necessary
particulars in each district has to be given to
the Lead Bank of that District. The Lead

Bank after consolidating the list received
from all banks submits it to the District Col-
lector of recommendations andonward trans-
mission to RBI through the concemed State
Govermnment. The lastdatefor submission of
applications to RBlwas 30.6.1991. RBl has
not yet received the identified list from the
State Government of Orissafor rural centres
in Balasore District.

In respect of semi-urban areas, RBI
has reported that they have received 24
proposals for opening of bank branches in
semi-urban areas at Balasore District as per

. details given below:—

Centre Proposals from
Banks
Balasore 9
Basudevpur 2
Bhadrak 5
Jaleswar 4
Som ' 4
24
These proposals are being scrutinised

by RBI and based on the prescribed eligibil-
ity criteria and the viability of the proposed
branch, allocations would be made in due
course. .

STATEMENT

Branches of Public Sector Banks in Balasore District of Orissa

S.No.  Nameof Bank

Name of centres

1. ) erBank

Ada, Asurali, Bahanaga, Balasore, Baliapal,
Bansada, Bhadrak, Bhandari, Pokhari, Bhograi,
Bideipur, Chowki, Debhog, Dhamnagar, Dhusuri,
Dolasahi, Ganeswarpur, Gazipur, Ghanteswar,
Gopalpur, Jamsuli, Khaira, Langaleswar, Nila-
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S. No. Name d‘ Bank Name of centres
giri, Oupada, Raibania, Rajnagar at Gadi, Rani-
tal, Sergarh, Shampur, Soro, Sugo, Tihidi.

2. Allahabad Bank Agarpada, Balasore, Bartana, Bhadrak, Idra,
Manjuri Road (Satsola), Madhani.

3 Bank of India Akhupada, Balasore, Basta, Daulatpur, Ka-
dabarang, Randihat Remuna, Turigadia.

4, State Bank of India - Amarda, Antara, Aradi, Balasore(3), Bal-
gopalpur, Baligan, Basudevpur, Bhadrak, Bish-
nupur, Chandbali, Chandipur, Dubal, Durgadebi,
Fatepur, Jaleswar, Jamjhadi, Kandaganhat,
Kans, Kendupada, Kupari, Mukulisi, Pratappur,
Sarsada, Sendhatira. Similia, Soro, Srirampur.

5. Bank of Baroda Apanda, Balasore, Baradiha, Barungadia,

6. Central Bank of

india - Balasore, Bhadrak, Brahmansahi, Manipur.
7. Indian Overseas
Bank Balasore, Bhadrak, Gujidarada, Kuruda, Nal-
ang, Somanathpur s

8. Syndicate Bank Balasore.

9. United Bank of india Balasore, Balimunda, Barapada, Baunsadiha,
Berhampur, Charampa, Daruha, Dhamara,
Jaleswar, Mangalpur, Motto, Nadigaon,

- Nalgunda, Rupsa.
10. Vijaya Bank Balasore.
11. Punjab National Bank Banth, Bhadrak.
12. Union Bank of India Bhadrak
Export of Fish Products (a) the quantity of fish and fish products
‘exported during each of the last three years;
2521. SHRI C.P. MUDALAGIRI- and .

YAPPA:
SHRI KH. MUNIYAPPAZ
will thd ‘Minister of COMMERCE be
pleased to state:

(b) the details of tax exemgptions for
exporting fish and fish products?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The quantity of fish
prodcts exported during the last three years
are as under:

Quantity (M. Tonnes)

Year

1988-89 99777
1989-80 110843
1990-91 139419

(b) The export profits are exempt from
Income Tax under Section 80 HHC of In-
come Tax Act. Import of certain machines
used in seafood industry is also allowed on
concessional customs duty.

Declaration of Qulion-Sachenkottah
Road as National Highway

2522. SHRI. KODIKKUNNIL SURESH:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Gévernment of Kerala
has requested the Union Government to
declare the Quiion-Schenkottah Inter-State
road as national highway;

(b) if so, the attion proposed to be taken .

in this regard;

(c) whetherthe UnionGovernment have
allocated any funds for the maintenance of
this road in 1991-92 from the Central Aid
Programme of Loan Assistance; and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Str.

{b) Does not arise.

(c) No, Sir.
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(d) Does not arise.

Setting up of Ordnance Factory in
Kangra District, H.P.

2523. SHRI. D.D. KHANORIA: Will the
Minister of DEFENCE be pleased to state:

(a) the total annual requirement of blan-
kets for the Armed Forces;

(b) the States from where the require-
ments are met; :

(c) whether there is any proposal to set
up an ordnance factory in district Kangra,
Himachal Pradesh, where sufficient wool is
available; .

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) The number of bar-
rack blankets purchased for the Armed
Forces every year is not fixed. The demand
varies from 5 to 6 lakhs blankets per annum.

(b) Orders for supply are placed on the
Ordnance Factory Board to the extent ca-
pacity is available with it. As per Government -
policy, orders for the balance requirement
are placed on the Association of Corporation
and Apex Societies of Handloom (ACASH).

(c) No, Sir.
(d) Does not arise.

(e) Barrack Blankets, as per Govern-
ment policy, have been reserved for pro-
curement from the Handloom sector.

‘Travel as you please’ Tickets in D.T.C.
Buses

2524. SHRIRAM PRASAD SINGH: Will
the Minister of SURFACE TRANSPORT be
pleased to state:
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(a) whether Delhi Transport Corpora-
tion issues Travel as you please’ tickets
valuing Rs. 4/- on Saturdays, Sundays and
holidays;

(b) it so, whether these tickets are not
valid in private buses under DTC operation
whereas allother types of passes are valid in
- 'these buses;

(c) if so, the reasons therefor; and

(d)the actiontaken/proposedtobetaken
by the Government to allow such tickets in
private buses also?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) Yes, Sir. :

(c) The private bus owners had repre-
sented for a share of the income eamed by
the DTC onthe sale of ‘Travel asyou Please’
tickets of Rs. 4/-. As DTC were not prepared
to sharethese earnings as these were remu-
nerative and in view of the difficulties in
determining the share, it was decided that
‘Travel as you please’ tiokets of Rs. 4/- which
were earlier valid in private buses under
DTC on Saturdays, Sundays and Gazetted
Holidays would not be allowed in the private
busesoperatingunder DTCw.e.f.19.1.1991.

(d) This is a commercial decision of the
DTC and Government do not propose to
take any action in the matter.

Ressttiement of Ex-Servicemen in
Andhra Pradesh

2525. SHRI GANGADHARA
SANIPALLI: Will the Minister of DEFENCE
be pleased to state:
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(a) the number of Ex-servicemen In
each district of Andhra Pradesh yet to be
resettled;

(b) the steps taken or proposed to be
taken for their resettiement; and

(c) the time by which all of them are
likely to be rehabilitated?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) On the basis of the
“Live Registers™ maintained by the Zila Sainik
Boards, the district-wise number of ex-Serv-
icemen in Andhra Pradesh who were yet to
be placed, as on 30th September, 1990, is
given in the statement attached.

(b) The Central Government has pro-
vided reservation of 10% and 20% for Group
‘C’ and Group ‘D’ posts, respectively. The
reservation for Group ‘C’ and Group ‘D’
posts in Central Public Sector Undertakings,
including Nationalised Banks, is 14 12%
and 24 1/2%, respectively. In addition, the

_State Government of Andhra Pradesh and

its PSUs have provided a reservation of 2%
each in Groups ‘'C’ and ‘D’ posts.

Apart from the reservation provided by
the Central and State Governments, several
self-employmentschemes are also in opera-
tion in Andhra Pradesh, major among them

 being SEMFEX-1, SEMFEX-ll and SEMFEX-

.

(c) Efforts to provide maximum employ-
ment opportunities and promote self-em-
ployment among ex-Servicemen is a con-
tinuous process. It is, therefore, not possible
to lay any time frame for the placement of all
ex-Servicemen,

STATEMENT

SLNo. Name of the ZSBs

No. on Live register

. Adiabad

16
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SLNo. Name of the ZSBs No. on Live register
2 Anant Pur 292
3. Chittoor 475
4, Cuddapah 405
5. East Godavari 244
6. Guntoor 1699
7. Hyderabad 1299
8. Karimnagar 53
9. Kurnool 197
10. Krishna 878
1. Khammam 181
12. Mehoobnagar 229
13, Medak 156

14, Nellore 296
15. Nalgonda. 117
16. Nizamabad 54
17. Parkasam 648
18. Rangareddy 2383
19. Srikakulam 283
20, Vishakhapatnam 958
21, Vijaynagaram 129
22, Warangal 106
23. West Godavari 380
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Export of Cashewnuts to USA
2526. SHRI NAWAL KISHORE RAL:

Willthe Minister of COMMERGCE be pleased
to state:

(a) whether cashewnuts exported to
United States of America have been re-
jected on account of high pesticide residues;

(b) if so, the loss suffered on this ac-
count; and

(c) the corrective steps taken or pro-

posed to be taken by the Government in this

regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). According to
Cashew Export Promotion Council and
Export Inspection Agency, Cochin, no case
of rejection of cashew kernels by USFDA
has come to their notice, though there have
been cases where consignments have been
detained to assess the level of pesticides
residencs. The Export Inspection Agency
has taken the following corrective steps:-

{1) To assess the magnitude of the
problem and source of contamina-
_tion of cashew kemels with pesti-
cides, samples of cashew kernels
from stages of production and from
different processing centres were
drawn and tested in EIA laboura-
fory at Cochin.

(2) At present, samples of cashew
kemels are being tested for pesti-
cide residues and cettificates is-
sues to this effect as per the re-
quirement of the buyers in USA
and other countries.

(3) Atechnical consultant of EIA visits
cashew pracessing units regularly
and gives necessary advice to the
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processors. ElA alsoconducts train-

ing programmes for the workers/.
technical personnelonthe safe use

of pesticides. A brochure has also .
beenbrought out on pesticides and
their use in cashew factory with
assistance from the CEPC and cir-
culated to all processors.

(4) Approved Fumigation Agencies
have also been advised notto use
of DDT/BHC or their formulations
in cashew factories.

(5) Circulars have been issued to all
exporters on the illeffects of using
DDT, BHC, etc.

(6) An All india Seminar on Pesticide
Residue in cashew kernels was or-
ganised in Quilon (Nov. 1991) in
which more than 100 delegates of
managerial level from dafferent
parts of the country participated.

llegal Import of Chemicals

2527. DR. (SHRIMAT1) PADMA: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Directorate of Revenue
Intelligence has detected large scale illegal
import of chemicals through air consign-
ments during 1991 at Madras and other
Airports; '

(b) if so, the details thereof; and

(c) the eofrective measures taken by
the Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). During Sep-
tember-November, 1991, the officers of the
Madras Zonal Unit of Directorate of Reve-
nue Intelligence have noticed 5 instances of
import of chemicals through Madras Airport
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where the description and/or value have  sionof Customs duty tothe tune of Rs. 85.50
been misdeclared resulting in alleged eva-  lakhs as per details given below:-

S. No. Declared Commodity - Alleged duty evasion
(Rs. in lakhs)
1. Sodium Bromide 14.00
2. Neomycin Sulphate ‘ §5.00
3. Carbamezapine 8.00
4 Phenyiprine HCL 4.00
5. Carbenezapine ‘ ' 450
Total 85.50
(c) The field formations have been (c) if so, the CIF price agreed to;
alerted and directed to take all necessary .
steps to thwart such attempts in future. (d)the successivechanges inthe whole-
. sale price at which the imported newsprint
Newsprint Prices was sold by the STC to the newspapers
. since April, 1988, date-wise; and
2528. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to (e) whether any reduction in the whole-
state: sale price is expected during the current
financial year?
(a) the average CIF price in rupees of i
imported newsprint of various grades paid
by the STC during 1988-89, 1989-90 and THE MINISTER OF STATE IN THE
1990-91; MINISTRY OF COMMERCE (SHRI P. CHI- -

. DAMBARAM): (a) The average CIF of im-
(b) whether any contract has been  ported newsprint paid by STC is given be-
signed by the STC for the year 1991-92; low:-

\

Stand_ard newspring
Year Qty. in CIF value Average
thousand in crores CIF PMT
MTs (Rs.) (Rs.)
1988-89 188 183.01 9735
1989-90 195 213.86 A 10967

1990-91 190 21564 11350
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Standard newspring
Year Qty. in CIF value Average
thousand in crores CIF PMT
MTs (Rs.) (Rs.)
Glazed newsprint
1988-89 36 40.44 11233
1989-90 29 40.00 13793
1990-91 36 60.38 16772
(b) and (c). During 1991-82, import by STC as-under:-
contractsfor news-printhave been concluded
Standard newsprint
Average
Qty. (MT) CIF value* . CIF price
: Rs. in crores PMT (Rs.)
140,730 182.06 12,937
Glazed newsprint
19,000 36.01 18,953

'CvaaIuoisbasedonexchangerateasonthedah(s)dcomract.

(d) There was no wholesale price. The
high-seas sale prices of imported News-
print from April 1988 are given in the en-
closed statement.

(e) The sale prices of imported News-

Chairmanship of the Secretary, Ministry of
Information & Broadcasting and in the
Commitiee, representatives of Newspaper
Industry are also represented. Due to lower
CIF prices at which the quantity has been
recently contracted, release prices could be

print are fixed quarterly by Newsprint Price  reduced in the next quarter.
Fixation Advisory Commijttee under the
STATEMENT
Sale Prices of Imported Newsprint from April, 88 Onwards
Standard Newsprint Glazed Newsprint
High-Seas Sale Price (60 GSM) High Seas
(Rs. per MT) Sale Price
(Rs. per MT)
AprikJune, 1988 8300.00 9180.00
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Standard Newsprint Glazed Newsprint

High-Seas Sale Price (60 GSM) High Seas

(Rs. per MT) Sale Price

(Rs. per MT)
July-September, 1988 9535.00 11085.00
October-December, 1988 10350.00 - 11835.00
January-March, 1989 11700.00 12610.00
AprilJune, 1989 . 12715.00 12610.00
July-September, 1989 12965.00 13610.00
October-December, 1989 11715.00 15750.00
January-March, 1990 11170.00 15070.00 -
AprilnJune, 1990 11070.00 14970.00
July-September, 1990 11510.00 15820.00
October-December, 1990 11800.00 16600.00
January-March, 1991 12260.00 17645.00
AprilJune, 1991 13000.00 18735.00
July, 1991 16000.00 23300.00
August-September, 1991 16000.00 23300.00
+ Surcharge of + Surcharge of
 Rs. 800.00 Rs. 2300.00
October-December, 1991 16770.00 24200.00
. + Surcharge of + Surcharge of
Rs. 800.00 Rs. 23000.00
Reimbursement of Expenditure on (a) the outstanding amount of the Gov-

‘Paradip Port

2529 SHRI BRAJA KISHORE TRIPA-

emment of Orissa towards the raimburse-

ment of the initial capital expenditure in-

THY: Wilithe Minister of SURFACE TRANS-

PORT be pleased to state:

curred on the construction of Paradip Port;

({b)whetherthe UnbnGovgmmomhavo
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since taken any decision in this regard;

(c) if s0, whan this amount is likely to be
reimbursed; and

(d) if not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) An amount of
aboutRs. 11.93croresincurred by the Orissa
State Government in the construction of
Paradip Port is payable by Paradip Port
Trust to the State Government.

(b) to (d). The question of finalisation of
terms & conditions of repayment of initial
capital expenditure by Paradip Port Trust to
the Orissa State Government is taking time
as the question involves a policy issue re-
garding the sharing of capital investment on
such ports.

Weeding out of Redundant Projects

2530. SHRI MORESHWAR SAVE: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Government have is-
sued directions to all the ministries to priori-

tiesthe projects undertheircontrol and defer

or weed out schemes which have become
redundant so that expenditure could be
gradually reduced;

(b) if so, the details of the projects which
have been defemdorwoededoutbyeach
ministry; and

(c) the expenditure fikely to be reduced
by each ministry as a resutlt thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-

TARAM POTDUKHE): (a) to (c). As indi- '

cated inpara38 of Finance Minister's speech
while presenting the Budget for 1991-82
(July, 1991) all Ministries have been re-
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quested to priorities their activities so that
those which figure at the bottom of the list
can be abridged, while those which have
outiived their utility can be abandoned alto-
gether. The result of the prioritisation of
existing schemes will be taken into account
while sanctioning 8th Plan schemes. Fur-
ther, while the results of the prioritisation will
be fully realised only over a period of time,
the savings that will arise in the immediate
future will be incorporated in the revised
estimates of 1991-92 and Budget estimates
for 1992-93 which will be presented to the
Parliament in February,1992.

Cases Pending against Drug Offenders

2531. SHRI SHARAD DIGHE: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases pending in
different courts under the Prevention of llle-
gal Trafficking in Narcotic Drugs and Psy-
chotropic Substances (PITS-NDPS) Act,
1985;

{b) the number of cases out of them
pending for more than three years;

(c) the number of cases out of them
which are against foreigners;

(d) whether representations have been
made by foreign offenders to the Consulates
and international civil rights organisations to
file petitions for them becausooﬂhodolay in

: trymgtheases

(e)the number of posts of special judges
lying vacant in courts trying these offences;
and

| (f) the steps proposed to be taken by the
Government for early trial of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (). Prevention of Hlicit
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Traffic in Narcotic Drugs and Psychotropic
Substances Act, 1988 provides for preven-
tive detention only. Cases under the Act are
not tried by any court. Therefore, tha ques-
tion does not arise.

Scheme for Export Successes for Small
end Tiny industries

2532, SHRI A. CHARLES: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the State Trading Corpora-
tion and the Minerals and Metals Trading
Corporation have formulated certain
schemes to promote and build export suc-
cesses for small and tiny industries; and

(b) if so, the details thereof; and the
assistance/facilities provided to these indus-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). STC and MMTC
generally provide the following support serv-
ices to small scale and tiny industries to
generate exports:-

- arrange imported and
indigenous raw materials/
accessories, wherever
required;

- Display of samples in
Fairs and Exhibitions;

- Sending of samples and
offers to the potential for-

eign buyers;

- Providing post shipment
_ advance, wherever re-
quired;

. Provide expertise for
marketing and product
- development;
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Provide financial assis-
tance, wharever neces-

sary.
(Translation]

Alleged Irregularities In Granting Loans
In Phulbani and Kalahandl Districts or
Orissa

2533. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Union Government have
received complaints regarding irregularities
committed in granting loans to Scheduled
Castes and Scheduled Tribes and weaker
sections under the National Rural Employ-
ment Programme in Phulbani and Kalahandi
districts of Orissa during the last three years
till October 31, 1991;

(b) if so, whether any enquiry has been
conducted by the Union Government in this
regard;

(c) if so, the details and the outcome
thereof; and

(d) the action taken against those found
guilty?
THE MINISTER OF STATE IN THE

" MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (e) to (d). The Commercial Banks
do not grant loans under National Rural
Employment Programme. Under the Inte-
grated Rural Development Programme
(IRDP) the identified beneficiaries are as-
sisted in taking up a viable ventures for
which they get capital subsidy from Govern-
ment and loans from Commercial Banks. -
Under IRDP, 50% of the beneficiaries iden-
tified and the amount spent is earmarked for
Scheduled Castes/Scheduled Tribes. The
complaints regarding granting of loans and
alleged irregularities by nationalised banks
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received are taken up with the concerned
banks for remedial action. The progress of
banks' lending in such anti-poverty pro-
grammes including those for . Scheduled
Castes/Scheduled Tribes is reviewed in the
District Level Coordination Committees, State
Level Bankers Committee and the meetings
of the Board of Directors of the public sector
banks at periodical intervals.

[English}

Recommendations of High Power
Committee set up for
Development of
Roads in Delhi

2534. SHRI P.M. SAYEED: Wil the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether a High Power Committee
representing various agencies has been set
upto coordinate and expedite the road broad-
ening and subway works in Delhi;

(b) if so, the details thereof;

(c) whether the Committee has submit-
ted its report;

(d) if so, the recommendations made by
the Committee; and

(e) if not, when the Committee is likely to
submit its report?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Constitution-
ally Government of India is responsible for
development and maintenance of roads

"declared as National Highways only. All
roads/ridges, otherthan National Highways,
are essentially the responsibility of the State
Govemments/Union Territories concemed.
The roads and subways in Delhi, not being
on National Highways, are, therefore, the
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responsibility of Delhi Administration, Mu-
nicipal Corporation of Delhi & New Delhi
Municipal Committee. According to informa-
tion received from them, no such High Power
Committee has been sat up.

(b) to (e). Does not arise.
[Translation]

Financlal Assistance for Rural
Electrification by NABARD
in Orissa

* 2535. SHRI SRIKANTA JENA: Will the
Minister of FINANCE be pleased to state:

(a) the amount allocated by the National
Bank for Agriculture and Rural Development
for rural electrification in Orissa during the
Seventh Plan period, district-wise;

(b) the amount spent so far; ahd

(c) the details of the proposals for rural
electrification in Orissa during the Eighth
Plan which have been under consideration
of the NABARD, district-wisa?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Special Project
Agriculture (SPA) is a programme of Rural
Electrification Corporation (REC) to provide
programme of Rural Electricity Boards
(SEBs) to draw transmission lines and other
infrastructure support for pumpsets ener-
gisation in rural areas. The Programme is
financed by REC, Commercial Banks and
National Bank for Agriculture and Rural
Development (NABARD) by providing finan-
cial support to SEBs in the States. District-
wise allocation is done by the SEBs. The.
amount allocated by NABARD under the
programme during the 7th plan from 1985-
86to 1989-90andlheaehievememsmade
in Orissa Is as under:
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(Rs. in lakhs)
Year Allocation Achievement
1985-86 * . 112
1986-87 - 150 158
1987-88 200 77
1988-89 81 56
1989-90 100 81

*No separate allocation for REC/SPA programme was made as the same ‘was
clubbed with allocation made under minor Irfigation.

(c) NABARD have reported that they
have not worked out allocations for individ-
ual States for the VIl Plan period.

Revision of Electoral Rolls

2536. SHRIRAJVEER SINGH: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether electoral rolls have again
been revised for holding elections in New
Delhi Parliamentary Constituency; and

(b) if so, when and if not, the reasons
therefor?

«JHE MINISTER OF STATE IN THE
MINISTR_YOFPARLIAMENTARYAFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Sum-
mary revision of electoral rolls in respect of
all Parliamentary constituencies Inthe Union
territory of Delhi, including New Delhi Parlia-
mentary constituency, has been ordered by
the Election Commission with reference to
1st January, 1992, as the qualifying date.
Draft rolis have been published on 25th
mm 1991, inviting claims and objec-

[English)
Kuwaltl Reconstruction Contracts

2537. SHRI PARASRAM BHARD-
WAJ:
SHRI RAM VILAS PASWAN:
SHRI B. DEVARAJAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether any efforts are being made
to bag Kuwaiti reconstruction contracts to
bringinthedirectly-needed foreign exchange
andtofind placementforthe displaced skilled
and semi-skilled work force; and

-(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Govern-
ment have already taken a number of steps
to exploit the available opportunities in the
Reconstruction of Kuwait. A Special Group
has been set up to evolve a strategy for
promoting project exports in the Gulf in the
post war situation. A Special Committee with
Inter-Ministerial representation has been set

~ up to expedite Government clearance for

project exports through high level Inter-Min-
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isterial discussions. Former Commerce
Minister visited Kuwaitto getfirst hand knowl-
edge of the war damage in Kuwait and for
talks with the concerned Kuwait authorities.
This was followed up by trade delegations
from different sectors to explore the possi-
bilities of securing contracts and sub-con-
tracts for participation in the re-construction
by Indian companies. Our Embassy in Kuwait
resumed functioning from 28th March, 1991.
It is progressively being strengthened to
properly look after our interest in Kuwait,
especially concerning the labour and com-
mercial matters. Government have recently
decided to remove “Immigration Clearance
Required” condition from a number of cate-
gories of employment in Kuwait and else-
where In the Gulf Region. The number of
Indian labourers returned to Kuwait since
March, 1991 is estimated to be around
50,000.

[Translation)
Recovery of Bank Loans Question

2538. SHRI RAM SARAN YADAV: Will
the Minister of FINANCE be pleasedtostate:

(a) whether there has been adecline in
the recovery of bank loans given to agricul-
tural sector ‘during the last one year;

(b) if so, the details thereof and the
reasons therefor; and

(c) the steps taken or proposed to be
taken by the Government to improve the
process of recovery?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The recovery to De-
mand of Direct Agricultural advances of all
Public Sector Banks declinedfrom57.3% as
on June 1989 to 46.8% as on June 1990.
One of the main reasons for the above
decline can be attributed to the vitiation ot
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recovery climate on account of unjustified
expectations of waiver of all kinds of agricul-
tural loans. Following are the other reasons
for poor recovery of Agrloultural advances;

1. Misutilisation and Diversion of in-
come generated out of investment,

2. Unsatisfactory marketing arrange-
ments resulting in borrowers get-
ting lower than expected prices for
their produce.

3. A substantial sectlon of borrowers
wilfully defautting.

4. Natural calamities such as drought
and floods etc.

5. Defective planning while sanction-
ing loan proposals particularly in
terms of assumptions made in
respect of yields, input costs and -
output prices.

6. Lack of suitable adequate staff for
effective supervision and recovery
of Agricultural loans at block level.

(c) Varlous steps have been taken by
Reserve Bank of India (RBI) to improve
recovery of Direct Agricultural Advances.
Some of the important steps are as follows:

1. Banks have been impressed upon
to institute a viable recovery sys-
tem with a view to help recycling
the scarce resources of the banks
to the needy and productive sec-
tors of the economy on the one
hand, and to improve the profitabil-
ity and viability of the lending banks,
on the other. -

2. The Chief Executives of the banks

have been advised to pay thelr per-

- sonal attention to the monitoring of
farge advances.
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3. Introduction of a comprehensive
and uniform grading system to
indicate the health of individual ad-
vances for the purpose of their ef-
fective monitoring and follow up.

4. Tokeep awatchon the recovery of
top sticky accounts.

5. Taking corrective action where
advances are found to have be-
come sticky.

[English]
Special 301 Provisions of US Act

2539. SHRIR. SURENDER REDDY:
SHRI ASHOK ANANDRAO
DESHMUKH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the United States Govern-
ment has agreed to lift India out of Special
301 provisions of the US Omnibus Trade &
Competitiveness Act, 1988; and

(b) it so, its Impact on the trade relation-
ship between the two countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir. However, the
United States Trade Representatives an-
nounced on 26.11.91 the decision to extend
the deadline of Investigations against India
under Special 301 provisions by 3 months
upto 26 February, 1992.

(b) Does not arise.

[Transiation]
Recovery of Income Tax

2540. SHRI RAJENDRA AGNIHOTRI:

Will the Minister of FINANCE be pleased to
state:

AGRAHAYANA 15,1913 (SAKA)

Written Answers 126

(a) the amount of income tax recovered
during the current year upto October 31,
19917

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): The amount of income-tax
(including corporation tax) collected during
the current financial year, upto October 31,
1991, was Rs. 4011.01 crores.

[English]

Performance of Modernised Sick
Textlb Mills

2541. SHRIINDRAJIT GUPTA: Willthe
Minister of TEXTILES be pleased to state:

(a) whether the sick textilé mills mod-
emised during the last two years have not
shown any sign of improved performance;
and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise in view of (a) above.
Development of Coastal Shipping

2542, SHRISUDHIR SAWANT: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe National Shipping Board
has submitted any proposal to the Govern-
ment for development of coastal shipping;

(b) if so, the reaction of the Govemment
thereto;

(c) whether there is any proposal to set
up a separate Directorate for development
of coastal shipping;



127 Written Answers
(d) it so, the details thereof;

(e) whether the SDFC have allocated
any funds for development of coastal ship-
ping during the current year;

(f) if so, the details thereof;

(g) whether the Government have for-
mulated any plan to ensure supply of salt
through coastal shipping to every coastal
district;

(h) whether Government of Maharash-
tra has shown any interest for starting coastal
shipping; and

(i) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The National
Shipping Board (1983-85) had made recom-

mendations to develop coastal shipping.

(b) The Government is taking ail fea-
sible measures to develop coastal shipping.

(c) No, Sir.
(d) Does not arise.

(e) and (f). No, Sir. The S.D.F.C. was
wound up in 1987.

(g) Ne, Sir.

(h) and (i). Government of Maharashtra
has shown interest in the resumption of
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Bombay-Goa Coastal Passenger Service.
Tothis end, they have given a No Objection
Cettificate to a private party to operate such
a service.

[Translation]

Ex-Servicemen In Hill Districts in Uttar
Pradesh

2543. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased to state:

(a) the district-wise number of ex-serv-
icemen in the eight hilly districts of Uttar
Pradesh;

(b) the number of ex-servicemen get-
ting pension and the number of ex-service-
men to whom pension is not being paid due
to non-completion of 15 years of service;

(c) the number of cases pending for
grant of pension;

(d) the time by which these pending
cases are likely to be disposed of; and

(e) the scheme formulated by the Gov-
ernment for the livelihood of ex-servicemen
not being paid any pension?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (e). The District-
wise-number of ex-Servicemen in the 8 hill
districts for Uttar Pradesh, as furnished by
the U.P. Rajya Sainik Board, is as follows:-

SL District No. of ex- No. of non-
Pensioners ex-Servicemen
1. Pauri including 21,016 44 831
Landsowne
2. Chamoli 23,735 17,990
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SL District No. of ex- No. of non-
No. Servicemen pensioner
Pensioners ex-Servicemen
3. Dehradun 30,155 10,637
4. Tahri Garhwal 3,838 18,294
5. Uttarkashi Break-up not available 4,800 (Total)
6. Almora 27,620 10,760
7. Nainital 10,000 11,425
8. Pithoragarh 33,538 2,178

2. Information regarding the number
of cases pending grant of pension
to ex-Servicemen in the 8 hill dis-
tricts of Uttar Pradesh is not sepa-
rately available. Eligible cases are
sanctioned pension promptly and
without any delay.

3. Various concessions/relaxations
have been granted and schemes
formulated by the Government for
theresettlement of ex-Servicemen.
However, only those of the ex-
Servicemen who fulfil the eligibility
conditions (as per the definition of
ex-Serviceman in force at the time
of retirement/releasa from service)
are eligble to avail themselves of
the benefit of these concessions/
relaxations and the schemes. Oth-
ers can avail themselves of several
other general schemes formulated
by the Government, from time to
time, for encouraging and giving
financial support by way of loans/
subsidy to entrepreneurs intending
to set up small and medium indus-

" fries, il they have viable projects.
- They can also register themsaelves
with the general Employment Ex-

changes for employment on the
civil side it they fulfil the eligibility
conditions of the jobs applied for.

[English)

Assistance to Carpet Weavers in
Garhwal Region

2544, SHRI CHETAN P.S.
CHAUHAN:
KUMARI DIPIKA CHIKHLIA:

Willthe Ministerof TEXTILES bepleased
to state:

(a)whetherthe Union Government have
devided to introduce the group approach to
assist the carpet weavers of the Garhwal

region;

(b) if so, the details thereof; .

(c) whetherthe Government propose to
introduce this approach for carpet weavers
in other regions also;

(d) i so, when and if not, the reasons
therefore; and
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(e)thefacilities proposed to be provided
by the Govemment to carpet weavers in the
country?

THE MINISTRY OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). A Carpet Weaving
Training-cum-Service Centre has been set
up at Dehradun to assist carpet weavers of
Garhwal region.

(c) and (d). Areas having potential for
development of Carpet industry are identi-
fied and concentrated upon for expansion of
the Carpet Weaving Training Scheme. This
policy is proposed to be continued by the
Government.

(e) The following facilities are being
provided:- ™

i) A Carpet Technology Institute is
coming up at Bhadohi.

i) Training through departmental
centre and through other organisa-
tions is provided where a stipend of
Rs. 250/- p.m. is given to each
trainee. Preference is selection is
given to children from traditional
carpet weaving families.

iii) Studies on wool and related sub-
jects are under-taken throughinsti-
tutions by giving grants for the
purpose.

Recommendations of National Road
Safety Counclt

2545. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
be pleasad to state:

DECEMBER 6, 1991
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(a) the number of meetings of the Na-
tional Road Safety Council held during 1990
and 1991;

(b) the details of the recommendations
made by the Council and the action taken
thereon;

(c) the steps taken for providing essen-
tial services on National Highways; and

(d) the details of the Highways which
areinbadshapeandttnactiontakento
improve their condition?

THE MINISTER OF STATE OF THE
INISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Nil.

(b) A Statement is- annexed.

(c) Steps have been taken to provide
facilities along National Highway such as
wayside amenities, parking complexes,
laybyes etc. In addition, in order to reduce
accidents, steps have beentakentoimprove
road geometrics and junctions, provide
necassary caution sign boards, rumble strips
etc. on National Highways.

(d) The National Highways are gener-
ally maintained in a traffic worthy condition
and theirimprovementis taken up inaphased
manner, keeping in view the traffic intensity,
existing condition of the Highway, inter-se
priority on an All India basis and funds avail-
able for the purpose. Keeping in view the
traffic intensity and in order to ensure free
and tast flow of traffic, 352 kms. of National
Highways have already been widened to
four lane. :
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Moeting of Top Level Bank Officials

2546. SHRIRABI RAY: Willthe Minister
of FINANCE be pleased to state:

(a) whether the Government have con-
vened a mesting of top level bank officials in
“view of reports about withdrawal of deposits
from some hanks; and

(b) if so, the details and the outcome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Thetrends in the growth
of bank deposits remain under constant
review of Reserve Bank of India and Govern-
ment and corrective steps are taken when-
ever called for. No separate mesting on the
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subject was convened with bank executives.
The total deposits of banks have been pro-
gressively increasing in absolute terms.

[Translation)

indian Joint Ventures Operating in
Singapore

2547. SHRIMATISUMITRAMAHAJAN:
Will the Minister of COMMERCE be pleased
to state the particulars of Indian joint ven-
tures operating in Singapore?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHIR P.
CHIDAMBARAM): The particulars of Indian
joint ventures operating in Singapore are
given in the statement annexed.
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[English]

Role of Financlal Institutions in Stock
Market

2548. SHRI DIGVIJAYA SINGH: Wil
the Minister of FINNACE be pleasedto state:

(a) the role of financial institutions inthe
purchase and sale of shares in the corporate
sector;

(b) whether the Government are con-
templating to limit the investment of financial
institutions in one company to a certain
percentage;

(c) it so, the details thereof; and

(d) whether the Government propose to
day on the table a white paper on the role of
financial institutions in the stock market?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The financial institu-
tions undertake transactions in shares in the
corporate sector with a view to providing
capital for orderly and healthy growth of
industry.

(b) No, Sir.

DECEMBER 6, 1991
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- (c) Does not arise.

(d) ﬁo, Sir.

Converslon of State Highways into
National Highways in Tamil Nadu

2549. SHRI C.K. KUPPUSWAMY: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Union Government have
received any proposals from the Govern-
ment of Tamil Nadu for the conversion of
State Highways into National Highways;

(b) if so, the details thereof; and

(c) the action taken so far for the clear-
ance of these proposals?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) A statement is annexed.

(c) Pending finalisation of the 8th Five
Year Plan, no decision for declaring new
National Highways in any State including
Tamil Nadu could be taken.
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Electoral Reforms

2550. SHRI ATAL
VAJPAYEE:
SHRI LAL. K. ADVANI:
SHRI SIMON MARAND!:

BIHARI

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government propose to
take up the three bills about electoral re-
forms pending before parliament;

(b) if so, when and whether the Govern-
ment propose to enforce the electoral re-
forms in Punjab before election there; and

(c) if no, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTRY OF STATE IN THE
MINISTER OF LAW, JSUTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b)and (c). The Billwouldbetaken upas
early as possible. Enforcement of the elec-
toral reforms in Punjab and elsewhere would
depend upon the passing of these Bills by
the parliament.

Service Charges on Cheques

2552, SHRIRAJNATH SONKARSHAS-
TRI:Wilithe Minister of FINANCE be pleased
1o state:

(a) whether attention of the Govern-

- ment has been drawn to the news item

captioned “Service charges on cheques -

consumer grievance body’s judgement

against bank® appearing in the Indian Ex-
press of September 11, 1991;

{b) whether the nationalised banks are
still charging Re. 1/- per cheque from the
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customersdespite clear directionsfromR.B.1.
to charge only 2 paise per cheque; and

(c) if so, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Government have seen

- the news item referring to the judgement

passed by the Consumer Dispute Redressal
Forum, Bombay against Canara Bank about
levey of service charges for issue of cheque
books to account holders. Canara Bank has
reported that it has preferred an appeal
against the said judgement before the Ma-
harashtra State Consumer Dispute Redres-
sal Commission which has since been
admitted.

The public sector banks have revised
their service charges with effect from 1/7/
1990. A charge of Re. 1/- per leaf has ac-
cordingly been levied in four metropolitan
cities namely, New Delhi, Bombay, Madras
and Caicutta on issuance of cheque books.
This charge is not levied however on Sav-
ings Bank accounts of individuals.

Defence Electronic Complex at Cochin

2553. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of DEFENCE be pleased to
state: o

(a) whether the Government have any
proposal to establish ‘Defence Electronic
Complex’ at Cochin in Kerala;

(b) if so, the detalils thereof; -

(c) the time by which the proposed
complex is likely to be completed; and

(d) the estimated cost of this complex?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): () to (d). A suggestion
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has been made in this regard. This will be
looked into.

[Translation]
Recovery of Outstanding Taxes

2554. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
463 on July 19, 1991 and state:

(a) whetherthe Government propose to
formulate any scheme to recover the out-
standing dues of income tax and excise duty
within a specific period;

(b) if so, the details thereof;
(c) if not, the reasons therefore;

(d) total amount of income tax due from
assessees against whom arrears of Rupees
one lakh or more are outstanding as ondate;

(e) the effective steps being taken for
early settlement of cases pending in courts
for recovery of these taxes;

(f) whether non-payment of income tax
and excise duty beyond a specified amount
and a specified time frame is proposed to be
made a cognizable offence; and

(g) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) to (c). The recovery of out-
standing dues is a continuous process. One

one hand, old dues are recoveredandonthe

otherhand, fresh demands are raised. There-
fore, at any given point of time some tax
demands are bound to remain outstanding.

(d) Thetotal amount of Income-tax dues
from assesses against whom demands of

DECEMBER 6, 1991
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Rs. 1 lakh or more were outstanding as on
31.3.1991 was Rs. 5130.60 crores.

(e) Appropriate administrative, legaland
other measure as necessary continue to be
taken. Courts are moved for early hearings
and vacation of stays.

(f) No, Sir.

(.g) Legal provision already exist to ef-
fect recovery of taxes.

[English).
Replacement of MIG-21
2555. SHRI RAMASHRAY PRASAD
SINGH:
SHRI PRITHVIRAJ D.
CHAVAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Gow;emmenl are con-
templating to replace the ageing inventory of
MIG-21 by the Light Combat Aircraft;

(b) if 50, the details thereof;

(c) whether the proposed replacement
is likely to be affected due to the delay in the

_ accomplishment of the LCA project; and

(d) if so, the alternatives being consid-
ered In this regard?

THE MINISTER OF DEFECNE (SHRI
SHARAD PAWARY): (a) to (d). The phasing
out of old aircraft and planning for the Induc-
tion of new ones is an on-going process,
related to the operational requirements of
the IAF. Decisions on selection of alrcraft are -
based on techno-economic viability assess-
ments of all the possible alternatives.
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Judiclal Reforms

2556. SHRIPAWAN KUMAR BANSAL -

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government propose to
introduce certain reforms in the judicial sys-
tem;

(b) if so, the details thereof; and

(c) the progress made in the matter so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FIARS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). Anumber
of reform recommendation are under con-
sideration of various Departments of the
Government which aim at decentralisation
of system of administration of justice, re-
forms of procedural laws, reduction/avoid-
ance of litigation, etc. These include recom-
mendations regarding Tax Couits, Forum
for National Uniformity in Labour Adjudica-
tion, Urban Litigation-Mediation as Alterna-
tive to Adjudication, Benami Transactions,
etc. Besides, a number of procedural and
jurisdictional reforms recommended by
Malimath Committee have beencommended
for suitable adoption to the ngh Courts/
State Governments.

Establishment of Rural Bank of india

2557, SHRI GUMAN MAL LODHA: Wil
the Minister of FINANCE be pleasedto state:

(a) whetherthe Government proposeto
merge all Regional Rural Banks into a con-
solidated Rural Bank of India;

(b) if so, the details thereof; and

AGRAHAYANA 15,1913 (SAKA)
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Each Regional Rural Bank is a sepa-
rate legal entity under the Regional Rural
Banks’ Act, 1976 and operates within the
specified local limits. As per extant policy,
the separate identity and character of such
banks is to be maintained.

[Translation]

Branches of Nationalised Banks In
Parbhanl in Maharashtra

2558.SHRIVILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of FINANCE
be pleased to state:

(a) the number of branches of the na-
tionalised banks functioning -in Parbhani
district of Maharashtra at present and their
locations;

_(b) whether the Reserve Bank of India
hasissued any licencesto nationalisedbanks
to open new branches in backward rural
areas of Maharashtra this year;

(c) if so, the names of the places where
new bank branches are proposed to be

" opened; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) 48 branches of nationalised
banks are functioning in Parbhani District of
Maharashtra. Their locations are glven be-

low:-
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S.No.

Name of Centre

No. of

S.No. Name of Centre No. of
branches branches
1. Akhada Balapur 1 23. Puma 2
2.  Aundha Naganath 1 24. Sallu 3
3. Basulgaon 1 25.  Sakhara 1
4. Basamba 1 26.  Sonpeth 1
5. Basmath 2 27.  Takli Kumbhkarna 1
6. Bori 1 ‘ 28. Zari 1
7.  Daithana 1 Total 48
8. Deogaon 1 {b) to (d). Under the extant policy of
Reserve Bank of India (RBI) for opening of
0, Deulgaon Gath 1 branches in rural areas, the list of identified
centres with necessary particulars in each
10. Dongarkada 1 district has to be given to the lead bank of
that district. The Lead Bank after consolidat-
11. Gangakhed 2 . ing the lists received from all banks submits
. it to the District Collector for recommenda-
12, Goregaon 1 tions andonward transmissionto RBlthrough
the concerned State Government. Underthe
13, Hindgoli 4 Branch Licensing Policy (1990-95), opening
. . of branches of Public Sector Banks is a
14, Isad 1 continuous process and hence it is not pos-
sible to project the number of branches that
15. Jamb 1 willbe opened thisyearin the backward rural
areas of Maharashtra.
16. ~Jawala Bazar 1
: Pherwani Committee Report on New
17.  Jinture 2 Financlal Instruments
18.  Kalamnuri 1 -2559. SHRI SHIV SHARAN VERMA:
) Will the Minister of FINANCE be pleased to
19.  Manwath 1 state:
20. Palam 1 (a) whether the Pherwani Committee
constituted to formulate the guidelines for
21. Parbhanl 10 new financial instruments such as non-vot-
' ing share, zero coupon bonds and warrents,
22.  Pathi has submitted its report to the Government;

(b) if so, the details thereof; and
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(c) the stops baing taken by the Gov-
emmentto implementthe recommendations
of the Committea?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKURY): (a) and (b). A Study Group
constituted by this Ministry in March, 1991
under the chairmanship of Sh. M.J. Pher-
wani has recommended the following finan-
cial instruments for consideration.

(i) Non-Voting Shares

(i) Detacheable Equity Coupons/
Warrants.

{iii) Participating Preference Shares

(iv) Participaitng Debentures

(v) Convertible Debentures with Op- '

tions
(vi) Third Party Convertibel Debentures
(vii) Mortgage Backed Securities

(viii) Convertible Debentures redesm-
able at premium

(ix) Debt for Equity Swap

{x) Zero Coupon Convertible Bonds

(c) It is too early to indicate the steps
since decisions on the recommendations
have not yet been taken.
[English)

Openig of New Branches of Insurance
Companies in Andhra Pradesh

2560. PROF. UMMAREDDY .VE-
NKATESHWARLU: Wil the Minister of FI-
NANCE be pleased o state:
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(a) the criteria for opening of new
branches of insurace companies;

(b) whether there is any proposal to.
open new branches of Insurance Compa-
nies in Andhra Pradesh during the 1991-92;
and

(c) it so, the details thereof, district-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Population, potentiality of the
area together with viability are the main
criteria for opening of new offices of insur-
ance Companies.

(b) Yes, Sir.

(c) During 1991-92, new branch offices
in the districts of Rangareddy, Hyderabad,
Mehboob Nagar, Vijayawada and Ni-
zamabad by the subsidiaries of the GIC, are
being proposed. -

[ Translation)
Fraud Cases in Banks

2561. SHRI JANARDAN MISRA: Will

the Minister of FINANCE pleased to state:

(a) whether a number of gangs commit-
ting frauds with banks have been identified
during the last three moaths;

(b) if so, the details thereof;

(c) the States in which these -gangs
were active; and ’

(d) the action so far taken by the Gev-
emment against these gangs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). Reserve Bank of India
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has reported thatin September, 1991 afraud
involving an amount of about Rs. 250 lakhs
in different branches of UCO Bank was
reported. On the basis of FIR lodged with the
police, the police, have arrested an Officer
of Kalol branch and a Clerk of Navrangpura
branch of UCO Bank, the suspected master-
mind and his accomplice. The Officer of the
bank has been suspended from bank’s serv-
ice. The concerned Clerk was already under
suspension for his involvement in another
case of misappropriation. Thebank has also
requested the Central Bureau of Investiga-
tion for detailed investigation.

NTC Milis Running In loss

2562. SHRI YASHWANTRAO PATIL:
Wil the Minister of TEXTIELS be pleasedto
state:

(a) the number of N.T.C. miils which are
running in heavy loss;

(b) whetherthe Government havetaken
any decislon about the future of these mills;
and

(c) i so, the details therecl?

THE MINISTER ORSTATE OF THE
MINISTRY OF TEXTIELS (SHRI ASHOK
GEHLOT) : {a) During 1990-91, out of 122
mills in operation under NTC, only 40 milis
made cash profits and the remaining in-
curred cash losses.

(b) to (c). In order to improve the per-
formance of National Textile Corporation,
various alternatives are under considera-

tion, at various levels. However, no decision’

has been taken in this regard.
[English}
Export of Engineering Goods
2563. SHR! HARI KISHORE SINGH:

Wil the Minister of COMMERCE be pleased
1o state:
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(a) whether the Government proposeto
provide adequate assistance and incentives
to help promote the export of engineering
goods; and i

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Govemn-
ment have already been providing adequate
assistance and incentives to help promote
the export of engineering goods. Some of
the important incentives which were being
given include grant of Cash Compensatory
Support, provision of inputs for exports at
international prices, supply of export finance
atconcessional rates, replenishmentlicence
facility, import of capital goods at concess
ornal rate for export production, warehous-
ing facility for export to European countries,
extension of lines of credit to various coun-
tries forimporting Indian engining goods and
market entry support which provides finance
forthe productliability insurance for exportto
developed markets.

While the scheme to provide cash
Compensatory Support has been withdrawn
from 3.7.91, additional incentives have re-
cently been made available for exports of
engineering good and other kems. Tese
additional incentives Include restructuting
the replenishment scheme 1o provide for -
grant of Exim Scrips in place of replenish-
ment licances at the uniform rate of 30% of
f.o.b. value, grant of 10% additional Exim
Scrips for exports of high technology engi-
neering products and strengthening and

streamlining of the advance licence system.

2564. SHRIK.P. UNNIKRISHNAN: Wil
the Ministerof FINANCE be pleasedto state:

(a) whether smuggling of gold contin-
ues 10 be on the increase;
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(b) the quantity and value of the gold
seized (Domestic and International) in India
in 1985-86 and till October, 1987;

(c) the areas and regions where smug-
gling has increased;

(d) the airports where maximum zei-
zures have been reported during the last
three years; and

(e) the preventive measures taken to
stop smuggling of gold and plug the loop
holes in anti-smuggling measures?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d). Since smuggling
Is calandestine activity, it is not possible to
say whether the smuggling of gold has been
increasing. However, available reports indi-
cate that the West Coast of India, the land
borders with Pakistan, Nepal and Bangla-
desh andthe International airports located at
Delhi, Bombay, Calcutta, Madras and Tri-

“ vandrum continued to be especially sensi-
" tive to the smuggling of gold into India.

The quantity and value of gold seized in
India in the calender years 1985, 1986 and
1987 (upto October) are given below:

Year Quantity  Value of gold
(inkgs.) seized
(Rs. in lakhs)
1985 2525 5189
1986 2174 4666
1987 1804 5001
(upto October)

(e) The anti-smuggling agencies are on
the alert to check smuggling of contraband
including gold. The emerging trends and
new modus operandi are being studied and
disseminated to the field formations for ob-
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taining better results. Close co-ordination is
also being maintained betweert all the agen-
cies concerned with the prevention and
detection of smuggling. Sophisticated equip-
ment such as X-ray baggage machines,
metal detectors and night vision binoculars
are being increasingly used.

Seizure of Brown Sugar at Madras
Alrport

2565. SHRI N.DENNIS: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether brown sugar was seized at
the Madras airport during August, 1991; and

(b) if so, the quantity and value thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIRAMESH-

'WAR THAKUR): (a) Yes, Sir.

(b) 6.035 Kgs of Heroin (which is also
known as Brown Sugar) was seized at
Madras International Airport by Customs
authorities on 22.8.1991. No precise valu-
ation of heroin, which is often of indetermi-
nate chemical strength and composition,
and is liable for destruction, is feasible.

Recovery of Excise Duty from Cigarette
Manufacturing Companles

2566. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of FINANCE
be pleased to state:

~ (a) the amount of excise duty outstand-
ing against each of the cigarette manufactur-
ing companies as on September 1, 1991;

(b) the latest position of recovery of
these dues from each of these companies;
and ’

(c) the effective steps taken or pro-
posed to be taken for their recovery?
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THE MINISTER OF STATE OF THE (c) Administrative, legal and other
MINISTRY OF FINANCE (SHRI RAMESH-  measures, as are considered necessary,
WAR THAKURY): (a) and (b). Astatementis  are being taken.
enclosed.
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Smuggling of Gold and Narcotic Drugs

2567. SHRI ANNA JOSHI: Will the
Minister of FINANCE be pleased to state:

(a) the major commodities including
narcoticdrugs and gold which were smuggled
Into the country, the main sources of their
smuggling ~nd the countries through which
these reach India;

(b) the estimated quantity of each of the
above items which reach India yearly, coun-
try-wise; and

(c) the steps taken or proposed to be
taken by the Government to curb smuggling
effectively?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Available re-
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ports indicate that gold, silver, electronic
goods etc. continued to be favoured for
smuggling into the country by smuggling
syndicates operating from Dubai, Hongkong
and Singapore. India also continues to be
affected by the transit traffic of heroin from
across the Indo-Pakistan and Indo-Burma
borders for onward clandestine export to
Western destinations mainly though Bom-
bay and Delhi Airports. Hashish and ganja
have also been reported to be sensitive to
smuggling intothe country, mainly from Nepal
and/or Pakistan.

Since smuggling is a clandestine activ-
ity, it is not possible to estimate the quantity
of each of the above items which reach in
India every year from different countries.
However, the value/quantity of gold, heroin,
hashish and ganja seized in 1989, 1990 and
1991 (upto October, 1991) are given in the
table below:

Value (Rs. in crores)

1989 1990 1991*
Gold Rs. 259.60 Rs. 192.96 Rs. 156.53
(8215 Kgs) (5721 kgs) (4269 Kgs)
Heroin 2714 Kgs 2193 Kgs 534 Kgs
Hashish 8179 Kgs 6388 Kgs 3244 Kgs
Ganja 54463 Kgs 39090 Kgs 46158 Kgs
* Figures are ﬁrovisional.

(c) The anti-smuggling agencies are on
the alertto check the smuggling of the above
ltems. The emerging trends and new modus
operandi are being studied and dissemi-
nated to the field formations are obtaining
better results. Close co-ordination is being
maintained between all the agencies such

" asthe Customs, Border Security Force, Coast
Guard, Narcotics Control Bureau, Director-

ate of Revenue Intelligence etc which are
concerned with the detection and preven-
tion of smuggling.

Trishul Missile
2568. SHRI PRITHVIRAJ D. CHAVAN:

Will the Minister of DEFENCE be pleased to
state: '
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(a) whetherthe recenttests of the Naval
version of the Trishul missile at Chandipur
range have confirmed its capability as a ship
launched, sea-skimming, antiship missile
similar to the French Exocet weapon sys-
tem;

() if so, its technical capability as
compared to the Exocet missile; and

(c) when it is likely to be inducted into
regular service?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) TRISHUL is a sur-
face-to-air missile and not an anti-ship mis-
sile like the Exocet missile. In naval version
TRISHUL has capability to destroy the sea-
skimmer anti-ship missiles. Naval version of
TRISHUL has been successtully flight tested
from Interim Test Range Chandipur.

(b) Does not arise. TRISHUL and
EXOCET are missiles of different classes.

(c) TRISHUL naval versionis likelytobe
inducted into regular service by the Navy in
1993.

[Translation]

Compensation to Persons Affected due
to Acquisition of Land for Field Firing
Range in Bikaner Distt.

2569. SHRI MANPHOOL SINGH: Will
the Minister of DEFENCE be pleased to
state: :

(a) whether the Mahajan Field Firing
Range was established after acquiring the
land of 34 Villages of Bikaner district in
Rajasthan;

(b) it so, whether full compensation has
been paid to the residents of these villages;
and
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(c) if not, the time by which the Govern-
ment propose to pay the remaining amount
of compensation to them?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The Mahajan Fild
Firing Range was established by acquiring
the land of 33 villages of Bikaner district in
Rajasthan.

() and (c). Full compensation was
deposited by Ministry of Defence with the
locai civil authorities. The entitled persons
have been paid compensation except where,
due to disputes, the amount is held by the
Court. ) '

[English]

Allocation of Funds to Karnataka from
Central Road Fund

2570. SHRI G. MADEGOWDA: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the amount allocated to Karnataka
from the Central Road Fund during each of
the last three years;

(b) the details of amount sanctioned for
different projects and the amount actually
released during the above period; and

(c) the funds proposed to be released
during 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRNSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Amounts allocated and actually released to
Kamnataka during last three years are as
given below:-
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Year Amount allocated Amount released
(Rs. in laksh) (Rs. in laks ‘)
1988-89 68.23 78.00
1989-S0 10.00 6.024
1990-91 7.00 7.00

Following two road projects costing Rs.
119.45 lakhs have been sanctioned during
abova period, out of which an amount of Rs.

45.00 lakhs is debitable to Central Road
Fund:-

S.No. Name of work Approved cost
(Rs. in lakhs)
1. Construction of bridges across
Cauvery river near Kadu-Vinalisaltali
in Arkzlgud Taluk 59.45
2. Providing 4 lane carriageway for the
road between Mysore & Krishnarajpet .60.00

Funds under Central Road Fund are
released in lumpsum and not work-wise,
keeping in view operative sanction and funds
available for the purpose.

(c) Funds to be released during 1991-
92 is dependent upon operative sanctions
and total funds available for the purpose.

[Translation}
Development of Carpet Industry

2571. SHRISURENDRAPAL PATHAK:
Will the Minister of TEXTILES be pleased to
state:

(a) the steps taken or proposed to be
taken by the Government to save the carpet
industry from the economic crisis and for its
overall development;

(b) whether the Government propose to
issue export licences to this industry and

arrange for quality inspectlon of the carpets
for export;

(c) i so, the details in this regard; and

(d) the export target fixed for the year
1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): {a) Exportsof carpets have shown
an upward trend as evidenced by exports
during April-September, 1991 amounting to
Rs. 273.05 crores {Provl.) as compared to
Rs. 182.91 crores (Provl.) during correspond-
ing period in 1990. The steps taken for the
over all development of carpet industry are
as follows:-

i) Government is setting up a Carpet
Technology Institute at Bhadohi.

ii) 437 Carpet Weaving Training
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Centres have been imparting train-
ing in carpat weaving.

iil) A Carpet Export Promotion Coun-
cil has been set up to cater to the
interests of carpet exporters. The
Council participates in international
fairs and organises buyer-seller
meets etc. An annual All India
Carpet Trade Fair at New Delhi is
organised with financial assistance
from the Government.

(b) and (c). Exports of carpets are per-
mitted under Open General Licence. Stan-
dards evolved by the Bureau of Indian Stan-
dards are applicable and action is being
taken to evolve separate international stan-
dards for hand-knotted carpets.

(d) An export target of Rs. 720 crores is
fixed for 1991-92 in respect of hand-knotted
woolen/siiken/synthetic yarn carpets, rugs,
druggets etc.

Schemes under UNDP and World Bank
Ald In Barabanki District, Uttar Pradesh

2572. SHRI RAM SAGAR: Will the
Minister of FINANCE be pleased to state:

(a) the names of the projects/develop-
ment schemes being undertaken in Bara-
banki District of Uttar Pradesh under the
United Nations Development Programme;
and

(b) the details of projects being exe-
cuted there withthe World Bank assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) There are no projects/
development schemes being undertaken in
Barabanki District of U.P. under UNDP.

(b) There are no independent World
Bank assisted project for Barabanki district
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alone, however there are several state-wide
projects like Technician Education Project-1,
Vith National Family Welfare Training and
Systems Development Population Project,
National Agriculture Extension Project-llland
National Social Forestry Project.

[English]

Diversion of Bulk Cargo Vessels from
Bombay Port to Jawaharlal Nehru Port

2573. SHRI MOHAN RAWLE: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

" (a) whether the Government have is-
sued directives to divert bulk cargo vessels
from Bombay Port to Jawaharlal Nehru Port;

(b) if so, the percentage decline in the
traffic at Bombay Port during the years 1990
and 1991 till date;

(c) the extent to which the decline in
traffic has affected the financial position of
the Bombay Dock Labour Board and Bom-
bay Port Trust; and

(d) the remedial measures proposed to
be taken by the Government to compensate
the Bombay Dock Labour Board and- Bom-
bay Port Trust for the financial loss resulting
from such diversion of traffic?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Instructions
were issued that bulk carriers suitable for
mechanised handling at Jawaharlal Nehru
Port Trust carrying Foodgrains/Fertilizers to
the Bombay-Nhava Sheva Region should
be handled at Jawaharlal Nehru Port Trust.

(b) Total cargo handled by Bombay Port

" Trust during 1990-91 was more by 4.6% as

compared to previous year. During April-
October 1991-92, the provisional figures
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indicate a decline of about 8.5% as com-
pared to the comresponding period of previ-
ous year.

(c) Decline in traffic has not affected the
operating income of Bombay Port Trust.
However there has been a decline in the
financial position of Bombay Dock Labour
Board due to several factors including un-
economic labour practices and decline in
bulk traffic. Cause wise allocation has not
been done.

(d) Government have already offered a
voluntary retirement scheme for Bombay
Port Trust and Dock Labour Board workers
in order to reduce the surplus staff and have
also asked management & workers of
Bombay Dock Labour Board to eliminate

uneconomic practices to achieve financial

viability. The questlon of any compensation
being paid does not arise.
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Rate of Inflation

2574. SHRI PALA K.M. MATHEW: Will
the Minister of FINANCE be pleasedto state;

(a) whether the rate of inflation is on the
rise, going by the All-India consumer price
index for agricultural labour;

(b) if so, the details thereof;

(c) the position regarding the price in-
dex for industrial workers; and

(d) the steps taken by the Government
to keep the rate of inflation down?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The All-India
Consumer Price Indices (CPI) for Agricul-
tural Labourers and Industrial Workers along
with rate of increase in these indices during
the current financial year upto September,
1991 (latest available) are given below:
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(d) The steps taken by the Government

to bring down the rat of inflation include a

substantial reductlon in fiscal deficit, check

_ on expansion of money supply to curb effec-

tive demand, more effective management of

supply and demand of essential/sensitive

commodities, streamlining of the Public

_ Distribution System, providing incentives for

higher production and savings, and strict
, action against boarders and profiteers.

Counter Trade Agreements

2575. DR. P. VALLAL PERUMAN: Will
the Minister of COMMERCE be pleased to
state:

(a) the extent of counter trade commit-
ments obtained against import of various
canalised items through MMTC during the
last three years;

(b) whether the Government have faced
any difficulty in this regard;

(c) it so, the details thereof;

(d) whether the Government have for-
mulated any policy on counter trade; and

(e) if so, the details thereof and the list of
items eligible for counter trade?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMRCE (SHRI P. CHI-
DAMBARAM): (a) Counter trade against
import of canalised items by MMTC during
the last three years are as follows:-

Year Counter trade Commitments
(Rs. Crores)

1988-89 52.68

1989-90 176.70

i 990-91
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(b) and (c). It is not always possible to
build counter trade on all canalised imports
especiallyincommodities whicharein seller’s
markets or for which possibility of diversify-
ing the sources of imports in limited.

(d) and (e). Counter trade arrangement
are encouraged to increase exports of non-
traditional and slow moving export -items

“finalised from time to time.

Additional Dearness Allowance to
employees working in Tourist Centres

2576. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government propose to
give additional deamess allowance to Cen-
tral Government employees working in tour-
ist centres in view of high cost of living there;

(b) if so, the details thereof; and

(c) if not, the manner in which the Gov-
emment proposeto helpthese employeesto
tideovertheincreasing costof living atthe
tourist centres? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE: (a) to (c). Dearness
Allowance to Central Government employ-
ees Is sanctloned with reference to the per-
centage increase in 12-monthly average of
the All India Consumer Price Index for Indus-
trial Workers (General) Base 1960=100) over
the average index of 608. The rates of dear-
ness allowance for employees in different

.pay groups are uniform in all places in the

country and do not depend on high cost of
living or otherwise of any particular place. In
view of the above, the question of compen-
sating Central Government employees work-
ing in tourist centres over and above what is
admissible at present does not arise.
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Setting up of Sub-office of CCland E in
Bharuch District of Gujarat

2577. SHRI  CHANDUBHAI
DESHMUKH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government propose to
set up a sub-office of CCI&E in Bharuch
district of Gujarat where various types of
industries have been set up and whose
products are being exported to several coun-
tries;

(b) if so, when itis likely to start function-
ing; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). No such proposal is
under consideration.

[English}
Financlal/Technical Collaboration

2578. SHRIRAMESH CHENNITHALA:
Will the Minister of FINANCE be pleased to
state:

() the number of applications received

- . by the Reserve Bank of India for financial/

technical collaborations during' 1990-91;

(b) the number of applications cleared
by the Raserve Bank of India; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY: (a) to (c). RBI received a
total of 183 applications upto 30.11.1991,
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out of which 130 have been cleared. The
total foreign investment involved in the ap-
proved cases is US $ 37.352 million.

Conversion of Bangalore-Colmbatore
Road into National Highways

2579. SHRIMATI CHANDRA PRABHA
URS: Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whetherthe Vohra Panel has recom-
mended for the conversion of Bangalore-
Coimbatore road via Mysore and Nanjan-
gud-Ooty road into National Highways on
priority basis; and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.
Renewal of Export House Certificates

2580. DR. LAXMINARAYAN PANDEY:
Will the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 1430 on January 4, 1991 and
state:

(a) the number of renewals granted out
of the applications received during 1989-90
for renewal of previous Export House Certifi-
cates which expired on March 31, 1987,
1988, 1989 and 1990 separately;

(b) the number of cases out of them
rejected during the same period and the
number of cases pending for disposal; and

(c) tﬁe numbér of cases under appeal?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The requisite infor-
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mation is being collected and will be laid on
the table of the House.

[Translation)
Monghyr Gun Factory

2581. SHRIBRAHMANAND MANDAL:
Will the Minister of DEFENCE be pleased to
state:

(a) whetherthe Govemment propose to
set up gun testing centre at Monghyr Gun
Factory itself;

(b) if so, the details thereof;

(c) if not, the reasons therefor;

(d) whether there is any proposal to
manufacture pistols and revolvers in this
factory;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF DFENCE (SHRI

SHARAD PAWARY): (a) to (f). The Monghyr
Gun Factory is a private sector unit which
was in existence even prior to the declara-
tion of the Industrial Policy Resolution (IPR)
1956. Although as per this policy manufac-
ture of arms and ammunition is reserved for
the State Sector the units which existed prior
to the declaration of the IPR 1956 were
allowed to continue their manufacturing
business subject to various conditions. One
of the conditions was that revolvers pistols,
rifled weapons and their ammunition were
not to be manufactured in such units. They

were sallowed to manufacture only Muzzle
" Loading Breech Loading Guns, blank fire
and live cartridges. There has been no
change in this regard even in the revised
policy declared in 1991.
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2. Govemnment has no proposal to set
up any gun testing centre at Monghyr Gun
Factory. The testing of fire arms manufac-
tured in this unit is already being done inthe
proof test house at Ichapore in West Bengal
under the Ministry of Defence.

[English}

Tax Evaslon by Transport of Goods
through Raliways

2582. SHRi NARAIN SINGH
CHAUDHRI: Will the Minister of FINANCE
be pleased to state: ’

(a) whether there is no provision in the
Railway Act, 1989 to furnish various forms
stipulated in the Central Excise and Salt Act,
1944 and the Central Sales Tax Act, 1956 in
respect of goods transported by the railways
whereas these provisions of the Acts are
strictly adhered to in the case of goods
transported by road.

(b) if so, whether the Government have
considered this aspect of tax evasion by the
companies by transporting goods through
the rallways; and

(c) if so, the steps proposed to be taken
by the Government to plug this loophole of
tax evasion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

- (b)and (c). The alleged evasion of sales
tax through transportation of goods by rail-
ways was discussed in the Chief Ministers’
conference held in February 1989. A Com-
mittee comprising of Central Government
and some State Government officials has
been. constituted to study the problem and
suggest remedial measures.
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Repalr of Natibnal Highways in Andhra
Pradesh

2583. SHRI K.V.R. CHOWDARY: Will
the Minister of SURFACE TRANSPORT be
pleased to state the steps taken by the
Govemment to repairthe National Highways
in Andhra Pradesh damaged by the recent
rains and floods?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): To carmyout

amergant repairs to the stretches of National

Highways in Andhra Pradesh damaged by
the recent rains and floods a sum of Rs.
40.00lakhs has already beenreleasedonan
adhoc basis.

Construction of Roads In Blhar under
Central Loan Assistance Programme

2584. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the criteria for the classification of
roads of inter-state or economic importancs;

(b)the details of works undertaken under
the Central Loan Assistance Programme in
Bihar during each of the last three years; and

(c) the areas where work is being done
under this programme in Bihar during 1991-
927 :

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER: (a) Broadly, the
criterial is as under viz:

l) Inter-State roads/bridges neces-

sary for ensuring through commu-
nications;

ii) Roads/bridges required for open-
ing up new areas to which Railway
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facilities cannot be provided in the
near future;

ill) Roads/bridges which can constrib-
ute materially to rapid economic
development e.g. in hilly areas and
places having rich mineral re-
sourcas for exploitation.

(b) No work has been approved for
financing under the Centrally Aided pro-
gramme of State roads of Inter-State or
Economic Importance during the last three
years in Bihar.

(c) No work is under progress in Bihar
during 1991-92.

[English}
Separate High Court for Manipur

2585, SHRI YAIMA SINGH YUMNAM:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Union Government
propose to set up a separate High Court in
Manipur; and

(b) if so, the time by which is likely to be
established?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMNTARY AFFAIRS
THE MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). It has
been decided, in principle, that there should
be separate High Courts forthe States in the
north eastern region, and that in the first
instance permanent Benchs of the Guhati
High Court be establihsed in the Capitals of
these states after the requisite infrastructu-
ral facilities have been provided by the State
Governments. Accordingly, a permanent
bench of the Guhati High Court is to be
established at Imphal in Manipur, after the
State Government have proposed in consul-
tation with the Chief Justice of the High Court
a date of the bench to start functioning.
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Value of Rupee

2586. ASHOK  ANANDRAO
DESHMUKH: Will the Minister of FINANCE
be pleased to state:

(a) whether the value of rupee is con-
tinuously falling In the domestic as well as
international markets;

(b) if so, the reasons therefor;

(c) the value of rupee assessed at the
end of 1980-81 and 1990-91 on the basis of
1970 as base year; and

(d) what was the exchange value of
rupee in the international market at the end
of 1970-71. 1980-81 and 1990-91 in com-
parison to major currencies of the world?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d): Internal value of
Indian Rupee, measured as a reciprocal of
the Allindia Consumer Price Index for Indus-
trial Workers (Base 1970-100) was 44 paise
atthe end of 1980-81 and 19 paise atthe end
of 1990-91 respectively. The external value

* of the Indian rupee vis-a-vis leading curren-

cies of the world as at the end of 1970-71,
1980-81 and 1990-91 was asindicatedin the
table below. The decline inthe internal value
of the rupee reflects the secutar rise in the
level of consumer prices. In a regime of
floating exchange rate where the exchange
value of the rupee is linked to a basket of
currencies, frequent adjustments in the
exchange value vis-a-vis other currencies is
a normal phenomenon.

Rupees per unit of foreign currency
(end March)
Currency 1970-71 1980-81 1990-91
Us Dollar 7.502 8.190 19.620
Pound Sterling 18.132 18.379 34.051
Deutche Mark 2.067 3.897 11.427
Yen 0.021 0.039 00.139
French Frenc 1.361 1.652 3.373

Opening of Branches of Indian Banks
Abroad

2587. SHRI P.C. CHACKO: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Government propose to
amend the branch licensing policy of Banks;

(b) it so, whether the Indian Banks ar;
proposed to be permitted to open bank

branches outside the country especially in
Gulf countries;

(c) it so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

SINGH) (a) to (c). Reserve Bank of India
have reported that there is no proposal, at
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present, to amend branch licensing policy in
regard to opening of branches of Indian
banks abroad.

(d) There are 11 branches of public
sector banks in Gulf countries. In addition,
thera are 7 exchange houses managed by
public sector banks in these countries. The
existing net-work in Gulf countries is consid-

ered adequate.

Securities and Exchange Board of india
Quaestion

2589. SHRI DILEEP SINGH BHURIA:
Will the Minister of FINANCE be pleased to
state: )

{a) the powers vested in the Securities
and Exchange Board of India (SEBI) to regu-
lata the functioning of the stock exchanges;

(b) the criteria/guidelines adopted by
the SEBI in granting authorisation and allo-
cation of categories, if any, to the merchant
bankers;

(c) the details of the merchant bankers
with their categories authorised by the SEBI
30 far 1o undertake management of capital
issues and related activities;

(d) whether the SEBI has any plans to
oregional offices in the near future;

{e) if 50, the places where such offices
are likely to be opened; and

(f) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) SEBI deals with matters
relating t0 development and regulation of
securities market and investors’ protection.
Accordingly, SEBI regulates the functioning
of Stock Exchanges through inter alia, regu-

DECEMBER 6, 1991

Written Answers 192

lar inspections and scrutiny of dally reports
from Stock Exchanges.

(b) The criterial for authorisation of
merchant bankers by SEBI include, inter
alia, factors such as professional compe-
tence, adequacy of infrastructure and per-
sonnel; capital adequacy and past record
and experience. Categorisation of merchant
bankers is done on the basis of networth.

(c) SEBI has so far authorised 86 mer-
chant bankers, of which 78 are in category |
and 4 each in categories Il and Ili.

(d) No, Sir.
(e) Does not arise.

(f) Regional offices of SEBI are not
considered necessary at present.

TuExpon'stoUK

2590. SHRIMATI D.K. BHANDARI:
SHRI PALAI K.M. MATHEW:

Will the Minister of COMMERCE be
pleased to state: (a) whether the tea exports
to United Kingdom have shown a downward
trend during the current year: -

(b) if so the details thereof;

(c) the reasons therefor; and

(d) the steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM) (a) and (b): No, Sir.
Export of tea to the U.K. during April-Octo-
ber, 1991 were 21.40 M. Kgs. at a value of
Rs. 120.55 crores (Prov.) as compared to
20.75 M. Kgs. ataValue of Rs. 105.82 crore
(Prov.) during the eorresponding period of
pnvbus year.
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* (c) Does not arise.

(d) An industry delegation was recently
sent to the UK to explore the possibllity of
enhancing our exports to the UK further.
Other promotional measures like Darjeeling
-and Assam Logos Campaign and value
added tea promotion in the UK are also

being stepped up.

Delay In Payments of Compensation to
Victims of Road Accidents

2591. SHRI ARJUN SINGH YADAV:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the compensation to the
victims of road accidents is not given before
two-three years or even more;

(b) if so, the reasons thﬁrefor; and

(c) the action taken to speed up the
process to ensure the payment of the com-
pensation at the earliest?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER) (a) and (b): In-
stances have come to the notice of Govern-
ment wherein delay in the settlement of
claims in road accidents have occured. The
reasons for delar include:-

1. Inadequate staff.
2. Cumbersome Court procedures.

3. Issue of notices to the Respon-
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4. Filing of written statements by the
Respondents.

§. Framing of issues by Tribunal Peti-
tioners

6. Examination of witness and
7. Recording of evidence by Tribunal.

(c) State Government as also the National-
ised Insurance Companies have been asked
to take appropriate action totalpaedy dis-
posal of the claim eases.

Production of Cloth and Yarn

2592. SHRI ARJUN CHARAN SETHI:
Will the Minister of TEXTILE be pleased to
state: (a) the total production of yam and
cloth during the year 1989-90 as compared
to the year 1988-89;

(b) the percapita availability of cloth
during the last two years;

(c) the total earnings from textile ex-
ports during the above period;

(d) whether the Government proposeto
allot more quantity of coarse cloth in the
public distribution system; and

(e)if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The production of cloth and

_yam during the year 1988-89 and 1989-90

dents. was as follows:
Production
Years Yam Cloth
(in Ml. Kg.) (in Ml. sq. mts.)
1988-89 1786

18806
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Production
Years . Yam Cloth
(in Ml. Kg.) (in M. sq. mts.)
1989-90 1883 19434
(b) The per capita availability of cloth  red Question No. 168 on December, 27 1990
during the last 2 years was as follows: and state:
(a) whether the CBI bascsince brobed
Year Per capita availability  the matter;
(in sq. mts.) (b) if so, the details thereof; and
1989-90 19.86 (c) the action taken agalinst the persons
found guilty? ’
1990-91 20.89

(c) The total eaming from exports during
above period of 89-90/90-91 was as follows:

Year Eaming from exports
(Rs. in crores)
1989-90 6473.22
1990-91 8362.87

(d) and (e): Controlled cioth produced
by NTC Is distributed through NCCF/NTC
retall outlets/State Federations/State co-
operatives and authorised retail dealers of
NTC. :

As far as Janata Cloth is concerned

atleast 85% of the total production of Janata

Cloth is distributed through Public Distribu-
tion System and such other approved agen-
cies.

Recrultment in Shipping Corporation of
: india

2593. SHRI JEEWAN SHARMA: Will
the Minister of SURFACE TRANSPORT be
pleaged to refer to the reply given to Unstar-

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) Yes, Sir.

(b) and (c): CBI has Informed that there
is sufficient material for prosecution in a
Court of Law of Shri J.A.Kamble, Shri
A.G.Gopalakrishnan Nair and Shri K.C.Nalr.
CBl has asked for sanction for prosecution of
these three personsfrom Shipping Corpora-
tion of India Ltd. Out of the three persons,
ShriJ.A Kamble and A.G.Gopalkrishnan Nair
were employees of Shipping Corporation of
India. On the basis of departmental equiries
conducted, SCI had earlier terminated the
services of these two persons. Therefore,
SCI has informed CBI that the question of
SCl giving sanction for prosecution of these
two persons does not arise. As regards the
third persons Shri K.C.Nair, he is the Head
Master in a Government School at Trivan-
drum (Kerala) and the sanction for his prose-
cution is to be issued by the Government of -
Kerala.

Working of RRBs In Karnataka
2594. SHRI RAMCHANDRA VEER-

APPA: Will the Minister of FINANCE be
pleased to state:
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(a) whetherthe Regional RuralBanksin
Kamataka are not working satisfactorily;

(b) if so, the reasons therofor; and

(c) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) National Bank for Agriculture &
Rural Development (NABARD) have re-
ported that as atthe end of March, 1991, out
of 13 Regional Rural Banks functioning in
the State of Karnataka, 8 incurred losses
amounting to Rs. 2.83 crores whereas the
remaining 5 made profits aggregating to Rs.
1.67 crores resulting in anet loss of Rs. 1.16
crores for the State es a whole.

(b) The reasons for the weak financial
health of the Regional Rural Banks function-
ing throughout the country including those in
Karnataka are attributabla to several factors
like restriction onthe choice of clientele, area
of operation, low interest margin, mounting
establishment costs particularly after imple-
mentation of the Award of the National In-
dustrial Tribunal etc.

(c) NABARD, Reserve Bank of India
and Government are seized of the problem
of financial weakness of the Regional Rural
Banks and are in the process of evolving
appropriate financial measures foe making
these institutions viable.

" Reglstration-Cum-Membership Certifl-
cate of Export Promotion Councll for

Expotters.

2595. PROF. K.V.THOMAS: Will the
Ministerof COMMERCE be pieasedto state:

_ (a) whether it is necessary. for the ex-

porters to become Members of an Export
Promotion Council and to hold a valid Reg-
istration-cum-Membership Certificate for
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applying for Exim Scrips or advance licences;

(b) if so, the raasons therefor; and

(c) the steps proposed to be takan by
the Government to simplify the procedura in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM): (a) Yes, Si.

(b) The reasons are as under:-

(1) To establish the identity of an ex-
porter.

@) " To collect the export data.

(3) To make future projections of ex-
ports.

(c) Theformulationofthe Import & Export
Policy and Procedures is a continuous proc-
ess. The appropriate corrective measures
are taken as and when considered neces-
sary.

[Translation}

Reopening of Closed Textiie Mills in
Maharashtra

2596. SHRI GOVINDRAO NIKAM: Will
the Minister of TEXTILE be pleased to state:

(a) whether the Board for Industrial and
Financiai Reconstruction has rejected the
proposal for re-opening of tae textiia mills
lying closed in Maharashtra;

(b) if so, the names of the Mills lying
closed and not allowed by B.LF.R. to start

~ functioning;

(c) the reasons therefor; and

(d)thestepspmposodmb.etdtenby
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the Govemment for re-opening for these
mills?

THE MINISTER OF STATE OF THE
MINISTRY OFTEXTILES (SHRI ASHOK
GEHLOT): (a) and (b) 36 Textile units of
Maharashtra araregistered with B.L.F.R. upto
October, 1991. A statement alongwith tha

disposal position is attached ‘A'.

(c) It is not possble to indicate the
reasons regarding the rejection of the rehe-
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bilitation packages. Infact, B.|.F.R.isaquasi
Judicial Body and decides the references as
per the provisions of the sick Industrial
Companies (Special provision) Act, 1985.

(d) In the case of closed/sick mills reg-
istered with B.LF.R., it is the Board itself
which determines the viability of the mills
end appoints operating agency 1o prepare
rehabilitation packages forthe revival. There
is no proposal with the Union Government
for reopening of the mills mentioned at state-
ment ‘A’

STATEMENT

Reopening of Closed Textile Milla in Mahareshtra

List of Textile Mills in Maharashtra as on 23,11.91

13.  Fancy Corpn. (307/87)

Company Disposal
1. National Rayo;w.(lslan 18 (4)
2.  Kamla Mills (28/87) Winding up Notice
3.  Modem Mills (45/87) Stay Order by Court
4.  Raghuvanshi Mills (70/87) Winding up Notice
5.  Seth Industries (71/87 20 (1)
8. Lokmanya Mills (73/87) 20 (1)
7.  New Great Eastern Spg. (144/87) 20 (1)
8.  Rajabahadur Motilal (164/87) 18 (4)
9.  Madhavanagar Cotton (208/87) 18 (4)
10.  Sedhna Toftilos (227/87) Draft Scheme
11.  Swan Mills 254/87) Draft Seh;mo
12, Nirlon Ltd. (293/87) Stay Order by Court

18 (4)
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Company " Disposal
14.  Shroff Textiles L1d.(39/88) Not maintainable
15.  Eidee Velvet (50/88) 18(4)
18.  Teritex Knitting Inds Ltd. (132/88) 17(2)
.17, flaclud. M) Winding up notice

18.  Seth Woollens (241/88) Draft Scheme
19.  Emerald Wollen Mills (277/88) 18 (4)
20.  Ashok Sik Mills (12/89) Not Maintainable
21.  MGM Textiles (88/89) Failed & Recpened
22.  Laxmi Vishnu Text. Mills (121/89) 18 (4)
23.  Ind. Dev. & Invt. (124/89) 18’ @
24.  Pogul Spg. Mills (127/89) 18 (4)
25. Khatau Makanji Spg. & Wvg. (135/89) Under enquiry
26.  Matulya Mills (150/89) Under enquiry
27.  Balwant Textile Mills Ltd. (165/89) Not maintainable

" 28.  Khanna Rayons Inds (188/89) Under enquiry
29  Ambika Sik Milis (13/90) Not maiqitainabh
30. Fabina Textile (51/90) Under enquiry
31.  Fashion Prints Ltd. (60/90)  Not maintainable
32.  Jay Bharat Synthetics (99/90) Under enquiry
33, Krisiam texturisers (100/90) Not maintainable
34.  New Vinod Sik Mills (137/90) Under enquiry
35,  J.8. Textile Ind (P) Ltd. (22/81) Under enquiry
386. ' Under enquiry

Philot Textiles Ltd. (51/91)
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Company Disposal
37.  Alapa Textile Processing (64/91) Not maintainable

18 (4) Scheme snactioned under Section (18(4)

17(2) Company’s own scheme approved u/s 17 (2)

20(1) Recommended to the High Court for winding up.

Assistance to Textlie Workers in Refund of Assistance by To;ttlh
Maharashira from Textile Workers Drawn from Textlle
Workers Fund Workers Fund

2597. SHRI GOVINDRAO NIKAM: Will
the Minister TEXTILE be pleased to state:

(a)the numberoftextile mills lying closed
in Maharashtra;

(b) whether the Government have pro- .

vided relief to the workers of these mills from
the textile Workers Rehabilitation Fund; and

(c) if so, the number of workers provided
relief so far and the amount of relief given to
them mili-wise?

e
THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) As on 31.10.91, 47 mills are
reportedly lying closed in Maharashtra.

(b) and (c): The Government have pro-
vided relief underthe TWRFS only to eligible
mills, namely (i) M/s Modella Textile Industry
and (i) M/s Kishco Mills Pvt. Ltd. 1127 work-
ers of M/s Modella Textile Industry have
been paid Rs. 1,73,24,204 and 76 workers of
M/s Kishco Mills Pvt. Ltd. have been paid Rs.
13,477,696.

*Textile Workers' Rehabllitation Fund
Scheme (TWRFS)

2598. SHRI GOVINDRAO NIKAM: Will
the Minister of TEXTILE be pleased to state:

(a) whether some closed textile mills
have resumed functioning and their workers
also resumed duty after receiving the interim
relief from Textile Workers Resettlement
Fund;

(b) if s, the details thereof, mill wise;

(c) whether the Government propose to
recover the amount of relief given to them in
instalments or recover the same from the
mills concerned; and

(d) i so, the details thereof, and the
reasons therefore?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILE (SHRI ASHOK
GEHLOT): (a) and (b) only two mills namely,
(1) Mss. Nagari Mills Co. Ltd., Ahmedabad
and (2) Mss. P.G. Textile Mills, Baroda have
reopened on 1.9.90 and 10.8.1991 respec-
tively. However, M/s. P.G. Textiles Milis has
not commenced actual functioning as the
cleaning work is in progress. 574 workers of
Ms. Nagari Mills have been employed inclu-
sive of the workers who have been given
relief under the Textile Workers Rehabilita-
tion Fund Scheme.
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(c) The issue regarding the recovera-
biaity of the disbursed amoung either from
: the workers or from the mills have not been
‘examined.

(d) Does not arise in view of (c) above. -

[English)

Recovery Cases of Banks Pending In
Courts

2599: SHRI J. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:

(a) whether a large number of cases for
recovery of huge amounts of loans sanc-
tioned by the public sectors banks to various
_instituetions, individuals, etc. are pending in

" the courts for the last several years;

(b) if so, the amount involved therein;
and

(c) the action taken or proposed to be
takenfor expeditious disposalofthese cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c) Reserve Bank of India
(RBI) has reported that as on 30th Septem-
ber, 1980there were 15,33,387 suitsfiled for
recovery cases pertaining to the public sec-
torbanks involving an amountof Rs 5,623,64
crore.

The public sector banks resort to legal
proceeding against borrowers/guarantors
only if their efforts to recover their dues fail.
The banks foilow up their recovery suits
vigorously by close monitoring and periodi-
cal review. Reserve Bank of India has ad-
vised the banks to utilise the services of their
whole time legal officers except where diffi-
cult issues or complicated questions, of law
are involved, Besides pursuing suits, the
banks encourage compromise proposals
wherever feasible. The Indian Banks’ Asso-
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ciation has also advised the member banks
to take recourse to Lok Adalats for expedi-
tious settlement of their dues.

Setting up of Joint Projects In lran

2600. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMERCE be
pleased to state:

(a) whether the Govemment propose to
set up some joint projects In Iran;

(b) if so, the details thereof; and

(c) the time by which these projects are
likely to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c) Government
has no specific proposal to set up joint proj-
ects in Iran as of now. However, during the
recently concluded Fifth Session of the Indo-
Iranian Joint Commission, both sides have |
agreed to explore the possibilitiesed of es-
tablishment of joint ventures with possibili-
ties for the third country markets, and greater
cooperatlon in industrial and other projects.

Companies with Foreign Equity
~ Ownership

2662. SHRI GEORGE FERNANDES:
Wilithe MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS be pleaséd to state:

(a) the number of companies in the
country with foreign equity ownership; and

(b) the names of companies as on Oc-
tober 31,1991 having more than 40 per cent
shares owned by foreigners?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
THE MINISTER OF STATE OF THE MINIS-
TRY, LAW, JUSTICE AND COMPANY
AF#AIRS (SHRI RANGANRAJAN
KUMARAMANGALAM): (a) Ason31.3.1990



there were 229 dividend paying companies
with foreign equity ownership of less than 40
percent. In addition there were 102 compa-
nies with foreign equity ownership of more
than 40 per cent. Information on non-divi-
dend paying companies with foreign equity
ownership of less than 40 per cent is being
collected and will be laid on the Table of tha
House.

(b) Names of companies as on 30th
June 1991 having more than 40 per cent
shares owned by foreignars are given inthe
attached statement.

STATEMENT

Sr. No. Name of the Indian Company

1. . Angus Co. Ltd., Calcutte

2. Apoll. Chain Zips Pwvt. Lid.

3. Ak investmant Ltd., Madras

4. Assam Co. (India) Ld., Calcutta

5.  Assam Frontier Tea Co. Ltd., Cal-
cutia

6.  AficIndustries Ltd., Atul

7. Audco India Ltd., Bombay
8.  BASF (India) Ltd., Bombay
9.  Bayer India Ltd., Bombay

10.  Bengal Linn {Industrial Fumace)
Ltd., Culcutta

11.  Brakes India Ltd., Madras
12.  Buckau Woll india Lid., Pune
13.  Chloride india Ltd., Calcutta

14. Cemendia Co. Lid., Bombay

DECEMBER 6, 1991
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Sr. No. Name of the indian Company

15.  CoromandelFertilizersLd., Secun-
derabad

16.  Craigmore Plantations india Lid.

17.  Darjecling Plantations Industries
Ltd., Calcutta

18.  Doom Dooma India Ltd., Calcutta
19.  Drayton Greaves Ltd., Bombay
20. E.Hili & Co. Pvt., Mirzapur

21. Empire Plantation (India) Ltd.,
Calcutta

22.  English Electric Co. Of India Ltd.,
Madras

23.  Ennore Foundries Ltd., Madras

24.  EverestBuildingProductsLid., New
Delhi (Formerly Asbestos Cement
Co. Ltd.)

25.  Eyre Smetting Pvt. Ltd., Calcutta

26.  Flaktindialtd., Calcutte (Formerly
*  SF.Indialtd.)

27. Flender Macneill Gears Lid., Cal-
cutta

28.  Frick Indie Ltd., Faridabad

29. Gannon Norton Metal & Diamond
Dies Ltd., Bombay

30. Jhalaanoob(lndia)Pvt Ltd., New
Delhi

31.  General Electric Co. of India Lid.,
Calcutta
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Sr. No. Name of the indian Company

Sr. No. Name of the indian Company

32

g8 & £ 8

8

8

49.

-51.

Coorge Williamson Assam Lid.,
Calcutta

Goodricke Group Ltd., Calcutta
Good Year india Ltd., New Delhi
Graaves Fosaeco Ltd., Bombay

Groz Beckert Seboo Ltd., Chandi-
garh

Guest Keen Williams Ltd., Howrah
Hain Lehmen (I) Ltd., Calcutta

Hindusta Dorr Oliver Ltd., Bombay

- Hindustan Forrodo Ltd., Bombay

Hindustan Gum & Chemicals Ltd.,
Bhiwanl

Hindustan Lever Lid., Bombay

ICl India Ltd., Calcutta

Ingersoll Rand (i) Ltd., Bombay
Johnsons & Johnson Ltd., Bombay
Jokai (India) Ltd., Calcutta
Kirloskar Cummins Ltd., Pune

L.M.Van Moppes Diamond Tools
india Ltd., Conoor

Lakshmanan Isola Ltd., Bangalore
Lucas T.V.S. Lid., Madras

Mahindra Sintred Products Ltd.,
Puna

52.

53.

g

57.

61.

67.

Maicha properties Ltd. Calcutta
Metalies India Ltd., Calcutta
Moran Tea Co. (I) Ltd., Calcutta

Motor Industries Co. Ltd., Banga-
lore

‘NGEF-ASG Engineering Co. Ltd.,

Bangalore
Norindia Ltd., Bombay

Nowrosjee Wadla & Sons Pwvt. Ltd.,
Bombay

O/EN India Ltd., Cochin

Otis Elevator Co. (I) Ltd., Bombay
Pashtaney Tejapaty Co. (I) Pwt.
Ltd., Amritsar

Plasser Iindia Pvt. Ltd., New Detlhi

Porrits & Spencer (Asia) Ltd., New
Delhi

Roche Products Ltd., Bombay
S.K.F. Ballbearings india Ltd.
(Formerly Associated Bearing Co.
Ld.) .
Sandaz (India) Lid., Bombay
Sandvik Asia Ltd., Pune

Sansar Machines Ltd., New Delhi

Saurashtra Cement & Chemical
Industries Ltd., Ranavar
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Sr. No. Name of the indian Company

Sr. No. Name of the Indian Company

70.

71.

72.

73
74.

75.

76.

77.

78.
79.
80.

81.

8

87.

89. ..

Schraader Scoville Duncan Ltd.,
Bombay

Siemens India Ltd., Bombay

Singlo (India) Tea Co. Ltd., Cal-
cutta

Spirax Marshall Ltd., Pune
Stevart Holl (Inida) Ltd., Calcutta

Stone IndiaLtd., Calcutta (Formerly
Stone Platt Electrical India Ltd.)

Tea Estates India Ltd., Coonoor

Toyo Ingineering India Ltd., New
Delhi

Tractor Engineers Ltd., Bombay
Tribeni Tissues Ltd., Calcutta
Udhe India Ltd., Bombay

Union Carbide India Ltd., Calcutta
Warren Tea Co. Ltd., Calcutta
Widia India Ltd., Bangalore

Indian Xerographic Systems,
Bombay

Texas Instruments (India) Pvt. Ltd.,
Bangalore

Citycorps Overseas Software Ltd.,
Bombay

Cherokes (India) Pvt. Ltd.,
Tandon Motors Pvt. Lid.,

Midco Holdings (P) Ld.

90. Hazeneyer Eleon Kandla Ltd.

81.  Uttra Tek Devices Pvt. Lid., Bom-
bay

92.  Dynaconp (I) Pwt. Lid.

93. Pfered Tools Pvt. Ltd.

b 3

Silicon Valley Technology (1) Ltd.
95, South india Refractories Pwvt. Ltd.

96.  Indeutsch Schotten Pvt. Ltd.

' 97.  TataKlockner Industrial Plants Lid.,

Bombay
98.  GEC Power Engineering Services
of India
99.  Vioryl (India) Pvt. Ltd.
100.  Hoganas India Ltd.
101.  Radiation Technoligies (I) Pvt. Lid.
102.  Paradeep Phosphates Ltd.

103.  Cargill Seds India Pvt. Ltd.

Recruitment of State in Branches of
Nationalised Banks in Kashmir Valley

2603. SHRI RAM NAIK: Will the Minis-
ter of FINANCE be pleased to refer to the
reply given to Unstarred Question No. 1367
on August 2, 1991 and state the number and
designation of the posts in public sector
banks in the Kashmir valley for which special
recruitments have been made, appointment
letter issued and the candidates who have
actually joined the posts so far?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): Special recruitment was made for
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State Bank of India and Punjab National
Bank for appointment to their clerical cadres
in their branches in Kashmir valley. The

Written Answers 214

‘number candidates aliotted/offered appoint-
ment etc. as reported by the banks, is given
below:

State Bank of Punjab National

India Bank
Number of candidates allotted by the
Staff Selection Commission 328 33
Number of candidates offered
appointment 319 a3
Number of candidates joined durties 299 32
Number of candidates refused to join 2 _
Number of candidates granted time for
joining late. 2

Enforcement of Price Adjustment
Formula of RBI in NTC

2604. SHRIM.V.CHANDRASEKHARA
MURTHY: Will the Minister of TEXTILES be
pleased to starte:

Wilithe Ministerof TEXTILES be pleased
to refer to the reply given to Unstarred
Question No. 641 onJuly 26, 1991 and state:

(a) whether the contractor have been
demanding the revision of contract prices on
the basis of Price Adjustment Formula of the
reserve Bank of India and not on the basis of
PWD rates;

(b) whether all the public sector under-
takings angaging civil works contractors have
been following the Price Adjustment For-
mula of the Reserve Bank of India; and

(c) if so, the action proposed to taken by
the Government to resolve the issue?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir. One of the contrac-
tors who was awarded civil works contract in
Bengal Fine Spg. and Weaving Mills No. 2,
a unit under NTC (WBAB&O) Ltd. has been
demanding revision of contract prices on the
basis of price Adjustment Formula of the
Reserve Bank of India.

(b) and (c): In so far as NTC is con-
quered, as per the Policy guidlinces issued
by Bureau of Public Enterprises, PWD for-
mula for price escalation is being followed for
engaging civil work contracts. Since the
contractor was not willing to complete the
work, his contract was terminated inthe year
1989 to resolve the issue.

Waelfare of Troops In Stachen Sector
2605. SHRISANAT KUMAR MANDAL:

Will the Minister of DEFENCE be pleased to
state:
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(a) whether the attention of Govern-
mant has been drawn to tha newsitem cap-
tioned “Siachen-Nature is tha prime enamy”
appearing in the Indian Express dated No-
vember 7, 1991; and.

(b) if s0, the steps taken or proposed to
be taken to look after the welfare of the
troops deployed at such great heights and
difficult tract by ensuring adequate provi-
sions and amenities for them?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) Government is committed to the
welfare of our troops deployed in the Sia-
chen sector. Adequate proyision of all the
required items of clothing and equipmentsto
meet the extreme cold weather conditions is
being fully ensured. Special high calorie diet
is provided to these troops. Keeping in view
the possible adverse effects of prolonged
deployment in such a harsh weather condi-
tions, personnel are posted for a maximum
of six months and adequate medical facili-
ties are provided to them. Provision has also
been made for air evacuation of casualties,
if any.

A special allowance known as the Sia-
chen Allowance, at Rs. 900/- per month for

the officers and Rs. 600/- per month for

personnel below officer rank, has been
sanctioned with effect from 1.5..1991.

Recovery of income-Tax
2608. SHRI SANAT KUMAR MANDAL:

Will the Minister of FINANCE be pleased to
state:

(a)the names of firms, individuals, Public -

DECEMBER 6, 1991
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Ltd. companies and others against whom
income-tax amounting of Rs. one crore and
aboveisoutstanding asonNovember 1,1991;
and

(b) the effective steps taken or being
taken to recover the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The latest information
available in the Ministry about the cases all
over the country agalnst whom income-tax
demand of Rs. one crore and above is out-
standing, is as on 30.6.1991. There were
667 such cases ason that date. A statement
of these cases is enclosed.

(b) Apart from the action permissible
under the Income-tax law for the recovery of
tax dues, suitable administrative steps are
continuously taken to recover the tax ar-
rears. Legal actions include levy of penalty
for non-payment, issue of garnishee orders
1o attach bank accounts, debts etc. drawing
up of tax recovery statement by Tax Recov-
ery Officers enabling them to effect recovery
by attachment/sale of assets, appointment
of recover for managing defaulter’s property,
arrestof defaulters, etc; in appropriate cases.
Administratively, Action Plan targets have
been fixed for reduction of outstanding
demands and the progress of recovery is
monitored at various levels. The Assessing
Officers are also required to send desired
reports in these cases indicating the prog-
ress in the recovery of taxes and these
reports are reviewed at the level of Commis-
sioner of Income-tax and above. Since a
large part of the demand is disputed in ap-
peals etc. steps have also been taken for
expeditious disposal of appeals.

STATEMENT
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Financial Assistance to West Bengal

2607. SHRI SANAT KUMAR MANDAL:
Wil the Minister of FINANCE be pleased o
State:

(a) whetherthe Union Government have
decided to provide financial assistance to
the Government of West Bengalto tide over
its financial distress; -

(b) if so, the details thereof; and

‘(c) if not, the time by which decision is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (c). Usual flow
of funds on account of share in Central
taxes, Central assistance for State Plan
schemes (excluding Rs. 135 crores shown
as special plan loan subject to approval of
Ministry of Finance), small savings loan,
- planrevenuedaficitgrant, Centre’s contribu-
tion to State Calamity Relief Fund and Cen-
trally sponsored schemes is being made to
the State. Whenever necessary, some ad-
vance releases of State'’s entitlements will

- alsobe madeto help the State tide over their
temporary Ways & Means difficulties. No
other type of assistance is proposed to be
givento the State during the currentfinancial
year.

[ Translation)

Allocation of Amount to Rajasthan from
Central Road Fund

2608. SHRI DAU DAYAL JOSHI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the amount allocated to Rajasthan
from the Central Road Fund during the last
three years;

DECEMBER 6, 1991
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. (b)the details of amount sanctioned for
different projects; and -

(c) the target fixed for construction of
roads in Rajasthan and the details regarding
the allocation proposed to be made from the
Central Road Fund during the Eighth Five
Year Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Theamounts
allocated to Rajasthan from Central Road
Fund during last three years are as under:-

Amount allocated
(Rs. in lakhs)
1988-89 15.00 °
1989-90 161.00
1990-91 207.00

(b) Projects -costing Rs. 22.00 crores
were sanctioned during the period compris-
ing of 56 road projects of Rs. 2003.00 lakhs
and 5 bridge projects of Rs.285.00 lakhs
subject to actual augmentation of Central
Road Fund.

(c) The allocation proposed to be made
during the 8th Plan period for Rajasthan will .
depend upon actual augmentation of Cen- -
tral Road Fund which is yet to take place.
The targets of the State Government for
construction of these works will also depend
upon the actual allocations made from year
10 year.

Setting up of Madhya Pradesh High
Court Bench at Bhopal

2609. SHRI SUSHIL CHANDRA
VARMA: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state: .
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(a) whetherthe Government of Madhya

Pradesh has sent any proposalto the Union . . -

Govamment 2o setup a bench of Madhya
Pradesh High Court at Bhopal;

. (b) if so, the present position thereof;
and .

(c) the time by which this bench s likely
to be set up? .

* THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) No, Sir. No
proposal has been sent by the Government
of MadhyaPradeshinthelightof recommen-
_dations of the Jaswant Singh Commission.

" (b) and (c). Do not arise.
(English} |

Construction of Roada and Bridges in
Korala with Assistance of international
Financial Institutions

2610. SHRI T.J. ANJALOSE: WIil the
Minister of SURFACE TRANSPORT be
please to state:

(a) whether some internationalfinanciai
h.stitutions are providing loan assistance for
the construction of bridges and roads in
Kerala; o :

" (b) it so, the names of the roads pro-
posed to be constructed and the length
thereof; '

(c) the namﬁs of the finanr;ial institu-
tions and the amount of assistance being
provided by them;

(d) the time schedule for the construc-
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tion work of these roads and bridges; and

(e) the steps taken by the Government
to ensure the completion of construction

work within the scheduled time?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (e). The
Asian Development Bank has agreed to

finance four lanning of NH-47 from Always

bypass to Vytilla (16 Kms) and Aroor to

- Sherthaiai and strengthening of existing two

lane from Vytiliato Aroor (10 Kms) in Kerala.
The project is estimated to cost Rs. 56.63
crores and Asian Development Bank assis-
tance would not exceed US $ 22.06 million.
The work is yet to be sanctioned and is
expected to be completed in a period of 4
years after start.

Bank Robberles and Frauds in Nation-
alised Banks in Gujarat

2611. SHRICHANDRESH PATEL: Wil

~ theMinisterof FINANCE be pleasedto state:

(a) the number of cases of bank robber-
les and frauds took place in Jamnagar and
Bhavnagar districts of Gujarat from January

- 1, 1990 to October 31, 1991;

(b) the loss of life and property in the"
cases of bank robberies and the manner In
which compensation has been made in each

\

cases

(c) whether some employees are in-
volved in the fraud cases; -

(d) if 50, the details thereof; and

(e)‘the action taken or proposed to be
taken against them? -

THE MMISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (e). As per available informa-
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tion, no incident of bank mbbetyldacoiiy has

bean reported In Jamnagar district during -

the period from 1.1.90 to 31.10.91. How-
sver, during this period one incident in State
Bank -of Saurashtra, Mahuva branch’ in
Bhavnagar district, took place on the night of
2/3.6.91 inwhich the Chowkidarofthe branch
was kilied and an amount of Rs. 5529.62
was lost. The bank has decided to give

employmant, on compassionate grounds, to -

tha son of the deceased Chowkidar

. As regards cases of frﬁuds. Reserve

Bank of India (RBI) has reported that the
presentdata maintenances systemdoes not
yield district-wise/branch-wise information

" about number of frauds and number of offi-
cials involved in such cases. However, total
number of frauds and amount involved
therein, as reported to RBI by 28 public
sector banks in Indis during the period from
1.1.90 to 30.6.91, is given below:

No. of frauds Amount involved .
: (Ra. in lakhs)
2350 13028.47

Details about punishment awarded to
officials during the same period, for their
involvement in cases of frauds. are given

. bolow -

() No. of employees
- convicted :

(i) No. of employees given
- major/minor penaltie__s -

(i)  No. of employees out of
(i) - above dismissed/
discharged/
removed -

DECEMBER 6, 1991
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cuu of Tax Evubn and Rupatrla- .
tion of Foreign Exchange in Bombay

2612. SHRIJEEVAN SHARMA:
"SHRI RAJNATH SONKAR
SHASTRI:

Wilithe Minister of FINANCE bepleased
to state:

(a) whether the Government are aware
of the cases of tax evasion and repatriation
of foreign exchange in Bombay through the

- erstwhile Bank of Credit and Commerce

lntemational
(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken by the Government in the matter?

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) to (c). No direct evidence re-
garding tax evasion and repatriation of for-

. eign exchange through the Bombay branch

of BCClis presently available. However, RBI

" in terms of powers vested with them under

Section 30 (IB). of the Banking Regulation
Act, 1949 have ordered a special audittofind
outfurther information in regard to the work-
ing of the Bambay branch of BCCI.

itams Tinndémd from ﬁestrlctod.uu.‘

2613, DR.C. SILVERA: Will the Minis-
ter of COMMERCE be pleased to state:

" . (a) whether a large number of items

have been transferred from Restricted List
(Appendix 2-part B) to Umlted Permissible
List recently;

(b) if s0, the nemes of these items and
the reasons therefor; and

(c) the advantages expected from such
transfer?
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THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P. CHI- -

DAMBARAM): (a) o (c). 98 items havebeen
shifted from the Restricted List (Appendix 2
Part B) to the Limited Permissible List
(Appendix 3) as a result of a review of the
items included in the Restricted List, Keep-

* ing in view the objective of the new Trade

Policy of linking imports with exports. Details
in the regard are contained in the. Ministry of
Commerce Public Notices No. 196-ITC (PN)
/90-93, dated 14.8.1991, 200-ITC(PN) /90-
93 dated 30.8.1991 and 240-ITC(PN)/90-

93, dated 31.10.1991, copies of which are’

avilable in the Parliament Library.

The shiftis expectedtoresultin continu-

ous pressure on the indigenous producers
for upgradation of quality of their produoe
and disclplme in price.

Alleged illegal Activities of Foreign
Shipping Companies

2614. DR.C. SILVERA: Willthe Minister
of SURFACE TRANSPORT be pleased to
state: .

" (a) whether the attention of the Govern-
ment has been drawn to some alleged ir-

regular activities of foreign shlpping compa-

nies;
(b) if so, the details thereof;

(c) whetherthesg activities are affecting

the functioning of the Indian Shipping Com-

paniosand

(d)ifso,the aotion proposed to be taken
by the Government in this regard?.

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) The Reserve Bank of India have
received some complaints against foreign
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shipping companies in regard to termination

“of agreements with local agents, engage-

ment of agents at low levels of commission .

~ and operation of foreign exchange accounts.

(c)Noréporl has been received by the

' Government in this regard.

(d) Does not arise.

Drive Against Defective Trucks

2615. SHRI ARJUN SINGH YADAV:
Willthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether the Government have-
launched a drive against defective trucks
and also issued directives to Delhi Admini-
stration to check their fitness; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

" MINISTRY OF SURFACE TRANSPORT

(SHRIJAGDISH TYTLER): (a) and (b). The
Enforcement Branch of the Transport De-
partment, Delhi Administration conducts
routine checks of all types of vehicles in .
order to enforce the provisions of the Motor
Vehicles Act, 1988. Such-checks also cover
the fitness of commercial vehicles. From 1-
4-1990 tili 31-10-1991, 1244 commercial

- vehicles were prosecuted under the provi-

sions of the Motor Vehicles Act, 1988 and
Contral Motor Vehicles Rules, 1989. Be-
sides, certificates of fitness of 4558 commer-
cial vehicles were also suspended during
the above period .

[Translation}

Candidates Killed in Pun]ab durhg
"Election

2616.PROF. PREMDHUMAL: Wilthe
Ministerof LAW, JUSTICE AND COMPANY

AFFAIRS be pleased to state:
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- (a)the numberof contesting candidates
killed during the elections which were post-
poned in Punjab;

(b) whether soma candidates in Punjab
who had incurred expenditure on election
campaigning have demanded compensa-
tion from the Government; and

(c) i so,the reactionotthosovommem
thoroto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

THE MINISTER OF STATE IN THE MINIS-

TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM):. (a) 26 contesting
candidates (3 for Lok Sabha and 23 for
Vidhan Sabha) have been killed between
1.4.91 and 18. 9 91.

(b) Yes Sir,

. (c) The canceilation of General Election
in Punjab Act, 1991 provides for returning
every deposit made under section 34 of the
Represantation.of People Act, 1951. There
is no provision in the said Act to provide any
compensation to candidates. ’
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Loans given by SIDBI

2617. SHRIKASHIRAM RANA: Willthe
MINISTER OF FIANCE be pleased to state
the amount of loan given by the Small Indus-
tries Development Bank of India (SIDBI)
since inceptiontill date in each State, district-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): Financial assistance by the Small

_ Industries Development Bankof India (SIDBI)

to small scale units is mostly channelised
through Refinance ard Bills Rediscounting
Schemaes which account for 82% of the total
assistance under all Schemes during the 18
months period ended September 30, 1991.
State-wise and District-wise break-up of the
disbursements under these two schemes
are given in Statement | and Il respectively.

State/District-wise breakup is not avail-
able in respect of the balance assistance of
18%, which is represented by Rediscounting
of short-term bilis and resources support to -
State Small Industries Development Corpo-
rations, National Small Industries Corpora-
tions and State Financial Corporations by
way of subscription to thew Bonds/New Debt
Instruments. -

STATEMENT -1

State-wise Assistance by SIDBI (April, 90 - September, 91)

S.No. State April, 90 to September, 91
Disbursements
1 2 3
1. Andhra Pradesh 207.7

2. Arunachal Pradesh

3. Assam .




320 Writlen Answers  AGRAHAYANA 15,1913 (SAKA)  Written Answers 330

SNo. . Swe " April, 90 10 September, 91
g Disbursements
K 2 o R
s Bihar s |
5. '~ Goa 28.1
6. Gujarat 2900
‘7. . Haryana . 785
8. ' Himacha! Pradesh 37.1
.9 Jammu & Kashmir 39.0
0. Kamataka 2332
"o Kerala - | 1345
12 MadhyaPradesh - 128.3
13, Maharashtra 3142
148 . Manipur 38
15. Meghalaya 38
186. Mizoram .‘ 48
17. " Nagaland 32
1. - Orissa 65.1
19. o Punjab : 1322
20, Rajasthan 1159
21. Skkim 26
22. Tamil Nadu - 3182
23. Tripura | 36

2., Uttar Pradesh . 2329
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SNo. State April, 90 to September, 91
' . Disbursomoqts_
1 2 3
25. - West Bangal‘ 1283
26. ~ Union 'i'érri!pﬂes . | 84.9
Total | 2669.1
STATEMENT - Il

District wise isbursements from 1.4.1990 1030..9.1991

S.No. District o Amt. in Rs. Lakhs

Description - .~ Disbursements
- : : Ant.

1 o2 : ‘ 3

1. Aurangabaa 167.96
2. Begusarai 12353
/3. Bhagalpur 13780
4. thjpur 228.82
| 5. cﬁamparan East -107.61
. 6. Champaran West - 13.38
7. Damhaﬁga o 56.19
8. Deoghar 8356
9. Dhanbad 848.19
10. Gaya - 354.24
1. Giridin . . 8637
12. Gopalgang - 23.43

13. Godda _ 5.75
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S.No. District - Amt. in Rs. Lakhs
Description . Digsbursements
Amt.
1 2 3
14. Gumia 18.15
s, Hazaribagh 210.56
16.- Jahanbad 5325
7. Katihar 29.56
18, Khagaria 320
19. Lohardaga 3.17
20. Madhubani 11.97
21, Madhapura 250
22 - Munger 47.03
23. Muzaffarpur 193.11
24, Nalanda 108.86 -
‘25. Nawadah 30.62
26. | | Paiamu 195.10
27. _Patna ’ 805.46
- 28 Pumea 93.70
29. Ranchi 448.11.
30. Rohtas 249.88
.31, Sahersa 18.02
32..  Sahehganj 14.74
33. Samstipur -58.56'
34,

- Santhal Purgnas

68.20
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SNo. - - District Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 '3
35, Saran 66.76
36. Singhbhum 66357 .
a7. Sitamarhi 6.31
38. Swan 95.84
39. Vaishali’ 320.84
ORISSA

"1 _Balasore - 854.98

2. Bolangir 367.78
3. Cuak 1151.33

4. Dhenkanal 20208

5. Ganjam 657.08

.. Kalahandi 19253

7 Keonjhar 346.13

8. Koraput 277.15
9. Mayurbhanj 175.23

10. Puri 958.91

1. . Phubani 13753
12 Sambaipur 595.20
13. Sundargarh 564.78

STATE : SIKKIM
1. East District 11312
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SNo.  Distrit | Amt. in Rs. Lakhs
Amt.
1 2 N 3
2. WestDistrit - 15.12
3, ‘North District 3654
4 South District 8239 -
WEST BENGAL
1. Sankura 24462
2 Sibhum 96,97‘
3. Buwan 718.44
a Calcutta 2076.64
5. - Coochbehar 64.02
6. Darjesling 303.43
7. Hooghly 580.23
8. - Howah 511.84
o  Jalpaigui | 21638
10.  Mada . 180.55
", Midnapur ' - 480.22
12 Murshidsbad A 150.91
13 Neda - 22245
1a, Puniia | 129.68
15. Twenty Four Parganas (NORTH) 997.27
16 Notth Dinajpur Y

17. Twenty Four Parganas (South) | 284.04
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S.No. District Amt. in Rs. Lakhs
Description : Disbqrsomonw
Amt.
1 2 3
A& N ISLANDS
1. Andaman 14.16
2 Chandel 0.60
1. Cachar 159.88
2. Damang - 4204
3. -Dibrugarh 170.19
4. Goalpara 2037
5. Mﬂ» 468.39
6. Lakhimpur 41.76 '
7. Karbi Anglong éo.éo
8. North Cachar Hills 9.85
9: Nohgoni; 128.83
10. Shsagar 69.94
n. Karimganj 46.81
12, Sonitpur | 65.23
13, Dﬁub(i | 19.09
14.  Kokrajhar 65.78
15. Barpeta 53.62
16. Nabari 90.94
T2 Jorhat - 96.84
18. Golaghat 37.09
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S.No. Distict . Amt. in Rs. Lakhs
Description o . .Dbbufsamams
Amt.
1 2 : 3
MANIPUR
1. | Imphal - - | _ 333.25
2. Bishenpur 13.20
3. Thoubal ' . 2829
4. Ukhrul 055
5.  Senapati . B AT)
6. Churachandpur 7.30
7. Tamenglong . 037
8. - Chandel A 0.60
®) MEGHALAYA
1. East Khasi Hills 205.73
2. East Garo Hills 31.76
3. Jaintia 4451
‘4, We_st Garo Hills 80.03
5. - West Khasi Hills 1224
NAGALAND
1. Kohima - . 227.98
2. Mokokchung 58.34 |
3. Mon - 420
4 Phek - 287

5. Thuensang _ 5.30




DECEMBER 6, 1991

Written Answers 344

S.No. District Amt. in Rs. Lakhs
Description Disbursements
Amt.

1 2 3

6. Wokha 777 -

7. Zonheskoto 1545
(10) TRIPURA

1. North Tripura ' 26.83

2. Sourth Tripura 4301

3. Woest Tripura 203.43
(11) ARUNACHAL PRADESH

1. Loht 3.9

2 WestSiang 20.37

3. Lower Subansiri 13.66

4 RAP 15.38

5. West Kameng 17.64

_e.' East Siang 748
) ' DIBANG VALLT 10.30
(12) . STATE: mzonm |

1. Chhimtuipui " 2,08

2 Azawal . 42637

a. Lunglez . 3805
(13 HARVANA |

1. Ambala . 1055.43

2. Bhiwani |

" 305.64
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S.No. * District Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 3
3. Faridabad 893.29
4, Gurgaon 790.26
5. Hissar 825.43
6. Jind 262.28
7. Karnal . 1428.35
8. Kurukshetra 189.52
9. Mahen&ragam 164.12
10. Rohtak 967.88
11. Sirsa 260.08
12. Sonepat 395.55
(14) HIMACHAL PRADESH
1. " Bilaspur | 237.21
2. Chamba 91.81
3. Hamirpur 181.54
4, Kangra 581.21
5. Kinnaur 232
6. Kulu 208.87
7. Lahul & Spm 7.28
8. Mandi 308.75
9. Simla 439;89
10. éirmur

503.05
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S.No. District Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 "3
1" Solan 1693.16°
12. Una 333.96
(15) JAMMU & KASHMIR
1. Anantneg 10052 |
2. Baramulla 832;
3 Doda 16.42
4 Kargll 1.79
S. Kupwara 233
6 Jammu 2527.25'
7 Kathua 138.69
8 Leh 23.80
9 Pulwama 18.07
10. Budgam 106.38
1" Poonch 220
12 Rejour 3099
13 Srinagar 71787
14. 'Udhampur 126.21
(16)  PUNJAB
1 Amvitsar 1427.56
2 Bhatinda 503.10
3. Faridcot (Moga) 648.78
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S.No. District Amt. in Rs. Lakhs
Descriotion -  Disbursements
Amt.
1 | 2 3
4. Ferozepur 335.69
5.  Gurdaspur | 451.78
6. Hoshiarpur 565.33
7. Jullundur 1313.58 .
8. Kapurthala . 24748
9. . Ludhiana 3860.27
1.  Paisa 2153.21
1. Ropar © 656.26
12. Sangpur 865.34
(17) - RAJASTHAN
1 Ajmar 960.04
2, Alwar . 1082.14
3.  Sanswana . 20843
4 Barmer 224.86
s Bharatpur 242.18
8. Bhilwara 793.23
7. Bkaner - 352.04
8. Bundi 222585
9.  Chitorgarh 313.40
10, Churu 250.52

1. Dungarpur ‘ 108.47
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S.No. District Amt. in Rs. Lakhs
" Description . Disbursements
’ Amt.
1 2 _ 3
12 Gnaga Nagar 295.40
13. Jaipur 983.13
14. “Jalora | 126.41
15; Jaisalmer 78.31
16. - Jhalawar 100.99
17. Jodhpur - . 728.51
18.  Jhundhunu 96.90
19. Kotah 392.18
20. Nagaur 594.36
21, Pali 138.03
22, Sawaimadhopur ‘ 48.68
23. Sikar 171.74
24. Sirohi ' ., 243.19
25. -Tonk 2;1 7.33
26. Udaipur ' 1772.47
27. Dholapur 19.39
(18) . UTTAR PRADESH
1. Agra : 869.22
2 Aligarh ' 327.54
3. Allahabad 47177 .

4, Almora 162.39
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SNo.  District " Amt. inRs. Lakhs
Description Disbursements
Amt.
1 2 - 3
5. - Azamgarh : 67.14
6. Badaun ' 109.33
7. Baharain 126.59
§. - Ballia : 72.55
9. Banda 1451
10. Barabanki 177.32
11. Bareilly 445,05
12. Basti 155.13
13. - Bijnor 288.26 .
14.  Bulanandshahr (Sikandrabad) 1715.82 .
15. Chamoli 68.03
16. Dehradun . 938.14
17, Deoria 79.56
18. Etah 180.94
19. " Etawah 54.45
20. Faizabad : 162.76
21. Farrukhabad . 324.30
22. Fatehpur 287.21
23. Pauri Garhwal 227.01
24. Ghazipur : 67.30

25.  Ghaziabad (Noida) 3898.70
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mmsse

SNo.  Distrct . " Amt. in Rs. Lakhs
Description Disbursements
i Ant.

1 2 3

26 Gonda | 5454
27. Gorakhpur 29i.96
28. Hardoi 129.10
2. Hamirpur - | 3467
30. Jalana 120.79
18 Jaunpur 19552 °
32. Jhansi 258.99
33, Kanpur (City) 1188.32
4. Kheri (Lakhimpur Kheri) 86.72
3s. Laltpur | 20.71
3e. Lucknow 777.48
- 37. Meerut 924.25
3s. Mirzapur 124,01
9.  Moradabad (Bmh@r) 454.42
0. MuzafterNagar 800.70
a. Mianpuri 20472
42, Mathura 702.36
£ Naika 676.11
44, Pratapgarh 7252
4s. Pithorgarh 153.41
46. Pilibhit 48.71
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S.No. District Amt. in Rs. Lakhs
1 2 - 3
47. Rampur 148.92
4. Raebareil 13959
49. Saharanpur 662.83
50. | Shlhjhcnp;lr ‘ 59.28
51 Sitapur 211.84
52. ' SUWr 223.20
53 Tehrugarhwal . 7872
54 Unnao 222.86
S5.  Uttarkashi 4 34.68
56 Varanasi 547.79 -
57 Kanpurdehat 932.15
58. Dummy 6.72
(19) CHANDIGARH

1. Chandigarh 534.53
1) DELHI |

1. - Dehi 6851.00
@1) ,. GUJARAT

1. Ahmedabad 4114.41

2 Amrol : 108.49

3. Baroda . 2462.47

4 Banaskantha ‘ 148.69




359 Written Answers

DECEMBER 6, 1991

Written Answers 360

S.No. District Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 3
5. Bhav Nagar 959.87
6. Broach 2475.46
7. Bulsar 2700.09
8. Dangs 3.13
9. Gandhi Nagar 164.83
10. Jam Nagar 387.50
1. Junagarh 918.67
12, Kheda 112131
13. Kutch 969.06
14. Mehsana 3549.52
15. Panchmahals 874.94
16. Rajkot 1585.56
17. Sabarkantha 597.10
18. Surendra Nagar 573.88
19, Surat 5190.82
(22) MADHYA PRADESH |
1. Balghat 71.34
2. Bastar 128.07
3. Betul 114.49
4. Bhopal ~ 632.88
5.  Bilaspur . 238.44
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S.No. District Amt. in Rs. Lakhs
Description Disbursements
' Amt.
1 2 3
6. °  Shind 344.29
7. Chhatarpur - | 127.67
.8. Damoh 41.01
9. Chhindwara ) 154.45
. 10. Datia 43.32
1. Dewas 204.77
12. Dhar - 1120.45
13. Durg 207.33
14. East Nimar 127.71
15. Guna 124.14
16. Gwalior 458.43
17. Hosangabad 118.05
18. Indore ‘ 1302.46
19. Jabalpur ‘_739.47
20. Jhabua 63.95
21. Mandla , _ 24.92
22, Mandsaur 133.35
23. ‘Morena ' 172.04
24, Narsinghpur 18.05
25. Panna . 12.36

26. Raigarh _ : C 11424
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SNo.  District ' Amt. in Rs. Lakhs
Description Disbursements
1 2 3
27.  Rapur - 80020
28, Rejandgaon ' - 14313
29. 'Rajqarh | ' ' 123.16
30. Raisen . ase7s
31. Ratlam _ | . 254.05
32. Rewa 70.75
. 33, Sagar | 156.93
34. Satna 14357
35. Sahore _— ' 111.93
36. Shajapur . 64.04
37. Shahdol ' 267.18
3s. Sidhi | ' 68.01
39, Seoni ; 29.79
| 40. Surguja | 200.42
4. Shivpuri 2292
4. Tikamgarh 94.57
43. Ujjain ' 265.53
4. Vdisha ' 2438
45, Wast Nimar _ 241.79
(23) MAHARASHTRA

1. Ahmed Nagar ' ' 656.06
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S.No.  District Amt. in Rs. Lakhs
- Description Disbursements
Amt.
L - ‘ A 3
2. Akdla | 27268
3. Amravat - 31047
4 Aurangabad ' 1041.87
5. Bhandara (Chinchwad) - 113.97
6. Bhir 150.28
7. Buldhana | : 142,08
8. . Chanda (Chandrapur) _ ‘ 122.29
"o Dhulia ‘ 37953
10. - - Graater Bombay | - 6329.36
11. Jalgaon 636.23
12. Jalna 102.91
13, Raiged , 946.83
14, Kolhapur | _ 1232.60
18. Nagpur : C 1575.63
6. Nanded 397.76
17.° Nask 1623.30
18. Osmanasad | ‘ 150.30
19. Parbhanl N ‘ 107.71
20. . - Poona ’ 416759
21. Ratnagiri 526.31

22. Sangii : 547.78




367 Written Answers DECEMBER 6, 1991

Written Answers 368

S.No. District Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 3
23. Satara 802.66
24. Sindhudurga 106.58
25. Sholapur 407.96
26. Thana - 5367.70
27. ‘Wardha 113.41
28. Yeotmal 85.12
29. Gadchiroli 17.35
30. Latur 147.93
(24) DADRA & NAGAR HAVELI
1. Dadra 107.65
(25) GOA
1. Goa 2285.77
2. Daman §33.17
3. Diu 1065
(26) ANDHRA PRADESH
1. Adllabad 276.61
2. Anantapur 1132.61
3. Chittoor 1151.26
4. Cuddapah 359.33
5. East Godavari 758.55
6. Guntur 1042.10
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S.No. District ' Amt. in Rs. Lakhs
Description Disbursements
Amt.
1 2 . : 3
7. Hyderabad 2082.33
8. Karim Nagar . 698.62
9. -~ Khammam 441.07
10. Krishna 1923.42
1. Kurnool : 801.99
12. Medak 2459.66
13. Mehbub Nagar 519.32
14. Nalgonda 1 398; 15
15. Nellore 509.94
16. . Nizambad 231.01
17. Prakasam 281.42
18. Rangareddy 1940.64
19. . Srikakulam 264.90
20. Visakhapatnam 782.47
21, Vizianagaram 242.26
22, Warangal 620.04
23. West é:davari 637.44
(27) KARNATAKA
1. . Banglore_ 7470.33
2. Belgaum ‘ 1396.69

3.  Beliary ' 663.96
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S.No. District Amt. in Rs. Lakhs

Description . Disbursements
Amt.

1 2 3

4 - Bidar 58148

5. - Bijapur 69236

6. ‘ cﬁicmanalur 341.28

7. - Chitradurga ' . 75062

8. Coorg ‘ 16453

o  Dhawar 1206.58

10. Gulbarga 350.19

1. Hasin | 47165

12 Kolar 503.73

13, Mandya B 452.75

14. Mysore 1104.60

15. North Kanara ' 341.02

18 - Ralchur . 368.83 -

17. Shimoga 698.76

18. . SouthKanera - - 270414

19.  Tumkur . 923.71

(28  KERALA |

1 Alleppey 846.88

2. Cannanore . 74835

3 _Ema‘l.tulam. S 221252

4. Idukki ' 345.12
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Amt. in Rs. Lakhs

S.No. - District
: Doscrbnon Disbursements
_ Amt.
1 2 3
5 Kottayam 1105.90
6. Kozhikode (Calict 1474.62
7. wllmram 576.74
8. ‘Palghat -640.35
0. Pathanamthitta 594.25
10. Quilon - 834.17
M. Trichur 1678.97
12. . Trivandrum 984.78
s, Wynad 159.90
1. Kasargode (Qasaragod) 216.15
(29) ©  TAMILNADU
1. Chingleput 2158.43
2. COWwo 5142.04
3.  Dharumpuri 1230.44
4. Kanyakumari 452.70
5. Madras 5761.68
8. Madurai 1519.10
1 Nilgiris 183.00
8. sorth arpot 1025.25
9. - Padukottal 462.38
10, Perijar 1505.71
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SNo.  District _Amt. in Rs. Lakhs

Description . Disbursements
Amt.
1 2 3
. Ramnathpuram 46714
12 Salem : © 3858.79
13. S_outh Arcot 74417
14. Thanjavur 745.88
15. Tirunelveli 640.73
16. °  Tiruchirapalli 2112.29
17. Pasunpon 283.22
18. Kamraj B 1053.47
19. "Anna ' 5§0.70
20. V.D.Chidambaranar _ 404.14
(30) MKSHAI;WEEP
1. Lakshadweep ‘ 0.75
2. Mjnicoy 042 .
(31) PONDICHERRY
1. Karaikal 50.21
2. Mahe - 215
3. Pondicherry 9{0,58
4. Yanam ) 46.44

Production of Supersonic Transport * Willthe Minister of DEFENCE be pleasedto
Alrcraft by Hal _ state:

2618. SHRISHRAVANKUMARPATEL: (a) whether the Hindustan Aeronautics
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Limited has been negotiating with the Boe-
ing group for the manufacture of supersonic
transport aircraft;

(b) if so, the outcome thereof; and

. {c) the salient features of the proposed
aircraft? .

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) and (c). Do not arise.

[Translation]
Amount Released Under Ardrs, 1990

2619. SHRIARJUN SINGH YADAV:
SHRI SRIKANTA JENA:
SHRI KASHIRAM RANA:
SHRI RAM TAHAL CH-
OUDHARY:

Willthe Minister of FINANCE be pleased
to state:

(a) the allocation made by the Union
Government underthe Agricultural and Rural
Debt Relief Scheme, 1990 and the funds
released so far, State-wise; and

(b) the reasons for not releasing the full
allocated amount to the various states, so
- far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Government of
India made budgetary allocations of Rs. 1500
crores in 1990-91 and another Rs. 1500
crores in 1991-92 for the Agricultural and

AGRAHAYANA 15,1913 (SAKA)
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Rural Debt Relief (ARDR) Scheme, 1990.
Outof the above allocations, Rs.2500 crores
have been released to the Reserve Bank of
India (RBI), for reimbursements to be made
to the Public Sector Banks, Cooperative
Banks and Regional Rural Banks. Under the
Schemethedebtrelief provided by the public
sector banks and Regional Rural Bank will
be reimbursed by the Government of India
and out of the debt relief provided by the
Cooperative Banks, 50% is borne by the
Government of India by way of grant and the
other 50% is to be borne by the State Coop-
erative Banks (SCBs) and State Land Devel-
opment Banks (SLDBs). However, to meet
their share, RBI through the National Banks
for Agriculture and Rural Development
(NABARD) extends'loans to the SCBs and
SLDBs. The SCBs and the SLDBs have
beenreleased by the NABARD an amount of
Rs.1266 crores by way of grants and Rs. 1289
crores as loan extended by RBI. The Re-
gional Rural Banks and the Public Sector
Banks have been released a sum of Rs.400
crores and Rs. 755 crores respectively as on
11.11.1991. The State-wise position in re-
spectofreleases madetocooperative banks
is given in the attached statement. The debt
relief provided under the Scheme as on
11.11.1991 by the above credit institutions is
as under:

(Rs. in crores)

Public Sector Banks 2754
Regional Rural Banks 804
Cooperative Banks 4154

ltis expectedthat the remaining amounts
of compensation will be provided in the cur-
rent and next financial year.

STATEMENT
(Rs. in crores)
State/Union Territories Grants Loans
Andhra Pradesh 111.15 111.15
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State/Union Territories Grants Loans
Arunachal Pradesh 0.50 0.50
Assam . 7.20 7.20
Bihar : 137.37 137.37
Goa 0.50 0.50
Gujarat 107.741 107.41
Haryana 54.52 54.52
Himachal Pradesh 7.04 7.04
Jammu & Kashmir 10.20 10.20
Karnataka 46.33 46.33
Kerala 28.33 28.33
Madhya Pradesh 94.18 94.18
Maharashtra 174.44 174.44
Manipur 0.66 0.65
Meghalaya 0.09 . 0.09
Mizoram — —
Nagaland ‘ 0.33 033
Orissa 60.16 57.35
Punjab 53.00 53.00
Rajasthan 79.00 79.00
Sikkim —_ —
Tamil Nadu 95.65 1 2_2.65

Tripura 0.49 0.49
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State/Union Territories Grants Loans
Uttar Pradesh 161.18 161.18
West Bengal 33.00 33.00
Chandigarh 0.08 —
Dadra & Nagar Haveli — —
Daman & Diu - —
Delhi 0.10 —
Lakshdweep — —
Pondicherry 1.07 —
Andaman & Nicobar Islands 0.05 —_

1266.03 1288.91

Funds for Roads Sector

2620. SHRIMATI VASUNDHRA RAJE:
Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whetherthe Government have made
any estimate of the funds required for road
sector to meet the projected traffic in the
Eighth Plan period;

(b) if so, the approximate requirement of
resources needed for the road sector during
the above period; and

(c) how the Government propose to
meet the requirement of funds?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Yes,
Sir. It has been assessed that the minimum
requirement for development of National
Highways during VIii Plan will be Rs.7730.00

crores. The requirement of funds for Na-
tional Highways will be met out of allocations
made in the VIl Plan which is now under
finalisation.

Export of bld Defence Equipment

2621. SHRI MUKUL BALKRISHNA
WASNIK: Willthe Minister of DEFENCE be
pleased to state:

(a) whether the Government have
constituted a high powered committee to
negotiate the export of old defence equip-
ment;

(b) whether the projected figures for the
export of such defence equipment during
export of such defence equipment during the
current year has been worked out; and

(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). The Govern-
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ment have consitituted a full time Special
Surplus Stores Disposal Committee
(SSSDC)for a period of one year with effect
from 24th July, 1991, for arranging the dis-

posal of surplus and obsplete stores of a -

security nature held by the Ordnance De-
pots of the Army. The SSSDC is not respon-
sible for negotiating the export of old defence
equipment. However, during the course of
itswork, the Committee will ascertain whether
any of the items/stores referred to it for
disposal have an export potential and report
such stores to the Projects and Equipment
Corporation of india (PEC) a Public Sector
Undertaking of the Ministry of Commerce,
which has been designated by the Deptt. of
Defence Production and Supplies as the
nodal agency for export of Defence stores.
The P.E.C. will explore the possibilities of
export and take all such action as is neces-
sary in regard thereto. The clearance of the
Export Promotion Cell of the Ministry of
Defence will be obtained, wherever neces-
sary.

2: The SSSDC is In the process of
identifying the items having an export poten-
tial. So far, the Committee has reported
59.480MetricToqnesofAm|ysurplusstoms
to M/s PEC for export. As the quantum of
actual exports will depend on the success
achieved by M/s PEC, it is not possible to
indicate the figures of such exports for the
current year.

3. The projectedfigures forthe exportof
old equipment held by the Air Force and the
Navy have not been worked out. As regards
the export of fresh items produced by the
defence production units under the aegis of
the Deptt. of Defence Production and Sup-
plies the targetfor 1991-92 is Rs. 104 crores.

Functioning Public Sector Banks
2622. SHRI BAJENDRA KUMAR

SHARMA: Willthe Minister of FINANCE be
pleased to state:

DECEMBER 6, 1991
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(a) whethercustomers of public sector
banks have switched over to foreign banks
operating in India during the last one year;

. (b) if so, the details thereof and the
reasons therefor;and
{c) the steps taken or proposed to be
taken by the Government to revamp the
efficiency and promptness in the pubiic sector
banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI DALBIR
SINGH): (a) Reserve Bank of india (RBI) has
reported that it has not come across any
perceptible shifting of accounts from public
sector banks to foreign banks.

(b) Doos not arise.

{c) The performance of the public sector
banks is monitored by Govemment and
Reserve Bank of India on continuing basis.
The banks have taken several measures to
increase their efficiency by strengthening
their structure, internai systems of supervi- -
sion and control and improving theirtraining
programmes. Action Plans have also been
drawn up by banks to improve their opera-
tional efficiency andto strengthen their prof-
itability. As regards services to the custom-
ers, the banks havetaken various measures
including time norms for rendering common
services, speedier clearance and collection
of cheques through computerisation of clear-
ing houses and increased use of courier
services, extending to individuals the facility
of immediate credit of outstation cheques
upto Rs. 2,500/-, setting up of machinery for
prompt redressal of customer complaints,
etc. ’ :

A [Transiation}

Fllling up of SC/ST Quota in Banks

2623. SHRI KRISHAN DUTT
SULTANPURL:Willthe Ministerof FINANCE

be pleased to state:
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(a) steps taken by the Governmenttofill
up the backlog of the prescribed SCs/STs
quota in various categories in the national-
ised banks during the last six months, bank-
wise; and

(b) the number of lower and higher
cadre posts which are yet to be filled up,
bank-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Clearance of the backiong ofthe
vacancies reserved for the SC/ST in the 20
nationalised banks is an on going exercise
and is taken care of alongwith the normal re-
cruitment/promotion process by adding the
backlog vacancies to the current reserva-
tions. No specific instruction to this effect
have been issued by the Government during
the last six months. However, the existing
instructions issued to the banks are as fol-
iows:-

(i) Thebanks have been advisedto
place the indents on BSRBs/
employment exchanges in the
proforma designed to take care
of the backlog in SC and ST
reservations in addition to the
current reservations.

(i) To conduct pre-recruitment and
pre-promotion training pro-
grammesforthe SCs and STs so
as to enable them to improve
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their chances to compete in the
qualifying examinations.

The SC/ST candidates are ad-
judged onrelaxed standards both
in the written test and the inter-
view.

(i)

The standards of educational
qualifioations for direct recruit-
ment to the clerical cadres have
been relaxed in the case of SCs
and STs.

(iv)

The banks are to take the back-
log into consideration in addition
to the current reservations while
computing the reserved vacan-
cies in any year subject to the
overall limit of 50% reservations.

v)

The reservation policy is to be
reviewed by the respective
boards of the banks to ensure its
proper implementation.

(vi)

Theimplementation of the reser-
vation policies in the banks is to
be examined by the Liaison Offi-
cer in the Ministry in a phased
manner.

(vii)

(b) Available information of baclog of
vacancies as received from the 20 national-
ise banks as on 31.12.90 is metter attached
Statement.

STATEMENT
Bank-wise position of backlog in 20 nationalised banks as on 31.12.1990 in officers,
clerical and sub-staff cadres
(Data Provisional)
Sl No. Name of the Bank Officiers Clerks Jul-Staff
SC ST SC ST SC s T
1. Central Bank of India 8 1 46 35 57 54
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(Data Provisional)
SL.No. Name of the Bank Officiers Clerks Sub-Staff
SC - ST SC ST SC ST
2. Bank of India 6 6 30 36 43 94
3. Punjab National Bank 4 4 41 23 22 21
4. Bank of Baroda 58 62 31 19 4 23
§. UCOBank 13 7 37 51 22 46
6. Canara Bank 11 6 46 26 88 18
7. United Bank of india 15 6 55 28 15 21
8. Dena Bank 1 9 2 2 —_ 3
9. Syndicate Bank —_ 2 13 1 1 12
10.  Union Bank of India 6 4 24 . 25 8 15
11.  Allahabad Bank 8 7 34 24 8 9
12 Indian Bank 2  — - 1 5
13.  Bank of Maharashtra 6 3 5 17 2 27
14. Indian Overseas Bank 2 1 4 2 14 12
15. Punjab & Sind Bank 1 — 14 13 12 15
16.  Oriental Bank of Commerce — - 1 3 —_
17.  Corporation Bank 5 3 21 8 2 2
18. Vijaya Bank 2 — 9 12 | 4 3
19. New Bank of India 2 - 5 2 5 2
20. Andhra Bank 4 _ 7 4 3 4 -
Total : 164 132 425 341 321 387
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Vacant Posts of Scheduled Castes/
Scheduled Tribes in Courts

2624. SHRI KRISHAN DUTT SUL-
TANPURI: Willthe Ministerof LAW,JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) the number of reserved posts for
Scheduled Castes and Scheduled Tribes
lying vacant in the Supreme Court and vari-
ous High Courts;

(b) the number of posts filled up during
the last three months; and

(c) the steps being taken to fill up the
remaining posts?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
COMPANY AFFAIRS THE MINISTER OF
STATE IN THE MINISTRY OF LAW JUS-
TICE AND COMPANY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). Appointment of Judges of the Su-
preme Court and the High Courts are made
in terms of relevant provisions of the Consti-
tution of India which do riot provide for reser-
vation for any caste or class of persons. As
such the questions of vacancy against or
filling up of reserved posts do not arise.

[English]
Closure of Powerlooms

2625. SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whetherthe prices of different varie-
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ties of cotton have incieased during the post
few months;

(b) if so, whether a large number of
powerlooms are facing closure due to this
unprecedented rise in cotton prices;

(c) the reaction of the Government in
this regard; and

(d) the steps proposed to be taken by
the Government to save the poweriooms
from closure?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) There are reports of reduction in the
scale of activities of power looms in certain
pockets of powerloom concentration due to
increase in the prices of yarn.

(c) and (d). Government has taken a
number of corrective measures including
suspending export of cotton yarn and by
pursuading the spinning mills in the coop-
erative, private and State sectors to supply
yarn to handloom and powerloom weavers
at pre-budget prices. Government is follow-
ing a cautious policy on the export of cotton
during 1991-92 cotton season so that ade-
quate raw material is available to the hand-
loom and powerloom weavers are reason-
able prices.

Fire In Sena Bhawan

2626. PROF. RAM KAPSE:Will the
Minister of DEFENCE be pleased to refer to
the reply givento Unstarred Question No.670
on July 26, 1991 and state:

(a) whetherthe Court of Inquiry set upto
investigate the causes of fire in Sena Bha-
wan has since submitted its report;

(b) if so, the findings of the inquiry;
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(c) the extent of damage caused due to
fire; and

(d) the measures taken to prevent such
fires in future?

.THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) Fire may have been caused by an
electrical short circuit or a cigarette butt.
Possibility of sabotage is ruled out.

(c) The total damage has been esti-
mated as Rs. 4 lakhs.

(d) Following measures have been
recommended:

(i) Provisioning of ‘Wet-Riser with
Sump’ and fire detection & alarm
system;

(i) Thorough review of electrical
wiring system and replacement
of aluminium wiring by copper
wiring in critical areas;

(iii) provision on exclusive space for
storage of combustible material;
and

(iv) Establishing adequate and
modern facility for burning of
waste-paper.

Loans to youth under SEEUY Scheme
In Andhra Pradesh

2627. SHRI M.V.V.S. MURTHI:Will the
Minister of FINANCE be pleased to state:

(a) the amount of loans given by the
public sector banks to unemployed youth
and persons living below the poverty line
under the self employment schemes in
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Andhra Pradesh during each of the last three
years, district-wise;

(b) whether there is any proposal to
extend this facility to more applicants during
1992-93; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Scheme of Self-Employ-
ment to Educated Unemployed Youth
(SEEUY) and Integrated Rural Development
Programme (IRDP) are the major pro-
grammes underwhichthe commercialbanks
provide loans to unemployed youth and
persons living below poverty line to take up
viable self-employment ventures. The
amount of loans sanctioned by the banks
under SEEUY inthe State of Andhra Pradesh
duringthe years 1988-89, 1989-30and 1990-
91 are given in the statement attached. For
IRDP, the similar district-wise figures are not
available. However, the amount of loans
provided under IRDP during the last three
years in the State of Andhra Pradesh is as
under:

(Rs. in lakhs)

Year Loan disbursed
1988-89 10035
1989-90 9173
1990-91 10528

(b) and (c). The targets for Andhra
Pradesh during 1991-92 are to cover 9500
beneficiaries under SEEUY Scheme and
165680 families under IKDP Scheme. The
State-wise targets for 1992-93 for the two
Schemes, have not been finalised.
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STATEMENT
S.No.  Name of the Districts Amount sanctioned by banks
(Rs. in lakhs)
1988-89 1989-90 1990-91
(1) @) (& ) )
1. Srik sruiam 78.54 47.93 45.08
2. Vijayanagaram 156.27 60.60 65.27
3. Visakhapatnam 200.58 94.26 100.86
4. East Godavari 185.75 97.50 100.64
5. West Godavari 175.52 99.80 97.08
6. Krishna 149.29 77.39 85.31
7. Guntur 147.32 72.07 96.70
- 8. Ongole 176.15 88.60 108.64
9. Nellore 237.45 108.90 107.60
10. Chittoor 157.90 75.95 77.55
11, Cuddapah 133.17 67.98 84.28
12 Anantapur 123.58 61.30 54.23
13. Kurnooi 132.97 77.48 90.80
14.  Mahboobnagar 97.43 54.87 73.48
15. Nalgonda 164.56 58.74 124.10
16. Khammam 119.24 62.63 85.08
17. Waranqal 208.37 87.70 92.35
18. Karimnagar 192.52 118.76 94.67
19.  Adllabad 69.26 48.44 35.67
20. Nizamabad 101.95 85.81

74.36
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S.No. Name of the Districts Amount sanctioned by banks
(Rs. in lakhs)
1988-89 1989-90 1990-91
(¢)) 2 3) “4) (%)
21. Medak 129.64 66.01 74.40
22. Rangareddy 131.26 78.00 95.85
Total 3278.72 1679.47 1875.45

Source: Office of the DC (SSI), Ministry of Industry

Loans to Small Farmers

2628. SHRI M.V.V.S. MURTHY: Will
the Minister of FINANCE be pleased to
state:

(a) the amount of loans given by the
public sector banks to small farmers and for
setting up agro-based industries, separately
during each of the last three years, State-
wise and district-wise;

(b) whether there is any proposal to
extend this facility to more beneficiaries during
1992-93;

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Reserve Bank of India
(RBI) has reported to total amount of loans
by way of direct finance to agriculture (ex-
cluding allied activities) disbursed by all
scheduled commercial banks to small and
marginal farmers, as follows:-

(Rs. in crores)

June, 1987 1466
June, 1988 1585
June, 1989 1716

(latest available)

The district-wise data of disbursement
of loans form small farmers etc. are not
complied by RBI. However, the State-wise
data on disbursement of direct finance to
small farmers by the scheduled commercial
banks for the above period is being compiled
and will be laid on the Table of the House.
RBI has reported that its information system
does not generate similar data for agro-
based industries.

(b) and (c) Agriculture is one of the
major segments of ‘Priority Sector’. Public
Sector Banks have been asked to raise the
proportions of their credit to priority sector to
40% of their total advances. Commercial
banks are also required to grant 18% of net
bank credit as direct finance to agriculture
(including allied activities). Further it is stipu-
lated that advances to the weaker sections
of the community which also includes small
and marginal farmers should be not less
than 25% of priority sector advances or 10%
of net bank credit.

The farmers all over the country are
provided loans by public sector banks forthe
agricultural and allied activities undertaken
by them on their own or through any scheme
framed by Government in this regard. The
financing of such activities by the credit
institutions is a part of their normal lending
operations on a continued basis.
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Decontrol of Export items

2629. DR. C. SILVERA:Willthe Minis-
ter of COMMERCE be pleased to state:

(a) whether the Government have re-
cently decontrolled some export items;

(b) if so, the details thereof and the
reasons therefor;

(c) whether it will affect the foreign
exchange earnings; and

(d) if so, the details in this regard and
how the recoupment will be made?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
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DAMBARAM): (a) Yes, Sir. The Govern-
ment has recently decontrolled 105 export
items which were either banned for exports
or were allowed for exports subject to vari-
ous conditions.

(b) With a view to facilitate exports fur-
ther of the items which were earlier restricted
for export, the concerned Departments/
Ministries were consulted to decontrol 105
items statement attached as they did not
adversely affect environmental. ecological
and strategic considerations essential do-
mestic requirements; social and cuitural
values and employment promotion activi-
ties.

The number of items removed/decon-
trolled from the various lists are as follows:-

Number of List No. of items decontrolled
i) Banned List 41
ii) Merit List 25
iii) Ceiling List 19
iv) O.G.L.List 18
v) Canalised List. 2
105

(c) Yes, Sir. We hope that the foreign
exchange earnings will go up because of this
liberalisation.

(d) Export of these items is based upon
surpluses available for export. The question
of recoupment does not arise.

STATEMENT

The list of items which have been decon-
trolled on 3rd September. 1991.

1. Polyhelne (HD)excluding ultraHigh

Molecular weight High Density Poly
Hthlene.

2. Ethylene Oxide.

3. Isopropdyl alcohol.

4. Synthetic Rubber.

5. Ultra High Molecular Weight High
" Density Poly Ethylene.

6. Ethylene Glycol.
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7.

8.

9.

10.

1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

24,

Methyl Isobutyl Ketone.
Polythyne Glycol.
Diiethylene Glycol.
Ethyl Hexanol.

High Performance Viscose Staple
Fibre.

Second hand automobile spares
components & accessories.

Crude Rum i.e. rum not matured in
wood.

Metals, namely,

Copper-Electrolytic, firerefined and
blister copper in the form of ingots,
wire bars, blooms, slabs, cakes,
tiles, bricks, billets, scrap and cath-

odes.

Nickel, Unwrought and nickel pel-
lets.

Magnesium.

Pig lead unwrought.

Zine or spelter unwrought.

Tin, unwrought and wrought.
Gobalt, unwrought e'md wrought.
Bismuth.

Molybdenum.

Platinum crude and refined un-
wrought.

Tungsten.

Vanadium.
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28.

29.

30.

31.

32.

34.

36.
37.
38.

39.

41.

42.
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Copper ores and concentrates.
Lead Ores and concentrates.
Metaliurgricalresidues i.e/drosses
skimming slags, ashes, slims flue
dust (other than those of gold and
silver) containing 15% or more of
free metal content.

Real Madras Handkerchieves
(RMHK) made on Powerloom.

Cultivated Orchids Aerides Spe-
cies.

Dendrobium Species
Plione Species.
Calanthe Species.

Cymbidium Species.

~ Coelogyne Species.

Cyprepedium Species
Bulbophyllum Species.
Rhynostylis Species.
Anocstochilus Species.

Phjus Species.

Phalenopsis species.

Eria Species.

Ascocentrum Species.

Silver bullion, silver sheets and
plates which have not undergone
any process of manufacture sub-
sequent to rolling.

Silver salts, Silver Chemicals and
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46.

47.

49.
50.

51.
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Compounds irrespective of percent- produced out of imported wool
ageofsiver = contents other under Customs Bonds.
than the following:-

Siiver content assuming 100%
purity.

Silver Nitrate for drugs/photochemi-
cals 63.5%

Silver Bromide-Anticeptice photo
chemicais 57.45%

Silver oxide for drugs 93.1%
Silver for electroplating 80.57%
Silver Suboxide AG 4" 96.4%

Silver Chioride for electroplating
75.26%

Silver Flouride for drugs formula-
tions of mild silver protein and sil-
ver sulphadiazine conforming to
fromulations prescribed in recog-
nised pharmacopoeia/official stan-
dards 64.63%.

Manufactures and products having
silver as an ingredient other than
those mentioned in Part ‘B’ against
S.No. 41 of List 3 and also exclud-
ing Engineering Handicrafts and
electrical goods costume jewellery
and silver filigree.

Styrene Monomar.
Sugar Cane.

Sulphur (excluding insoluble sul-

phur).

Wool Tops other than those made
from imported wool and wool noils.

Wool Waste other than wool waste

52.

53.

55.

56.

57.

58.

59.

Acstic Acid.

Mono Chloro Acetic Acid.
-PontJ\ylene (LLDP).

PVC Compound.

Toluene.

Nylon Tyre Yarn Fabric.

Any other cellulosic or synthetic
fibre-excluding polyester staplefibre

or yarn not specified elsewhere

Silver coins irrespective of silver
contents.

60. Wollen semi worsted yam.
61. Calcium carbide.
62. Insoluble sulphur.
63. Nylon tyre cord.
List of tems Decontrolied on 31st Octo-
ber. 1991
1. Zinc Ores.
2. Zine Concentrates.
3. Calcined bauxite.
4. Metal Scrap, namely.
(i) Nichrome Scrap.
5. (i) Scrap & other metal.
6. - Non-ferrous metal.
7. Stone Ballast/piching stoneof Bihar

Origin.
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8.

10.
11.
12.
13.
14.
15.

16.

17.

18.

19.

20.

21,

22.
23.
24,

25,

Zircon ores and concetrates semi
precious variety of zircon stone.

Chemical elements doped for use
in electronics in the form of discs,
wafars or similar forms Chemical
compunds doped for use in elec-
tronics.

Deleted.

Frozen Semen of animals.

Castor Qil.

Molasses.

Khandsari Molasses.

Angora Goat Hair/Mohair.

Raw ‘Wool above 36s quality in-
digenous.

Raw Wool upto 36s quality (indige-
nous except angora goat hair/
mohar).

Real Madras Hankerchiefon Hand-
looms.

Textile Cloth and material of olive
green shade exculding pure silk
and artificial silk fabric.

Wooltops made from imported wool
excluding wool noils.

Tentand Tent Cloth of Olive Green
shad.

Jute Carpet backing cloth.
Kniiwears (acrylic and mixed).
Shoddy Yarn.

Cyanric Chloride.
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30.
31.
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33.
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P.V.C. Resin.

Chloroquine Sulphate.

Psyllium Seed/Psyllium Husk Psyl-
lium Powder.

Cathadine Beetles.

Synthetic musk.

Mercury.

Chrome Concentrates.

Ferro Alloys except the following:-

(i) Aligradesofferro Manganese
Slag;

(ii) Ferro Manganese (other than

ferro Manganese containing
carbon less than 0.05%).

(i) Silico Manganese (Ferro Sil-

35.

37.

38.

ica Manganese).
(iv) FerroChrome Charge contain-
ing carbon less than 0.03%

and nitrogen bearing ferro-
chrome/ charge chrome.

(v) SilicoChromealligrades (Ferro
silico Chromium).

Silver Jewellery and silver articles
mentioned in Para 297 of import
export Policy, 1990-93 (Volume-1).

SilverJewellery containingless than
50% silver by weight.

Gold Jewellery and atticles.
Cashew Kemels.

S.L.V. Coal.
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39. Aligradesofferro Manganese Slag.

40. Ferro Manganese (otherthan Ferro
Manganese containing carbon less
than 0.05%).

41. Silico Manganese ( Ferro Silica
Manganese).

42. Ferro Chrome/Charge Chrome
containing carbon less than 0.03 %
and nitrogen bearing ferrochrome/
Charge chrome.

43. Siiico Chrome all grades (Ferro
Silico Chromium).

Revision on Prices of Bullion under
Scheme of Export of Gold and Silver
Jewellery

2630. DR.C. SILVERA: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether the prices of bullion under

the scheme of export of gold and silver
jewellery have been revised;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c). Presumably, the
question relates to price of gold /silver sup-
plied by State Bank of India under the “Gold
and Silver Jewellery Export Promotion
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Scheme™. Under this Scheme, the price
charged by the State Bank of India to the
exporters is the actual international price at
which goldrsilver is purchased by it from
abroad or Mint plus service charges, exclu-
sive of sales tax. This price, therefore, will be
varying according to the variations in the
international prices of gold/silver.

[Translation)

Central Assistance to State Road
Transport Under Takings

2631. SHRI ARJUN SINGH YADAV:
Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the details of Central assistance
providedto the State Road Transport Under-
takings during each of the last three years,
State-wise;

(b) whether a quarterly review of the
physical and financial performance of these
undertakings has been made by the Union
Government during the above period; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The details
of capital contribution providedto State Roads
Transport Corporations by Central Govern-
ment during the last three years are given
below:-

(Rs in crores)
Name of the SFITC 1988-89 Name of the STRC 1989-90
Uttar Pradesh 17.25 Uttar Pradesh 474
Rajasthan 2.83 Rajasthan ) 1.60
Kerala 1.23 Maharashtra 4.66
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(Rs in crores)
Name of the SRTC 1988-89 Name of the STRC  1989-90
Maharashtra 3.68 Karnataka 1.41
Karnataka 5.63 Andhra Pradesh 0.80
Andhra Pradesh 3.20 Orissa 0.39
Orissa 1.58 Guijarat 8.40
Name of the SRTC 1990-91 (a) whether the Union Government
have received any proposal to declare Bal-
Rajasthan 3.49 lia-Allahabad road as a National Highway in
view of the heavy traffic plying on ths route;
Kerala 0.31
(b) if so, when this proposal was re-
Maharashtra 1.95 ceived; and
Gujarat 14.25 (c) the action so far taken by the Gov-

(b) and (c). Alithe State Road Transport
Corporations are under the control of the
concerned State Governments. The per-
formance of State Road Transport Corpora-
tions is reviewed on a regular basis taking
into account the following key factors:-

1. Vehicle productivity.
2. Staff productivity.
3. Fuel efficiency.

4. Passenger Kilometer per bus pe
day. -

5. Operating ratio of finance, and

6. Operating cost per 100 passenger
Km.

Declaration of Ballia-Allahabad Road as
National Highway

2632. SHRI RAM BADAN: Wil the
Minister of SURFACE TRANSPORT be
pleased to state:

ernment in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) No, Sir.
(b) and (c). Do not arise.
[English)

Use of Foreign exchange by Compa-
nies with foreign Shareholdings

2633. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a) the name of companies with foreign
shareholdings which were permitted to use
foreign exchange amounting to more than
Rupees one crore during 1990-91 for ex-
penses abroad;

(b) whetherthe Government propose to
examine the expenditure incurred by such
companies to verify the proper utilisation of
foreign exchange; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c). Information is
being collected and will be laid on the Table
of the House.

Permission to use Foreign Exchange
Held by Big Industrial Houses

2634. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India
had given permission to companies to use
foreign exchange held by some of the big
indurstrial houses during 1990-91;

(b) if so, the details thereof, companv-
wise; and

(c) the purpose for which these compa-
nies were permittedto use foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a)to (c). Theinformation is
being collected and will be laid on the Table
of the House.

Merger or Amalgamation of Public
Sector Banks

2635. SHRI DHARMANNA MON-
DAYYA SADUL:
SHRI SANAT KUMAR MAN-
DAL:

Wilithe Ministerof FINANCE bepleased
to state:

(a) whether the Indian Banks Associa-
tion, the Apex Body of Banking Industry
proposed merger or amalgamation of 28
public sector banks and creation of only 12
banks with branches all over the country;
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(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Government have not received
any proposal from indian Banks’ Association
suggesting merger or amalgamation of 28
public sector banks and creation of only 12
banks with branches all over the country.

(b) to (c). Do not arise.
[Translation]

Setting up of Regional Office of Oriental
Insurance Company at Dehradun.

2636. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of FINANCE
be pleased to state:

(a) . whether the proposed Regional
Office of the Oriental Insurance Company
Limited has been set up at Dehradun;

(b) if not, the reasons therefor;

(c) whether there is any proposal under
consideration to open the proposed office at
NOIDA instead of Dehradun; and

(d) if not, the time by which the Regional
Office would start functioning at Dehradun?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b). The Oriental Insurance Company
Limited has already its Regional Office at
Lucknow which is looking after the entire
Uttar Pradesh. '

(c) No, Sir.
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(d) There is no proposal under consid-
eration to open Regional Office of the Com-
pany at Dehradun.

Losses to Shipyrads.

2637. SHRI KASHIRAM RANA:
SHRI SRIKANTA JENA:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whetherthe shipyardsinthe country
are running incloss;

(b) if so, the names of shipyards which
are running in loss and the loss incurred by
them during each of the last three years;
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(c) the reasons for the losses; and

(d)the stepstaken during theseyearsto
make these shipyards economically viable?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) (Except
Mazagon Dock Limited, Bombay, Goa Ship-
yard Limited, Goa and Garden Reach Ship-
builders & Engineers Limited, Calcutta, other
Public Sector Shipyards under Government
of India are running in loss at present.

(b) The names of shipyards which are
running in loss with details of losses incurred
by these shipyards during each of the last
three financial years are given below:-

S.No. Name of the Shipyard. 1988-89 1989-90 1990-91
(Rs in crores)
1. Hindustan Shipyard 46.68 79.03 78.35*
Limited Visakhapatnam
2. Cochin Shipyard 26.37 27.7 20.97
Limited, Cochin.
3. Hooghly Dock & Port 2.86 5.18 447"
Engineers Ltd., Calcutta
4. Rajabagan Dockyard of 0.46 " 0.98 0.01°

Central Inland Water
Transport Corporation,
Calcutta.

* Provisional.

(c) The main reasons for the losses
are:-

(i)  The cost of contraction of ships is
substantially higher than the sale
price of ships.

(i)  Long time over-runs in completion
of ships

(i)  High interest burden arising out of
borrowings

(iv) Low productivity and overmanning.

(d) The following steps have been taken

to make these shipyards economically vi-
able:-

(i) Introduction of latest production
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technology, such as advance out-
fitting, modular construction etc.,
by the shipyards.

(i)  Augmentation of production facili-
ties to optimise capacity utilisation.

(i)  More effective production planning
and control system.

(@iv) Improving quality control system in
shipyards.

v) Diversification into ship-repair and
other profitable activities.

Construction of Cargo Berth at Kandla
Port

~ 2638. SHRIKASHIRAM RANA: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Government proposeto
construct the seventh cargo berth at Kandia
Port;

(b) if so, the details thereof; and

(c) the steps taken in this regard during
the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) to (c). A
proposal for construction of seventh cargo
berth at Kandia Port had been sanctioned by
Govemnment on 23.6.88 at an estimated cost
of Rs.29.80 crores which includes the follow-
ing:-

(i) Construction of Quay and Tran-
sit areas with pile foundation;

(i) Development of Open Stacking
Groud with ground treatment with
sand dralns and preloading;

(iil) Construction of a single storied
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warehouse (container freight
station) with pile foundation;

(iv) Capital dredging;

(v) Other works like development of
back are, pipe-lines, fencing,
electrification, miscellaneous
buildings etc.

The construction work which
started in 1988 is still continuing.

{English)
NRI Investments

2639. SHRI GANGADHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state the total Non-resident
Indian investments in India as on May 31,
1991 and November 30, 19917

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): The total NRlinvestmentin
India is given below:-

Date (As on) Amount
31.5.91 Rs. 2094 crores
31.10.91 Rs.2173 crores
Reduction in Development Aid by
Germany

2640. SHRI RABI RAY:
SHRI  PRITHVIRAJ D.
CHAVAN:
Wilithe Ministerof FINANCE be pleased
to state:

(a) whether Germany has decided to
reduce the development aid to India; and

(b) if so, the details thereof and the
reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). The German
Government have indicated that while the
budget for development assistance for 1992
was not yet finalised, commitments could
probably be somewhat reduced due to new
responsibilities undertaken by Germany and
consequent budgetary constraints.

Foreign Currence Preshipment Credit
to Exporters

2641. SHRI RABI RAY: Willthe Minis-
ter of FINANCE be pleased to state:

(a) whether the Reserve Bank of India
has allowed the Export-import Bank of India
to provide foreign currency Preshipment
Credit to exporters; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). Yes, Sir. Re-
serve Bank of Ipdia has allowed to operate a
scheme under which Indian exporters can
avail of Preshipment Credit in foreign cur-
rencies to finance cost of imported inputs for
manufacture of export products. Under the
scheme, EXIM Bank of india will obtain short-
term lines of credit in foreign currencies from
overseas lenders.Theforeign currency funds
so raised will be made available to Banks
authorised to deal in foreign exchange for
onward lending to their exporter customers
as pre-shipment credit. The facility of Pre-
shipment credit In foreign currencies will be
available to the following categories of ex-
porters, subject to their having a satisfactory
track record:-

{a) Export Ho.. .es/Trading Houses with
Annual export turnover exceeding Rs. 10
crores.
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(b) Manutacturing units with minimum
export orientation of 25% of production or
export turnover of Rs.5 crores, whichever is
lower. '

The applicable rate of interest on credit
to the exporters will be 2% over and above
the interest rate at which funds are raised by
the EXIM Bank; exporters may also have to
pay management fee, commitment fes, etc.,
it applicable. Repayment of the pre-ship-
ment credit willbe made out of sale proceeds
of export shipments in.respect of which the
facility is availed of by the exporter.

Balance of Payments Position

2642. SHRIJ. CHOKKA RAO:
SHR! SUSHIL CHANDRA
- VARMA:

Willthe Ministerof FINANCE bepleased
to state:

(a) whether the foreign exchange re-
serves position has improved since June 1,
1991;

(b) if so, the balance of payments (for-
eign exchange reserves) position asto June
1, 1991 and as on date;

(c) the break up of the increase in for-
eign exchange reserves by cut in imports,
exportpromotion, NRI remittances and for-
eign loans;

(d) the steps proposed to be taken to
maintain the present balance of payments
position; and

(e) the reasons for fall in exchange rate
of rupee in relation to the Pound Sterling
inspite of increase in foreign exchange re-
serves? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
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WAR THAKUR): (a) and (b). Yes, Sir. For-
eign Exchange Reservespositionas onJune
1, 1991 was Rs. 2677 crores and on Decem-
ber 3, 1991 the Reserves level was Rs.7242
crores. :

(c) Change inforeign exchange reserves
level is the net result of variations in a large
number of items in the trade account, invis-
ible receipts and payments, and in the capi-
tal account. It is, therefore, not feasible to
specifically quantify the breakup of the in-
crease inforeign exchange reserves through
cut in imports, export promotion, NRI remit-
tances and foreign loans.

{d) The steps initiated and proposed to
be taken to maintain the Balance of Pay-
ments position include; macro economic
stabilisation through exchange rate adjust-
ment, restoration of fiscal discipline and tight
monetary policy, together with structural
reforms intrade policy and industrial policy in
the short term;increase in capital fiows con-
sistent with financial prudence alongwith their
productive use, enhancement of direct for-
eign investment and infiows from the non-
residents Indians over the medium term.

(e) Changes In the exchange rate of
rupee vis-a-vis foreign currencies including
the Pound Sterling occur mainly owing to
differentials in price levels between India
and the trading partners, extent of real de-
preciation of other currencies of countries
competing with India, market expectations
etc.

[Translation)

Trade Agreements with Soclalist
Countries

2643. SHRI RAM SARAN YADAV:Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have
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signed trade agreements with some socialist
countries; .

(b) if so, the details thereof; and

(c) the profit likely to be earned there-
from? .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. The Govem-
ment have signed trade agreements with
Soviet Union, Czechoslovakia, Romania,
Poland, Hungary, Bulgaria and Yugoslovia.

(b) and (c). The trade agreements with
Soviet Union, Czechoslovakia and Romania
provide for trade in non-convertible Indian
rupeeson abalancedbasis. Thetrade agree-
ments with Poland, Hungary, Bulgaria and
Yugoslovia provide for trade in convertible
currencies. The trade agreements facilitate
the smooth flow of trade between the coun-
tries concerned.

[English)

Take-Over of Closed Textile Mills by
NTC :

2644. SHRI RAM SHARAN YADAV:
Willthe Minister of TEXTILES be pleased to
state:

(a) whether the National Textile Corpo-
ratlon propose to take over the closed textile
mills;

(b) if so, the details thereof?

(c) whether the Government have for-
mulated any scheme to provide alternative
employment to workers rendered unem-
ployed due to closure of the mills;

(d) if so, the details thereof; and

(e) if not, the reasons thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, sir.

(b) Does not arise.

(c) to (e). Government does not provide
alternative employment to the jobless work-
ers of closed textile mills.

However, in pursuance of the Textile
Policy 1985, Textile workers’ Rehabiliation
fund has been set-upto provide interim relief
to workers rendered un-employed as a
consequenceof permanent closureof atextile
unit which has been closed down on or after
6th June, 1985 and has been registered
either with Textile Commissioner, or under
Industries (D & R) Act, 1951.

Amenities to Bigger Export Zones.

2645. SHRI C.K. KUPPUSWAMY:Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Government proposeto
provide basic amenities to the biger Export
Zones which are earning considerable for-
eign exchange;

(b) if so, when and the details thereof;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The EPZ Scheme
enyisages that basic infrastructural facilities
are provided in each zone which are gener-
ally the same. In certain Zones, there are
some additional facilities.

Rehabilitation of Deep-Sea Fishing
Companiles

2647. SHRI PRAKASH V. PATIL: Wi

DECEMBER 6, 1991

Written Answers 420

the Minister of FINANCE be pleased to
state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item
appearing in the Economic Times dated 30
November, 1991 regarding implementation
of the rehabilitation scheme for deep-sea
fishing companies;

(b) i so, the number of deep-seafishing
vessels which have been lying ideal-for a
long time and the reasons thereof;

(c) the approximate loss of foreign ex-
change as a result thereof; and

(d) the steps taken or proposed to be
taken by the Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Delhi and Bombay edition
of ‘The Economic Times’ dated 30th Novem-
ber, 1991 do not carry any news item regard-
ing implementation of rehabilitation scheme
for deep sea fishing companies.

(b) to (d). Do not arise.

Sinsurance cover for Victims of Hit and
Run Cases in Road Accidents

2649. SHRISHRAVAN KUMARPATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthere is any scheme or fund
for providing minimum insurance over to
every victim of His and Run cases against
injury or death in a road accident, at State
expenses;

(b) if so, the details thereof; and
(c) # not, whether such an insurance

coverispmpoudbhopmidedbytheeov
emment?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). There is no such scheme
run on State expenses. However, victims of
Hit and Run cases, against injury or death in
a road accident, are compensated out of a
Fundknown as ‘Solatium Fund’, setup under
the Motor Vehicles Act, which is maintained
and run by the General Insurance Corpora-
tion of India through its four subsidiary
companies. The compensation payable in
the event of death is Rs.8,500/- and in the
case of grievous hurt, it is Rs. 2,000/-

[Translation)

Targets for Financing Seventh Five
Year Plan

2650. SHRI ANAND RATNA MAURYA:
Will the Minister of finance be pleased to
state:

(a) whetherthetargets forfinancing the
Seventh Five Year Plan fixed under the long
term fiscal policy declared in 1985 had been
achieved;

(b) if so, the details thereof;

_ (c) if not, the extent to which the targets
had been achieved; and

(d) the steps proposed to be taken by
the Government in this reagard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c). The Seventh Five
Plan targets for selected fiscal indicators
were annualised in the Long Term Fiscal
Policy Document. Actuals for the five years
of the Seventh Plan and the annualised
targets are given in the statement.

The data inter-alia reveal that: (a) tax
revenues have also performed better; (c)
non-plan revenue expenditure particularly
defence; interest payments, and food and
fertilizers subsidies exceeded the targets;
(d) in financing the Plan, the shares of
domestic borrowings and budgetary deficits
have far exceeded the targets; and, internal
and extrabudgetary resources of public sector
undertakings were lower than the targets by
significant margins.

(d): Fiscal adjustments measures al-
ready undertaken by the Government in-
clude: (i) a planned reduction in fiscal deficit
by 2 per-centage points of Gross Domestic
Product (GDP) from about 8.4 per cent of
GDPin1990-91 (RE)t0 6.5 percentin 1991-
92. (ii) disinvestment of government equity
to the extent of 20 per cent in selected public
sector undertakings; (iii) abolition of cash
compensatory supports for exports and sugar
subsidy; (iv) substantial reduction of fertiliser
subsidies and (v) prioritising the projects.

However, there is no proposal at pres-
ent for announcing a new Long Term. Fiscal
Policy.
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Opening of New Bank branches in
Almora and Pithoragarh (U.P)

2651. SHRI JEEWAN SHARMA: Will
the Minister of FINANCE be pleased to
state:

(a) the number of licences pending with
the nationalised banks for opening of their
branches in Almora and Pithoragarh, bank-
wise;

(b) when these licences were issued by
the Reserve Bank of India; and

(c) the reasons for the delay in opening
the branches by these banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). No licence is pending with
the banks foropening branches in District Al-
mora. However, for the District Pithoragarh,
one licence is pending with State Bank of
India for opening a branch at Bansbagad,
Block Munsiari. The licence was issued on
31.12.86. The branch could not be opened
due to lack of infrastructural facilities. Re-
serve Bank of India has advised State Bank
of India to take up the matter of providing
infrastructural facilities at the centre with the
State Government.

[English]
Foreign controlied rupee campanies
2652. SHRISYED SHAHABUDDIN: Will

the Minister of FINANCE be pleased to
state:

(a) whether the reserve Bank of India
monitors the foreign exchange performance
of foreign controlled rupee companies;

(b) if so, the number of such companies,
country-wise and sector-wise;
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(c) the value of total export earnings of
such companies for the last one year for
which the data are available; and

(d) the corresponding outflow of foreign
exchange giving break-up imports of inputs,
technology and profitonforeign investment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Reserve Bank
of India does not monitor the foreign ex-
change performance of foreign controlled
Rupee Companies i,e/ FERA companies.
RBI only monitors the activities of FERA,
1973. RBI also approves the remittance of
dividends of these companies. There were
103 FERA companies in the country as on
30th June, 1991.

(c) and (d). The information is being
collected and will be laid on the Table of the
House.

Implementation of Ardrs In Bihar

2653. SHRISYED SHAHABUDDIN: Will
the Minister of FINANCE be pleased to
state:

(a) the amount of debt relief in Bihar
provided by the public sector banks under
the Agriculture and Rural Debt Relief
Scheme, 1990 as on July, 1, 1991, district-
wise and bank-wise;

(b) the various debt scheme in Bihar
which have been covered it terms of the
principal and interest due on the cut-off date;
and

(c) whether the Government propose to
implement the scheme till all eligib.. le debt-
ors on the cut-off date are fully covered?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Reserve Bank of India
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(RBI) has reported on the basis of the provi-
sional figures, the public Sector Commercial
Banks have provided debt relief amounting
to Rs. 211.47 crores to 8.17 lakh beneficiar-
ies in Bihar. The data reporting system does
not generate district-wise information. De-
tailed bank-wise statement in respect of debt
relief provided in Bihar is given in the State-
ment attached. h

(b) and (c). The Agricultural and Rural
Debt Relief (ARDR) Scheme, 1990, of the
Government of India, implemented with ef-
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fect from 15th May, 1990 covered borrowers
of public sector commercial banks and re-
gional rural banks. Similar schemes were
formulated by the State Governments in-
cluding Bihar on the lines of the Central
Scheme for the benefit of the borrowers of
the cooperative banks. The Scheme came
to a close on 31st March, 1991. The debt
relief was avallable only to non-wilful defaul-
ters who had borrowed loans from banks
and had overdues ason2.10.1989, and who
satisfied the norms stipulated under the
Scheme.

STATMENT
Bank-wise data regarding relief provided by public sector commercial banks under ardrs,
1990 in Bihar (Provisional)
S.No. Name of the Bank No.of Amount
Beneficiaries (Rs. crores)
1 2 3 4
1. State Bank of India 287338 80.04
2. State Bank of Bikaner 12 0.01
and Jaipur
3. Allahabad Bank 26813 5.71
4. Bank of Baroda 12417 2.77
S. Bank of India 118909 18.04
6. Canara Bank 14617 345
7. Central Bank of india 180838 52.15
8. Indian Bank 1316 0.31
9. Indian Overseas Bank 1930 0.26
10. Punjab National Bank 75229 22.70
1. Syndicate Bank 743 0.18
12. Union Bank of India 18931 4.38




431  Written Answers

DECEMBER 6, 1991

Written Answers 432

S.No. Name of the Bank No.of Amount
Beneficiaries (Rs. crores)

1 2 3 4
13. United Bank of India 34109 9.44
14. UCO Bank 42377 11.65
15. Dena Bank 317 0.10

16. Andhra Bank 13 @
17. New Bank of india 446 .0.13

18. Oriental Bank of Commerce 7 @
19. Punjab & Sind Bank 228 0.09
20. Vijaya Bank 325 0.06
Total 816915 211.47

@Amount provided as relief is less than Rs. 50,000/- (Rupees fifty thousand)

Credit Rating

2654. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether the international banks and
overseas investigating agencies are not
upgrading the country’s credit ratings;

(b) if so, the reasons therefor; and

(c) the steps the Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Does not arise since
international banks are not credit rating
agencies. Similarly there are no investigat-
ing agencies that had, together downgraded

or kept on watch, India’s credit rating during
the period October 1990 to June 1991. of
these are agency has removed credit watch
in september, 1991.

(b) The credit rating agencies takeup
the tasks of rating and revision of rating
based on a variety of factors, such as politi-
cal stability, fiscal management, balance of
payments outlook, and overall macro-eco-
nomic management. Downgrading and
upgrading of credit rating is a continuous
process of periodic evaluation of the above
factors.

(c) The Government has not only taken
steps for macro-economic stability but is
also continuously interacting with the credit
rating agencies to ensure that these agen-
Cies appreciate the policy-environment in
their exercises of credit-ratings.
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Establishment of Stock Exchange at
Chandigarh

2655. SHRIPAWAN KUMAR BANSAL:
Willthe Minister of FINANCE be pleased to
state:
(a) whether the Pherwani commission
has recommended the establishment of a
Stock Exchange at Chandigarh;

(b) it so, the reasons for the delay in
according sanction for a regular Stock Ex-
change there; and

(c) the time by which a decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The Study Group under
the Chairmanship of Shri M.J.Pherwani, in
its Report, has recommended Chandigarh
as one of the places where a Stock Ex-
change could be set up;

(b) Government will take a decision in
the matter on receipt of plication under the
relevant provisions of the Securities Con-
tracts (Regulation) Act, 1956 in the light of
the recommendations referred to above;

{c) Does not arise in view of reply to (b)
above.

Release of Subsidy under Janata Cloth
Scheme to Chandigarh

2556. SHRIPAWAN KUMAR BANSAL:
Willthe Minister of TEXTILES be pleasedto
state:
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(a) whether any subsidy has been re-
leased by the Union Government to the
Union Territory of Chandigarh under Janata
Cloth Scheme during the last three years;
and

(b) if so, the details thereof, year-wise
and the number of weavers benefited there-
from?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHOLT): (a) No, Sir.

(b) does not arise.
Loans from Foreign Institutions

2657. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the details of short term and long
terms loans taken by the Government from
various foreign institutions including LM.F.
and World Bank during the lastthree months;
and

(b) the terms and conditions of these
loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The loans util-
ised by the Government from various foreign
institutions during August-October, 1991 are
as follows:
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Expenditure Tax outstanding against 5
Star Hotels in Delhi

2658. SHRi MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the expenditure tax outstanding for
the years 1989-90, 1990-91 and 1991-92
against each of the 5 star Hotels in Delhi; and

(b) the action being taken by the Gov-
ernment to recover the tax arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No amount is outstand-
ing as expenditure tax against five star ho-
tels assessed in Delhi for the Assessment
Years 1989-90, 1990-91 and 1991-92.

(b) Does not arise.

Financial Assistance to Small Scale
Sector

2659. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Government proposeto
widen the scope of seed/special capital
assistance to small scale sector through
Commercial Banks;

(b} if so, the details thereof;

(c) whether National Equity Fund
Scheme would be made available to Small
Scale Sector irrespective of the location of
the unit, population criteria and minimum/
maximum project cost;

(d) if so, the details thereof;

(e) if reply to parts (a) and (c) above is in
negative, what economic and financial loss
Small Industries Development Bank of India
would be having under its refinance scheme
for Small Scale Sector; and
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(f) what alternative remedial measures
the government propose to take with a view
to accelerate the flow of assistance to small
scale sector under the New Industrial Policy
for small sectorto eradicate unemployment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). there is currently no
proposal for widening the scope of the Seed
Capital Scheme being administered by the
Small Industries Deveiopment Bank of India
(SIDBI) for giving assistance to the small
scale sector. As regards the Special Capital
Fund Scheme, State Financial Corporations
provide seed capital assistance from their
Special Capital Fund contributed by the
respective State Governments and IDBI on
a matching basis.

(c) and (d). Under the policy measures
announced by the Government in August
1991, forpromoting and strengthening small,
tiny and village enterprises, the scope of the
National Equity Fund Scheme (NEFS) has
been widened to cover projects upto Rs.
10,00 lakhs. There is currently no proposal
for any further increase in the project cost.
No decision has been taken on the delinking
of population/locational criteria for eligibility
of equity assistance under the NEFS.

(e) Since part (a) of the question does
not contain any specific proposal, the ques-
tion of SIDBI suffering any further economic
or financial loss does not appear to arise. As
the financial implications of part (c) are cur-
rently not quantifiable, it is also not possible
to make any estimate for the likely losses to
be suffered by SIDBI under the NEFS.

(f) Policy measures have already been
announced by the Government on 6.8.91 for
promoting and strengthening small, tiny and
village industries. The primary objective of
this policy during the 1990s would be to
impart more vitality and provide a growth
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impetus to the sector in terms of output,
employment and exports.

Single Window Loan Scheme

2660. SHRI MOHAN SINGH: Wil the
Minister of FINANCE be pleased to state:

(a) whether the government have noti-
fied channelisation of composite loans un-
der single window scheme through Com-
mercial Banks as incorporated in the New
Industrial Policy for small sector to facilitate
accessto a large number of entrepreneursin
the farthest corner of the country;

(b) whether the government propose to
extend hundred percent refinance after the
enhancement of the ceiling of Rs.20 lakh
under Single Window Scheme to Commer-
cial Banks also;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). The matter is under
consideration of the Government.

[ Translation)
Setting up of Weaving Mills
SHRI VILASRAO NAGNATH
RAO:

SHRI MRUTYUNJAYA
NAYAK:

2661.

Will the Minister of TEXTILES be
pleased to state:

(a) the number of weaving mills set up
in the country during 1989-90 and 1990-91
alongwith their weaving capacity, state-
wise; and

(b) the amount of loan provided to each
of these mills by the nationalised banks?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT):

The number of weaving mills set-up in ocrganised sector including export oriented units
during 1989-90 and their capacity is as follows:

S.No. State No. of Licenced No. of Licenced
Units Capacity Units Capacity
(1989-90) (1990-91)
1 2 3 4
1. Tamil Nadu . 3 288 Lomms _ _
2. Orissa 2 300 * _ _
3. Maharashtra 3 224 * _ _
4. Gujarat 2 600 * 1 60 looms
5. Punjab 48 - _ -
6. Assam 250 * 1 300looms
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S.No. State No. of Licenced No. of Licenced
Units Capacity Units Capacity
(1989-90) (1990-91)

1 2 3 4

7 Uttar Pradesh .  _ _ 1 288 -

8. Madhya Pradesh _ _ 1 1500 *

Total 12 1710 looms 42088 looms

(b). out of the above 16 units, 2 availed of loans as per their annual Report as follows:

S.No. Name of the Mills Amount of Loan (Rs. in iakhs)
1989-90 1990-91
1. 2 3 4
1. Vardhalakshmi Mills 278.76 . 95.81
Ltd (T.N)
2. Sri Venkatesha Mills " 323.19 374.96
Ltd (T.N) ‘

Pending Cases in High Courts’

2662.SHRIVILASRAONAGNATHRAO
GUNDEWAR:Willthe Ministerof LAW, JUS-
TICE AND COMPANY AFFAIRS be pleased
to state: ’

(a) the number of cases pending in the
High Courts during each of the last three
years, court-wise;

(b) the number of judges in each High
Court during the said period year-wise; and

(c) the number of cases disposed of
during the said period, year-wise ad court-
wise? .

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF LAW (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). The available information is furnished
in the Statemaents | to lll attached.

. STATEMENT _
Number of pending cases in the High Courts during the last three years Court-wise
S.No. Name of the High Court Pendency as at the end of
1988 1989 1990
1 2 3 4 5
1. Allahabad 419836 468242 535985
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S.No. Name of the High Court Pendency as at the end of
1988 1989 1990

1 2 3 4 5
2. Andhra Pradesh 732339 72891 82647
3. Bombay 142891 156454 173106
4. Calcutta 189338 200925 200528
(30.6.1990)
5. Delhi 88973 109495 124242
6. Guwabhati 22105 21708, 21014
7. Gujarat 67530 74491 83040
8. Himachal Pradesh 11537 12712 12333
. (30.11.1990)
9. Jammu & Kashmir 39767 42099 Not ava

liable

10. Karnataka 68186 79492 87853
11. Kerala 108826 82240 73411
12. Madhya Pradesh 59004 61160 67946
13. Madras 225636 224417 236579
14 Orissa 44381 37330 33303
15. Patna 68382 66857 60797
{30.12.1990)
16. Punjab & Haryana 71942 91769 95240
17. Rajasthan 59374 70455 83185
18. Sikkim 53 45 62
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SNo. . N;nndllnl-bylm No. of judges in position as on

1180  1.1.90 1191

1 ' 2 3 4 5

1. Alahabad - 49 4 53
2 Andhra Pradesh 20 17 21
3. Bombay a2 47 49
4 Calcutta m 41 43
5. Dehi 2 21 25
6 Guwahati 12 13 12
7. Gujarat 14 13 30

[
I

9 Jammu & Kashmir 7 5 8
10. Kamataka 21 19 28
n. Korala 2 24 2
12 Madhya Pradesh | 25 <3 2
13, Madras 21 19 28
14. Orissa 10 13 14
15. Pana - ' 29 8 2
16. Punjab & Haryana 2 18 21
17.  Rajashan ‘ 2 19 2
18. Sikkim 2 1 2
389 374 a3
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. S.No. ‘ Name of the high Court ~ No ai case sdisposed of &u_ring theYear
1988 1989 1990
1 2 - _ 3 4 5
1. ©  Allahabad |  gosse 51258 . . 55503
2. Andhra Pradesh 98675 92846 - 75605
3. Bombay . ear49 53188 54877
4. Calcutta - 37468 44672 21104 -
5. Delhi 30169 37089 32749
6. Guwahati 7246 9642 8655
. Guijarat ' 20235 19403 19282
8. Himachal Pradesh 23327 10915 ** 8323
9. Jammu & Kashmir 17_915‘ 15689  Not availabe.
10.  Kamataka 414668 31949 38801
n. Kerala . 702223 104595 68014
12. Madhya Pradesh 42307 47003 41747
13, Madras 64352 99743 103023
14, Orissa . 15878 28364 27560
15. Patna 37421 43408  Not available.
16.  Punjab& Haryana 56327 . —  esa2
17. - Rajasthan _ 26626 26974 " 28686

18. Sikkim 9% 81 57

** Information for the half year ending 30.6.89
* Information for the half year ending 30.6.90

@ Provisional figure.
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.Impact of Devaluation on Balance of
Payment Position

2663.. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of FI-
NANCE be please to state:

(a) the extent to which the results antici-

pated by the davaluanon of rupee havebeen

achieved;

(b) whether the balance of payments
posmon has improved; and .

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The adjustments
in the exchange rate of rupee in terms of the
major currencies of the world were effected
In two-stages on the 1st and 3rd July, 1991
as part of a package of policies aimed at
restoring confidence and enhancing the in-
ternational competitiveness of Indian ex-
ports. The total impact of the exchange rate
adjustment and. the 'introduction of
Eximscreps is to improve the competitive-
ness of India's exports. Besides, several
structural reforms in the spheres of industry
and trade coupled with a strickt monetary
_ andfiscal discipline are expected todampen

inflationary pressures, to increase efficiency -

and productivity and impart dynamism tothe
growth process and thereby provide a solid
foundation for higher exports and over- alf
. growth. Movements in the foreign exchange
reserves of the RBl are a summiry indicator
of a country’s balance of payments position
and reflect the net tesult of transactions in
the external sactor. These have shown im-
provement in recent weeks. Foreign ex-
change reserves (excluding.Gold & SDR)
stood -at Rs. 6964.81 crores as on 29th
November 1991 and showed an increase of
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Rs.2576.71 crores over the end March 1991
level.

Border Trade with China

2664, SHRIJANARDAN MISRA:
SHRI RAMASHRAY PRASAD
SINGH:

Wil the Minister of COMMERCE be
pleased to state:

(a) wﬁether the Government have de-
cided to start border trade with China;

(b) if so, whether any high level discus-
sions have bean held in this regard;

(c) i so, the outcome thereof;

(d) i not, the time by which the discus-
sions are proposed to be held; and

(e)thaafeasinwhid:tradeabﬁviﬁesare
likely to be increased and the terms and
conditions thereof? -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-

'DAMBARAM): (a) The proposal to resume

border tr_ade is under consideration.

{b) and (c) A three member Chinese
delegation from Ministry of Foreign Eco-
nomic Relations and Trade, Beijing visited
India during October5-10, 1991. Views were
exchanged regarding the resumption of
border trade.

(d) Does not arise.
" (@) As in (a) above.

Notices issued by income Tax Depart-
ment in Thane City
' 2665. SHRI YASHWANTRAO PATIL:
Will the Minister of FINANCE be pleasad to
state:
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(a) whether the Income Tax Deapart-
ment has issued notices in Thane Ciy
(Maharashira) to the persons who had
booked for O.Y.T. telephones with Ma-
hanagar Telephone Nigam Limited since,
1986;

() i so, the number of persons to whom
such notices have been issued;

{c) whether notices have been issued
only to those persons who are fo get tele-
phone connections; and

(d) the steps taken or proposed to be
taken by the Government to enswre that
public is not put to any inconvenience by the
income tax authorities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) 1o (c). The concerned
Central Information Branch of the income-
about the persons who have deposited Rs.
8000 with the Mahanagar Telephone Nigam
Lad. for booking new telephone connections
for Thane City under the OYT Scheme dur-
ing the period 1.4.1988 to 31.3.1991. There
after enquity letters have been issued o
1500 such persons, imespective of whether
or not they have since got the telephone
connections.

(d) For identifying new taxpayers and
for detecting tax evasion in the cases of
Branch of the income-tax Department col-
lect and verily information for which a de-
tailed procedure has been laid down, which
ensures interalia that no undue inconven-
ience is caused 10 the public.

intemnational Trade Fair
2666. SHRI YASHWANTRAO PATIL:

Willthe Minister of COMMERCE be pleased
10 state:

DECEMBER 6, 1991
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(a) the countries which participated in
the intemational Trade Fair held in Dethi
from November 14, 1991;

(b) the names of Indian fims which
participated in the Trade Fair;

(c)ﬂnsteps%byﬂ:eGovmmﬂ
10 ensure maximum order for indian goods

(d) the details of orders booked, coun-
try-wise? -

THE DEPUTY MEINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) 17 countries viz,
Afghanistan, Bangladesh, Brazil, Bhutan,
Cyprus, Hungary, Hong Kong, ltaly, Na-
mibia, Nepal, Nigeria, Poland, Romania,
State of Palestine, Sri Lanka, USSR and
Vietnam organised national participation at
the fair. in addition, 3 companies from U.K,,
one company each from lreland, France,
Raly, Ukarian Chamber of Commerce and
Uzbekistan Chamber of Commerce partici-
pation a statement is attached.

(b) 327 Indian firms participated in this
Fair directly. Nearly 2500 fims participaied
ions. The listindicating the names of compa-
nies which participated directly is at annex-
ure-L ’

(c) TFAI participates in around 35/40
fairs abroad annually o expose Indiangoods
& technology. k also arranges about 15 fairs
a year in India to atiract buyers, Foreign
trade delegations are invited to visit India
intemational Trade Fair, through our Mis-
sions abroad in the interest of export promo-
tion. in addition, publicity is also carmied out
in foreign countries ad through various trade
joumals depicting india’s export potential
Fomqn chambers of Commerce, Trade
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also sent to prospective buyers, importers,
dealers etc. The commercial wings of out
Missions abroad, Trade Development Au-
thority and Engineering Export Promotion
Council and other Export Promotion Organi-
sations also undertake activities and pro-
mote export of Indian products.

(d) Usually the foreign delegations/
buyers visiting the fair study the products of
their interest and start negotiations with the
Indian manufacturers/exporters during the
fair and normally orders are not finalised on
the spot. Moreover, one of the objectives of
this fair, is to generate business contacts
through interaction between the foreign
buyers and Indian manufacturers/exporters
in different fields in the interest of export
promotion.

- STATEMENT

List of Indian participants in lITF'91

SNo Name of the Party
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1. Andhra Pradesh
2. Assam

3. Bihar

4. Goa

5. Gujarat

6. Haryana

7. Himachal Pradesh
8. Jammu & Kashmir
9. Karnataka

10. Kerala

11. Madhya Pradesh

S.No Name of the Party

12, Maharashtra

13. Manipur

14. - Meghalaya

15. Mizoram

16. Nagaland

17. Orissa

18. Punjab

19. Rajasthan

20. Tamil Nadu

21. Tripura

22. Uttar Pradesh

23. West Bengal

24. Andaman & Nicobar (UT)

25. Chandigarh (UT)

26. Delhi (UT)

27. Pondicherry (UT)

28. Ministry of Agriculture

29. Ministry of Defence

30. Ministry of Health & Fam-
iI_y welfare

31. Ministry of Railways

32. Ministry of Textiles

33. Ocean Development,

Deptt nf
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S.No Name of the Party S.No ‘Name of the Party
34. Rural Development, 51. Advanced reinforced plas-
' Deptt. of tics, Bombay
35. Bharat Heavy Electricals. 52. Agrarwal Enterprises,
' New Delhi Mysore
36. Central Power Reseach 53. Ajit spinning & weaving
Institute, Bangalore Mills, Ludhiana
37. Coffee Board, New Delhi 54, Alaska Exports, New -
‘ Delhi :
38. Coir Board, Cochin
‘ 55. Aliasales orporation, New
39. Delhi Development Au- Delhi
thority, New Delhi
56. Alps Textiles, Ghaziabad
40. Jute Manufaturers Dev —
Council, Calcutta 57. Amtrex - Ambience,
: " Ahemdabad
41, KVIC, New Delhi
58. Anpex micro Control
42. Life Insurance Corporta- Systems, New Delhi
tion of India, New Delhi
59. Appliances Emporium,
43. National Small Industries New Delhi
Corporation, New Delhi
60. Arcoies greetings & Gifts
44, National Textile corpn. Pvt. Ltd New Delhi
: Ltd., New Delhi
, 61. Atalmal Harchandmal &
45, Spices Board, Calcutta Sons, New Delhi
46. Steel Authority of India, 62. Atual Glass Industries,
New Delhi New Delhi
47. Tea Board, Calcutta . 83 Batlibot & Co. Bombay
48. - Telecommunication con- 64. BMW Industries, New
sultants India Ltd. New ' Delhi
Delhi
65. - BPL Sanyo Utilities &
49, Uttar Pradesh financial Appliances, New Delhi
corpn, Kanpur '
. ~ 66. Bramco Engineer,
50. Acetop, Bombay Yamana Nagar



457  Written Answers AGRAHAYANA 15,1913 (SAKA) Wiritten Answers 458
S.No Name of the Party S.No Name of the Party
67. Chandigarh"~ Sports, 83. Diamond furniture Place,
Chandigarh New Delhi
68. Charminar Nonwovens, 84. - Diptylal Judgemal Pvt Ltd
New Delhi New Delhi
69. Chirag overseas, New 84(a) Dynamatic Hydraulies Ltd
Delhi
8s5. EasternEnterprises, New
70. Choksi Tube Company, Delhi
Bombay
: 86. EktaEngg Udyog Pvt, Ltd.
71. Clearline Home Appli- Ghsziabad
ances, Parwanoo
: 87. Electrocom Industries,
72. Cottage Crafts, NewDelhi New Delhi
73. Cottage Industries Expo- 88. Expo Machinery, New
sition, New Delhi ‘ Delhi
74. Council of Scientific & 89. Fine Wood () Pvt. Ltd.,
industrial Research, New New Delhi
Delhi
90. Firetech Industries; New
75. Crown Wheels, New Delhi : Delhi
76. D.K & Co, New Delhi - 91. Flameproof controlgears,
.Bombay
77. Dabur India Ltd New Delhi
' 92, Freelance corpn, New
78. Dairy Den Indus, Delhi
Ahemdabad
’ 93. Fusion Energy Technol-
79. DDMC Intercard, New ogy (Elgundi Group),
Delhi Bombay :
80. Deep Tools, Ludhiana 94, Gajra Beuel gears Ltd.
’ Indore
81. Delhi Police Families
Welfare Association, New 95. Geeta Enterprises, New
Delhi ‘ ' Delhi
- 82. Diamond Coir (i) Pvt. Ltd 96. Glorem Metal Fumish-

New Delhi

ines, Noida
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S.No Name of the Party S.No Name of the Party
97. Goldmine Domestic Ap- 115. Indo Polycoats, New Delhi
plicanes, Noida
: 116. indofil Chemicals, Bom-
98. Goyal Engineers, New bay . :
Delhi :
117. Industrial Boilers, New
99, Grand Slam International, Delhi
New Delhi
118. Interconty Trading Co,
100. Greysham & Co, New : New Delhi
Delhl
119. International Markering,
101. Guidex Business sSys- Gurgaon
tems, New Delhi .
120. Intron Ltd, New Delhi
102. Gujarat State Fertilizer
Corporation Ahemdabad 121. Jafgon Airlines, NewDelhi
103. Gupta & Co. New Delhi 122. Jankidas & Co, New Delhi
104. Havells India, New, Delhi 123. Jay Cycliners, New Delhi
105. Heart Beat Consultants, 124. Jil Plastic, Noida
: New Delhi
' 125 Johari Electro Tech Co,
106. Herby International, New Jodhpur
Delhi
' 126. Joys Intl, Calcutta
107. Hindustan Galss Corpn,
New Delhi 127. Kanishika Industrial con-
sultants Pvt. Ltd, New
108. IAEC Boilers, Madras Delhi
109. IEPC Limited, New Delhi 128. Kapil Kumar, New Delhi
110. IFB Inds Ltd, New Delhi 129. Karam Appliance, New
' . Delhi
11, Inalsa Ltd, New Delhi _
’ 130. Karsun international New
12 India Medico Instruments, Delhi
New Delhi
131. KDRHatamiwork Pvt Ltd,
113. Indian Sewing Machines, New Delhi
New Delhi
132 Khatan India Ltd, New
114. Indo Matsushita, Madras Delhi
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S.No Name of the Party S.No Name of the Party
133. LIM Krafts Pvt. Lid, New 150. Media Video, New Delhi
Dethi
- 151. Mekins Agro Products
134. ‘Komal business ma- Pwvt. Ltd., Hyderabad
152. Mestalbeds India, Bombay
135. Krishnapolyarthane Inds,
New Dethi 153. Microwin Electronix, Bho-
pal
136. Kuldip Label company, N -
’ New Dethi 154, Mobel Plan, New Delhi
137. Lakhanpal & Co. New 155. Murti & Co, New Delhi
Dehhi :
156. N.K. Mhajan Co,
138. Laxmi Handicrafts, New
Dehhi 157. Neat Ideas Mkig Pvt Ltd.,
New Delhi
139. Lifelong Appliances, New ' )
Dehhi 458. Northem Minerals, New
Dethi
140. Light & Musiccorporation,
New Delhi . 159, OK Industries, New Delhi
141. LisaHiFicollections, New 160. P P Hosiery, New Delhi
Dethi
161. Pavna Group of indus-
142 Lukman Hospital Pvt. Lid., tries, Aligarh
New Delhi
162. Petrochemical DataServ-
143. Maharaja intl, New Debhi “ices, Vadodara
144, Mahavir Aluminimum Lid., 163. Phoenix Electrical Indus-
New Delhi ’ tries, New Delhi
145 Mahindra and Mahindra 164. Pinishi Computers, New
Lid, Bombay Delhi
146. Manoj Kumar, New Dethi 165. Pioneer Electrical indus-
] tries, New Delhi
147. Mantag krigation systems
Pvt. Lad New Dethi 166. Polycon International,
Jaipur
148. Mayor & Co, Jallandar ‘
167. Power Control & Appli-
149. Mec {l) Ltd., New Dehhi ances, Madras :
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' SNo  Name of the Party S.No  Name ofthe Party
168.  Prakash Brassware In- 185.  Rite Instrument, New
dustries, New Delhi Dethi
169. ' Premier & Sumeet, New 186. Royal Appliances Co.,
Delhi ' Ltd., New Delhi
170. Premier Vinyl Flooring Ltd, 187. S.K. Enterprises, New
New Delhi Delhi
171. Prime Chemeert Indus- 188. Saboo Engineers, Jodpur
tries, New Delhi .
189. Sah Agencies, Varanasi
172. Prince Plastics, Bombay .
o 190. Sahil Interiors, New Delhi
173. Puma Ayurvedic Herval
Pvt Ltd, Nagpur 191. Sajavat, New Delhi .
174. Punjabtractors Ltd, Chan- 192. Sanskrut comfort sys-
digarh tems, Ahemdabad
175. - Purity Textile, Bombay - 193. - Sethi Industries, Jalland-
har
176. Raj traders, Burdwan
194. ShaktiFashion Graments,
177. Rajasthan = 'Bunker New Delhi
Sahakati SamitiLtd.Jaipur )
195. Shiv Enterprises, New
178. Rajender Kumar Om Dethi -
Prakach, Bilaspur
. 196. Shringar, New Delhi
179. Rallis Indiz, Bombay : ' '
197. Shriram Honda power
180. Rattan chand Harjasrat, equip. New Delhi
Faridabad
181. Raw silk emporium, New 198. - Shyam vinyls, Madras
" Delhi .
199. Small Industry Research
182. Reevanjili Fumniture, New i Instutute, New Dehi
Delhi ' .
. 200. Southemn petrochemical
- 183. Reliable Industries, New : " Industries  Corporation,
Delhi * Madras
184. Remson Appliances, New 201. Southern pwoertech

Equipment, Madras
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S.No Name of the Party S.No Name of the Party
202. -Sports Land.AMeerut' 218, The craftsman, Jaipur
203. Srivas Electricals sys- 219. The Executive Desk, New
tems, New Delhi . Delhi
204. Studio Spel Enterprises, 220. Three N Product, New
New Delhi . Delhi
205. - Sumeset Machines, New 221, Tilakram Chottelal, . Bi--
Delhi laspur
206. Suncruiser Lubricants, 222, Toyin, Saharanpur -
New Delhi .
. ’ B 223. Tractor and farm Equip-
- 207. Sunflame Industries, Fari- ments Ltd., Madras
dabad
- 224. Trend setters appliances
208. Supra Appliances Pvt. & Co, New Delhi
Ltd., New Delhi
' 225. TTK pharma Ltd,
209. Supreme INDS, New Banga;pre ’
Delhi . o
. 226. Tufflon INDS, New Delhi
210. SurajMEC Brick Pvt. Ltd.,
New Delhi 227. TVS, Hosur
- 211, " SuryaRoshini, New Delhi 228. ‘TVS whirlpool, New Delhi
212 Sushil Enterprises, New 229, Uni-Albex alloy Products,
: Delhi ' Bombay :
213, Swiss Auto Products, New '230. United Data base India
Delhi Pvt. Ltd. New Delhi
'214. " TejitsFumiture, New Dethi 231. Universal Auto Indust ries,
- _ _ New Delhi
215. Tejoomals Karbonless .
Papers, Bombay - 232, Uplavya, New Delhi’
216. . Tekchand Kendarnath, 233 Vaibhav India Iritema-
New Delhi tional, New Delhi
Teledirect (Informatice) 234.  Vajra Rubber Produdts,

217.

india Pt. Ltd., New Delhi

Trichur
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S.No Name of the Party S.No Name of the Party
235. Venus enterprises, New 252 Product promotors, New
Dethi Dehi
236. Vishal Chairs, Bombay 253. Ranutrol Lid, New Delhi
237. Wonder poymers, New - 254, Shri Ram refrigeration
Delhi indus Lid, New Dethi
238. Y.C. Sharma, New Delhi 255. Trikuta Coling Pvt Lid,
239. Yenvees enterfrises, New
Delhi 256. Uni-Air refrigeration Pvt
240. Zodiac Exclusives, Jal-
landhar 257. V.R.F. Engineers Pvt Ltd,
New Dethi
241. Nirata, New Dethi
258. Airflow PvtLtd, New Debhi
242, Air control & Chemical
Engg. Co. Ltd, New dethi 259. Carrier Aircon Lid, New
243. Anco controls, New Delhi - ’
244. * Bagwe Alloys Pvt Lid., )
Bombay ] 261. CEl, New Delhi
245, Burex Engineers Pvi. Lid, 262. Andhra pradesh state
New Delhi electricity Board, Hydera-
bad
246. Frick India Lid, New Delhi -
263. Arctic India Sales, New
247. Gurshant Motors Lid, . Delhi '
Faridabad : ’ T
248. Magneted Appliances Pvt Lid, New Delhi |
Ltd, New Delhi
249, Mittal Intemational, New ) ’
Delhi ’ 266. CESC Lid, Caicutta
250. Multifric Mrkg Co (p) Lid, 267. Chioride Industries Lid,
251. A.C Humidification Engi- 268. Solar Sciences consul-

neers Lid, New Delhi

tancy, New Dehi
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S.No Name of the Party S.No Name of the Party
269. Cromtion. Greaves Itd, 286. U.P.Twiga fiberglass Ltd,
Bombay : New Delhi
270. Eastern Eqyipment & 287. Universal cables Ltd,
Engineers, Calcutta Satna
27. Encon fumaces Pvt Ltd, 288. Walla Engg Fiberglass
Faridabad Ltd, New Delhi
272 energy Amangement 289. Wesman thermal engg .
Centre, New Delhi process, New Delhi
273.  Industiral credit & Invest- 200.  Indian Aluminium Com-
ment corporation, Bom- pany Ltd, New Delhi
bay
274. Industrial development 291. Depttof Non-conventional
Bank of India, Bombay Energy sorces, New Delhi
275. J.N. Marshail-Ltd. Pune 292. Delhi electric supply un-
dertaking, New Delhi
276. Larsen & Toubro lid,
‘Baroda 293, Rural electrification cor-
. poration, New Delhi
278. National thermal Power
corporation, New Delhi 294, Tafcon, New Delhi
279. NICCO Ltd. Galcutta 295. Coated specialities,
_ Bombay
280. North India tecenical
consultancy org. Ltd, 296. Fixopan engineers Pwvt
Chandigarh. Ltd, New Delhi
281. Orissa state electricity 297, Garden scapes, New
Boad Bhubaneshwr Delhi
282. Petroleum conservation ~ 208. Hindustan Publicity corpn;
Research accociation, New Delhi.
New delhi ’ .
299. Kristi Designs, New Dethi
283. CAPART, New Delhi
. 300. Orient marine lines Pvt
284. The Tata lron Steel Com- Ltd, New Delhi
301. Pars Marketing, New
285. Thermax Ltd, New Delhi Dethi :
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S.No’ Name of the Party S.No Name of the Party
302. Pavilions and interiors, 317. VATBHAV ENTER-
New Delhi PRIES, BOMBAY
. 303. . Re Rogers India Pvt Ltd, 318. Hudco, New Delhi
' New Delhi :
319. Al-Con Enterprises, New
304. Reliable Digital Aid, New Delhi
Delhi ' 320. Alpha Plymers Pv| Ltd, .
. New Delhi
305. Spinks and Inks India, .
New Delhi - 321, " Amar Plastics/Pipe Link-
) . ers, New Delhi
306. SupremelLampshade Co,
' New Delhi ’ 322, Best' Boards Ltd, New-
Delhi
. 307. Whisper Desngn New ,
Delhi 323. . Crawley & Ray, Noida
308. All India Electtonic Watch 324. Ghaziabad Development
& Clock MRF Assn, New Authority, Ghaziabad
Delhi :
325. Goodlass Nerolac Paints
' Lid, New Delhi
309. Ajanta Transtor Clock '
MFG Co, Virpar 326. Haryana Prakashan Ltd
- Faridabad
310. Cymex Time Pwt. Ltd, )
Udaipur 327. India Gypsum Lid, New
. Delhi
- 311, GEM International, Fari-. : .
: dabad 328. Indian Rayon & Industries
. Ltd, New Delhi
312, HMT Ltd, New Delhi )
: : ' 1329 J K White Cement Works
313. Jayana Time Indus Ltd, - Ltd, New Delhi
' New Delhi
: i 330. Kitply Industries Ltd, New
314. Richie Rich Products, Delhi.
‘New Delhi . ’
. . 331. M K Electric, New Delhi
315. Standard Times (P) Ltd, .
New Delhi 332. NBCC, New Delhi
316. Titan Watches Ltd, Ban- “333. * NCL Industries Ltd, New

galore

Delhi
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S.No Name of the Party S.No Name of the Party
334. Nihon Nirman, New Delhi 350. Aristrocrat plastic po-
. ineers, New Delhi
335. Nuchem Plastics Ltd, New ’
Deihi 351. Ashoka Trading Co, New
Delhi
336. Organic Industires, New
Delhi 352, Comate electronics, New
Delhi
337. Plasopan Engineers (In-
dia), New Delhi. 353. Creative Educational Aids
: Pvt Ltd, New Delhi
338. Prayaf Polymers Pvt Ltd,
New Delhi 354, Frank Educational Aids
Pvt Ltd, New Delhi
339. Rajdoot Paints Ltd, New
Delhi ' :
355. . Freelance corpn, New
340. Ramprastra Builders Pvt Delhi
: Ltd, New Delhi
356. Fun-Skool (India) Ltd,
341. S G Estates & properties New Delhi
Ltd, New Delhi
357. Gupta Toys corpn, New
342, SecurIndustries Ltd, New Delhi :
Delhi ‘ '
358. Hanug Toys (India), New
343. Seema Chemicals, Kudhi- Delhi
ana
) 359. Hari Om Enterprises,
344. Stiles India Ltd, Hydera- Bombay
bad
360. "Hero Toys Industries,
345, Vvidh stones PvtLtd, New New Delhi
Dethi
361. Indias Hobby centre, New
348. The All India Toys Manu- Delhi -
facturers Assn, New Delhi
) 362. Khazana, New Delhi
347. Agrawal Sales corpora- .
tion, New Delhi - 363. KID stuff (Tinker Toys),
New Delhi
348. Athuja Trading co, New
Delhi 364. Kilkari Toys, New Delhi
349, AKG Associates, New 365. Lakanpal National Ltd,

Dethi

Baroda
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S.No Name of the Party

366. Madura coats Ltd, Ban-
galore

367. Magi, New Delhi

368. Meera & Co. New Delhi

369. Modi Threads Ltd, New
Delhi

370. Mona Toys Indus, New
Delhi

371. Richie Rich Products,

’ New Delhi

372. Solo Toys, New Delhi

373. Super Sales India, New
Delhi

374. Surendera Trading Co,
New Delhi

375. Venus Enterprises, New
Delhi :

[English}

Capacity Utilization of Shipyards

2667. SHRI HARI KISHORE SINGH:
Willthe Minister of SURFACE TRANSPORT
be pleased to state: '

(a) whetherthe éapacity of Shipyardsin
the country is not being fully utilised;

(b) if so, the details thereof and the
reasons therefor; and

(c) the action taken or proposed to be
taken by the Government to improve the
productivity of these Shipyards.

DECEMBER 6, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). While
the capacity of Goa Shipyard Limited, Goa
and Garden Reach shipbuilders & Engi-
neers Limited, Calcutta is being fully until-
ised, the details of capacity utilization of
other - Public Sector Shipyards are given
below:-

1. Hindustan Shipyard Ltd., 32%
Visakhapatnam.
2. Cochin Shipyard Ltd., 25%

Cochin

3. Hooghly Dock & Port Engineers 71%
Ltd., Calcutta.

4. Rajabagan Dockyard of Central 37%
Inland water Transport
Corporation, Calcutta.

5. Mazagon Dock Limited,
Bombay

60%

e
L)

The reasons for low capacity utilisation
of Shipyards are as follows:-

(i)  Acute cash flow problem of the
shipyards.

(i)  Low productivity of shipyards.

(i)  Out-dated technology foilowed
by the shipyards.

(iv)  Failure of indigenous suppliers

to supply equipments in time.

(c) The following action has been taken
or is proposed to be taken by the govern-
ment to improve the productivity of ship-
yards in Public Sector:- '

(i) Capital restructuring of Hindus-
tan Shipyard Limited and Cochin
Shipyard Limited.
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(ii) Improve production technology
of shipyards such as advancs
outfitting, modular construction,
efc.

(iii) Augmentation of production fa-
cilities to optimise capacity utili-
zation of shipyards.

(lv) More effective production plan-
ning and control system.

(v) Efforts to secure further orders
for ships for better capacity utili-
zation.

Effect of High lending Rates on Small
Scale industry

2668. SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether the high lending rates of
commercial banks have adversely affected
the small scale industrial units and the build-
ing industry;

(b) if so, the details thereof; and

(c) the steps being taken or proposed to
be taken by the Government for providing
adequate relief to these industries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Reserve Bank of
India has reported that the raising of lending
rates is a measure aimed at bringing about
greater financial discipline, improved pro-
ductivity and control of inventory build-up.
With the macro-economic imbalance in the
economy, whichisreflectedinalarge budget
deficit, excess liquidity inthe economy and a
large balance of Payments current account
deficit, it became Imperative to take remedial
measures to rectify the imbalance, Raising
of lending rates is one such anti-inflationary
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measure, Since the interest rates have re-
cently been revisad with impact on SSi units
9,1991, it is a little warly to asses the impact
on SSl units and the building industry.

(c) In view of the above, does not arise.

Opening of new Sale Centres of NTC in
Orissa

2669. SHRI K.PRADHANI: Will the
Minister of TEXTILES be please to state:

(a) whether the National Textile Corpo-
ration has any proposal to open new sale
centres in Orissa during the current financial
year,

(b) if so, whetherthe NTC has made any
market study in this regard; and

(c) if so, the details there of.

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c). Do not arise.
[Translation]
Recovery of Excise Duty

2670. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of FINANCE be pleased to
state: ’

(a)the amount of excise duty recovered
during each of the last three years;

{b) the number of industrial units which
have paid it voluntarily and the number of
those units which made payment on the
orders of the Courts;

(c) Whether there are some industrial
units which have not paid excise duty de-
spite the orders of the courts;
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(d) if so, the details thereof; and

(e) the action taken by the government

against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI REMESH-
WAR THAKUR): (a) The amount of central
excise duty recovered was as under:-

DECEMBER 6, 1991

-(R.s in crores)
(Actuals)
1998-89  1989-90 1990-91
18841 22406 24356
(Provisional)

(b) Under the Self Removal Procedure,
assesses work out the central excise duty
payable and debt it to their Ledger Account.
In respect of units working under Physical
Control, prior to clearance of goods on as-
sessment by central excise officials, central
excise duty is paid voluntarily. Thus, in all
cases duty is paid voluntarily at the time of
the clearance. When ever there is any dis-
pute regarding the correct amount of duty
payable, the duty is paid provisionally and
difference of duty, if any, is paid after the
dispute is finally settled.

(c)to ()). Information is being collected
and will be laid on the table of the House.

Recruitment Centres in Orissa

2671. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of DEFENCE be pleased to
state:

(a) whether there is any proposal to set
up recruitment centres for Defence Services
in Orissa;

(b) if so, the places selected for this
purpose; and
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(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) Does not arise.

(c) the foilowing Recruiting Centres are
presently operating in Orrisa:-

(i) Branch Recruiting Office, Cut-
tack. :

(i) Branch Recruiting Office, Sam-
balpur.

(i) Branch Recruiting Office,
Behrampur.

(iv) Airmen Selection Centre, Bhu-
baneshwar.

(v) NavalRecruiting Establishment,
INS, Chilka.

Keeping in view the Recruitable Male
Population (RMP)and the geographical areas
ofthe Statethese five Recruiting Centres are
considered adequate. ’

[English]

Maintenance of Foreign Currency
Accounts by Exporters

2672. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has decided to permit exporters with a satis-
factory track record to maintain foreign cur-

. rency account with the State Bank of India

and foreign banks operating In India; and

(b) if 0, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). Yes Sir. the
brief details of the Scheme are given in the
enclosed statement.

STATEMENT

Reserve Bank has decided to selec-
tively permit exporters having satistactory
track record to maintain foreign currency
accounts with banks in India. Initially such
accounts will be permitted to be maintained
with SBI, other public sector banks and for-
eign banks operating in India at designated
branches which have adequate infrastruc-
ture and expertise. Reserve Bank will also
be prepared to consider requests from ex-
porters who are in a position to arrange to
raise foreign currency overdrafts/revolving
lines of credit from banks abroad for financ-
ing theirimport requirements for maintaining
foreign cumency, accounts with banks
abroad. RBI will also consider requests from
banks in private sector authorised to deal in
foreign exchange for maintenance of foreign
currency accounts of their exporter custom-
ers on merits.

2. The facility of maintaining foreign
currency accounts either in india or abroade,
as the case may be, will generaly be ex-
tended to export hou-ses, trading houses,
star trading houses and other exporters
whose net foreign exchange earning during
the preceding year from exports to and
Imports from countries in External Group are
not less than Rs. 4 crores. when an exporter
is allowed to open a foreign currency ac-
count with either a bank in India or abroad,
he will be permitted to credit proceeds of all
export shipments made by him to countries
in External Group (except countries which
are members of the Aslan Clearing Union) to
such accounts. the funds inthe accounts will
be permitted to be utilised for payments of
imports from Countries in external Group
{exceptments countries of the Asian Clear-
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ing Union), repayment of foreign currency
loans raised by the expcrter concerned with
the approval of the Reserve Bank and pay-
mentof intereston such loans, as alsoforthe
purposes covered by the blanket permits
issued by the Reserve Bank .

3. The facility of maintaining foreign
currency accounts Is being introduced as a
mechanism for settlement of payment for
imports, repayment of foreign currency loans
and expenditure to be incurred for certain
purposes approved by the reserve Bank, out
of export proceeds credited to such accounts,
the exporters will have to comply with all the
Exchange Control/Trade Control require-
ments in respect of exports/imports and for-
eign currency borrowings, etc

Rationalisation of Sales Tax, Octrol and
Royalty on Essential Commodities

2673. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a)whetherthe Union Government have
asked State Governments to monitor prices
and also to review and rationalise levies
such as sales tax, octroi and royalty on
essential commodities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). During the
meeting of the Chief Ministers held on Octo-
ber 4-5, 1991 a background note on man-
agement of inflation was circulated which,
inter alia, requested the state governments
to monitor prices at the state level and to
examine the Impact various levies such as
sales tax, entry fee, exit fee, royalty, octroi,
cess, etc. on prices and to rationalise them in
the sphere of essential commodities, such
as sugar, tea and edible oils. the state gov-
ernments were also requested not to impose
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any informal restrictions on movements of
essential commodities as they not only lead
fo rise in prices and blackmoney but also
creato a psychology of scarcity. It was
emphasised upon the state governments
that the national economy is an organic
entity, and coordinated action by both the
Centre and State Governments is necessary
in areas of agreed priorities.

AC-Band Satellite Uplink Earth Station

2674. SHRIMATI VASUNDHARA
RAJE: will the. Minister of DEFENCE be
pleased to state:

(a) whether the Bharat Electronics
Limited has successfully developed and
manufactured AC-Band Stellite uplink Earth
Station;

(b) if so, the purpose for which this Earth
Station is likely to be used;

(c) the coast of this uplink earth Station
and its difference with the uplink Earth Sta-
tion which was being imported earlier; and

(d) the details of the other items being
manufactured and developed by the Bharat
Electronics Limited?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) The Uplink (C-Band) is used for
telecasting both national and regional net-

work programme through statellite.

(c) Bharat electronics’ (BE) price of this
uplink station is rs. 2,39 crores. the landed
cost of a similar imported system would be
around Rs. 3 crores.

{d) BE manutactures a large number of
communication systems, radars broadcast-
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ing equipments and electronic components
amounting to a tumover of over Rs. 700
crores per annum. The items idigenously

developed by BE include Basic Earth Station

sub-systems like Upconverters, Down Con-

verters, Low Noise Amplifiers, Video Modu-

lators, Demodulators, Video & Audio Proc-

essing/Control Circuits, Steptrack systems,

Online Monitoring Sub-systems etc.

Allocation of Funds to Orissa for
Construction of Bridges

2675. SHRI GOPI NATH GAJAPATHI:
Willthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) the amount allocated for implement-
ing Road Development Programmes in
Orissaunderthe Central Road Fund Scheme;

(b) whether the amount allocated to
Orissa for the construction of bridges is not
adequate to meet the requirements of the
State; and

(c) if so, the steps taken or proposed to
be taken by the government to enhance the
allocation?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY); (a) to (c). The
funds under Central Road fund are released
taking into account the total cost of Schemes
approved in the State, total funds already
released, requirement projected by State
Government and availability of budget provi-
sion. Funds into the aggregate amount of
Schemes sanctioned including bridges in
Orissa have already been released. No re-
lease during 1991-92 is possible untiltechni-
cal sanction by the State governmentforone
newly approved bridge work costing Rs.38.00
lakhs, is accorded.
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Scheme for Self Employment of Ex-
Servicemen

2676. KUMARI DIPIKA CHIKHLIA:
SHRI CHETAN P.S.
CHAUHAN:

willthe Minister of DEFENCE be pleased
to state:

(a) whetherthe government have started
a new self employment Scheme ‘SEMFEX-
lir for ex-servicemen, war-widows and dis-
abled services personnel;

(b) if so, the details thereof; and

(c) the number of persons likely to be
benefited under the scheme during 1991
and 19927

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). A new self-
employment scheme called SEMFEX-III
(self-Employment for Ex-Servicemen) was
launched 15th October, 1991 in collabora-
tion with the Khadi and village Industries
Commission, Bombay. this Scheme aims at
providing extensive self-employment and
widows of ex-Servicemen, disabled Service
personnel and widows of ex-Servicemen
through promotion and development of vil-
lage industries, including Khadi, coming
under the purview of the Khadi and village
Industries commission all over the country,
particularly in the rural areas. All ex-Service-
men, their widows and and disabled ex-
Servicemen not below 21 years of age are
eligible totake up self-employment ventures
under this Scheme, irrespective of their in-
come. Financial assistance for such ven-
tures, by way of loans, is provided under a
liberalised pattern of assistance by the Khadi
andvillage Industries Commission/Khadiand
Village Industries Board. The assistance
under the Scheme is also available to the
registered institutions/co-operative societies
of the ex-Servicemen. Besides financial
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assistance by way of loans, the Khadi and
Village Industries Commission also provides
necessary training to the desirous benefici-
aries at its training centres all over the coun-

try.

(c) The Scheme has been launched
only recently. ltis not possible to forecastthe
number of beneficiaries at this stage.

Grant to Kerala State Road Transport

2677. SHRI KODIKKUNNIL SURESH:
will the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the government of Kerala
has sought any grant from the Uniongovern-
ment to enable it to maintain the presentrate
of fares in state Road Transport buses in-
spite of like in prices of petroleum products;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLIERY): (a) No, Sir.

(b) and (c). does not arise in view of
reply to (a) above.

Salinlk School Sujanpur Tira Himaehal
Pradesh

2678. SHRI D.D. KHANORIA: Will the
Minister of DEFENCE be pleased to state:

(a) the details of income and expendi-
ture of the Sainik School, Sujanpur Tira
(Himachal Pradesh) for the last two years;
and

(b) the steps taken for the progress of
the school during this period?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Details of income

487
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and expenditure figures of Sainik School,
Sujanpur Tira, for the last two years, are
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Year Income Expenditure
1989-90 Rs. 38,38,467.10 Rs 37,08,438.40
1990-91 Rs. 36,22,271.00 Rs 36,64,022.00

(b) The performance of Sainik Schools V

Is regularly reviewed at various levels. Inthe
Sujanpur Tira Sainik School, the following
improvement have been introduced:

(i) A dish antenna has been installed to
afford opportunities to students to watch
useful TV programmes.

(ii) Classes on phonetic symbols have
been arrancred.

Schemes for War Widows, Ex-Service-
men and Disabled Services Personnel

2679. SHRI GEORGE FERNANDES:
will the Minister of DEFENCE be pleased to
state:

(a) whetherthe governmenthave drawn
any schemes for ex-servicamen, their de-
pendents, war widows and disabled serv-
ices personnel;

(b) if so, the details thereof?

(c) the number of persons benefitted by
these schemes in each State so far;

(d) whether any guidelines have also
been issued to State governments for allot-
ment of land to ex-servicemen and their co-
operative housing Societies; and

(e) if so, broad features thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). there are

several schemes for encouraging and giving
financial support by way of loans to entrepre-
neurs intending to set up small and medium
industries. Ex-Servicemen are entitled to
availing such assistance if they have viable
projects. the government of India have also
imitated several self-employment scheme
meant exclusively for ex-servicemen under
which all ex-Servicemen, their widows and
disabled Service personnel eligible. More
important among such schemes are (i) Self-
employment of ex-Servicemen-i (SEMFET-
1); and (i) the Scheme for Self-employment
of ex-Servicemen-ll (SEMFEX-II) the
Schemes were launched in collaboration,
respectively, with the Industrial Develop-
ment Bank of India for grant of loans to ex-
Servicemen to take up ventures in the indus-
trial and transport sectors and with the Na-
tional Bank of Agriculture Rural Develop-
ment for grant of loans to ex-servicemen for
agricultural and allied activities or to start
agro-based industries, which are not cov-
ered under SEMFEX-I.

Ex-Recently, another Scheme for self-
employment of Self-Servicemen-
HNI(SEMFEX-lil) has been launched, on 15th
October, 1991 in collaboration with Khadi
and village Industries commission, to pro-
vide self-employment opportunities to ex-
Servicemen, disabled Service personneland
widows of ex-Servicemen through promo-
tion and development of Khadi and village
industries. All ex-Servicemen Cooperatives/
Institutions/Registered Societies and indi-
viduals are given loans by the Khadi and
Village Industries -commission/Khadi and.
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Village Industries board under a liberalised  the statement attached. SEMFEX-IIl com-
pattern of assistance made applicable to  menced recently and it is too early to ascer-
them irrespective of the income of the ex- tain its benefit.

Servicemen.
(c) The number ex-Servicemen who (d) No, Sir.
have benefited under the SEMFEX-Il an
SEMFEX-li schemes, State-wise, isgivenin ‘ {e) Does not arise.
STATEMENT
No. State ‘ SEMFEX-I SEMFEX-II
(upto sept, 91) (Upto June, 91)
1 2 3 4
1. Arunachal Pradesh — -
2. Assam 37 -
3. Andhra Pradesh 129 19
4. Bihar 701 60
5.  Delhi 350 22
6. Goa 7 7
7.  Gujarat 53 7
8. Haryana 227 58
9. Himachal Pradesh 143 8
10.  Jammu and Kashmir 130 17
1. Karnataka . 287 16
12. Kerala 5‘10 53
13. Madhya Pradesh 147 24
14. Maharashtra 109 14
15. Manipur —_ —_

16. Meghalaya - -_
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No. State SEMFEX-1 SEMFEX-Il

(upto sept, 91) (Upto June, 91)
1 2 3 o 4
17.  Nagaland —_ —
18. Orissa 28 9
19. Pondicherry 3 2
| 20. Punjab 330 258
21, Rajasthan 401 98
22.  Sikkim 5 —_
23. Tripura 77 —
24.  Tamil Nadu 587 154
25. Uttar Pradesh 261 387
26. West Bengal 204 V 45
27. Mizoram 76 -
Total 4802 1261

Branches of Various Banks in Rural
Areas of Gujarat

2680. SHRICHANDRESH PATEL.: Will
the Minister of FINANCE be please to state:

(a) the names of nationalised, co-op-
erative and other banks and the places where
branches are operating at present in the
rural areas of Gujarat, district-wise; and

(b) the number of licences pending with
various banks for opening new branches in

Gujarat andthe places wherethesebranches -

are proposed to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The District-wise number of
branches of commercial banks functioning
inrural/semi-urban areasof Gujarat aregiven
in the entered statement. there are 2401
branches of commercial banks functioning
in the rural/semi-urban areas of Gujarat. the
efforts involved in listing out the branches
and their locations may not be commensu-
rate with the results to be achieved. -

(b) The number of licences pending with
banks for opening new branches In Gujarat
and the places where these branches are
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proposed to be opened are given below:
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Name of Centre Name of District Name of Bank
1. Gandhar Bharuch Bank of Baroda
2. Samod —do— Dena Bank
3. Bhirandiyara Kutch —do—
4. Rampur —do— State Bank of India
5. Ambala Vadodara Dena Bank
6. Kukarda —do— —do—
7. Gidcie —do— State Bank of India
STATEMENT
SI.No. Name of District No. of branches
1 2 3
1. Ahmedabad 115
2. Amreli 90
3. Banas Kantha 110
4 Bharuch 110
5. Bhavnagar 113
6. Dangs 1
7. Gandhinagar 44
8. _Jamnagar 93
9. Junagath 121
10. Kutch 158
1. Kheda 253
12. Mahesana 191
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SLNo. Name of District No. of branches
1 2 3
13. Panch Mahals 153
14. Rajkot 144
15. Sabar Kantha 126
16. Surat 136
17. Surendernagar 93
18. Vadodara 148
19. Valsad 1‘92
Total 2401

Opening of Textile Miiis In Gujarat

2681. SHRICHANDRESH PATEL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether there is any proposal to
open more Textile Mills Managed by Na-
tional Textile Corporation in Gujarat during
the next three years; and

(b) if so, the -Jetails thereof including
their location?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise.

Natlonalization of NTC Managed
Miiis

2682. SHRICHANDRESH PATEL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government propose to
nationalise the textile Mills under the man-
agementof national Textile Corporation; and

(b) if so, the details in this regard?

THE MINISTER.OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). A decision on the
nationallsation oi 15 managed mills under
the control of National Textile Corporation
would be taken by the government at the
appropriate time after taking into account
various considerations.

Revival of interest Subsidy to
Co-operative Banks in Kerala

2683. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether the Kerala Government has
requested the Union Government to revive
theinterest subsidy givento the Co—operative
Banks giving loans to farmers, and
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(b) if so, the action®taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The State Government
of Kerala had been making requests for
permission to grant interest subsidy which
may be given by Cooperatives on their loans
to farmers. The Government, Reserve Bank
of India and the National Bank for Agriculture
and Rural Development do not favour such
interest rate concessions across the board
to be implemented through the coopera-
tives.

Diversion of Traffic from National
Highway No.9 to State Roads

2684. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether heavy vehicular traffic has
been diverted to Ibahim—patnam-Tiruvuru
and Nandigama-Madhira State Highways
because of the damaged bridge on Keesara
on National Highway No.9;

(b) if so, whetherthese roads have been
badly damaged because of this diversion of
heavy vehicular traffic;

(c) if so, whetherthe Union Government
propose to grant adequate funds out of the

Central Road Fund to repair and improve
these two roads;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER): (a) Yes, Sir, but
only during the monsoon period.

(b) State Government of Andhra
Pradesh have reported that the damages
which are occurring from time to time are
being repaired by them and the roads are
being kept in traffic worthy condition.

(c) to (e). Since the State Government
has not sponsored any such proposal under
their Central Road Fund Programme for 8th
plan period, the question of granting ade-
quate funds out of Central Road Fund does
not arise.

Per-Caplta Investment in Commercial
Banks in Andhra Pradesh

2685. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of FINANCE
be pleased to state:

(a) whetherthe per-capita investment of
scheduled commercial banks in Andhra
Pradeshduringthe lastthreeyearsisfarless
as compared to other States;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by
the Government to enhange the per-capita
investment of commercial banks in Andhra
Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALIBIR
SINGH): (a) to (c). As reported by Reserve
BankofIndiathe percapitainvestmentofthe
Scheduled Commercial Banks (excluding
RRBs)inthe stateof AndhraPradeshand All
India as at the end of March 1988, 1989 and
1990 (latest available) is as under:-

Per Capita Investments (Rs.)

Andhra Pradesh All India
March 1988 173 187
March 1989 205 215
March 1990 231 249
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The advances of the commercial banks
in the state and the C.D ratio for the three
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years were as under:-

(Amount in Rs. crores)

ADVANCES C.D RATIO
Andhra Pradesh Allindia * Andhra Pradesh All India
June 89 7015.22 96587.87 86.9 65.5
June 90 8187.52 114643.65 87.9 66.0
June 91 9014.79 130321.21 815 65.5

Thus it may be seen that C:D ratio in the
state of Andhra Pradesh is onthe higher side
as compared to all India figures. The C:D
ratio is not the sole indicator of Economic
Development of a particular State/Region.
The actual level of credit in relation to locally
mobilised deposits in a particular State/
Region depends upon the credit absorption
capacity of State/Region which in turn is de-
termined and influenced by factors such as
development of infrastructural facilities. Nev-
ertheless the banks have been advised to
ensure that wide regional disparities among
States in credit deployment are avoided and
effectives steps are takento increase flow of
credit to all productive and identified viable
proposals in deficient areas.

Tea Production

2686. SHRI R. SURENDER REDDY:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether tea production in the coun-
try has increased during the last few years;

(b) if so, the production of tea during
each of the last three years and the esti-
mated production during the current year;
and

(c) the steps taken or proposed to be
taken to increase further its production?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) The production of tea in the country
has increased during the last three years as

is evident from the figure given below:-

Year Production (M.Kgs.)
1988-89 682767
1989-90 702.81
1990-91 "718.67*
*Provisional

ltis estimated that production duringthe
current financial year would be around 735
M.Kgs.

(c) Measures to increase production of )
tea include:

(i) Short-term measures such as
promoting optimisation of inputs
and improved cultural practices.
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(i) Medium term measures such as
promoting irrigation, drainage, re-
juvenation, pruning and infilling.

(iii) Long-term measures such as ex-
tension planting and replanting.

Mobitisation of NRI Funds by Banks

2687. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether most of the leading foreign
banks and public sectorbanks have stepped
up their activities to mobilise the NRI funds;

(b) if so, the details thereof; and

(c) the extent to which it will help the
development schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The information is being
collected and will be laid on the Table of the
House.

Second Tier of Caplital Market for Small
and Medium Size Companies

2688. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the banks and financial
institutions have every a mechanism to pro-
vide a second tier of capital market to ensure
momentum of small and medium size com-
panies and also to safeguard the interest of
Investors; and

(b) if so, the details of the proposed
scheme and thetime by whichitis likely to be
introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
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SINGH): (a) With the primary objective of
providing a market for the shares of small/
start-up companies or companies in
green-field ventures with potentially viable
projects in hand, the financial institutions
and subsidiaries of banks have promoted
the Over the Counter Exchange of
India(OTCEI).

(b) The OTCEI is mainly intended to
meet the capital requirements of the follow-
ing types of companies:

(1) Companies set up by first genera-
tion entrepreneurs;

(2) Companies with High Risk, High
- Technology Projects;

(3) Companies with small capital re-
quirements.

Operations of OTCEI are likely to com-
mence in the near future.

Broad-Basing Governing Boards of
Stock Exchanges

2689. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have is-
sued any directive on bLroad-basing the
governing boards of stock exchanges;

(b) if so, the details thereof;

(c) whether the stock exchanges have
sought any changes in the scheme; and

(d) if so, the details thereof and the
steps taken by the Government in this re-
gard?

THE MINISTER OE STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) Yes, Sir.
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(b) According to the directive, Stock
Exchanges shall broad-base their Govern-
ing Bodies in such a manner that the ratio of
elected Stock-Broker Directors on the one
hand and nominees of the Government and
public representatives on the other will be
50.50.

(c) and (d). Accordingtotheinformation
furnished by the securities and Exchange
Board of India, Stock Exchanges at Bom-
bay, Calcutta, Madras and Ahmedabad have
agreed that th elected and non-elected di-
rectors be in the ratio of 60:40. Delhi Stock
Exchange has suggested that this matter
should be taken up inthe next meeting of the
presidents of allthe Stock Exchanges. SEBI
Is monitoring the implementation of the rec-
tive.

Merger of Trade Development Authority
with Trade Fair Authority of india

2690. SHRI ANNA JOSH!: Will th Minis-
ter of COMMERCE be pleased to state:

(a) whether the Government have de-
cided to merge the Trade Development
Authority (TDA) and the Trade Fair Authority
of India (TFA) into a single new organisa-
tion;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID):(a) to (c). Yes, Sir. The
integrated working of the two agencies will
result in greater programme coordination,
operational efficiency and avoidance of
overlapping of functions, leading to better
export promotion.
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Acquisition of Imam Land in Dehu
Road Cantonment near Pune

2691.SHRI ANNA JOSHI: Will the Min-
ister of DEFENCE be pleased to state:

(a) whether the Government had ac-
quired certain land which was an “Inam
Land”in Dehu Road Cantonment near Pune;

(b) if so, the year of acquisition, number
of landowners total area of acquired land
and its break up in terms of agricultural and
non-agricultural land;

(c) whether the landowners were paid
due compensation;

(d) if not, the reasons therefor:

(e) whetherthe Government have given
alternative -lands to the persons who be-
came landless due to this acquisition.

(f) whether the Government have re-
ceived representations requesting for pay-
ment of due compensation and employment
to atleast one member of the affected land-
owners; and

(9) if so, action taken in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (e). Land for the
establishment of the Dehu Road Canton-
ment was acquired in 1955. Details relating
to “Inam Lands” involved in the acquisition
and regarding payment of compensation to
individual land owners are with the State
Government. :

(f)and (g). In the recent past, no repre-
sentation has been received. As the land
was acquired more than 30 years back, the
question of providing employment does not
arise at this stage.



505 Written Answers AGRAHAYANA 15,1913 (SAKA)

White Paper on Foreign Exchange
Liabliity

2692. SHRI ANNA JOSHI: Will the
Minister of FINANCE be pleased to state:

(a) the total foreign exchange liability of
india alongwith the debt servicing liability
amount in terms of Indian Rupee and US §,
Pound, Sterling, Yen Mark and Rouble Cur-
rencies;

(b) whether the Government propose to
issue White Paper on foreign exchange lia-
bility alongwith concermned debt servicing
liability;

(c) if so, when; and

Written Answers 506

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Information is given in
the statement attached.

(b) No, Sir.

(c) Does not arise.

(d) The overall extemal debt position at
the moment is within manageable limits.
Thelevel of country’s external indebtedness
and the likely burden of debt servicing are

“constantly kept in view to ensure that debt

servicing liability remains within our capacity
to meet these obligations. As such there is
no need to publish White paper on foreign
exchange and debt service liability.
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Recovery of Taxes

2693. SHRI ANNA JOSHI: Will the
Minister of FINANCE beé pleased to state:

(a) the amount of Central excise duty,
customs duty, corporation tax and income
tax recovered during the last nine months,
separately;

(b) the respective targets fixed for this
specific period;
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(c) whether Iho Iargets have been
achieved;
(d)lfnot.themasonsﬂmdorand

(e) the special efforts proposed to be
made to make up the recovery during the
remaining period of the cumrent financial
year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The amount collected
from February to October, 1991 is as un-
der—

(Rs. in crores)
Customs duties Excis'e duties income Tax Corporation Tax
15112.68 4271 4437

19973.38

(b)to (d). Thetargets for revenue collec-
tion are fixed financial year-wise. There-
fore, the question of fixing anytargets forthe
aforesaid period of nine months and achieve-
ment thereof does not arise.

(e) All possible measures are taken

from time to time to maximise the revenue
collections. '
Purchase of Guns
2694. SHRI'GURUDAS KAMAT: will
the Minister of DEFENCE be pleased to
state: .

(a)whethérﬂleeovemmem proposeto
purchase more Bofors and Howitzer guns;

(b) if so, the reasons therefor; and

(c) the total expenditure likely to be
incurred thereon?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (c). k would notbe
in the national security interest to disclose

details of likely procurement plans.

Discontinuing of Issue of Bonds by
Customs Authorities for Storage of

imported Consighment

2695. SHRI GURUDAS KAMAT: Will
the Minister of FINANCE be pleased to state:

(a) whether the Government propose to
discontinue the system of issuing bonds for
storage of imported consignments with cus-
toms; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No Sir.

(b) Does not arise.

Revamping of Export Oriented Units
and Export Processing Zones

2696. SHRISHRAVAN KUMARPATEL: .
Willthe Minister of COMMERCE be pleased
1o state:
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- (a) whether there is any proposal for
revamping the Export Oriented Units and
Export Processing Zones; and

(b) if so, the details thereof and the
steps taken or proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Govemmenthave
announced a package for 100% Export Ori-
ented Units and units in the Export Process-
ing Zones at part of the new Trade Policy.
Thesae include a revised procedure of appli-

cation and processing of proposals under’

the two Schemes, delegation of some spe-
 cific powers of Board of Approvals/Adminis-
trative Ministries to Development Commis-
sionere of Export processing Zones for 100%
EQUs and EPZ Units and certain procedural
imolificats

A.D.B. Loan for indian Refinerias

.- 2697. SHRI GURUDAS KAMAT: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Govemment are in
for loan assistance for development of refin-
eries;

(b) i so, the amount of loan for which
_ negotiations are going on; and

(c) the items involved under this proj-
ect? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
'WAR THAKURY): (a) A.D.B. is considering a
- programme loan for assisting and rationalis-
ing energy conservation measures in Indian
Refineries. .

(®) and (c). The details of the proposed
loan have not yet been finalised.

Export of Exotic Foods

2698. SHRI GOPINATH GAJAPATHI:
Wilithe Minister of COMMERCE be pleased
1o state:

(a) whether there is a vast scope to
export exotic foods;

(b) if so, the steps taken to explore the
export potential of such foods; and

(c) the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED):(a) to (c). To promote
exports of exotic foods, for which there is
vast scope, Agriculturaland ProcessedF ~d
Products Export Development Authorife
(APEDA) undertakes various developress
tal programmes through market devewmop
ment, product promotion, quality upgrada-
tion, improvement and packaging etc. Some
financial assistance schemes are also of-
fered by APEDA to exporters, manufactures
and research institutions for upgradation and
improvements in these fields. According to
APEDA as a result of various steps taken by
it, the export of exotic foods has increased
from Rs. 32.3 crores in 1981 to Rs.88 crores
in 1989-90 registering an increase of 173%.

Foreign Exchange Earnings from
Marine Products

2699. DR. KARTIKESWARPATRA:Will
the Minister of COMMERCE be pleased to
state:

| (a) whether marine products constitute
a significant source of foreign exchange
eamings;

(b) ¥ so, the foreign exchange eamings
during the last two years in the public and
private sectors;
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(c) the priorities intensified or proposed
1o be intensified to revolutionise its produc-
tion in coastal States and to encourage set-
ting up of such industries/export units on a
pllot basis, as an export promotion measure;
and .

(d)the numberof such industries/export
units in existence or proposed to be set up
and the number out of them in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): (a) Export of marine
products constituted 2.95% of the total ex-
ports of the country in 1990-91 in value
terms.

(b) Foreign exchange eamed during

last two years from th exports of marine -

products are:
(Rs. Crores)
Year Foreign exchange
eamed
196990 635
1990-91 893

Al exporters of marine products are in

(c) Shrimps constitute major portion of

our export. To augment export production,
- Govemment is encouraging the production
of shrimps through aq fture. In this
regard, Government is extending subsidy
assistance for setting up hatcheries, aquac-
ulture farms and also subsidy on seed and
feed for boosting production of cultured
shrimps. In addition to acquaculture, the
Government is also encouraging diversified
deep sea fishing to exploit nitherto unex-

(d)nweum.therearezoseaiobd
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exporters based in Orissa. The details of
seafood industry in Orissa are as follows:~

Nos.  Capacity
(Tonnesday)

785

Freezingplants 14
Cold Storage 18
Govemment has not received any new

proposal for setting up sea food industry in
Orissa.

1475.0

[Translation}

Income-Tax Outstanding Against Film
Stars

2700. SHRIRAJNATHSONKARSHAS-
TRI:Willthe Ministerof FINANCE be pleased
to state:

(a)the names of flm stars against whom

income-tax demand of more than rupees

one lakh is outstanding;

(b) the amount of income—tax outstand-
ing against each such star;

(c) since when this amount is outstand- -
ing against each of them; and

(d) the details of the steps taken by the
Government fo recover tho outstanding
income—-tax arrears? *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). As on 30.6.1991,
there were 68 film stars against whom
income-tax demand of more than rupees
one lakh was outstanding in each case. Alist

- of these film stars indicating also the amount

of income-tax outstanding in each case as
on 30.6. 1991 and the financial year (s).
during which the demand was raised, is
enclosed.
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(d) A large part of the demand is dis-
puted in appeals, etc. and steps have been
taken for expeditious disposal of appeals. In
some cases, the recovery of taxes has either
been stayed or payment thereof allowed to
be made insuitable instaiments Actiontaken
in other cases includes issue of notices for

levy of penalty for non-payment, issue of

AGRAHAYANA 15,1913 (SAKA)
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gamishee orders to attach bank accounts,
debts etc., drawing up of tax recovery state-
ments by tax recovery officers enablingthem
fo effect recovery by attachment/sale of
assets, etc; in appropriate cases. Adminis-
tratively, the recovery of demands is periodi-
cally monitored at various levels depending
oh the amount in arrears.
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[English]

Opening of IRBI Branch at Bangalore

2701. SHRIG. MADEGOWDA: Willthe
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
open a branch of Industrial Reconstruction
‘Bank of India at Bangalore; and

(b) it so, when it is likely to start function-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not arise.

Road Rubberisation Programme

2702. SHRI PALA K. M. MATHEW: Wil
the Minister of SURFACE TRANSPORT be
pleased to state: .

(a) whetherthe Govemnment propose
undertake a road rubberisation programme
in a phased manner;

(b) if s0, the details thereof;

(c)whether any studies have been made
in this regard,

(d) if so, the outcome thereof; and

(e) the economics of using rubber in
laying of roads?:

DECEMBER 6, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) No, Sir.

{b) Does not arise. .

(c) to (e). Studies to assaess the effects
of use of rubber as additive in bitumen for
road works have been taken up and are in
progress. The economics of using rubber in
laying of roads can be worked out only after
the outcome of these studies is known.

Tumover of MMTC and STC

2703. DR. P. VALLAL PERUMAN: Will
the Minister of COMMERCE be pleased to

state:

(a) the tumovers of State Trading Cor-
poration and Minerals and Metals Trading
Corporation during 199091 and their antici-
pated tumover for 1991-92; and

(b) the export promotion measures taken

. by them 0 boost exports, especially the

export of non-traditional value added items?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) The tumover of State
Trading Corporation (STC)and Minerals and
Metals Trading Corporation (MMTC) during
1990-91 and their anticipated tumover dur-
ing 1991-92 are;

(Rs. crores)

Year STC MMTC
1990-91 1756.00 5623.00
1991-92 1982.00 7503.66
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(b) The expoit promotion measures
taken by STC and MMTC to boost Exports,
especially the export of non-traditional
value—added items include the following.

— Arranging Imported and indige-
nous raw materials/accessories,
wherever required;

~ Providing financial assistance,
wherever necessary, to their asso-
ciate suppliers of export products;

—  Participation in overseas trade/
commodities fairs/exhibitions;

~  Sending of sale teams/delegations
abroad for trade negotiations/pro-
motion;

—  Sending of samples and offers to
potential foreign buyers;

—  Using leverage on imports to gen-
erate counter-trade exports;

— More emphasis on direct buying
and selling;

—  Creation of more and more captive/
committed sources of supply;

— Promotion of gem and jewellery
throughinfrastructural development
(MMTC);

—  Export of mining machinery to se-
lect markets (MMTC).

Excise Duty Outstanding against Bidi
Manufacturing Units

2704. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of FINANCE be
pleased to state:

(a) the amount of excise duty out-
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standing against Bidi Manufacturing Units;
and

(b) the details of such units and the
action proposed to be taken by the Govern-
ment to recover these dues from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Rupees two Crores
approximately.

(b) Among such units, there are alarge
number of small units against whom central
excise duty arrears are outstanding, and
there are even cases where the amount
outstanding is in hundreds only. Therefore,
a list of such units would be too long, and
time, effot and expenditure involved in
compilling and furnishing this information
would not be commensurate with the results
that may be achieved. Administrative, legal
and other steps as are considered neces-
sary to recover the amounts due continue to
be taken.

Export of Fish and Prawn from Paradip
Port

2705. SHRI GOPI NATH GAJAPA-
THI: Will the Minister of COMMERCE be
pleased to state:

(a)whetherthere is aproposalto export
fish and prawn from the Paradeep port on
completion of the fishing harbour;

(b) if so, the details thereof; and

(c) the steps taken to expedite the
construction work of the fishing harbour?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Fish and
prawn are already being exported through
this port. The quantity of export is expected
to go up on completion of the fishery har-
bour.
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(c) Construction of fishery harbouris in
full swing. The overall work is likely to be
completed in all respects by 19.2.1994.

Revival of Sick Industrial Units

2706. SHRIPALAK.M. MATHEW: Will
the Minister of FINANCE be pleased to state
the terms and conditions and guiding prin-
ciples for reviving a sick industrial unit?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The policy towards the revival of
sick or weak industrial units envisages an
integrated approach on the part of those
having a stake in the units, such as promot-
ers, labour, State/Central Government.,
banks and financial institutions, in order to
provide reliefs and concessions for the re-
vival of potentially viable units. The Reserve
Bankof India (RBI) hasissued detailed guide-
lines regarding the formulation and imple-
mentation of rehabilitation packages for sick
industrial units. Broad parameters have also
been evolved to grant reliefs and conces-
sions by the banks under the rehabilitation
packages, though banks have the discretion
to grant reliefs or concessions beyond these
parameters, depending on the merits of the
case. Rehabilitation packages provide for
the funding of existing dues of banks and
institutions with extended periods for repay-
ment in a phased manner, interest conces-
sions, grant of fresh term ioans as also
working capital facilities.

As regards sick units coming under the
purview of the Sick industrial Companies
(Special Provisions) Act, 1985, the Board for
Industrial and Financial Reconstruction
(BIFR), a quasi-judicial body has been
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empowered to take necessary action for the
determination of preventive, ameliorative,
remedial and other measures which need to
betaken and the expeditious enforcement of
such measures.

As regards Sick SSI Units, RBI has
issued detailed guidelines to ail scheduled
commercial banks regarding definitions sick
SSI units and viable sick units, and the
extent of reliefs, and concessions which can
be granted as part of the rehabilitation pack-
age for viable sick SSI units.

[ Translation}

Projects Sanctioned during Seventh
Five Year Plan for Construction of
Roads and Bridges in Gujarat

2707. SHRI CHANDUBHAI
DESHMUKH: Will the Minister of SURFACE
TRANSPORT be pleased to statethe details
of projects for construction of roads and
bridges in Gujarat sanctioned under the
Central Loan Assistance programme and
Central Roads Fund Scheme during the
Seventh Five Year Plan period and their
cost?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): No project for
construction of roads and bridges in Gujarat
was sanctioned under the Central Loan
Assistance Programme for State Roads of
Inter—State or Economic Importance during
7th Five Year Plan. However, 11 roads and
bridges projects under Central Board Fund
in Gujarat during 7th Five Year Plan were
sanctioned and their details are as under:—

S. No. Name of projects Approved cost under Central
(Roads/Bridges) Road Fund (Rs in lakhs)
1. Replacing dips with high level bride on
Jamnagar-Dwarka Board:~
i)  High Level Bridge across river Padanio 14.71
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S. No. Name of projects Approved cost under Central
(Roads/Bridges) Road Fund (Rs in lakhs)
i)  High Level Bridge across river Sihan. 14.71
i)  High Level Bridge across river Naghedi 15.41
iv)  High Level Bridge across river Moti Fulzar. 23.10
v)  High Level Bridge across river Mani Fulsar. 22.07
2.  Widening & Strengthening Ahmedabad Machemdabad
Nadiad (Selected 26.00 km.) 50.00
3.  Widening to intermediate lane Uchhal Nizar Road
(Km. 35.00 length) 50.00
4.  Widening to two lanes on Ahmedabad Bhavnagar
short route (Selected 30.00 Kms) 60.00
5.  Construction of missing Bridge on Visader Sasan Road
or river Mafatatio in Junagadh District. 10.00
6.  Constructing a missing Bridge on Visavdader Sasan
Road on river Hadanio in Junagadh District. 1250
7.  Constructing a missing Bridge on Himat Nagar Talod-
Viadia Road on Buzanwa-Vagha near Mahadev. 19.50
8. Constructing a bridge on Beddit-Gadat Vijara road
on Vankala. 22.50
9. - Constructing lanes & developing Rest Areas on S.H.
at 5 places. 11.50
10.  Widening to 4 lanes carriageway on Ahmedabad—
Mehsana road (Selected 12 Kms) in Gujarat. 65.00
11.  Widening to two lanes on Lim—kheda Limadi-Chakala
road (Selected 12 Kms) ~ 50.00
Total 441,00
[English] COMPANY AFFAIRS be pleased to state:
Electronic Voting Machines (a) whether it is a fact that 1.5 lakh
electronic voting machines were acquired by
2708. SHRIMATI CHANDRA  the Election Commission;
PRABHA URS:
SHRI V. SOBHANADREES-

WARA RAO:

Willthe Minister of LAW, JUSTICE AND

(b) if so, the reasons why these ma-
chines have not been put to use in the last
elections;
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(c) how the Government propose to
deal with the electronic voting machines
purchased at a cost of Rs.75 crores;

(d) whetherthere is any proposal to use
these machines in Rajya Sabha and Legis-
lative Gouncil elections;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS AND PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) Yes, Sir.

(b) As necessary amendments to the
Conduct of Elections Rules, 1961 to provide
for use of these machines could notbe made
ready beforethe last elections, they were not
used in these elections.

(c) The electronic voting machines are
proposed to be used shortly.

(d) to (f). No, Sir. Electronic voting
machines have been designed for use in
cases of elections on the basis of “First—past
the post” and notin cases of elections on the
basis of proportional representation by means
of single transferable vote which is used for
elections to Rajya Sabha and Legislative
Councils.

Closure of Overseas Offices of S.T.C

2709. SHRI V.S. VIJAYARAGHAVAN:
Wil the Minister of COMMERCE be pleased

to st

(a) whether the 5tate Trading Corpora-
tion has closed some of its overseas offices;

and
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(b) if so, the details thereof and the
reasons therefor? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Yes Sir. Based
onreview exercise undertaken on its foreign
offices, STC has closed down its offices
located at Paris, Tokyo, Berlin, Jeddah,
Nairobi and Kuwait as the performance of
these offices was found functionally
non-viable. However, STC has decided to
open a new Office at Dubai (UAD).

New Scheme to Engage Private Buses
on City Routes in Delhi

2710. SHRI JEEWAN SHARMA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether an advance of Rs. 50,000
per bus is being demanded from the private
operators who wish to get their buses en-
gaged on city routes in Delhi under the new
scheme;

(b) if so, the details of the new scheme;
and

(c) the reasons for asking for such huge
sum of money in advance?

THE MINISTER OF THE STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRIJAGDISH TYTLER): (a) to (c).
The State Transport Authority, Delhi has
formulated a scheme for grant of 3000 stage
carriage permits to the private operators on
certain city routes in Delhi at fare rates
higher than that of DTC. This scheme is still
under consideration of the Delhi Administra-
tion and therefore the question of any ad-
vance being demanded from the private
cperators dces not arise.
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Credit Deposit Ratio of Nationalised
and Scheduled Banks

2711. SHRI P.C. CHACKO: Will the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
increase the credit-deposit ratio proscribed
by Reserve Bank of India for nationalised
and scheduled banks;

- (b) if so, the details thereof; and

(c) the total deposits of the nationalised
banks and the advance given as on date,
Statewise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). There is no overall
credit deposit ratio norms prescribed by
Reserve Bank of India (RBI) for commercial
banks. However, in respect of their rural and
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semi~urban branches, the banks are re-
quired to achieve a target of 60%. There is
no proposal to carry out any revision in this
regard. The banks are under instructions
from RBI to ensure that wide regional dis-
parities among various states in credit de-
ployment are avoided and effective steps
are taken to increase flow of credit to all
productive and identified viable proposals in
deficient areas. With the introduction of
service area approach, the Credit deposit
ratio in different states are expected to im-
prove further. The matter is being monitored
by the Regional Consuitative Committee,
State Level Banker's committee, State
Government and Reserve Bank of Indiaon a
regular basis.

(c) Statewise aggregate deposits (ex-
cluding inter bank deposits) and gross credit
(excluding advances to banks) along with
Credit; Deposit Ratio as on the last Friday of
March, 1991 is given in the Statement at-
tached.

STATEMENT

State—wise Aggregate Deposits, Gross Bank Credit and C: D Ratio of all Public Sector
Banks (As on Last Friday March 1991)

(Amount in Crores)
State/Union Territories Deposits Credit C:D Ratio
Haryana 37.82.30 2252.10 595
Himachal Pradesh 1330.42 502.96 37.8
Jammu & Kashmir 852.40 284.79 334
Punjab 9757.62 4366.96 448
Rajasthan 4745.15 2720.87 | 57.3
Chandigarh 1415.92 1168.89 826
Delhi 16668.26 12347.84 741
Arunachal Pradesh 143.08 23.21 16.2
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(Amount in Crores)
State/Union Territories Deposits Credit C:D Ratio
Assam 2022.32 1018.41 . 504
Manipur 105.54 67.98 64.4
Meghalaya 353.45 66.12 18.7
Mizoram- 94.34 18.49 196
Nagaland 202.62 80.63 39.8
Tripura | 230.86 103.72 449
Bihar 8664.69 3323.42 384
Orissa 2565.09 1882.52 734
Sikkim 110.31 20.26 184
WestBengal 16877.19 8388.55 497
A& N Islands 57.06 1955 343
Madhya Pradesh 7305.85 4882.99 66.8
Uttar Pradesh 18441.98 8356.44 453
Goa 1428.52 473.81 332
Gujarat 11556.65 6898.57 59.7
Maharashtra 28815.43 23484.80 815
D & N Haveli 15.14 7.82 517
Daman & Diu : 59.35 13.91 234
Andhra Pradesh 10000.07 8353.66 835
Kam{maka 8431.79 7304.12 86.6
Kerala 5934.01 3482.69 s87

Tamil Nadu 11818.59 1140543 965



549 Written Answers

AGRAHAYANA 15,1913 (SAKA)

Written Answers 5.";0

(Amount in Crores)
State/Union Teritories Deposits Crodit C:D Ratio
Lakshadweep 8.84 150 - 17.0
Pondicherry 290.12 163.43 56.3
All India 174084.94 113486.48 65.2

Licences to Private Sector for Passen-
ger shipping Service between Gutf
Countries and Cochin

2712. SHRI P.C. CHACKO: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether any licences have been
issued to private sector during the last three
years foroperating passenger shipping serv-
ice between gulf countries and Cochin;

(b) if so, the details of licences issued;

(c) whetherthe Government propose to
issue any new licances to the private sector;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

(c) and (d). At present there is no pro-
posal pending with Government to issue any
new licence to the private sector.

Opening of New Stock Exchanges

2713. SHRI P.C. CHACKO: Will the
Minister of FINANCE be pleased to state:

(a) the policy of the Government with
regard to opening of new stock exchanges;

(b) the new centres proposed for open-
ing during 1992; and

(c) the present position of the newly
started Coimbatore Stock Exchange andthe
guidelines issued for enlisting new members
there?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) This Ministry had set up
a Study Group in January 1991 for suggest-
ing a policy for establishment of new Stock
Exchanges. The Study Group has sug-
gested certain micro and macro economic
criteria for approval of location of new Stock
Exchanges. These criteria will be kept in
view while considering proposals for estab-
lishment of new Stock Exchanges.

(b) Application for establishment of new
Stock Exchanges will be considered as and
when they are received.

(c) The matter is subjudice.

Countervailing Duty and Additional
Customs Duty on imported Television
Sets

2714, SHRI RAMESH CHENNITHALA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have not
fixed the countervailing duty rate and addi-
tional customs duty rate on imported televi-
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sion sets below 14 inches and above 22
inches; and

(b) if so, the action taken to remove the
difficulties being faced in this regard by per-
sons bringing such television sets from
abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi RAMESH-
WAR THAKURY): (a) The Government have
fixed rates of countervailing duty and addi-
tional customs duty on all imported TV sets.

(b) In view of (a) above, does not arise.
Rules and Regulations for Mutual funds

2715. SHRI BHAGWAN SHANKAR
RAWAT:
KUMARI UMA BHARATI:

SHRI RAM NAIK:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government propose to
frame common rules and regulations for all
mutual funds andon shore mutual funds in
the private sector;

(b) if so, the details thereof?

(c) whether the government have ap-
pointed a study group on mutual funds;

(d) if so, the composition of the above
group and the date of its appointment;

(e) the time by which the study group
has been asked to submit its report;

(f) whether there is any proposal to
scrap special tax concessions to UT] and

(9) # 30, the details thereoi?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (e). Government had
constitutedinJune 1991 a study/Group under
the Chairmanship of Dr. S.A. Dave, Chair-
man UTi, to evolve a suitable framework for
regulation of all mutual funds including those
to be set up in the private and joint sectors.
The regulatory framework envisaged will
cover, interalia, aspects like establishment,
management, investment objectives, pric-
ing, disclosures, distribution policy and state-
ments of accounts of mutual funds. The
members of the Group include representa-
tives of Securities and Exchange Board of
India, Reserve Bankof India, Government of
India, mutual funds and subject matter spe-
cial lists. The Report of the Study Group on
Guidelines for Mutual Funds has already
been received.

(f) No, Sir.
(g) Does not arise.

Conveyance Allowance to Physlically
Handicapped employees

2716. SHRIRAMESH CHAND TOMAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose to
increase the conveyance allowance admis-
sible to physically handicapped employees
in view of rise in cost of living index; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) No, Sir.

(b) Does not arise.

Insurance Cover for small Fishermen

2717. SHRISUDHIR SAWANT: Willthe
Minister of FINANCE be pleased to state:
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(a) whether the premium required to be
paid by the fishermen community for insur-
ance cover is higher than others;

(b) if so, the details thereof and the
reasons therefor; and

(c) the extra facilities provided to the
fishermen varier the insurance cover?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir. The fishermen groups
are being charged the same rate of premium
as other occupations approved under the
Social Security Scheme of the Life Insur-
ance Corporation of India. As far as individ-
ual assurance is concerned, no extra pre-
mium for fishermen is charged.

(b) Does not arise.

(c) The facilities are uniform for all the
occupations, including the fishermen, cov-
ered under the LIC's Social Security
Schemes.

Setting up of Banks In Private Sector

2718. SHRITARA CHAND KHANDEL-
WAL: Will the Minister of FINANCE be
pleased to state:

(a) whether the Narasimham Commit-
tee on financial sector reforms has looked
into the modalities for permitting the private
sector to set up new banks in the country;
and

(b) if so, the recommendations of the
Committee in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). The High Level Com-
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mittee set up by the Government under the
Chairmanship of Shri M. Narasimham was
asked to examine all aspects relating to the
structure, organisation, functions and proce-
dures of the financial system. It has submit-
ted its report to the Government on
20.11.1991. The report of the Committee
will be processed on the basis of detailed
examination of all its recommendations in
consultation with Reserve Bank of India and
other concerned agencies.

Imports/Exports After Devaluation

2719. DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of COMMERCE be
pleased to state:

(a) whether the devaluation of rupee
has acted as an incentive for more exports
and disincentive for imports; and

(b) if so, the figures of imports and
exports after devaluation of rupee, in terms
of dollar, in comparison to the corresponding
period of last year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The exchange rate ad-
justments were expected to stop further
deterioration in the country’s balance of
payments in the short run and improve it in
the medium term by improving trade bal-
ance. There is a time lag for the exchange
rate adjustments have a real impact on
exports and imports.

(b) The provisionalfigures of the foreign
trade for the current financial year are avail-
able upto September, 1991. The details of
exports, imporis and balance of trade during
the monthof July 91, August 91 and Septem-
ber 91 as compared to the corresponding
months of previous year, in dollar terms are
given below:
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(US $ Mitiion)
Exports Imports Balance of Trade
(i) July 90 1442 1713 - 271
July 91 1301 1326 - 25
(i) Aug. 901446 1906 - 460
Au§. 911343 1505 - 162
(lii) Sep. 9014392116 - 677
| Sep. 911412 1528 - 116
Source : DGCI&S, Calcutta.
Export of Defence Equipments THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Government have
2720. PROF. RAM KAPSE: already initiated steps to increase defence

SHRI YASHWANTRAO PA-
TIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose to
undertake export of the items of defence
production in a big-way;

(b) i so, whetherthere are any agentsor
dealers, particularly those in arms trade,
involved in these deals;

{c) if so, what fool-proof methods are
being adopted by the Government to enstire
that export of such items which are handled
by Government agencies including public
seclor undertakings are negotiated with
utmost care and are free from under the
table considerations; and

(d) the steps taken by the Govemment
to create more demand of such items in the
world market?

exports.

(b) and (c). Defence exports are under-
taken directly or through agents depending
upon the advantages and requirements of
each transaction. Government agencies
including public sectorundertakings endeav-
our to obtain the best possible price for their
products. The commissionpayabletoagents
is regulated under the prevailing RBI guide-
lines.

(d) Efforts to increase the export of
defence goods include policy and proce-
dural liberalisations, marketing efforts
through our mission and by the production
agencies as well as other export agencies
and sales/publicity measures such as par-
ticipation in foreign exhibitions, exchange of
delegations etc.

Social Security Cover for Plantation -
and Agricultural Labour

2721. SHRI PALA K.M. MATHEW: Wiil
the Minister of FINANCE be pleasedtostate:
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{a) whether the government propose to
include plantation and agricultural labour
also within the social security cover which is
to be provided to workers with the soft loan
from World Bank;

{b) whether the plantation and agricul-
tural workers are also proposed to be given
assistance from the National Renewal Fund
for Workers being set up; and

() # so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The various para-
meters of the National Renewal Fund are still
under consideration of Government. The
World Bank has not yet taken a decision for
recycling IDA soft credit for the Renewal
Fund.
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Losses in Regional Rural Banks in
Haryana

2722. SHRI DHARAMPAL SINGH
MALIK: Will the Minister of FINANCE be
pleased to state:

(a) the extent of loss suffered by Re-
gionalruralBanks in Haryanaduring 1990-91
and

(b) the measures taken or proposed to
be taken to avoid such losses?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The working results of the
Regional Rural Banks functioning in Har-
yana, for the financial year 1990-91, as
reported by National Bank for Agriculture &
rural Development (NABARD) are as un-
der—

(Rs. in Lakhs)
Name of the bank Profit (+)
Loss ()
Haryana Kshetriya Gramin Bank - 3763
Gurgaon Gramin Bank + 79.40
Ambala Kurukshetra Gramin Bank - 1714
Hissar-Sirsa Kshetriya Gramin Bank - 17.75°

(* Pertains to the year 1989-90. since the working resuits of 1990-91 are not available.)

{b) The performance of Regional Rural
Banks Is monitored by National Bank for
Agriculture & Rural Development and the
Govt.of india regularly and remedial moas-
ures are taken to improve their performance
and remove their financial weaknesses.

[English)
Testing of ‘Rocket Alrcraft” Missile

2723. PROF. RAM KAPSE: Wil the

Minister of DEFENCE be pleased to state:

(a) whetherthe missile “Rocket Aircraft’
Purchased from U.S.S.R. about five years’
age was tested on July 4, 1991.

{b) i so, the details of the test; and

(c) the reasons for testing it after five
years?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The Indian Armed
Forces do not have any “Rocket Aircraft’
missile in their inventory.

(b) and (c). Do not arise.

Permission to Indian Tourists to Bring
one Firearm

2724. SHRIRAMESH CHAND TOMAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether Indian tourists were previ-
ously allowed to bring one firearm on pay-
ment of customs duty;

(b) whether the baggage rules were
amended in 1986 prohibiting bringing of
fire—arms by Indian tourists;

(c) if so, the reasons therefor;

(d) whether since March, 1990 a per-
sons engaged in employment overseas is
permitted to bring one fire—arm under the
Transfer of Residence Rules, with the condi-
tion that it cannot be sold for life;

(e) whether the Government propose to
provide similar facility to the Indian tourists;

(f) if so, the details thereof; and
(9) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) The import of firearms as baggage
was prohibited through the issue of Import
Trade Control Public Notice.

(c) The import of firearms was prohib-
ited inthe light of the conditions then obtain-
ing in the country.
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(d) The relaxation to permit import of
onefirearm under the Transfer of Residence
Rules, 1978 was given in January, 1988.

(e) No, Sir.

(f) Does not arise in view of reply to Part
(e).

(g) The conditions obtaining inthe coun-
try at present do not call for any relaxation in

the existing policy.
[Translation]

Construction of by Pass on National
Highway No.24 at Faridpur (Barellly)

2725. SHRIRAJVEER SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
construct a by pass on the segment of Na-
tional Highway No. 24 passmg through
Faridpur (Bareilly); and

(b) if so, the time by which it would be
constructed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER: (a) No, Si.

(b) Does not arise.

[English)
Export to USSR

2727. SHRI P.C. CHACKO: Will the
Ministerof COMMERCE be pleasedto state:

(a) the total volume of exports to Soviet

Union during 1990-91 and the fall in exports
during the curmrent year;

(b) the percentage of fall in exports to
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East European countries during the current
year to the exports made during 1990-91;
and

(c) the steps taken to make up the
losses?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) The total value of India’s
exports to Soviet Union during 1990-91 stood
at Rs. 5266 crores. During the period
April-August 1991-92 exportsto USSR have
fallen by about Rs. 998 crores as compared
to the corresponding period of 1990-91.

(b) Exports to East-European countries
duringthe period April-August 1991-92 have
declined by about 37% as compared to the
corresponding period of 1990-91.

(c) Thefallin exports of East— European
countries is mainly due to decline in exports
to USSR. Sincetradebetween Indiaandthe
USSRis carried out on the basis of balanced
payments, efforts are being made to in-
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crease imports from that country so that
Indian exports can also rise.

Cases of Smuggling of Narcotic Drugs
at Trivandrum Airport

2728. SHRIRAMESH CHENNITHALA:
Will the Minister of FINANCE be pleased to
state:

(a)the numberof cases involving smug-
gling of narcotic drugs detected at Trivan-
drum airport during the last three years; and

(b) the stepstaken for strengthening the
anti-smuggling machinery at Trivandrum
airport?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The number of cases
involving smuggling of narcotic drugs, the
name of the drug and the quantity seized by
the Customs authorities at Trivandrum air-
port during the last 3 years is given in the
table below:-

Year No. of Cases Name of drug Quantity
1989 1 Brown Sugar 16.6 Kgs.
1990 3 Brown Sugar 8.96 Kgs.
1991

(upto 30th

November) Nil - -

(b) The Customs authorities remain alert
against smuggling including that of narcotic
drugs. In doubtful cases, examination of the
baggage and of the person is being con-
ducted.

Rural Credit Policy
2729. SHRI RAMASHRAY PRASAD

SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether smallfarmers in the country
are affected by the Rural Credit Policy;
(b) if so, the details thereof; and

(c) the steps taken by the Government
to review the rural credit policy so as to make
it beneficial to farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). Agriculture is one of the
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major segments of “Priority Sector’. Public
Sector Banks have been asked to raise the
proportion of their credit to priority sector to
40% of their total advances. Direct Finance
extended to agriculture (including allied ac-
tivities) are to reach 18% of their total credit
and the advances to weaker section, which
includes small and marginal farmers and
landless cultivators and artisans, areto reach

a level of 10% of their total credit or 25% of

the priority sector advances. Against the

above targets, public sector banks as a

whole have extended 40.9% of their total

advances to priority sector as at the end of

June, 1991. With regard to direct finance to

agriculture, these banks have extended

15.3% of theirtotal advances as atthe end of

June, 1991. so far as advances to weaker

sections are concerned, these banks have

extended 9.6% of their total advances and

23.6% of their total priority sector advances

to weaker sections by end of June, 1991.

The rural credit policy is so formulated
to meet the credit needs of small farmers.
Thefarmers alloverthe country are provided
loans by public sector banks for the agricul-
tural and allied activities undertaken by them
on their own or through any scheme framed
by Government in this regard. The financing
of such activities by the credit institutions is
a part of their normal lending operations on
a continued basis.

A numberof steps have beentaken with
a view to increase flow of credit to farmers,
particularly small and marginalfarmers. The
important ones are.

1.  The interest on crop loans upto
Rs.7,500/- Iskeptlow at 11.5%p.a.

2. Temm loans upto Rs.2 lakhs are
provided at concessional rate.

3. Inthecase of crop lgans avalled of
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by small and marginal farmers, the
interestdebited is notto exceed the
principal amount.

4.  Inthe case of crop failure, amount
due should be rescheduled over a
period of 3 to 5 years and fresh
loans should be given to farmers.

5. No third party guarantee or collat-
eral security is to be insisted upon
for loans upto Rs.10,000/-.

6.  There should be no compounding
" of interest on current dues in agri-
culture sector.

7.  No margin is required per agricul-
tural loans upto Rs.10,000 for both
shortterm, medium/longterm loans.

8. Banks have been advised that for
both shortterm and term loans, the
repayment schedule should coin-
cide with the time when the cultiva-
tor has sold his produce and is in
funds.

9.  Delegationof appropriate sanction-
ing powers to the rural Branch
Managers so that majority of loan
applications are sanctioned at
branch level itself.

The overall position with regards to
performance of Public Sector Banks in the
matter of lending to Priority Sactor, including
agriculture is also reviewed periodically.
Whenever any deficiencies are noticed dur-
ing reviews the same are looked into for
necessary remedial action. The perform-
ance is also reviewed periodically at State
Level Banks’ Committes meetings. ltwillbe

" seen from the foregoing that the policy has

adequately taken care of the interest of the
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Amendment to Anti Defection uw

2730. SHRI V. SREENIVASA
* PRASAD:
SHRI  M.V.  CHAN-
DRASEKHARA MUR-
THY:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased o state:

(a) whether the Government propose to
bring forward legislation to amend the anti
defection law; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
THE MINISTER OF STATE IN THE MINIS-
TRY OF LAW JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Pres-

AGRAHAYANA 15,1913 (SAKA)

Written Answers 566

ently there is no proposal to amend the anti
defection law. However the amendment if
any to the anti defection law, particularly in
view of the latest Supreme Court Judgement
will be taken after a detailed examination of
the Judgement.

Export of Milk Products

-2731. SHRI NAWAL KISHOR RAL: Will
the Minister of COMMERCE be pleased to
state the value and quantity of milk products
exported by NDDB under the brand name
‘Amul’ during each of the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): NDDB has reported that
it did not export any milk products during
198889 and 1989-90. Details of exports of
these items by NDDB during 1990-91 and
the current year are as under:-

Products 1990-91 1991-921
1.4.91 1to 31.10.91
Qty. (MT) Val, Q. Val,
(MT)
1 2 3 5 6
1. Pure Mik
Ghee 48 Rs.3204000~ 48 $ 192000
72 $272160 - -
2. SMP 1451.125 $1932586.25  974.400 $ 1103420
3. FCMP - 811.733 $1494267.84  192.747 $ 389468.76
4. infant
MikFood - 30.720 $ 59532.00
5. Butter 7.50 $ 18750.00 10.05 $25125.00
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[English]

SHRI SAIFUDDIN CHOUDHARY
(Katwa) : Sir, I think, all the Members of this
House are shocked and we are shocked
every day atthekilling of our innocent people
by the militants. Now the two incidents that
came to our notice have taken place yester-
day. Oneis in Haryana where militants struck
in a big way and killed 26 people in a bazar
and the second Plilibhitand LakhimpurKheri
districts Uttar Pradesh, where fifteen people
have been killed.

The things are taking place every day.
Sometimes we take notice; sometimes we
do not. It has become a kind of a normal
happening. Our sensitivities have become
blunted. But we cannot just allow things to
happen like this in our country. In this House,
we have a duty to seek information from the
Government. We have a right to know what
kind of -action also they are going to take in
relation to Punjab which is at the root of this
spread of terrorism all overthe country. They
are now spreading in different parts where
peaceis prevailing. They aretryingtospread
in Bihar. They are trying to spread in West
Bengal.

In Haryana, they have already spread
and then in Rajasthan, in Uttar Pradesh in
the Terai region. There is a design behind it.
It seems to me that by this kind of desperate
acts, they want that a backlash must take
place whereby their hope to establish akind

of Khalistan is achievable. Now if we areto

foil this design, we have to encourage our
people to come out in the streets to defeat
this game and to Isolate the terrorists. It is a
very big political task where everyone hasto
contribute and Government has to take a
lead.

We hope that during the extended time
of President’s rule in Punjab, the elections
will take place. An aitempt Is also being
made that these elections do not take place
atthe expiry of the President’s rule. How are
we going to tackle this situation. Se, | de-
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mand that the Government should share
with this House, share with the Members,
what action they are going totake chargedto
solve the problem in Punjab to inspire confi-
dencs in the people and to coordinate the
activities, intelligence activities, police ac-
tivities, para-military forces activities with
other States, andthey being the coordinator,

~ toreallyfoilthe design of theterrorists sothat

innocent people are notkilled in this manner.

SHRI ANBARASU ERA (Madras Cen-
tral): Mr. Speaker, Sir, the B&C Mill in Ma-
dras is very reputed. It is one of the oldest
mills in the country. Recently, the manage-
ment has carried out a lock-out as a result of
which 8,000 employees have been thrown
out of job. Itis all due to the anti-labour policy
followed by the management. Local Member
of the Legislative Assembly, Mr. U.
Balaraman, and 8,000 employees are now
sitting on an indefinite hunger-strike. They
have also taken up the matter with the High
Court and the High Court has given a clear
direction to reopen the mill. But the manage-
ment is very adamant and they are not
reopening the mill. Therefore Sir, through
you, | urge the hon. Textile Minister to give a
clear direction to reopen the mill to save the
lives of 8000 employees and their family
members.

(Interruptions)
[Translation]
KUMARIUMABHART! (Khajuraho): Mr.
Speakaer, Sir, l had got an opportunity to visit

South Africaon a special invitation to partici-
pate in a religious yajna organised by the

_people of Indian origin. For this purpose, |

had been granted special permission by the
leaders of my party as also by the Ministry of
External Affairs. Earlier also | had visited
South Africa in 1978. | had been an eye-
witness to the changes occured there be-
tween 1978 and 1991. At present about ten
lakh people of Indian origin live there and
they are as prosperous and educated as
NRisin United States of America. However,
the people who migrated there, were from
Bihar anc Unar Fradesh. They had started
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their career as labourers in South Africa.

They have contributed a lot in develop-
ment of South Africa. The people of Indian
origin have contributed much in the progress
and prosperity of the country and that coun-
try has also provided them a comfortable life.
Now in the changing scenario, when it ap-
pears and is hoped also that the transfer of
power is in offing, the country will take aturn
towards a Democratic system, | would like to
draw the attention of the Government of
India towards the security of the people of
Indian origin. The said examples of Uganda
and Fiji are stilifresh in our mind. Contrary to
it, apleasant experience of Zimbabwe is also
before us. When the people of Indian origin
are leading a happy life after the transfer of
power about 10 or 12 years back.

Sir, though I would have liked to submit
- these things in the presence of Foreign
Minister who is rarely present in the House,
and was waiting for much an uppoilumity, yet
heis not present. So through you, Iwould like
to express my experience to the representa-
tives of the Government during my trip. |
have classifiedthese experiences into seven
categories which | am stating here in very
brief.

" At first, Social-Cultural programmes
should be exchanged to have the latest
knowledge of the changing political environ-

ment in South-Africa and for this purpose, a-

pariiamentary team consisting the members
of all the parties should be insttuted Sec-
ondly, | would like to submit that initiative
should be taken to organize mutual trade
conferences. Thirdly, the Government should
make a provision for providing dual citizen-
ship to the people of Indian origin. This will
promote the policies of capital investment.
Fourthly, the policy of Economic restictions
should be reviewed in the context of the

peopleof Indian origin. Fifth, formal relations

should be bromoted with all the political
powers. Mr. Speaker, Sir, it is an irony of the
fate that the political leaders of African Na-
tional Congress like Nelson Mandela don't
have correct information about the political
parties in India. They don’t have complete
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information in this regard. | have noticed that
they adopt a discriminatory attitude in such
matters. Sixth, no labia should be shown in
respect of protection human rights. Lastly,
india should depart from the traditional poli-

 cies and adopt practical and dynamicforeign

policy in the national interests in view of the
rapidiy changing world. We have to review
our relations with South Africa in the light of
all these factors and due importance would
have tobe givente the people of indian origin
there... (Interruptions)...

ANNOUNCEMENT BY SPEAKER
Re : Leader of the House
[English] |

MR. SPEAKER: | have to make one
announcement. Hon. Member may remem-
ber that in this House, Shri Arjun Singh has
got up to say that after the hon. Prime Minis-
ter's feturn from abroad, he would take over
as the leader of this House. Now, it should
have been sufficient to take that the hon.
Prime Minister Is the leader of Lok Sabha
also. But some doubts were expressed In
some quarters and | think In some newspa-
pers also. | have recsived a letter from the
hon. Minister of Parliamentary Affairs, for-
mally informing me that the...

(Interruptions)

SHRI HANNAN MOLLAH (Uiuheria):
Introduce the leader to this House.

MR. SPEAKER: | have recsived a for-
mal letter and | am informed that Shri P.V.
Narasimha Raoji would be functioning as the
leader of this House. | think that statement
should have been sufficient to remove any
doubt in anybody’s mind..And yet, because
doubts were expressed, because | have
received a letter, | formally declare in this
House that Shri P.V. Narasimha Raojl would
be functioning as the Leader of this House.
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SHRI NIRMAL KANTI CHATTERJEE
(DumDum): As the absentee-leader of the
House.

[Translation] .

SHRI HARI KISHORE SINGH
(Shoehar): Mr. Speaker, Sir, | would like to
raise this issue with great distress and grief
that the people are being killed whether it is
Haryana or Pilibhat or other places. Some-
times, the police and sometimes the terror-
ists kill them. It has become a matter of grave
concernforthe House. Thesedays onefinds
it very difficult to go and visit any place in
Terai region. People who wanted to visit
Terai region in holidays, are in a fix. All this
had started in. 1980 and 1984 with a tragic
incident which | call as black blunder. In
December, 1984, the incident which took
place in Delhi was an unfuecedenited inci-
dent and very shemeful for any Government.
This would be considered as a failure of the
Government. Nobody should dare to take
law in his own hands. Maintenance of law
and order is the responsibility of the Govern-
ment. | condemn the incident which took
place in Terai region. The situation in Terai
region has gone out of the control of Uttar
Pradesh Government. Uttar Pradesh Gov-
emment did not take any action in this re-
gard. A situation has arisen where the Gov-
emmentof I.liashouldinterfuseinthe matter
in order to free the Terai region from the
terrorists and to stop the recurrence of such
‘incidents.

12.14 hrs.
[RAO RAM SINGH in the Chair]
[Translation)

SHRIRATILAL VERMA (Dhanuka): Mr.
Chairman, Sir, | would like to draw the atten-
tion of the Government to the drought in the
whole of Gujarat, but there is acute shortage
of water in district Bhavnagar and Ahme-
dabad. People are migrating from villages to
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cities... (Interruptions)... Gujarat Govern-
ment is no taking any action in this regard.
Workersof Bhartaya Janata Party belonging
to Godhara region have started an agitation
and are on hunger strike. But no attention is
being paid to their demands. Therefore,
Gujarat Government should be directed to
announce Bhavnagar, Godhra, Umrare
Valvipur, Butar, Sihad, Parlithana and Gogha
as famine-affected areas. Along with this |
would like to submit that no attention is being
paid to the problem of ralimity in the soil
Despite my reperated request made to the
State Government in this regard, no action
has been taken to resolve this problem.
Even after forty four years of Independence,
drinking water could not be made available
to valvipur city. People inthe city have to use
dirty water for drinking prurposes. No Gov-
emment servant is ready to go there and no
doctorisavailable inthe hospital there. When
a Minister happens to pay a visit there, he
carries drinking water with him. The roads
are not in a good condition and Gujarat
Govemnment is paying no attention to it.
Therefore, | urge upon the Government is
paying no attention to it. therefore, | urge

-upon the Government that the Government

of Gujarat may be dismissed... (Interrup-
tions)...

SHRI MADAN LAL KHURANA (South
Delhi): | have also given a notice about
terrorism in Terai region.

MR. CHAIRMAN: Mr. Khurana, all
Member will get chance turn by tum.

[English)

SHRI RAMESH CHENNITHALA (Kot-
tayam): Mr. Chairman, Sir, the pepper grow-
ers are facing serious hardships in our coun-
try. We earn a lot of foreign exchange by
exporting pepper to other countries. The
pepper growers have always been ignored
by the Government. There are more than
two-and-a-half lakhs of pepper growers cul-
tivating pepper in four-and-a-half acres of
land, but they are not organised. Sixty per
cent of the pepper is destroyed by a particu-
lar disease. (Interruptions)



573 Announcementby ~AGRAHAYANA 15,1913 (SAKA)

Speaker

MR. CHAIRMAN: Gentlemen, | am

bound by what the hon. Speaker hasgivento
me. '

[Translation)

Those who have given their names,
their list is with me here.

SHRI MADAN LAL KHURANA: He had
promised. We have also given notice on the
issue of terrolism in Terai region.

MR. CHAIRMAN: You would talk to him
in this regard.

[English)

Kindly, do not shout at me. You discuss
that thing with him. lam bound by what the
Speaker has givento me and | will calloutthe
names according to that. | would also re-
quest you to kindly keep the order and listen
to whichever Member is speaking.

Shri Chennithala was on his legs.

SHRI RAMESH CHENNITHALA: In
November 1986, the price of one Kg of
pepper was Rs. 61.75. One-and-a-half per
cent of cess was recommended, and 3 1/2
per cent of cess, 1/2 per cent of agricultural
cess and 5 per cent of duty was introduced.
The cess and duty on Coffee amounting to
Rs. 500 crores were withdrawn. But the cess
and duty on pepper, which amount to only
Rs. 18 crores, were not withdrawn. Instead,
the Sales Tax and Purchase Tax was levied
on 1 per cent of the agricultural produce and
export development cess was also levied in
addition to the 4 per cent cess on raw pep-
per.

In 1987, there was an international
conference on pepper. it recommended that
the export price of pepper should be Rs. 48.
But it was not agreed to. So, my humble
request to the Government is to include
agriculturists in the Spices Board. The pep-
per must be taken up by the Govemnment

directly sothatthe fasmers can get a reason-
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able price. All the cess and duties should be

withdrawn.

| would like to urge upon the Govern-
ment totake urgent measures to redress the
grievances of the pepper growers in our
country.

MR. CHAIRMAN : Shrimat! Vasundhra
Raje. Kindly make it brief.

SHRIMATI VASUNDHARA RAJE
(Jhalawar): Sir, It is a very important subject.
| want to highlight through you, the story of
Vineet Oberoi which was reported in the
Indian Express two days ago. This is a story
which is known to a lot of people. Vineet and
his brother Rohit are AIDS patients. They
were not born with AIDS but contracted
AIDS from a blood transfusion. they were
bond Haemophilias. (Interruptions)

This is a very important subject. | do not
want to be disturbed. It is a heart-rending
story and everybody must listen. The father
of these boys was handicapped in 1979 with
polio. The mother, who is old, is caring for
them. She is a teacher. She eams Rs. 1500
a month. the father draws Rs. 1400 as his
pension. The money Is not enough forthem
survive because AIDS is a very expensive
disease. A monthly dose of medicine costs
Dollars 475 the medicine should be made
available free of cost but it is normally out of
stock in the Govemment dispensaries. The
Govemment and the World Health Organi-
sation give economic assistance to social
organisations who have been working on
AIDS but nothing to the patients who are
suffering from AIDS.

As everybody knows Haemophilia pa-
tients have to be given blood transfusion,
and during one of those transfusions both
these brothers contracted this AIDS infec-
tion. As they got it when they were very
young, they were unable to study beyond the
primary level and they were taught at home
by their mother.

Sir, at this moment, they are in a very
difficult situation because they cannot travel
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- by any other .mode of transport but taxi.
Because any jerky movement is harniful to
Haemophilias. Tha Taxi Stand people near
their house know about their disease and as
aresul, they do not allow them to sit in a taxi
. and even if an emargency situation arises
due to of Haemophilia and they need to be
rushed to tha hospital, no taxi is available.

| want to point out that we in india are
going aboutourbusiness as usualand hoping
that if we bury our heads in the sands, this
terrible problem of AIDS willgo away. It is not
going to go away but it is going to turn into a
hydra-headed monster which is going to be
the Nemesis of our country. Like people all
over the world, today, we must recognise
this scourge and face the problem with de-
termination and sympathy. Here, we have a
totally ambivalent attitude. The truth is that
AIDS is increasing in this country. That has
comeoutinanarticleinthe country. Thathas
come out in an article in the Observer. It

says:

*By the turn of the century, the number
of persons carrying AIDS virus in India
will be more than the total number of
their countbrparts inthe rest of the world
and in léss than a decade, AIDS victims
in india will go up from one million at

present to ten million is accordingto a

study by the World Health Organisa-
tion®

& ‘also says and | quote: “At least 10
million people would die by 2001 AD
.due chiefly to absence of initiative in
facing up to the AIDS menace.”

Rfurther says and lqﬁoto:"l'hoeovom-
ment ought to be active before this final
phase comes.”

Sir, inconclusion, lwould iketo say that
it is vital that the patients be treated and
- rehabilitated with affection and allowed to
die with dignity. Medicines should be made
available at Govamment dispensaries and
financial aid should be given to them. Atthe
blood -donation camps, .blood should be
checked and there should be compuisory
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AIDS diagnostic test. People should be
educated about this disease and should get
to know that it is not a disease which is
untouchable. It is not a disease which would
beinsulting. Itis adisease which needs to be
treated with sympathy like cancer or any
other disease.

lroquest.mroughyou.maththouso.
an immediate discussion be taken up on this
subject. There should also be ancther dis-
cussion on popuiation controibecause of the
latter, all gains-economic and otherwise-
made by our country are wiped out. And until
priority is given to these subjects, progress
for us in the long run is absolutely impos-
sible.

| request you to give a directive to the
Government. that this discussions should
take place in this House immediately. Many
people have told me that | should not up this
subjectof population and AID. A nice woman
like you should not take this they said up.
This has also happened in the Rajya Sabha.

- | would like to point out to everybody in
this House thaf unless this subject is treated
immediately and looked at it inmediately, |
think. This country paiticularly will suffer.

[Translation].

DR. P.R.GANGWAR (Pilibhit): Mr.
Chairman, Sir, the trained militants from
Pakistan are frequently coming and going in-
Pilibhit and Nainital and Khiridistricts of Uttar
Pradesh. Nainital and Khiri districts are lo-
cated atthe Indo-Nepalborder. These people
kill Hindus, Skhs and Police-menwith aview
to divide Hindus and Sikhs and this is alidue
to Pakistan which has increased its activities -
in these areas. If this Govemment wants to
safeguard the country, it should seal the
indo-Nepalborder. The security forces should
be made alert to check the Pakishtaniintrud-
ers. Sophisticated weapons, and which
should be provided to the police. Police
politics of votes should not he alloned to
make the B.J.P.Govemnmentin Uttar Pradesh
afarmre if itis done. The centre Government
may cause serious threat to the security of
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the country and may repeat the history as
Jaichand had lended India into the hands of
Mohammad Gauri. Thus, | request that the
Indo-Nepal border may to sealed with full
determination. Only thenthe Terai as well as
the entire area could be protected.

Asper newspapers reports, eight people
‘were killed earlier. Today, again eightpeople
have been killed. In this way, Indians are
being killed continuously. We have to safe-
guard them. The Govemment of Uttar
Pradesh is doing its level best. The Govemn-
ment of india also has to provide assistance
to the State Government for the purpose.

[English}
MR. CHAIRMAN: Shri K.T.Vandayar.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): If you first take
up papers to be laid on the Table, then, at
least, one of us can go and work in our
respective places. We are here only seven
Ministers. (Interruptions) | am only request-
ing the Chair. Can | not request the Chair?
(interruptions)

SHRISRIKANTAJENA (Cuttack): They
are asking the Chair that they shiould be
allowed to lay the papers first on the Table of
the House so that they can go back to their
respective places. This is most unfortunate.
You should hear at least what the hon.

Members are saying here. (Interruptions)

'MR. CHAIRMAN: Mr. Jena, any hon.

_ Member has got a right to make any submis-

sion to the Chair.| don't think you can object
to anybody's making a submission.

-(Interruptions)

. MR. CHAIRMAN: Mr. Madan Lal Khur-
ana, when the matter has already been
raised by Mr. Saifuddin Choudhury, there is
no point in raising it again. There are other
hon. Members who want to speak.

(interruptions)
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SHRI SRIKANTA JENA: The Govern-
ment must respond to this. | think it is a very
serious matter. You should certainly see that
the Government must respond to this. 30
people were killed in Harayana. (/nterrup-
tions) .

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Woe have already decided to hold a discus-
sion either on Monday or Tuesday. So, it will
be discussed in that. (Interruptions)

SHRI SRIKANTA JENA: About the kill-
ings in Haryana, the Govemnment must re-
sponed.

MR. CHAIRMAN: | think some hon.
Member was on his legs. Mr. K.T. Vandayar.

~ SHRI K. THULASIAH VANDAYAR
(Thanjavur): it has been reported that es-
sential commodities are not available in fair
price shops in Delhi causing acute shortage
in Delhi. This has created a problem for the
poorand the common man. Ifis reported that
the system requires proper monitoring and
the Govemment should immediately take
steps to restore normal supply of essential
itemsthrough the Public Distribution System
so that the common man is able o get his
requirement in the first week of the mont
itself. :

[Translation]
SHRI TARACHAND KHANDELWAL

- (Chandni Chowk): MR. Chairman, Sir, my

question on this subject has been pending
since yesterday for Zero Hour... (Interrup-

SHRIMATIGIRWA DEVI (Maharajganj):
Mr. Chairman, Sir, throughyou, lam goingto

. raise a very minor issue. Although, it is not

the concern of big people, yet we, the women
have to face a lot of difficulty. When we visit
the mikbooths of Delhi Mikk Scheme in the
morning, we return from there without milk.
Hence we have to sad our servants here and
there to purchase milk and this practice goes
on upto seven or eight O'clock. Sometimes,
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it takes more time. Sometimes the doors of
milk-booth remain closed and sometimes,
after half-an-hour stay in queue it is told that
milk is out of clock. It has appeared in the
newspapsrs time and again.

Throughyou, lwantto say that milkis an
essential commodity for every family.
Though, it seems to be a petty issue, yet
more or less milk is required in every family.
There is no adequate supply of milk in Delhi.
What to talk of other places, even in South
Avenue where | reside, there is a lot of
problem in getting milk. I think that the same
situation rather worse than it would be pre-
vailing in other areas also.

PROF. RASA SINGH RAWAT (Ajmer):
The same situation is prevailing not only in
your area but in my area, i.e. North Avenue
also. Milk is not available eventhere ... (Inter-
ruptions)...

SHRIMATI GIRWJA DEVI: Being a lady
M.P., | want to raise the issue regarding my
hardships in my house. | have to face agreat
inconvenience in getting milk. When such a
situation is prevailing in my locality, what
would be the plight to general public in other
areas of Delhi. When there is a great mis-
management in supply of milk in our area, it
can be easily imagined the inconvenience
being experienced by the general public of
Delhi in getting a little milk.

Therefore, through you, | want to make
a request that the Government should take
an immediate steps in order to streamline
the supply system of mik. Proper supply of
milk should be made to us.

[English}

SHRI NIRMAL KANTI CHATTERJEE:
Yesterday the Chair permitted me to make a
mention of the deaths in Gwalior factory
owned by the topmost industrial house in the
country. Today the total of deaths has in-
creased from 12 to 14 and another 22 are
critically injured. They are fighting for their
lives in the hospital.
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Today's Press headline states “Poor
Safety Behind Grasim Blast® and another
headline says “Grasim Workers Seething
With Rage”. It is indicative and illustrative of
the socio-economic power structure of the
country that apart from the Economic Times
no other newspaper inthe country is carrying
this news so that the name of the topmost
industrial houseis notblackened. Notmerely
the newspapers, yesterday's “Parliament
News" the TV broadest around 10 P.M.
referred to all other issues mentioned in the
Zero Hour but left out this reference to the
blast in the Grasim factory at Gwalior owned
by the topmost industrial house of the coun-
try.
SHRI TARIT BARAN TOPDAR (Bar-
rackpore): Because it is against them.

SHRI NIRMAL KANTI CHATTERJEE:
What | am afraid of is, that despite the rage
generated among the workers, despite the
fact that the owners are guilty of negligence,
which has ledtothese deaths, this top indus-
trial house will go unpunished if the Central
Government is not able to intervene in the
situation. They have too much of clout with
different political levels.

Therefore, | want to draw the attention
of the House that even our TV Media, official
media is influenced to this extent. Even our
newspapers are influenced to the extent that
they blackout this kind of a news because it
refers to the top most industrial house. The
Government of India must intervene and
conduct a full-scale inquiry...(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): In whose favour they will inter-
vene?

SHRINIRMAL KANTI CHATTERJEE: | -
want that they should work in favour of the
people of the country and not infavour of the
top most industrial house.

Sir, the desire of this House is that not
only the managersbutthe owners also should
be punished for having taken the lives of 14
people. This is what | want the Government
of India to do. :



581 Announcementby  AGRAHAYANA 15,1913 (SAKA)
Speaker

[Translation)

SHRIMADAN LAL KHURANA: The way
the extremists ‘have killed 26 persons in
Tohana (Haryana) and 14 innocent people
in Terai rgion i.e. in Pilibhit, Lakhimpur etc.
yesterday, it is natural that the whole country
is worried about it. | would like to submit two
points in this regard. A delegation of B.J.P.
underthe leadership of Shri Advaniji had met
the hon. Home Minister yesterday and re-
quested him to provide ail necessary assis-
tance to check the terrorism. ...(Interrup-
tions)...

MR. CHAIRMAN: Your notice relates to
Haryana but you are talking of Terai region.

SHRi MADAN LAL KHURANA: it in-
cludes Haryana as well as Terai region. |
request that the Central Government should
provide assistance to the Uttar Pradesh
Government so that it may be able to fight
against the terrorism in the State. The terror-
ists have started their activities in Delhi, Uttar
Pradesh, Rajasthan and Haryana besides
Punjab and Kashmir. | submit that the
Government should take some initiative in
this regard in consultation with the State
Government to meet the problem, so that
terrorism could be checked.

SHRI VISHWANATH SHASTRI
(Gaijipur): regoin injustice is being done with
the candidates belonging to backward,
Scheduled Castes and minority communi-
ties, inthe recruitment of policeand P.A.C. in
Uttar Pradesh. The complaints have been
received thatthe reserved quota fixed for the
candidates of backward, scheduled castes
and minority communities has been filled in
these recruitments, but beyond the quota,
no recruitment is made from these classes
even if the candidate is capable in all re-
spect, and the remaining posts are being
filled up by the candidates belonging to high
castes. It is against the spirit of re:servation.

We urge upon the Government, that it
should look into the matter and direct the
. Uttar Pradesh Government to include the
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candidates belonging to backward, Sched-

-uled Castes and minority communities inthe

marit lists on the basis of their merit beyond
their fixed quota and do justice with them.

SHRI RAMESHWAR PATIDAR (Khar-
gon): Mr. Chairman, Sir, through you, | want
to draw the attention of the House towards
Ladakh. It is a very sensitive area. The
people of Ladakh have been launching on
agitation for a long time in Ladakh. The
previous rulers of Ladakh hatched a conspir-
acy to divide Ladakh into Kargil and Leh
districts on the basis of religlon. The Bud-
dhist population is only two per cent in Kargil
district. Today, they are boycotted socially

andtheirlives have become miserable there.
In order to instigate communal tension, they
are kept out of jobs. They are deliberately
neglected. | am citing two figures regarding
it. Out of 2 lakh State Government employ-
ees, the number of Buddhists is only 2900.
There is not a single Buddhist in 9 corporate
sectors. There is only one Ladkhi among -
1469 employees in the State Secretariat.
Not a single Buddhist was recruited among
the 3236 recruitments made in the year
1987-88. Thus, in the name of religion injus-
tice is being done to them. Today, they are
agitated to preserve their religion and cul-
ture. In Kargii, they are not allowed to
cremate dead bodies and for that purpose
they have to carry the dead bodies 40 miles
away where their population is in consider-
able number. Such an injustice is being done
to those worshippers and foilowers of non-
violence in a state where talk of secularism
is often repeated. Another conspiracy is also
being hatched deliberately with the Buddhist
girls. The Muslims after marrying the Bud-
dhist girls force them to consuet their relig-
ion. Inthis way the conversion of 300 women
takes place every year. For these reasons
only, they are pressing theirdemandsthrough
an agitation for making Kargii and Leh a
Union Territory. | urge the Govemment to
make aninquiry againsttheir compiaints and
to constitute an autonomous district forthem
to attend to their complaints. (Interruptions)

SHRI BHOGENDRA JHA: Mr. Chair-
man, Sir, what is this? You are allowing to
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speak those Members only who are rushing

towards you... (htom.m'ons)

lEmlishl

- MR. CHAIRMAN: Mr. Bhogendra Jha,
kindly do not shout at the Chair. | am trying
to go In as balanced a manner as possibly |
can do. But the point is that you do not shout

at the Chair; otherwise, | will take action

against you. Kindly maintain discipline inthe

House. | am trying to go faily by giving
maximum chance...(Interruptions)

[Translation)

SHRI BHOGENDRA JHA: When you
were onyour legs. | resumed my seat. | have
never pressed you by rushing towards the
Chair. Please stop them...(Interruptions)

[English}

MR. CHAIRMAN: | request you not to
shout at the Chair and maintain some disci-
pline in the House. Otherwise, | would like to
take action against you. Kindly do not force
my hands. | am trying to be fair. | am giving
maximum chance to the Members sitting on
this side of the House. | am trying to accom-
modate some Members on this side also.
The Speaker has given me a list of 60
Members. Everyone of them cannot be
accommodated in the time available. If you

_have got any special circumstances, then
kindly ask the Speaker to give priority to your
point of view. Otherwise | will proceed ac-
cording to what | think is fair, just and impar-
tial. But | shall certainly not allow the disci-
pline to go down-so much that a[Member
starts shouting at the Chair. Kindly bear with
- me; | beg of you.

. (interruptions)*
- [Translation]
MR. CHAIRMAN: Whatever Shri Bho-
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gendra is saying will not go on record.

(Imamptbns)'

SHRI VISHWESHWAR BHAGAT (Bal-
aghat): Mr. Chairman, Sir, due to continued
activities of the naxalites a vitiated atmos-
phere of fear and terror is prevailing in the
whole Balghat district of Madhya Pradesh. In
the last month of October as Forest Officer's
Jeep was set on fire by the Naxalites who
subsequently looted the Jaunpur market etc.
Due to their threats the markets are still lying
closed. Despite all these mis-happenings,
the Madhya Pradesh Government has not
yet taken any effective step. Even today in
Tehsil of Balaghat the common-life is totally
disrupted and the people are living in fear
ar:1 terror. Due to continued closure of the
markets for the last one and a half months,
the people are not getting even the essential
commodities. The teachers are not going to
schools. As a result the educational institu-
tions are also lying closed. Both the officers
as well as the citizens are completely terror-
ised there. Sir, through you, | would like to
point out to the hon. Minister that despite
such serious incidents the Madhya Pradesh
Govemment has been adopting an indiffer-
ent attitude in this regard. So | urge upon the
Centre to dismiss the Madhya Pradesh
Govemment and to interfere in the matterto
solve the prevailing problems immediately.

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Chairman, Sir, the Govem-
ment of India has held talks with the Nepal
Government twice or thrice in regard to
construction of 3 high-level dams Inthe Terai
region of Nepal. But no progress has yet -
been made in this regard. This, time, the
Prime Minister of Nepal, Shri Koirala with
whom we have a congenial relation has
arrived in India on a visit. So, through you, |
urge the Government to hold fresh talk with
him in regard to the construction of those 3
high level dams; because in the absence of
these dams the loss of billions of rupees as

* Not recorded.
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well as loss of human lives and breperty is
being caused every year. Uttar Pradesh,
some parts of West Bengal and eastern
areas of Bihar are mainly affected by it. |
once again demand from the Government of
India to initiate the construction of those 3
high-level dams after holding talks with Shri
Koirala.

MR. CHAIRMAN: Shri Bhogendra Jha.

SHRIBHOGENDRA JHA (Madhubanl):
Mr. Chairman, Sir, have | been given a
chance, because | have Insisted or other-
wise, please tell me,...(/nterruptions)...

MR. CHAIRMAN: Bhogendra Jha jl, as
far as | know, on the basis of whatever
experience | have, in Zero hour only such
matters as of conflagratien, storms or of
terrorism are raised. if six trains of your area
have been cancelled, you may meet the
Minister of Railway. | do not see any proper
reasons for raising this issue here. But if you

are so crazy, you may speak very gladly.
‘(Interruptions)

SHRI BHOGENDRA JHA: Mr. Chair-
man, Sir, | am not crazy for speaking. | am
saying just for maintaining the rule. it is my
fifth term in the Lok Sabha but | have never
rushed to the Chair for speaking. | was
insisting to do away with such practice.

Sir, you say that this is not a serious
issue | would like to let the wholes House
know about its seriousness. In north Bihar
especially Mithilanchalis such an areawhere
the rail facilities have always been on a
continuous decrease. | do not know whether
thesefacilities have been increased or notin
other areas but i am very specific that the rail
facilities have definitely decreased in Mithi-
lanchal area. The people of that area have a
complaint against the cancellation of 6 pairs
oftrains one from Samastipur to Nirmali, one
from Samastipur to Lokaha Bazar, two from
Darbhanga to Narkatiaganj and two from
Darbhanga to Jainagar. Due to cancellation
of these trains, the people are facing a lot of
difficulty. They consider it as a revengeful

Re. Leaderof 586
the House

action against them, because the Congress
lost all the seats in that area. Mr. Chairman,
Sir, through you | would like to state that as
per my information, the private bus-owners
induce the railway officials to close trains so
that they may run their own buses In a great
profit. This is causing a great financial loss
to the country. In such a densely populated
area, the sudden cancellation of six pairs of
trains isa matter of surprise. Inthe beginning
it was said that this step was being taken In
view of the anticipated disturbances due to
reservation-stir. But there was neither any
such danger nor is it at present. Even then

those trains are going to be cancelied per-
manently. Sir, through you | would like to
request the Government of India especially
to the Home Ministry that it is not at ail proper
to cancel the trains in that area where the
ruling party is defeated in the elections,

because such types of action creates a lot of
trouble to the people.

Secondly, It is also not good to Cause
fosses to the Railway which is a national
property in connivance with the private bus
owners. Sir, last year when our friend, Shri
George Fernandes was the Railway Minis-
ter, Rs. 4 crores 9 lakhs no amount has been
spent out of the allocated amount for the
work between Samastipur and Darbhanga.
The Government feels itself some what
answerabile to this House, it must clarify the
reasons as to why it is having an apathetic
attitude towards that region of Bihar. ltismy
request to spend the amount allocated last
year for this region and to provide more
grants if so that the inconven-
ience and the difficulties of the people of that
are a may be reduced.

[English)

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Chairman, Sir, Thank you for per-
mitting~me to raise a matter of urgent and
public importance.

The Government of Orissa has taken a
lead in the whole of the country in the field of
privatisation of public sector and state trad-
ing. The Chief Minister of Orissa has already
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sold a public sector unit Charge Chrome
Factory and what is intriguing is that this was
done without consulting anybody and not
getting it discussed in the Assembly. It was
done without any discussion with the trade
unions or the workers or the political parties.
Not even the opinion of the experts was
taken. No tender was called for he had done
it arbitrarily. Here in the Central Government
there is a procedure to refer the sick units to
B.L.F.R.to nurse the backto health. This was
not followed by the Orissa Government giv-
ing rise to suspicion.

‘MR. CHAIRMAN: Is it a State unitor a
Central unit?

SHRI SRIBALLAV PANIGRAHL: It is In
the State sector. | am coming to that. What
Is intriguing is.that arbitrarily and in a clan-
destine way a very profit-oriented and 100
per cent exportoriented unithas been soldto
the Tatas, at a throwaway price. | under-
stand that the cost of the project is Rs. 150
crores. The Memorandum of Understanding
was drawn for Rs. 94 crores. But, peculiarly,
when it was discussed in the Cabinet, it was
reduced to Rs. 84 crores. Together with this
tactory two very good chromite mines, which
in terms of business are like gold mines,
were also sold to Tatas. Two cooperative
sugar mills at Nayagarh and Baramba were
disposed of without consulting any of the
directors of the cooperative units. All these
are very funny. The interests of Orissa and
its people are frittered away and sacrificed.
In addition to the above, the Mohua flower
trade-which was nationalised only a few
months ago has again been privatised with-
out giving a fair trial. This has been done
under the pressure of liquor lobby.

I request the Government, through you,
to probe into all these shadu deals. When
there is a clear industrial policy, how can
such clandestine deals take place? | em-
phatically say that there is a lot of anguish
andresentment among the people >f Orissa,
particularly in the working class over all
these things. The intention behind the sale
of these units is very clear. It seems that
money has passed under the table sacrific-

DECEMBER 6, 1991

Re. Leader of 588
the House

Ing the interests of the working class and the

state at large.

1, therefore, request the Government to
make enquiry immediately in to all these
shady deals so that the interests of the
people and the working class are protected,
and daily expored Thank you.

MR.CHAIRMAN: Mr.P.C. Thomas. You
will speak only for one minute.

' (Interruptions)

SHRI SHANKERSINH VAGHELA
(Godhra): i am sorry, Sir. Which system you
are adopting? | would like to know whether
you are going according to the list which the
Speaker has decided or according to your
own choice, because there is no use to say
that up to 1.00 p.m. you are ailowing people
who are taking with a loud voice. | would like
to know the system, Sir, So, what system
you are adopting?

MR. CHAIRMAN: Kindly don't question.

-SHRI SHANKERSINH VAGHELA: |
would like to know the system, Sir. (Interrup-
tions). | am sorry. Forthree days | have been
waiting upto 1.00 p.m. when my number was
16, 14 and 15 and now | think my number is
more than 60. (/nterruptions)

MR. CHAIRMAN: Kindly sit down, you
are wasting the time of the House. Now, Mr.
P.C.Thomas.

(Interruptions)

SHRISHANKERSINH VAGHELA: |am
sorry, Sir. | Would like to know where my
number is. Is my number there? If it is there,
then you allow me.

MR. CHAIRMAN: Kindly go and askthe
speaker where your number is.

SHRI SHANKERSINH VAGHELA: My
number is there. You are calling Members
whose number comes afterwards. | am very
much sorry, Sir.
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(Interruptions)

MR. CHAIRMAN: You are only wasting
the time of the House; two or three Members
could have spoken In the meanwhile.

(Interruptions)*

MR. CHAIRMAN: Nothing of what he is
saying will be recorded. Now, Mr. Thomas
may kindly speak.

. {Interruptions)*

SHRI P.C. THOMAS (Muvattupuzha):
Sir, the problem of unemployment In India is
very serious. There are qualified nurses
seeking jobs. There are no new jobs here.
But there are jobs elsewhere, especially In
Saudi Arbia. But unfortunately there is a ban
by our Government on recruitment by Saudi
Arabia.. That ban should be immediately
lifted. The reason stated by our Government
is that our personnel who are needed here
should notgo out. But now the position is that
we have overwheiming numberof personnel

who are unemployed and who would like to

go abroad on jobs. So, | plead with the
Government through you, Sir, That the ban
onrecruitment of nurses to go to Saudi Arbia
and to other Gulf countries may be lifted and
the problem of unemployment may banner
solved to that extent.

MR. CHAIRMAN: Mr. Dau Dayal Joshi.
(Interruptions)
MR. CHAIRMAN: Gentlemen, there is a list
of 60, the time is limited, everybody whose
name is on the list cannot be allowed.
(Interruptions)

. MR. CHAIRMAN: Nothing will be
recorded.

(Interruptions,*
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the House
MR. CHAIRMAN: Mr. Dau Dayal Joshi,
are you prepared to speak or not?

(Interruptions)

MR. CHAIRMAN: Please sit down. lam
trying to distribute the time available among
the various sections.

(Interruptions)

MR. CHAIRMAN: Please don,t get up
when | am on my feet. Please sit down, Mr.
Lodha. You kindly sit down when the Chair-
man is on his legs.

(Interruptions)

SHRI GUMAN MAL LODHA (Pali):
When one shouts, you allow; when one does

not sayu anything, you will not allow. But
would you please allow one Member...

MR. CHAIRMAN: Will you please sit
down when | am on my feet? you are a very
senior man. Kindly sit down, | am on my feet.
| am trying to distribute the time according to
the various parties in the House giving due
weightage to the Opposition, and | am trying.

SHRI DATTARTREYA BANDARU
(Secunderabad): My number is 14.

MR.CHAIRMAN: Your number may be

14, but your Party had 10 Members speak-
ing. You kindly see the list.

(Interruptions)

MR. CHAIRMAN: No, | am sory, |
can't allow. All right, Mr. Kuppuswamy will
speak.

(Interruptions)*

MR. CHAIRMAN: Only what Mr.
Kuppuswamy speak will go on record.

(Interruptions)*

* Not recorded.
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Re. Leader of the House
[Tnnshtion]

13.00 hrs.

*SHRI C. K. KUPPUSWAMY (Coimba-
tore): Chairman Sir, | would like to bring to
‘the notice of the Government the hapless
plight of the depositors and employees of the
now closed down branch office of M/s Ta-
poban Housing Finance Ltd. whose head-
quarters are situated at Kasturba Gandhi
Marg, New Delhi. It is leamt that this Oman
has been recognised by the National Hous-
ing Bank. The company is said to have 27
branches all over India. The branch office
thatwas functioning from Tiruppurwas closed
all of a sudden to the utter dismay of the
depositors. About twenty lakhs of depositors
around the place had deposited in a big way
to the tune of about'Rs. 47 crores. It is said
Rs. 25 crores have been given away as
loans and the promoters have fled the scene
with the remaining money to the tune of
about Rs. 22 crores. It is a serious problem
that the people are falling a pray to a sort of
confidence trickery. ltis also understood that
National Housing Bank is liable to repay the
money to the depositors. Now that no infor-
mation is available people are in aquandary
and the local people, the erstwhile employ-
ees of the company are pestered by the
public. | request the Govemment to initiate
and expedite action againstthe mismanage-
ment and doubles operations of this com-

pany.

SHRI DAU DAYAL JOSHI (Kota): Mr.
Chairman, Sir, my question is related to
Rajasthan, Madhya Pradesh, Gujarat and
Maharashtra. The Laxmi Chand Bhagaji Bank
in Bombay defrauded 35 lakh people of Rs.
80 crore. This Bank has 200 branches.
Pensioners, Widows and People belonging
to low income groups had deposited their
money in this bank as this Bank provided
more interest than the other banks. On 13
March 1988 it refused to make paymenttoits
customers. These customers are not able to
get help of any kind despite their concerted
efforts to this effect.
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Many depositors from MadhyaPradah
and Rajasthan met Shri Arjun Singh several
times, but he says that the Ministry of Fi-
nance is not taking any effective steps inthis
regard. Ten daysago Shii Arjun Singh re-
quested the hon. Ministry of Finance to
make payment of this amount to the deposi-
tors at once. Three members of Shri HK.
Shah’s family, who runs this bank, are in the
Board of Directors of this bank. | would
request that the immovable property worth
Rs. 80 crore of this Bank may please be
confiscated immediately. Alongwith this, |
would like to submit that amount of Rs. 80
crore grows o Rs. 90 crore in two years. This
entire amount of Rs. 90 crore may please be
distributed among the poor depositors im-
mediately. Hon. Minister of Finance may
please take immediate effective action In
this matter. (Interruptions)

[English)

MR. CHAIRMAN: Now papers to be
laid. Shri Sharad Pawar.

PAPERS LAID ON THE TABLE
133 hrs.

[English]

Naval Ceremonial Conditions of
Service and Miscellaneous -
(Amendment Regulation on 1991)

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): Ibeg o lay onthe Table-
a copy of the Naval ceremonial, Conditions
of Service and Miscellaneous (Amendment)
Regulations, 1991 (Hindi and English ver-

- sions) published in Notification No. S.R.O.

194 in Gazette of india dated the 28th No-
vember, 1991 under section 185 of the Navy
Act, 1957. [Placed in Library. See No LT-
814/91]

'TmnslaﬁoanmospooehorﬁinallydolivondlnTmll.
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Capltal issuss (Application for Censent)
' Amendment Rules 1991

, THE MINISTER OF STATE IN THE
- MINSTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): On behalf of Shri Manmo-
han Singh.

I beg to lay on the Table a copy of the
Capital Issues (Application for Consent )
Amandment Rules, 1991 (Hindi and English
Varsions) published in Notification No. S.0.
540 (E) In Gazette of India dated the 21st

August, 1991 under sub-section (2) of sec-

tion 12 of the Capital Issues (Control) Act,
1947. [Placsdin Library. SeeNo LT-815/91]

Statement Correcting reply to USQ No
304 dated 22.11.91 rejoint ventures
abroad

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): | beg to lay on the Table
statement (Hindi and English versions) cor-
recting the reply givenon November 22,1991
to U:starred Question NO. 304 by

Sarvashri Chittubhai Gamit and
Digvijaya Singh regarding joint ventures
abroad. [Placed in Library. See No. LT- 86/
91]

Annual Report of and Review on the

working of the Indlan Sik Exports
Promotion Councli, Bombay for 1990-81

[Transiation)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILE (SHRI ASHOK
GEHLOT): Mr. Chairman, Sir, Ibeg to laythe
following on the Table-

()  Acopyofthe Annual Report (Hindi
and English Versions) of the indian
Silk Export Promotion Council,
Bombay, forthe year 1990-91 along
with Audited Accounts.

@) A copy of the Review (Hindi and
English Versions) the Government
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on the working of the Indian Sik
Export Promotion Council, Bom-

bay, for the year 1990-91. [Placed
in Library, See No. LT- 8/781]

Notification Made Major port Trust Act
2/83 ch

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): On behalf of Shri Jagdish Tytler,
1 beg to lay on the Table-

(1) Acopy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (4) of section
124 of the Major Port Trusts Act,
1963:-

() G.S.R. 608 (E) published in -
Gazette of India dated the 1st
October, 1991 approving the
amendment to the Bombay
Port Trusts Dock Bye-laws.

(i) G.S.R. 610 (E) published in
Gazette of india dated the 1st
October, 1991 approving the
amendment to the Regulation
83 of the Visakhapatnam Port
Trust Dock Regulations,
1967.[Placed in Library, See
No. LT- 81/8/01]

(2) Acopy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section
458 of the Merchant Shipping Act,
1958:-

@ The Merchant Shipping (Reg-
istration of Sailing Vessels)

Amendment Rules, 1991 pub-
lished in NotificationNo.G.S.R.
469 in Gazette of India dated
the 17th August, 1991.

(i) The Merchant Shipping (Life
Saving Appliances) Rules,
1991 published in Notification
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No. G.S.R. 491 in Gazette of
India dated the 31st August,
1991.

(i) G.S.R. 542 published in Ga-
zefte of India dated the 21st
September, 1991 making cer-
tain amendments to Notifica-

- tion No. G.S.R. 865 dated the
Tth October, 1988. [ Placed in
Library, See No. LT- 81/9/91]

A copy of the Major Port Trusts
(Payment of Fees and Allowances
to Trustees) (Amendment) Rules,
1991. (Hindi and English versions)
published in Notification No.G.S.R.
635 (E) in Gazette of India dated
the 15th October, 1991 under sub-
section (3) of section 122 of the
MajorPort TrustAct, 1963. [ Placed
in Library, See No. LT- 820/91}

Reserve Bank of India Pension Regula-
tions 1990. Annual Report of Pinakinl
Opa Grameena Bank, Nellore for the

year ending 31 March 91 etc.

THE MINISTR OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): | beg to lay on the Table-

(1)

@

Acopyofthe Reserve Bankof india
pension regulations, 1990 (Hindi
and English versions) published in
Notification No. DEL/East/6612/
Pension/90-91 in Gazette of india
dated the 6th April, 1991 and the
22nd June, 1991 under sub-sec-
tion (4) of section 58 of the Reserve
Bank of India Act, 1934. [Placed in
Library, See No. LT- 821/91]

A copy each of the following An-
nual Reports (Hindi and English
versions):-

(i) Report of the Pinekini Gra-
meena Bank, Mellore for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report

DECEMBER 6, 1991

(i

(i)

(W)

v

v

(vii)
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thereon. [ Placed in Library,
See No. LT- 822/91]

Reportofthe Bolangir Anchaiik
Gramaya Bank, Boianglr, for
theyearendedthe31stMarch,
1991, together with Accounts
and Auditor's Report thereon.
[ Placed in Library, See No.
LT- 823/91]

Report of the Nagarjuna Gra-
meena Bank, Raigarh for the
year ended the 31st March,
1991, together-with the Ac-
counts and Auditor's Report
thereon. [ Placed in Library,
See No. LT- 824/91]

Report of the Raigarh Kshet-
riyaGramin Bank, Raigarh, for
theyearendedthe31st March,
1991, together with the Ac--
counts and Auditor's Report
thereon. [ Placed in Library,
See No. LT- 825/91]

Report of the Krishna Gra-
meenaBank, Gulbarga, forthe
year ended the 31st March,
1991, together with the Ac-
counts and Auditor'’s Report
thereon. [ Placed in Library,
See No. LT- 826/91}

Reportofthe Chindware Seoni
Kshetriya Gramin Bank, Ch-
indwara, for the year ended
the 31stMarch, 1991, together
with the Accounts and
Auditor,s Report thereon. [
Placed in Library, SeeNo. LT-
27/m1]

Report of the Sri Ganganagar
Kshetriya Gramin Bank, Sri-
ganganagar, for the year
ended the 31st March, 1991
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo. LT-
828/91]
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(vii)

(ix)

x)

~ (xi)

(xii)

(il

(xiv)

Reportofthe Himachal Gramin
Bank, Mandi, for the year
ended the 31st March 1991,
together withthe Accounts and
Auditor’s Report thereon. [
Placed in Library, SeeNo. LT-
829/91]

Report of the Surguja Kshet-
riya Gramin Bank, Ambikapur,
for the year ended the 3ist
March, 1991, togetherwiththe
Accounts and Auditor’s Report
thereon. [ Placed in Library,
See No. LT- 830/91]

Reportofthe GopalganjKshet-
riya Gramin Bank, Gopalganj,
for the year ended the 31st
March, 1991, together withthe
Accounts and Auditor's Report
thereon. [ Placed in Library,
See No. LT- 831/91]

Report of the Barabanki
Gramin Bank, Barabanki, for
theyearendedthe 31st March,
1991, together with the Ac-
counts and Auditor’s thereon.
[ Placed in Library, See No.
LT- 832/91]

Report of the Visveshvaraya
Grameena Bank, Mandya, for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [ Placed in Library,
See No. LT- 833/91]

Report of the Palamau Kshet-
riyaGramin Bank, Daltenganj,
for the year ended the 31st
March, 1991, together withthe
Accounts and Auditors’ Report
thereon. [Placed in Library,
See No. LT- 834/91]

Report of the Banaskantha
MehsanaGraminBank, Patan,
for the year ended the 31st
March, 1991, together withthe
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(xv)

(xvi)

(xvil)

(xviii)

(xix)

()
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- Accounts and Auditor's Re-

ports thereon.[Placed in
Library, See No. LT- 835/91]

Report of the Gurgaon Gramin
Bank, Gurgaon, for the year
ended the 31st March, 1991
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, See No.LT-
836/91]

Report of the Koraput Panch-
abati Gramya Bank, Jeypers,
for the year ended the 31st
March, 1991, together withthe
Accounts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 837/91]

Reportofthe KshetriyaGramin
Bank, Hoshangabad, for the
year ended 31st March, 1991,
together with the Accounts &
Auditors ‘Report thereon.
[PlacedinLibrary, See No.LT-
838/91]

Report of the Marudhar Kshet-
riya Gramin Bank, Churu for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 839/91]

Report of the Tulsi Gramin
Bank, Banda for the year
ended the 31st March,
1991together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 840/91]

Report of the Rewa Sidhi
Gramin Bank, Rewa, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Reports
thereon. [Placed in Library,
See No. LT- 841/91]
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(xi)

(ocil)

(oxiif)

. (xxiv)

(oxv)

(ocvi)

Report of the Shahdol Kshet-
riya Gramin Bank, Shahdol,
for tha year ended the 31st
March, 1991, togetherwiththe
Accounts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 842/91]

Report’of the Vindhyavasini
Gramin Bank, Mirzapur, forthe
year ended the 31st March,
1991, together with the Ac-

‘counts and Auditor's Report

thereon. [Placed in Library,
See No. LT- 843/91]

Report of the Nainital Aimora

'Kshetiya Gramin Bank, Naini-

tal for the year ended the 31st
March, 1991, together withthe
Accounts and Auditor’s Report
thereon. [Placed in Library,
See No. LT- 844/91]

Report of the Champaran
Kshetriya Gramin Bank, Mo-

tihari, for the year ended the
31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
in Library, SeeNo. LT-845/91]

Report of the Damh-Panna-
SagarKshetriyaGramin Bank,
Damoh for the year ended the
31st March, 1991, together
with the Accounts and Audi-
tor’s Report thereon. [Placed
inLibrary, SeeNo. LT-846/91]

Report of the Saran Kshetriya
Gramin Bank, Chapra, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 847/91)

Report of the North Malabar
Gramin Bank, Kannur, for the

DECEMBER 6, 1991

Papers Laid 600

year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 848/91]

(xoxvill) Report of the Hinden Gramin

)

(xx)

(ocxi)

(oxxil)

Bank, Ghaziabad, for the year
ended the 31st March, 1991,

‘togetherwiththe Accounts and

Auditor's Report thereon.
[Placedin Library, SeeNo. LT-
849/91]

Report of the Kosi Kshetriya
Gramin Bank, Pumia, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 850/91]

Report of the Koiar Gramin
Bank, Kolar, for theyear ended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-851/91]

Report of the Manipur Rural
Gramin Bank, Imphal, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 852/91]

Report of the Malaprabha
Gramin Bank, Dharwad for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 853/91]

(xxiil) Report of the Haryana Kshet-

riyaGramin Bank, Bhiwani, for
theyearendedthe 31stMarch,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 854/91]
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(oaxiv)

(xxxv)

(xxxvi)

Report of the Jhabua-Dhar
Kshetriya Gramin Bank,
Jhabua, forthe yearendedthe
31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
in Library, SeeNo. LT-855/91]

Report of the Kapurthala-
Firezpur Kshetriya Gramin
Bank, Kapurthala, for the year
ended the 31st March, 1991,
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo. LT-
856/91]

Report of the Kakathiya
Gramin Bank, Warangal, for
the yearendedthe 31stMarch,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 857/91]

(xxxvii) Report of the Rathagiri

Bindhudurg Gramin Bank, Ra-
thnagiri, for the year ended
the 31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-858/91]

(xxxviii) Report of the BhandaraGramin

(xxxix)

(x)

Bank, Bhandara, for the year
ended the 31st March, 1991,
togetherwith the Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo.LT-
859/91]

Report of the Sharda Gramin
Bank, Satna, fortheyearended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-860/91]

Report of the South Malabar
Gramin Bank, Malappuram, for
theyearendedthe31stMarch,
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(xli)

(xlil)

(xliii)

(xliv)

(xlv)

(xivi)
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1991, together with' the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 861/91]

Reportofthe Jamnagar Rajkot
Gramin Bank, Jamnanagar, for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 862/91]

Report of the Pratapgarh
Kshetriya Gramin Bank, Prata-
pagarh, for the year ended the
31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-863/91]

Report of the Allahabad Kshet-
riya Gramin Bank, Allahabad,
for the year ended the 31st
March, 1991, together withthe
Accounts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 864/91)

Report of the Mayurakshi
Gramin Bank, Surl, fortheyear
ended the 31st March, 1991,
together withthe Accounts and
Auditor’'s Report thereon.
[PlacedinLibrary, SeeNo. LT-
865/91]

Report of the Avadh Gramin
Bank, Lucknow, for the year
ended the 31st March, 1991,
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo. LT-
866/91]

Report of the Kisan Gramin
Bank, Budaun, for the year
ended the 31st March, 1991,
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo.LT-
867/91]
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(xIvii)

(xlviii)

(xlix)

o

()

(li)

(iii)

Reportof the PatliputraGramin
Bank, Patna, fortheyearended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor’s Report thereon. [Placed
inLibrary, SeeNo. LT-868/91]

Reportofthe Nalanda Gramin
Bank, Biharsharif, for the year
ended the 31st March, 1991,
togetherwith the Accounts and
Auditor's Report thereon.
[Placedin Library, SeeNo. LT-
869/91]

Report of the Kutch Gramin
Bank, Bhuj, forthe year ended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor’s Report theraon. [Placed
inLibrary, SeeNo. LT-870/91)

Report of the Dewar Shajapur
Kshetriya Gramin Bank, De-
was, for the year ended the
31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo.LT-871/91]

Report of the Howrah Gramin
Bank, Howrah, for the year
ended the 31st March, 1991,
togetherwiththe Accounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo.LT-
872/91]

Report of the Gomti Gramin
Bank, Jaunpur for the year
ended the 31st March, 1991,
togetherwith the Aczounts and
Auditor's Report thereon.
[PlacedinLibrary, SeeNo.LT-
873/91]

Report of the Shivpuri-Guna
Kshetriya Gramin Bank,
Shivpuri, for the year ended
the 31stMarch, 1991, together
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(Iiv)

(v)

(Ivi)

(Ivii)

(Iviii)

(lix)
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with the Accounts and. Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-874/91]

Report of the Dhenkanal
Gramin Bank, Dhenkanal, for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 875/91]

Report of the Mallabhum
Gramin Bank, Bankura, forthe
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 876/91]

Report of the Alaknanda
Gramin Bank, Pauri, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 877/91]

Reportofthe Rae Bareli Kshet-
riya Gramin Bank, Rae Bareli,
for the year ended the 31st
March, 1991, together withthe
Accounts and Auditor’s Report
thereon. [Placed in Library,
See No. LT- 878/91)

Report of the Tungabhadra
Gramin Bank, Bellary, for the
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 879/91]

Report of the Ka Bank
Nongkyndong RiKhasiJaintia
Shillong, for the year ended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
in Library, SeeNo. LT-880/91)
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Bank, Golaghat, for the year
(ix) Report of theBilaspur Raipur endad the 31st March, 1991,
Kshetiya Gramin Bank, Bi- togethe.r withthe Accounts and
laspur, for the year ended the Auditor's Repoit thereon.
31st March, 1991, together [Placedin Library, SeeNo. LT-

with the Accounts and Audi- 887/.1)

tor’s Report thereon.

in Library, SeeNo. LT-881/91] (ixvi) Report of the Ganga Yamuna
*  Gramin Bank, Dehra Dun, for
theyearendedthe31st March,

(bxi)

(ixii)

(bxiii)

(Ixiv)

(tev)

Report of the Basti Gramin
Bank, Basti, fortheyear ended
the31stMarch, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-882/31]

Report of the Mithila Kshetiya
Gramin Bank, Laheriasari, for
theyearendedthe31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 88391}

Report of the Begusarai
Kshetiya Gramin Bank, Be-
gusarai, for the year endedthe
31st March, 1991, together
with the Accounts and Audi-

tor's Report thereon. [Placed
in Library, SeeNo. LT-884/91]

Report of the Monghyr
Kshetiya Gramin Bank,
Monghyr, for the year ended
the 31st March, 1991, together
with the Accounts and Audi-
tor’'s Report thereon. [Placed
inLibrary, SeeNo. LT-885/91]

Report of the Akola Gramin
Bank, Akola, fortheyearended
the 31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
inLibrary, SeeNo. LT-886/91}

(xvi) Raport of the Lakhimi Gonlia

(boviil)

(Ixix)

(ixx)

1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 888/91}

Report of the Kshetriya Kisan
Gramin Bank, Manipur, forthe
year ended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 889/91}

Report of the Samyut—Kshet-
riya Gramin Bank, Ajamgarh,
for the year ended the 3ist
March, 1991, together withthe
Accounts and Auditor’s Report
thereon. [Placed in Library,
See No. LT- 890/91}

Report of the Gaur Gramin

Bank, Malda, for the year
ended the 31st March, 1991,

~ togetherwiththe Accounts and

(bexi)

(Ixxii)

Auditor's Report thereon.
[Piacedin Library, SeeNo.LT-
891/91]

Report of the Bastar Kshetriya
Gramin Bank, Jagdalpur, for
the yearended the 31st March,
1991, together with the Ac-
counts and Auditor's Report
thereon. -{Placed in Library,
See No. LT- 892/91]

Report of the Madhubani
Kshetriya Gramin Bank,
Madhubani, forthe year ended
the 31st March, 1991, together
with the Accounts and Audi-
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‘tor's Report thereon. [Placed cations (Hindi and English versions)
inLibrary, SeeNo. LT-893/91] under section 159 of the Customs

(bxxié) Report of the Prathma Bank,

Maradabad, fortheyearended
the 31stMarch, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
in Library, SeeNo. LT-894/91]

Act, 1962--

() G.S.R. 539 (E) published in
Gazette of Indiadated the 21st
August, 1991 together with an
explanatery Notification No.
100/90-Cus., 1991 dated the

20th March, 1990.
(bxxiv) Report of the Nimar Kshetriya
Gramin Bank, Khargaan, for (i G.S.R. 540 (E) published in
theyearendedthe31st March, Gazette of Indiadatedthe 21st

(boxv)

1991, together with the Ac-
counts and Auditor's Report
thereon. [Placed in Library,
See No. LT- 895/91]

Report of the Vaishali Kshet-
riya Gramin Bank, Muzaffar-
pur, for the year ended the
31st March, 1991, together
with the Accounts and Audi-
tor's Report thereon. [Placed
in Library, SeeNo. LT- 896/91]

August, 1991 together with an
explanatry memorandum
making certain amendments
to the Notification No. 109/91-
Cus., datedthe25thJuly, 1991.

(i) G.S.R. 554 (E) published in
Gazetteof Indiadatedthe 30th
August, 1991 together with an
explanatry memarandum
making certain amendments
to the Notification No. 203/90-
Cus., dated the 21st June,
1990so astoexemptfourmore

(3) A copy of the Results (Hindi and products of Nepalese origin
English versions) of the Twenty which quality for preferential
First Valuation of the life Insurance entry into India from the basic
Corporation of India as onthe 31st and ausilliary duties of cus-
March,1991.[PlacedinLibrary, See toms.
No. LT-897/91)] )
(v) The Custmos Application
(4) A copy of the Report (Hindi and (Form) Regulation, 1991 pub-

English versions) of the Comptrol-
ler and Auditor General of India for
the year ended the 31st March,
1990 (No. 14 of 1991)— Union
Govemnment (Other Autonomous
Bodies)—Coffee Board under ar-
ticle 151 (1) of the Constitution.

lishedin NotificationNo.G.S.R.
599 (E) in Gazette of India
dated the 20th September,
1991 together with an expla-
natry memorandum. [Placed
inLibrary, SeeNo. LT-900/91]

in Library, See No. LT- (2) Acopy each of the following Notifi-

[8;';/09311 ' cation (Hindi and English versions)

under sub-section (2) of section 38

Notification made Customs Act 1962 ofsﬂ‘\:contrdExdsesandSaltAd.
: 1944:-

THE MINISTER OF STATE IN THE )
MINISTRY OF FINANCE (SHRI RAMESH- (i) G.S.R. 536 (E) published in
WAR THAKUR): | beg to lay on the Table— Gazdhoﬂndiadalodthe_wth

August, 1991 together with an

(1)  Acopy each of the following Notifi- explanatory memorandum
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' making certain amendments

0 the Notification No. 53/91-
CE dated the 25th July, 1991.

() The Central Excise (Seventh
Amendment) Rules, 1991 pub-
EshedinNotificationNo.G.S.R.
598 (E) in Gazette of india
dated the 20th September,
1991 together with an explana-
fory memorandum.

(¥) S.0. 610 (E) published in Ga-
Zelte of india dated the 19th
September, 1991 togetherwith
an explanatery memorandum
Excise and Customs Laws
(Amendment) Act, 1991 with
offect from the 20th Sep-
tembher, 1991. [Placed in
Library, See No. LT- 899/91]

(3) Acopyotthe iIncome-tax (Eleventh
Amendment) Rules, 1991 (Hindi
and English versions) published in
Notification No. S.0.652 (E) in
Gazette of India dated the 27th
September. 1991 under section296
ofthe Income-tax Act, 1961. [Placed
in Library, See No. LT- 901/91)

mmmmwﬁ
(Qﬂlyeu&ol::lalupodhn)‘ﬂ:
1

MAN KHURSHEED): | beg to lay on the
Table a copy each of the following Notifica-
tions (Hindi and English versions) under
sub-section (3) of settion 17 of the Export
(Quality Control and Inspection) Act, 1963:-

(1) The Export of Black Pepper (Qual-
ity Control and Inspection) Rules,
1991 published in Notification No.
S.0. 1311 in Gazette of indiadated
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(2) The Export Inspection Council
(Director) Recruitment Rules, 1991

(3) The Export of Turmeric (Quality

~ 28th September, 1991.

(4) The Export of Ginger (Quality

S.0. 2395|nGazanedlmiadated
the 28th September, 1991.

(5) The Export of Frozen Fish and
Fishery Products (Quility Control
and Inspection) Amendment Rules,
1991 published in Notification No.
$.0.2396 in Gazette of India dated
the 28th September, 1991.

(6) The Export of Canned Fish and
Fishery Products (Qulity Control
and Inspection) Amendment Rules,
1991 published in Ntification No.
S.0.2397in Gazette of indiadated
the 28th September, 1991 {Placed

- in Library, See No. LT- 902/91]

——

BUSINESS OF THE HOUSE
13.05 hrs
[Engiish]

THEMINISTEROFPARLIAMENTARY
AFFAIRS (SHRI GHULAM NAB! AZAD):
With your permission, Sk, | rise to announce
that Government Business during the week
commencing Monday, Sth December, 1991,
will consist of:

1. Consideration of any lem of Gov-
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emment Business camriedoverfrom
today's Order Paper.

2. Consideration and passing of the
btbmeilsaspassedbyRagya

{a) The indian Ports (Amendment)
Bat, 1991

(b) The Dethi High Court (Amend-
ment) Bifl, 1991

3. Discussiononthe Resolution seek-
ing disapproval of the Monopolies
and Restrictive Trade Practices
(Amendmeﬂ)Onﬁnance,wmand
consideration and passing of the
Bill replacing the Ordinance.

4. Discussion on the 35th to 39th
Reports of Union Public service
commission.

5. Discussion under Rule 193 regard-
ing general deterioration in the law
and order situation in various parts
of the country with reference to
recent spurt in the incidents of ter-
rorism, secessionism and kidnap-
pings, on Monday, 9th December,
1991 at 3.00 p.m. .

6. Discussion under Rule 193 regard-
ing devastation caused due to
earthquake in hilly areas of Uttar
Pradeshon Tuesday, 10th Decem-
ber, 1991 at 3.00 p.m.

{ Transiation

PROF. RASA SINGH RAWAT
(Ajmer):Mr. Chairman, Sk, the following lems

may plaase be included in the next week’s
agenda.AKtHiV‘qymedmmaypbaso
be set up in “Dayandan College, Ajmer”, the
hgeﬁptm:henlsgonﬂapﬂhanbtu\e
development of its agricultral facully.
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SHRI GIRDHARI LAL BHARGAVA
(JAIPUR): Mr. Chairman, Sir, the following
tems may please be included in the next
week's agenda.

(i) Recognised flying cum training
clubs should be opened in other
citiesof Rajasthan lke thatof Jajpur.

(@) The Central Government should
provide financial assistance to
Rajasthan for commissioning rope-
way system for reaching Jaigarh,
Nahargarh, and world famous place
of pilgrimage Galta at Jaipur in
Rajasthan.

SHRI KASHIRAM RANA (Surat): Mr.
Chairman, Sir, the following items may please
be included in the next week's agenda.

Need to import sik to save thousands of
Handloom and Embroidery units inthe coun-
try.

[English]

" SHR! SUDHIR GIRI (Contain): Sir, |
request that the following items may be
included in the next week's Agenda:-

(1) Need to provide financial assis-
tance to the Governn.ent of West
Bengal for the setting up of the
Bakreswar Thermal Power Proj-
ect.

{2) Need to provide financial assis-
tance for establishment of the
Haldia Petrochemical Factory in
West Bengal. ’

[Transtation]

SHRI1 GUMAN MAL LODHA (Pafi): Mr.
Chairman, Sir, thefollowing items may please
be included in the next week's agenda.

(i) Need to hold a discussion on
Meghalya before the expiry of the
period of President’s Rule in the
State.
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(i) Need to introduce a Constitutional
Amendment Billto ban Cowslaugh-
ter.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman, Sir, the following
item may please be included in the next
week's agenda.

Installation of a 10,000 line electronic
telephone exchange in Bareilly.

SHRI DAU DAYAL JOSHI (Kota): Mr.
Chairman, Sir, thefollowing item may please
be included in the next week's agenda.

DIZOLDA IN THE FUNDINING OF
Telephones in Kota, Rajasthan.

MR. CHAIRMAN: The Minister of
Communication hailsfrom your State. Please
meet and talk to him one day.

(Interruptions)
[English)

SHRI SRIBALLAV PANIGRAHI (Deogarh):
Sir, Irequest that the following items may be
included in the next week’s agenda:-

(1) Need for amendment to famine
code and other relevant laws as
regards declaration of natural ca-
lamities as national calamities;

(2) Need for proper research of the
sickle-cell-anaemia disease and
treatment of patients suffering from
this dreaded disease in different
parts of Orissa.

SHRI V. DHANANJAYA KUMAR

(Mangalore): Sir, | request that the following °

items may be included in the next week’s
agenda:- ’

{1) Need to establish a Sainik School
in Kodagu District of Karnataka;

(2) Needto accord approvaltor setting
up of a naphtha cracker unit in the
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Mangalore Petro Chemical
Project.(Interruptions)

SHRI CHITTA BASU (Barasat): | request
that the following items may be included in
the next week’s agenda:-

(1) Need to discuss the situation aris-
ing out of there retrenchment of
600 workers of ONGC as aprelude
to step the oil exploration in West
Bengal and bid to allow entry of
multinationai oil companies in the
country.

(2) Non-<clearance of certain West
Bengal projects by the Union Gov-
emment.

MR. CHAIRMAN(Rao Ram Singh):
Would the Minister like to say something?

(SHRI GHULAM NABI AZAD): | will
bring this to the notice of the Business Advi-
sory Committee. (Interruptions)

MR. CHAIRMAN: The House stands
adjourned for Lunchto re-assemble at 1415
hours.

1316. hours

The Lok Sabha then adjourned for Lunch
till fifteen minutes past Fourteen of the
clock

1425 hrs

The Lok Sabha re-assembled after
Lunch at twenty five minutes past Fourteen
of the Clock.

[MR. DEPUTY SPEAKER in the
Chair]

MR. DEPUTY SPEAKER: The House
shall now take up the Legislative business.
Shri K Vijaya Bhaskara Reddy.
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1426 hrs

FAMILY COURTS (AMENDMENT ) BILL
[English}

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VWAYA
BHASKARA REDDY): | beg to move:

“ That the Bill to amend the Family
Courts Act, 1984, as passed by Rajya
Sabha, be taken into consideration “

Mr. Deputy Speaker, Sir, as you are
aware, the Family Courts Act, 1984 (66 of
1984) envisages the establishment of Spe-
cial Courts with a view to promoting concili-
sation and speedy settlement of disssputes
relating to marriage and family affairs and
matters connected therewith. As per infor-
mation received so far, the State Govern-
ments of Karnataka, Maharashtra, Orissa,
Rajasthan, Tamilnadu, Uttar Pradesh and
the Union Territory of Pondicherry have al-
ready set up a total of 25 Family Courts.
Notifications have also been issued in re-
spect of Assam, Goa, Kerala, Madhya
Pradesh, Sikkim, West Bengal and Union
Territories of Andaman and Nicobar islands
and Delhi extending the Family Courts Actto
those States/Union Territories.

Afterthe enactmentofthe Family Courts
Act, 1984, a proceeding relating to the main-
tenance of wife, children and parents under
Chapter IX (which includes Section 125) of
the Code of Criminal Procedure, 1973 ( Cr.
P.C.)falls within the jurisdiction of the Family
Courts. An anomalous situation has arisen
inasmuch as the States where the Family
Courts Act has not been extended, there will
be no appeal against the maintenance order
passed by the Magistrate under Section 125
of the Cr. P.C. and only the general provi-
sions in Cr. P. C. regarding filing of revision
petition would apply, while in those States
where the Family Courts Act has been ex-
tended, an appeal under Section 19 of that
Act would lie to a Division Bench of a High
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Court against the maintenance order passed
by the Family Court under Section 125 of Cr.
P.C.

The Conference of Chief Justices held
in December, 1989 took note of the above
mentioned anomaly and recommended that
the provision existing in the Family Courts
Act, 1984 regarding appeal against an order .
made by a Family court under Section 125 of
Cr. P.C. may be deleted and, in its place |,
revision may be provided for in the said Act.

With a view to bringing about uniformity
in the procedure for maintenance eases, it is
proposed to amend Section 19 of the Family
Courts Act, 1984. The right to appeal against
the orders passed by the Family Courts
under Section 125 of the Cr. P.C. is being
deleted. At the same time, the Bill seeks to
insert a new Clause relating to revision
enabling the High Court on its own motion or
otherwise, to call for and examine the record
of any proceeding, in which a Family Court
has passed orders under Chapter IX (which
includes Sectlon 125) of the Code of Crimi-
nal Procedure, 1973, to satisfy itself about
the correctness legality and propriety of the
order. It, however, intends to save the pend-
ing appeals and also the right to appeal from
the orders passed before the commence-
ment of the amending Act.

| hope the Bill will receive the whole-
hearted support from all the Members of the
House. .

. lcommend the Bill for the consideration
of the House.

MR. DEPUTY SPEAKER: Motion
moved:

“ That the Bill to amend the Family
Courts Act, 1984, as passed by Rajya
Sabha, be taken into consideration .

The time allotted for this Bill is two and
a half hours. Now, | call Shrimati Sheela
Gautam to speak. :
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SHRIMATI SHEELA GAUTAM (ALI-
GARH): Mr. Deputy Speaker, Sir, | express
my thanks to you for providing me an oppor-
tunity to speak something. | would like to
extend my support to the Family Courts
which have been introduced in the country.

. l also support this Bill.

| suppoi. the Family Courts, because
these Courts will provide justice to Womenin
the country At the same time there will be a
proper hearing of the cases of torture and
injustice being done to them.

. In view of the present condition of
women, it becomes imperative to set up
such courts inthe country. Inother countries,
such courts are already fountaining. They
were first introduced in America in 1899.
Their function was to fix maintenance allow-
ance and alimony for the wives who were
deserted since 1910. Japan and Australia
have made such successful experiments. In
1949 Japan gave the Family Courts the
status of independent courts. Such courts
are also fountaining in many other countries.
Our country badly needs them, because our
society is changing fast. Earlier there were
Joint families, but now that is not there. Now
a days, the joint families are disintegrating.
In the changed circumstances, none takes
personal interest to remove women'’s prob-
lems. All have developed their own thinking.
so there is a need to provide relief to the
women by stopping torture on them by set-
ting up these courts and disposing of their
- cases in short time.

Mr. Deputy Speaker, Sir, the Govemn-

ment has done an excellent job by introduc-

" ing this Bill. 1 suggest thatthe numberof such

courts should be increased in the country. At

present the number of much courts is very

meagre in view of the growing number of

atrocities on women. | suggest the Govern-

ment that such family courts should be set up

in each district so that the affected women
may get justice Immediately.

Ialsosuggestmatwomenﬁﬁgesm
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be appointed in such courts, no that much
courts are made more effective. Once again
| support this bill.

[English]

MR.DEPUTY SPEAKER: ShriRamesh
Chennithala.

SHRI RAMESH CHENNITHALA Sir, |
will speak on the Unemployment Bill.

MR. DEPUTY SPEAKER: Not on this
Bill?

SHRI REMESH CHENNITHALA: No.

MR. DEPUTY SPEAKER: Right. Now,
Shri Sharad Dighe. Then, Shri Pala K.M.
Mathew. (/nterruptions) They are not inter-
ested. Shri Panigrahi...

SHRI SRIBALLAB PANIGRAHI (Deog-
arh): Sir, | rise to support the Family Courts
(Amendment) Bill, 1990. The Family Courts
Act was passed in 1984. The Hon. Law
Minister has now come before the House
with an amendment which has already been
cleared by the other House.

There is no denying the fact that the
necessity of establishment of family courts is
very much there because this court deals
with different types of cases, matrimonial
cases, family affairs all these things. And
judging the nature of the disputes, they need
to be dealt with in a different way, not in the
usual way together with other cases in the
same court. Therefore, there was a need
andthe legislation is before us. But aboutthe

" enforcement of this Act, | am sorry to ob-

serve that it has been far from satisfactory.
That has been tardy inasmuch as in a num-
ber of States even in big States like Biharand
Andhra Pradesh and in some north-eastern
States the State Governmi~nts have not yet
cared to notify this Act in their respective
States. Only about 25 family courts have so
far been established in some States and
some States have taken steps only recently
to notify these courts. They have not yet
established family courts. In that way, the
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performance of quite a number of States in -

this regard is unsatisfactory. And so, this
matter should be looked into. The hon. Min-
ister should take interest to prevail upon the
State Governments on the urgency and the
necessity of implementing this Act.

Sir, this amendment is just procedural in
nature. It seeks to bring about uniformity in
procedure in regard to appeal, vis-a-vis,
revision. The Family Courts Act does have
certain provisions which are already there in
the CrPC and in the CrPC, there is a provi-
sion about revision, against the orders of the
court, with regard to maintenancs, etc. Some
provision does exists in Family Courts Act
wherein instead of revision, there is provi-
sion for appeal. So, an anomalous situation
is created which has been-delacked dictated
by the presiding officers ofthe courts, that is,
the judges and the Chief Justices. They have
recommended in their conference that this
anomalous situation should be removed by
way of amendment and hence, this amend-
ment hascome. it should berevisioninplace
of appeal. So, to fall in line with this to bring
uniformity in procedure, this Bill is here be-
fore us.

Further, it empowers the High Court
also to interfere and to call for records from
the Lower Courts and family courts and so
on. | wish that such interference of the High
Court will be for the better and not for the
worse to achieve the purpose underlying this
Bill in a more meaningful way. This Bill is for

administering social justice to our women

who are weaker sections. Women do come
under weaker sections and their interest will
have to be and should be protected in the
right perspective. There is a great deal of
harassment to women and dowry deaths,
etc. are very much on the increase. Again,
physical torture is there of women and that
number is also increasing. So, | request and
I'suggest that more powers would be given
tothefamily courts. In asense, dowry deaths
and physical torture of women by their in-
laws and their husbands are criminal in na-
ture. 1t is just not criminal but scmething
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more than that when compared to other
types of criminal cases Therefore, the
awshouldbe amndd suitably to bring these
cases also underthe purview of family courts.
The atmosphere and approach must be dif-
ferent as far as these special courts are
concerned. These cases with regard to
matrimonial disputes and family affairs should
be heard In a different atmosphere. | must
also be seen that justice is administered in a
speedier way. You know the proverbial
saying, ‘Justice delayed is justice denied.
Therefore, so far as these cases are con-
cemed, it has to be quicker and cheaperas
well.

Earlier, the proceedings underthe Hindu
Marriages Act were conducted in open couits
and it was causing agreat deal of embarass-
ment to the women. Therefore, howeoever
harassed, women were reluctant to go to the
courts. Of course, now the situation has
changed and it is decided to give protection
to the spouses, by holding the proceedings
in camera.

| would conclude with one or two sug-
gestions. About 10,000 cases are now pend-
ing before these 25 and odd number of
special courts. There is a restriction, rather a
rider that family courts can be established
only in those districts where the population
exceeds one million. There are so many
small districts with less than one million
population. Therefore, there should not be
any such restriction. The minimum that can
be done in this regard is that there should at
least be one family court in every district.

| would like to stress again that the
approach to these family courts must be
different. I the same who are onthe panel for
appointment as judgesto manthecivilcourts -
are chosen to man the family courts as well,
| am afraid Sir, that the purpose may not be
served in its entirety. | say this because it
requires a special type of training and a
different type of attitude. Therefore, another
suggestion that | would liketo make isthatas
many women as possible should be ap-
pointed as judges to run the family courts.
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thegreaterthe numberof womenjudges, the
better it would be. This is my suggestion for
your consideration. Today, there are alarge
number of women barristers,and advocates
practising in different law courts. We find
women in every field and they are not lacking
in any respect. Therefore, preference should
be given to women in the matter of appoint-
ment of judges so far as these family courts
is concemed.

Ihave one more suggestion. Whenthere
is a divorce or when a woman is deserted
and when she stays away from her husband,
she may not be having her own income. In
such asituation, even if she decides to go to
the family courts, how will she finance the
litigation? Where will she get the funds from?
Forthis purpose, there should be a provision
for legal aid and that legal aid too should be
made available easily. it should beseen that
the woman is not made to run from pillar to
post in a helpless situation. The procedure
should be such that she could approach the
concerned authority easily to enable her to
effectively fight the litigation. So more pow-
ers should be given.

1do not wish to say much. This is a very
simple, avery innocuos Bill. There was some
lacuna in the Act which has been rectified by
this Bill. Sir, | am very sorry to observe that
when a law is passed, the implementing
machinery or the States which are entrusted
with the task of implementing the law do not
realise the urgency, the gravity of the situ-
ation and the importance of the legislation,
andthey go alittle slow in its implementation.
" This is not proper. It does not give a good
account of their performance. They should
implement it maintain the letter and spirit of

With these words, | give my whole-
hearted support to this Bill.

SHRIMATI GEETA MUKHERJEE
(Panskura): Ithankyou, Sir, for giving methe
priority as | have to attend some meeting.

As far as this Bill is concemed, | fully
support it. The question does not arise of
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opposing it. My hon. colleague, Shri Pani-
grahi just now has made a number of points.
| fully support the points made by him and
also by Shrimati Sheela Gautam about the
woman judge, etc. | fully approve of the
figures that have been given by Shri Pani-
grahi. The Business Advisory Committee
granted two-and-a-half hours time for the
Family Courts (Amendment) Bill, revising its
earlier time which was much shorter than
this. The idea was that since the 193 on
Atrocities on Women could not come this will
be the occasion which we shall utilise mak-
ing points on the subject. On that under-
standing this time was extended. But, Sir, |
am very sorry to say, after having a look
araund the Chamber, that this is an attrocity
really. Unfortunately, very few women or
men are nowpresentin the Chamber. Ithank
those hon.male colleagues who are present
because we need them more than we need
ourselves. So, from that point of view, |
would like to deal with this question.

A few familty courts have been formed,
though they are in camera, etc. But, really
speaking, how many women are able to go
there today? Compared to the trouble that
every family has, very few are @ble to go. |
will give you two orthree examples. From the
state of affairs with secede good laws.

| have been a Member of this House
from 1980 onwards. There was a new spurt
in the Women's movement and from that
spurt, outside the legislatures, the legisla-
tures were movedto pass severalgood Acts.

Now, Let us see what is happening to
these legislations? The Family Court will be
no exception. This is why | am saying that
this is relevant for us. For passing what is
popularity known asthe Custodial Rape Law

" in the Criminal Procedure Code, a lot of

trouble was taken by the Select Committee.
When | was here for the first time, the Indian
Evidence Act was amended and the entire
area of description of the word ‘rape’ was
also changed. The responsibility of proving
that that person has not committed rape was
on the accused himself. This is the law
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Now, let us see what is happening to-

day?lyougommughmonewqumsdtho

last six months, you will find that so many
custodial rapes have been reported. The
hon. Minister for Law and Company Affairs
must have.read the newspapers and | need
not advice him. ltis strange that more custo-
dial rapes are taking place now.

Secondly, let us take the question of
dowry deaths. A Bill regarding this was
passed. In that Bill, it was clearly mentioned
that if awoman dies within sevenyearsof her
marriage and dies in suspicious circum-
stances, then an FIR has to be filed against
the easpeats often then the husband and
some members of is family. (Shrimati Geeta
Mukherjee contd.) And her Fathers Family
have to be informed before one goes in for
postmortem . What is happening now?

. Only the other day, | handed over a
" memorandum to our DG Police West Bengal
saying that nobody had informed regarding
the death of a girl. You will be interested to
know that another case gave him was case
of a Central Government employee. ‘lheglrl
was being pushed to death. This is the
situation. That Central Government em-
ployee is running about in different States.
So any day, that girl may die. Such things are
happening in every State. Anyway, | do not
want to cite any more lllustration. Many Acts
are passed by this Legislature unanimously
butthey are fotally infructuous. This is where
our hearts really pain.

Let me come to the National Commis-
sion on Women. | am raising this point again.
| hope, there will be a discussion on this

* question with the Prime Minister. The other

day also, during Zero Hour, | had raised this
point. After a struggle for full one decade, a
Bill was passed unanimously for forming a
National Commission on Women. Then, we
came to know that now.two Commissions
will be set up. The other day | said that too
many cooks spoil the broth. You have not set
up one Commission and now you are think-
ing of setting up two Commissions. | do not
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know how Shri Manmohan Singh is going to
pay the expenses. | find that you are in an
unenviable positioninthe Indiaoftoday. lam
sure that you are noting. But, keeping every-
thing in mind, | would like to know what is the
meaning of declaring two Commissions. Wil
they have the statutory right as was given by
the National Commission on women -Act
1990ﬂ\oughnewldno!beputhmeConstr-

tution? .

Thatis also notyetclear. So, it seemsto
me that we are running really in a heipless
condition and in a vicious circle. This is
where we have to make a break.

The implementation machinery such as
the National Commission has to be quickly
set up. But, again, | am not one of those who
believe just setting up a National Commis-
sion will liberate us; itis farfrom it. Unless we
can really change the society and its whole
aftitude towards women, we cannot do
anything. | am absolutely clear about it
Therefore, while speaking on this Bill, the
firstand the last appeal of mine is let us really
rise above all petty partisan considerations,
political, social, whatever it may be; let us
really take this question up at the grassroot
level, let us deal with it at the grassroot level;
let us create an atmosphere where women
will be able to say that they are equal citizens
according 1o the rights given to them by the
contitution and they are supported by their
entire family and locality. Only then this Bill
will have any effect. Therefore, let all of them
pledge whoever is here and whoever is not -
here that if women they remain in bondage,
then no society can go forward whatever that
society is if that be so, we have the bounden
duty and we have to perform it.

Incidentally, when discussion tookplace
under 193 during the last session, when |
spoke, some hon. make Members asked me
that “ddiyou never said anything about us;
we were also harassed sometimes.” | agree,
yes, you are also harassed some times you
should not be harassed; women also should
notdothat. But the percentage-wise harass-
ment by women that is still very little. Even
then i stand for it that we must be ideal; we
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musttry to be, but then the main responsibil-
ity remains with the men-fok still. Another
thing, let us remember that women, all of
them, are notfriends of women either.Unless
the mother-in-law, when she is a mother of a
son gives up the habit of demanding-dowry
and when she is a mother of a daughter
starts wailing, we shall not go forward very
much. So, let women also give up their
double standard and take a single standard.

_ With all these pre-conditions which are
very difficult to achieve, really these social
laws can be out into effect. | urge all the
Members who are sitting here as well as
those who are outside though many media
persons are not here, even then the media
hasto play arole in this to help in this matter.
Let us all concerned in the society try to
together live in peace, live in brightness, live
in equality and help the country togo forward
in its stride.

[ Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Hon. Deputy Speaker Sir, | also
support this Bill. | am supporting this Bill,
because it is very essential to set up the
family courts. As per provision of section 3,
the State Governments would directly set up
tamily courts in cities or metropolitan cities
having population of 10 lakh or more. They
may also set up such courts in cities having
population less than 10lakh. It has alsobeen
made imperative to consult the High Courts
in regard to setting up of these courts.

15.00 hrs.

Some people, women organisations and
advocates of Delhi however, opposed this
Bill, but this opposition was a cause of utter
surprise. The Woman Organisations were
also of the opinion that it is a concrete step in
the field of social Justice, because the set-
ting up of such family courts will save the
women from the Cumber some formalities of
the existing courts and they will not now
depend on the advocates. The objective of
these courts is to provide them social justice;
and the case will be represented by the
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Institution or some advisors or the victim
herself and not by the lawyers. So they are
opposing this Bill on the plea that it is against
the section 30, which enables the lawyers to
appear in any court. But as per the provision
of section 13 of this Bill, the lawyers have no
right to conduct the cases.in these courts.
Therefore, the lawyers are opposing it. For
the purpose of representing the victim in the
courts, women organisations and institu-
tions, which can help them, will go to these
courts. Women Organisations have been
demanding for the setting up of these Curts
for the last 15 years. The social and family
organisations for woman in foreign countries
have also demanded duringthe women year

_ that such courts should be set up as may

decide the cases of women’s rights in prop-
erty, custody of children, cases of divorce
efc.

Mr. Deputy Speaker, Sir, most of the
women do not go to courts because of cost
factor in the courts, that is why a demand for
setting up such courts in one form or the
other, has been put forth and fortunately
now much courts have been set up. Nowthe
question arises as to how the judges will be
appointed in the family courts. One sugges-
tion is that the rank of the judge of the family
court will be higher than the District Magis-
trate, but lower than the judge of a high court.
The second is that the retired officers should
be appointed as judges and the third sug-
gestlon is that such officers should be ap-
pointed as are already trained inresolving
the family disputes. | would like to say that we
should appreciate Smt. Pormila Dandvate
who came forward to solve all these prob-
lems and evolved such a system as have no
need to take any sort of legal help. In this
respect I shall cite an example in this regard. -
A women from Punjab used to cometo Delhi
for justice. Despite paying handsome fee to
the lawyers, she could not get the required
time of the lawyers for her cause. Then she
brought her old father to Delhi. Even then,
shedid notgetjustice. In such circumstances
women are compelled to make a forced
compromise which usually is not in their
favour. Similar was the case with this woman
and she could not get justice. Setting up of
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these courts will prove a boon for them. If
there is any sort of problems in this bill, the
lawyers from all over India should discuss
the same with the women's organisations
and resolve these problems. K the lawyers
feel some problems due to these family
courts, then these courts should be renamed
as Family Welfare or Consolation Board.

Mr. Deputy Speaker Sir, | would like to
say that this billshould have been introduced
long ago. It should be made clear in the
saction 4, as to how the judge will be ap-
pointed Section 5 enables the Welfare Or-
ganisations, the women organisations and
the professional social workers to provide
assistance to the women. Women will get
justice through this Bill. Therefor the hon.
Minister should express regret for the de-
layed introduction of this Bill. In fact, these
family courts will improve the condition of
women in India which is awomen dominated
country and where women are worshipped.
If we shall worship women and have a feel-
ing of regard for them in the house, the
condition of women will definitely improve.
Women are mothers. They nurture children
andteach good habits to them. lf women are
not properly respected and will remain in a
tortured condition, the development of chil-
dren will not be proper and they can notbe a
good citizen. Therefore | thank you for intro-
ducing this Bill for women and whatever
lacunae are in its provisions, should be
removed in consultation with legal experts.

[English)

SHRI S.B. SIDNAL (Belgaum): Sir I rise
to support this Bill.

In this country, women have been feel-
ing insecure from social points of view to
have regular life. However, in the history, as
my friend has said, woman had been ac-
corded pooja and many other things. But
actually when practical life comes, it is not
0. Ladies have a lot of tension specially in
divorce matters, maintenance of the chil-
dren, and other things. When there is a
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social tension, family progress cannot be
expected. And when there is a social ten-
sion, even the country cannot progress.

Tobring anorderly society; legisiationis
a must. And effective legisiation should be
made though progressive laws. This Bill is
one of the progressive Bills brought by the
Law Minister and | support this Bill.

Sir, women in this country should not
only be protected but they should be directed
to be on the progressive line. How best we
can do? There are courts. | am also an
Advocate. Several matters are pending for
the last more than 40 years. Justice delayed
is always justice denied. Every one of us
know the importance of the law and also the
procedural delay. in these matters, when
wife applies for divorce or vice-versa, one
has to wait for years together. And where will
one has time to wait? If timely justice is not
given, then no useful purpose will be served.

This Amendment is necessary to expe-
dite this matter. It is a welcome step. The
benefit should be given to all the pending
cases also.

Sir, women in this country are normally
very much backward. Many of the people do
not know as to how to approach the court.
Though some of the educated people ap-
proach the court, they are suposed to be
illiterates in the court because they do not
know how long it takes. My friend, who is an
advocate, alone is not responsible for delay-
ing the matters. They get delayed because
of the procedure. The system, which is there
now, itself allows the delay. When one files
a petition, the ather is not present or he may
do something to harass or whatever it may
be as per the instructions of the other side.
So, when the system itself is not good, we
cannot blame any judicial officer or legal
practitioner. To overcome that we have to
legisiate a Bill. If the system could be im-
proved through Bills, then we have to bring
progressive laws. if the women in any coun-
try are not progressive, are not educated,
then that country will be taken back to the
clock of the progress.
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There is a lady poet who said about
women:

*“The woman is not born from the head
of of the manto sit on his head, sheis not
born from his feet to be stamped by him;
she is born from is side to be equal to
him, below his arms to be protected by
him. *

But how do we treat her? As Shrimati
Geeta Mukherjee has very painfully narrated
so many events and inthe criminal and other
cases when we see rape and so many types
of ill-treatment of women, really sometimes
we feel ashamed of reading those things
through the press and listening to. Mostly
city cases are reported and rural cases are
never reported. Sir, you know it very well
because you come from a rural area. While
there is a law, that law cannot be enforced.
When the law.cannot be enforced, what is
the use of passing so many laws? So when-
ever alaw is made, it should be implemented
properly and effectively. The courts should
be easily aproachable,

there should be speedy disposalof case
and justice should appear to be done to the
public so that the future cases of victimisa-
tion could approach the courts very easily;\
otherwise; one hasto undergo a lotof mental
agony waiting at the doors of lawyers and
courts for a longest time. That may be one
of the reasons for the backwardness of our
country.

In western countries women are totally
free but in our country there are social ta-
boos. Though the woman does not want a
husband and she wants to say something,
there is no platform or really effective com-
muhication with the society. In other words,
she has no remedy to get over those things.
It is very difficult aspect. Therelore, if we are
notfree mentally, we cannot work or produce
anything worthwhile. if men and women are
free from social tensions, the country is free
from social tensions and then you can ex-
pect a little progress. Therefore, to remove
these things, the judicial system in the coun-
try has to be changed because the delay
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We can also suggest so many other
things. As you know very well, criminal
cases are disposed of earlier than civil litiga-
tion. However, the civil litigations ar delayed
so badly that even century after century the
succession certificate has to be produced in
a court for heirship because the father died
or the grandfather died while litigating. If that
is the positlon, | do not know what justice we
can give.

Another interesting aspect is that in this
country there are more number of people
who do not have any property. They do not
know what a court is. A poor person who
does not have any priority, does not know
how a court functions. There are people who
cannot approach the legal process because
of social taboos. Even those who approach
the courts do notgetjustice. Then whatis the
useofthe courts? Therefore, inthis case, we
have to think very seriously in the best inter-
est of the country and the society.

When you want to bring an orderly
society, women should be allowed to de-
velop. Therefore, in my opinion, the setting
up of the family courts is one of the progres-
sive acts. | welcome this. | support this. It is
in the best interest of women. | share the
feelings expressed by Shrimati Geeta
Mukherjee and am of the definite view that
protection of law should be given to women.

DR. RAM CHANDREA DOME
(Birbhum): Mr. Deputy Speaker, Sir, I rise to
support this Amendment Bill.

Atthevery outset, | stat with a quotation:

*JananiJanma Bhumishch Swargadapi
gariyaui

We, the Indian people, regard it in the
letter and not in the spirit. Why it is so? We
have to find the root cause because the
society in which we are living is basically a
society which is feudal in nature. The capital-
ist, set up, our culture, attitude, mentality and
everything is feudal in nature. This is the root
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cause. So, we call for social justice, equality
and so on and so forth. There are so many
legislations in our country. There are so
many Acts in the Statute Book. For that
matter, nobody bothers and a very few Acts
are Implementod in this country. This is the
reality.

Torture atrocity, discrimination, exploi-
tation are a part and parcel, an inherent
character of the semi-feudal society. As
atrocities, exploitations, discriminations
against weaker sections are going on-wom-
ens are the main component of the weaker
sections-they are also discriminated and
exploited. So, in order to give them social
justice or equal right, we must find the root
cause. if we find the root cause, then we
have asolution. So long the system persists,
the system prevails, just legisiation will not
solve this problem.

This Billisdealingwiththe Family Courts.
This Billfirst came into enactment in the year
1984. The main component of this Bill was to
provide for the establishment of the Family
Courts with a view to promote conciliation
and secure speedy settlement of disputes
legating to marriage and family affairs. But,
it is surprising enough that after the enact-
ment of this Bill, seven years before, very
few States have come forward to implement

. that Act. i you go through the record, you
can find that only a very few States are
implementing this Act. Even States like
AndhraPradesh, Bihar and some gther North-
Eastern States are not coming forward to
implement this Act. Moreover, it is too much
surprising to all of us that in our Capital city,
Delhi, there is no provision of open Family
Court. Moreover, problems with regard to
family matters are increasing. Atrocities on
women are taking place in one form or the
other. They are increasing day by day. We
are proud of modem civilisation butwhat has
civilisation given to us? Civilisation has not
made us truly civilised. if we are truly civi-
lised, then atrocities on weaker sections,
particularly on women, should not be taking
place.
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Many things have ben side by the previ-
ous speakers, particularly by my colleague,
Shri Panigrahi\ They have spoken about

this Billin detail. mmmmns

to make. One is

'ohavetorethmk
about the betterment of their service. Usu-
ally, judges are taken from the civil courts
with civil experience, but my suggestion is
that emphasis should be laid on selecting
judges having experience in dealing with

" matrimonial matters and having progressive

and soft attitude towards women, towards
the weaker sections. Judges having experi-
ence in matrimonial or family affairs should
be givenpriority. Particularly, if womenjudges
are available, they should be given priority.

The main purpose of this Bill is to give
protection to women but we must admit, and
it is historically also true, that the Indian
women are basically conservative nature.
Maijority of them have no education at all.
Economically also they are weaker. So, many
atime they can't speak openly due to their
social prejudice. In the this Bill there is no
provision for giving legal aid to them. Gov-
emment should arrange advocates or repre-
sentatives like amicus curiae to plead their
cases.

Another aspectis that this type of courts
usually function as concilatory bodiesforthe
settiement of the disputes. Many a time this
does not solve the problem at all. So, my
suggestion is that we must emphasise on
settling the disputes. Criminal offence in
many forms are taking place against women.
Since the women are weaker - both socially
and economically - they cannot get justice.
They cannot go to the criminal courts. All
these types of criminal cases committed
against women should come within the juris-
diction of family courts. This is my sugges-
tion. if we could legislate in this fashion, then
it will be more fruitful and more effective.

| want to suggest one thing regarding
the compossition of the family court. My sug-
gestion is thatthere should be a provision for
women representativesfromdifferentwomen
organisations.



633 Family Courts

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK.VWJAYA
BHASKARA REDDY): Sir, preference is
given to them.

DR. RAM CHANDRA DOME: Another
observation is about the evidence that is
taken. Only oral evidence is taken. It is not
recorded in detail. Only the summary and
substance are recorded. Many a time there
are chances of mis-interpretation. There-
fore, my suggestion is that oral and written
statement in detail should be recorded for
future proceedings.

Finally, |have got one more suggestion.
Many States have not yet come forward in
this regard. | do not know what is the reason
for this - whether their attitude is against this
Actorthey want any provision to be changed
or reduced - | do not know. | think that in
today’s perspective many States have the
financial constraints regarding expenditure -
infrastructural expenditure, service facilities
etc. So the Central Government must come
forward to assist them financially in this
matter.

In conclusion | want to say that many.
laws in our country have been legislated. But
very few are implemented. | hope that this
time the present Amendment Bill will be
implemented with ardent sincerity and will
be implemented in letter and spirit to make it
areality.

SHRI BOLLA BULLI RAMAIAH(Eluru):
Mr. Deputy Speaker, Sir, The family courts

werae initiated in 1968 withthe hopethatthey

will be able to settle the matter out of major
courts and climinate legal problems. But in
1982 there were some amendments and a
review was also conducted. It is mainly in-
tended for matrimonial disputes, divorces,
guardianships etc. and alsotothe ompensa-
tion that has.to be provided in this regard.

As mentioned by hon. Members who
spoke earfler, these are nat widely used all
over the country. Unless they serve the
purpose in rural areas, specially in so many
places as our friends have just now men-
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tioned, the purpose will notbe served. Atroci-
ties are happening. But, unfortunately, the
affected people do not get any protection or
they are guided properly. This matter should
be taken up an they should be guided where
to go for justice.

We see everyday in the press about the
number of suicides that occur due to family
problems. Ifthe laws inthisregard are known
widely and are easily accessible in every
nook and corner comer of this country, then
probably, these things will be minimised. As
mentioned by Shrimati Geeta Mukherjee, in
dowry matters not only men but the mothers-
in-law are also greatest problem, that is
faced in the country. This aspect has to be
looked into and the Courts should come
forward to rescue the victims. The legal
matters are time - consuming and the most
important thing is in respect if illiterates. The
Government should provide proper assis-
tance - legal assistance or financial assis-
tance - to them to see that they got proper
justice in these family courts. The purpose of
the family courts is mainly intended, as I said
earlier, for quicker justice and it should be
easily accessible to all types of families. |
hope the Government will take special inter-
est and see that the State Governments
implement it also in the rural ares and see
that common people are aware of these
family courts which will be accessible to
them. '

MR. DEPUTY-SPEAKER: Mr. Remain,
you can continue later.

SHRI BOLLA BULLI RAMAIAH:I will
just now finish it, Sir.

With this, | support the Family Courts
(Amendment) Bill brought by the Law Minis-
ter and | thank the Chair for giving me this
opportunity.

——

MR. DEPUTY-SPEAKER: The House
will now take up the Private Members* Busi-
ness. Introduction of Bills.
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PUBLIC INTEREST LlTIGAﬂON BILL*
15.31 hrs .
[English}

DR. P. VALLAL PERUMAN ( Chidam-
baram): Sir, | beg to move for leave to
introduce a Bill to provide for recognition of
public intetest litigations and for matters
connected therewith.

- MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a
Bill to provide for recognition of public
interest litigations and for matters con-
nected therewith. *

The motion was adopted.

DR. P. VALLAL PERUMAN: Sir, lintro-
duce the Bill.

SCHEDULED CASTES AND SCHEDULED

TRIBES (RECOGNITION OF WELFARE

ASSOCIATION) BILL*
15.3v: (hrs
[English)

DR. P. VALLAL PERUMAN: (Chidam-
baram) Sir, | beg to move for leave to intro-
duce a Bill to provide for recognition of all
Scheduled Castes and Scheduled Tribes
welfare associations and to provide facilities
to them.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to Introduce a

Bill to provide for recognition of all

Scheduled Castes and Scheduled

Tribes welfare associations and to pro-

vide facilities to them.”

The motion was adopted.
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DR. P. VALLAL PERUMAN: Sir, | intro-
duce the Bill.

15.32 hrs
CONSTITUTION (AMENDMENT BILL®
(Insertion of new article 16A)
[English]

SHRISUDHIRGIRI (Contain): Sir, Ibeg
to move for leave to introduce a Bill further to
amend the Constitution of India.

MR. CEPUTY-SPEAKER: The ques-
tion is:

“ That leave be granted to introduce a
Bill further to amend the Constitution of
India. “

The motion was adopted.
SHRISUDHIR G‘IRI: Sir, lintrodu'ce the
Bill.
“ EMPLOYMENT BILL"
1532 - hrs
[English;

SHRI ANADI CHARAN DAS (Jajpur):
Sir, | beg to move for leave to introduce a Bill _
to provide for employment to all adult citi-
zens by engaging them in nation building
activities and to provid for their welfare.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a
Bill to provide for employment to all
adult citizens by engaging hem in nation
building activities -and to provide for
their welfare.”

The motion was adopted.

.* Published in the Gqzette of India Extra ardinary part I, Section 2 dated 6/12/91
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SHRIANADICHARAN DAS: Sir, lintro-
duce the Bill.

15.33 hrs
CEILING ON WAGES BILL*
[English]

SHRIS.B. SIDNAL (Belgaun): Sir, Ibeg
to move for leave to introduce a Bill to pro-
vide for ceiling on wages of a family and for
matters connected therewith.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a
Bill to provide for ceiling on wages of a
tamily and for matters connected there-
with. *

The Motion was adopted.

SHRI S.B. SIDNAL: Sir, | introduce the
Bill.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 244, etc-)
1533 1\2 hrs.
[English}
SHRIPIUS TIRKEY (Alipurduars): Sir, |
beg to move for leave to introduce a Bill
further to amend the Constitution of india.

MR. DEPUTY-SPEAKER: The ques-
tionis:

* That leave be granted to introduce a

Bill further to amend the Constitution

of india. *

The motion was adopted.
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SHRI PIUS TIRKEY: Sir, lintroduce the
Bill.

CONSTITUTION (AMENDMENT) BILL*
(Omialon of article 44, etc.)
15.34 hrs
[English]

SHRI MORESHWAR SAVE (Auran-
gabad): Sir, | beg to move for leave to intro-
duce a Bill further to amend the Constitution
of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“ That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.

SHRIMORESHWAR SAVE: Sir, lintro-
duce the Bill.

PLACES OF WORSHIP (SPECIAL
PROVISIONS) REPEAL BILL*

1534 hrs
[English)

SHRI MORESHWAR SAVE: Sir, | beg
to move for levae to introduce a Bill to repeal
the Places of Worship (Special Provisions)
Act, 1991.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a
Bill to repeal the Places of Worship
(Special Provisions) Act, 1991. *

The motion was adopted.

* Published in the Gazette of India Extra ordinary part lI, Section 2 dated 6/12/91
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SHRIMORESHWAR SAVE: Sir, lintro-
_ duce the Bill.

CITIZENS (ISSUE OF MULTI-PURPOSE
CARD) BILL®

15.35 hrs
[English)

SHRI MORESHWAR SAVE (Auran-
gabad): | beg to move for leave to introduce
aBillto provide fortheissue of multi-purpose
cards to the citizens of India and for matters
connected therewith.

MR. DEPUTY-SPEAKER: The ques-
tion is:
* That leave be granted to introduce a
Bill to provide for the issue of multi-pur-
pose cards to the citizens of India and
for matters connected therewith".
The Motion was adopted.

SHRIMORESHWARSAVE: lintroduce
the Bill.

15.351/2 hrs
CONSTITUTION (AMENDMENT) BILL®
(Insertion of new article 29A, etc.)
[ Translation}

SRIMOHAN SINGH (Deoria): Sir, Ibeg
to movefor leave to introduce a Bill further to
amend the Constitution of India
[English)

MR. DEPUTY-SPEAKER: The ques-
tion is:
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* That leave be granted fo introduce a

Bill further to amend the Constitution of
India™
The motion was adopted.
[Translation]

SRI MOHAN SINGH:- | introduce the
Bill.

15.36 hrs
CONSTITUTION (AMENDMENT) BILL*

(Insertation of new article 51 B)

[Translation]

SRI MOHAN SINGH (Deoria):- Sir, |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

[English]

MR. DEPUTY-SPEAKER: The ques-

" tion is:

* That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

[Translation]

SRI MOHAN SINGH:- | introduce the
Bill.

* Published in the Gazette of India Extra ordinary part I, Section 2 dated 6/12/91
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CONSTITUTION (AMENDMENT) BILL*
(Amendment of Tenth Schedule)

[Translation]
SRIMOHAN SINGH (Deoria):- 1 begto

move for leave to introduce a Bill further to
amend the Consitution of India.

[English]
Mr. Deputy -Speaker: The question is:
* That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted.
[Translation]

SRI MOHAN SINGH:- | introduce the
Bill

15.37 hrs.
(CONSTITUION (AMENDMENT) BILL*
(Amendment of articles 200 and 201)
[English]
SHRI CHITTA BASU (Barasat): | beg
to move for leave to introduce a Bill further
1o amend the Constitution of India.

MR. DEPUTY -SPEAKER: The
question is:

* That leave be granted to introduce a

Bill further to amend the Constitution of

SHRI CHITYA BASU: l'introduca the
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AGICULTURAL WORKERS BILL®

“[English]

SHRICHITTA BASU (Barasat): Ibeg to
move for leave to introduce a Bill fo provide
for the welfare of agricultural workers and to
regulate their employment and conditions of
service andfor matters connected therewith.

MR. DEPUTY-SPEAKER: The ques-
tion is:
* That leave be granted to introduce a
Bill to provide for the welfare of agricul-
tural workers and to regulate their em-
ployment and conditions of service and
for matters connected therewith.”
The motion was adopted.

SHRI CHITTA BASU: | Introduce the
Bill.

15.38 hrs
CONSTITUTION (AMENDMENT) BILL*

(Insertion of new articles 28 IA and 281
B)

[English}

SHRI CHITTABASU (Barasat): Ibeg to
move for leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted 10 introduce a
wnmmmﬁ

The motion was adopted.

* Published in the Gqzette of India Extra ordinary part ll, Section 2 dated 6/12/91
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SHRI CHITTA BASU: | introduce the
Bill.

15381/2hrs
CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 26)
[English]

SHRI GEORGE FERNADES (Muzaf-
farpur): | beg to move for leave to withdraw
the Bill further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER: The ques-
tionis:

“ That leave be granted to withdraw the
Bill further to amend the Constitution of
India.”

The motion was adopted.

SHRI GEORGE FERNANDES: | with-
draw the Bill.

15.39 hrs
EMPLOYEMENT GUARANTEE BILL
By Sri Bhogendra Jha
[English}

MR. DEPUITY-SPEAKER: Now the
House will take up further consideration of
the Employment Guarantee Bill moved by
Shri Bhogendra Jha. | would like to mention
that we.have already taken 2 hours 24 min-
utes on this Bill thus exhausting the time
allotted for this Bill.No the House has to allot
furher tinte on this Bill.

Is it the pleasure of the House that the

Bl 844

umalouedonﬂ\hallbeextemledbym
hourforthetimobohg?

SOME HON. MEMBERS: Two hours.

MR. DEPUTY-SPEAKER: So, we are
extendinghatimadbuodbrmsmbym
hours more.

[Translation]

SHRI ASTBHUJA PRASAD SHUKLA
(Khalilabad ): Mr. Deputy Speaker Sir, each
section of society is concemed about the
growing problem of unemployment in the
country. Unemployment is becoming acurse
for the country. Unemployment is the main
reason behind the involvement of youths in
violence and arson in the country. The
Government datas show that there are 3
crore 30 lakh unemployed people in the
country. The number of educated unem-
ployd persons is more than 50 lakh. Engi-
neers and doctors are aiso included init.

Sir, during 40 years of its rule, the con-
gress Govemnment should have provided
employment in the country, but it failed in it.
There is lack of planning. It is very ubfortu-
nate our country that since the independ-
ence the poiices have been framed taking
the big industries into consideration, the
policy farmers overlooked the basic need of
the industries i.e., raw material, - that is
produced in the fields. So the policies of this
country should have ben based on the agri-
culture and the farmers should have been
provided fertilizers, electricity and pesticides
eic. on cheaper rates for increasing the
production. Remunerative prices should have
been given to the farmers for their produce.
The farmer, who works hard for years to
grow food for the country, ives in a very
pitiable condition. He gets nothing except
hunger and debt. So the people do not want
to work on the farms. They are migrating
from village to cities. The educated and
talented people of the cities are migrating
abroad in searchof jobs. Theirtalentis being
utilized in foreign countries. We have to take
care about it and we have to stop it.

* Published in the Gozette of india Extra ordinary part i, Section 2 dated 6/12/91
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Sir, the Government has also taken
some steps to solve the problem of unem-
ployment, but the capacity of providing
employment is inadequate in proportion to
the unamployment. The official figures show
that there has been an increase in unem-
ployment by two and half per cent in the
country against which only two per cent of
employment opportunities have been cre-
ated. The Government must have taken into
account the progress made in the States
while taking steps for removing unemploy-
ment in the country. This is also the reason
for aggcauating the situation of reglonal
imbalanca in the country. It is quite discem-
ible. According to the Economic Advisory
Council, there has been a two per cent
annual increase in employment opportuni-
ties during the last decadé as against two
and half percentincrease in unemployment
in the country.This is despite the fact that

Artlole 41 of the constitution makesitincum- -

bent upon the Government to take effective
steps within the limits of its econmic capacty
to provide right to work ail its citizens. Thus,
the constitutlon has made it obligatory on the
part of the State to give employmentto all its
citizens so that unemployment could be
removed from the country. Atticle 39 pro-
vides that the State shall direct its policy
towards ensuring that all its citizens, men
and women, have equal right to an adequate
means of livelihood. Article 43 directs that
the State shall endeavour to secure, by
suitable legislation or economic organisa-
tion or in any other way, to all workers,
agricultural, industrial or otherwise, work, a
living wage, conditions of work ensuring a
decent standard of life and full enjoyment of
leisure and social and cultural opportunities.

Sir, the Government is indifferent to-
wards the Directive Principles of the Consti-
tution which direct the State to provide equal
employment opportunities to all. It has not
followed these directives. So | think, it is
necessary to make it obligatory on the past
of the Government to follow the directives of
the Constitution so that it may take steps for
removing unemployment in the country.

Sir, this sort of discusslon for granting
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Guarantea Bill 646

right to work to all is not taking for the first
time. In 1948, the International Labour Or-
ganisation had endorsed the Philadelphia
declarations in whioh a call was given to
provide full-time employment and better life
standard to all people in the worid. The
world-wide Human Rights declarationpassed
by the United Nations General Assembly in
1948 stipulates that everybody has a rightto
make a free choice of his employment and a
right to choose a congenial and just condi-
tion of employment and seek protection
against unempioyment. ltis very unfortunate
that we call ourselves a welfare state and we
have admitted it in our constitution also. The
countries on whose footsteps we made a
resolve to make our country a welfare state
have granted right to work to their citizens.
All these talks, whether it is the case of
equality of opportunities, right to wages for a
iivelihood or providing a better life-standard
become meaningless when a person does
not get reasonable opportunity of employ-
ment for himself. Every citizen of the country
should be provided a job according to his
needs. Ail this is possible only when acitizen
has work and employment opportunities in
his country.

Mr. Deputy Speaker, Sir, inthis modern
world of unemployment or quasi-unemploy-
ment perhaps there is not a single gountry
where itis not binding for the Government to
create adequate employment opportunities.
This is the duty of a welfare state to provide
jobs to all its citizens and to boost produc-
tion, trade and vocation.

In the Socialist Countries, citizens have

+ aright to employment. In other words they

have a right to get rem uneration for the
quality and quantity of the work they perform.
Right to employment has been provided in
the constitutions of Russia, China, Poland,
Hungary, Romania, Yougoslavia, Mangolla,
Bulgaria, Czeckoslvakia etc. to their citi-
zens. In principle; their citizens have been
granted equal life standard whioh is free from
the fear of unemployment and gurantee of
reasonable wages.

Sir, youtfi are found indlging in anti- '



647 Employment
[Sh. Astbhuja Prasad Shukla]

social acts in the wake of terrorism, whether
it is in Punjab or Jammu and Kashmir. This
is a matter of greatconcern for the country.
So, the Government should enact stringent
laws for the removal or unemploymentinthe
country. lf the frustration and despair pre-
vailing among the youth converts into re-
sentment in future, the history of this country
will take a different turn. A handful of people
belonging to affluent families are holding the
entire capital of the country. In the circum-
stances, it would be unfortunate of the coun-
try if the youths take to weapons due to
nonavailability of jobs to them.

I, therefore, would like to urge the whole
House to pass this Bill which provides guar-
antee of employment to all.

[English]

SHRI RAMESH CHENNITHALA (Kot-
tayam): Sir, | am supporting the spirt of this
Bill. In this Bill there are certain provisions
which | cannot accept.

As it is a Private Members’ Bill. | do not
want to go into each and every clause of the
Bill. But Clause 4 says:

“ Every citizen who has secured a job
shall not involve himself In any activity
other than his empioyment resulting in
financial or other gains. *

Then Clause 8 says:

* Any person violating the provisions of
Section 4 shall be punished with impris-
onment for a term not exceeding one
year or with fine not exceeding rupees
ten thousand or with both. *

We cannot accept Section 4 (2). But the
spirit of this Bill is well accepted. The gallop-
ing unemploymentis a serious problem whioh

our generation is facing. The problem of -

unemployment has assumed a very acute
dimension and threatens to become larger
and more serious one.In coming years. |
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qudto from the Report of the Committee on

Unemployment, 1973, Department of La-
bour and Employment. It says:

* Because of the human sufferings in-
volved and the sense of frustration arid
the tension which it breeds, unemploy-
ment is pregnant with the potential
danger of growing law and order prob-
lem and engendering social and politi-
cal unrest and other concomitant prob-
lems.”

As my previous speaker very well
pointed out, terrorism in certain parts of the
country is increasing because of the serious
situation arising out of the unemployment
problem. This is one of the major reasons for
unrest, for example, in Punjab, Jammu and
Kashmir, in Assam and North-Eastern States.
The young people who are seeking jobs,
whenthey do not get adequate opportunities
for job, they take to weapons and create law
and order problem. Now this is becoming a
social problem. Iif we carefully analyse the
problems of Jammu and Kashmir, Punjab,
Assam and also the North-Eastern States,
we can come to the conclusion that the main
reason for this is the unemployment prob-
lem.

We have to solve this problem. And
there is no magic wand with anybody to
solve this problem. The rural labour force
suffer a very severe under-employment
problem as also acute poverty. They are
suffering a lot because ofthe seasonal work.
Moreover, the populationis increasing. There
is no measure for controlling the population.
This way India is going to be the numberone
country in the world in terms of population. if
you go into the statistics you wili be able to
see that the number of Job-seekers are
increasing every year. The statistical figures
show that unemployment was 0.75 millions
in the First Plan, 1.56 millions in the Second
Plan, 2.47 millions in the Third Plan, 8.15
millions in the Fourth Plan, 13.41 millions in
the Fifth Plan, 23.91 millions inthe Sixth Plan
and 32.77 millions inthe Seventh Plan. From
this, we can come to the cosluslon that there
are a number of people who have registered
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their names in the Employment Exchanges.
Also, they are increasing day by day. In
1981, as per the statistics, 430 lakhs of
people have registered in the Employment
Exchanges. Thisis avery serious problemto
which the Govemment has to pay more
aftention.

Sir, there are lot of employment guaran-
tee programmes but in effect, these pro-
grammes are not helping the poor and the
unemployed youth of our country. We are
facing now the problem of educated unem-
ployed as well as uneducated unemployed.
And the task of providing work to the lan-
dless labourers in the third world seems very
difficult. There are lot of reasonsforthat. The
number of landless labourers is very huge
and as they are illiterate and unskilled pro-
viding work tothem has become very difficult
in our country. Also the low rate of absorption
in the industries and in agriculture are the
other reasons which is affecting the rural
population very badly Small and cottage
industries and development of backward
areas should be encouraged to check the
influx of population from rural areas to urban
areas. Now-a-days, we see thatmore people
are coming from the rural areas to the urban
areas. They are coming to seek jobs. Wecan
check this influx only by providing more
employment opportunities in the rural areas,
especially in the backward areas. In this
context, we have to think about the function-

ing of the Employment Exchanges.

1 am very sorry to say that the function-
ing of the Employment Exchanges is very
bad. The picture presented by the National
Employment Service which has a network of
851 Employment Exchanges is worse and
dismal. It is important to note that the Em-

ployment Exchanges Act makes itobligatory _

on the part of the employers to notify the
vacancies occurring in their establishments.
This is an obligatory one. But the employers
" are not reporting the vacancies. if an em-
ployer is not reporting the vacancies arising
intheir firm, there is a provisionto prosecute
them. Butwe never heard of any such prose-
cution. If we carefully observe the function-

ing of the Employment Exchanges it is highly
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dismal. So my request to the Govemment is
to take a serious note of this and take urgent
measures for the effective functioning of the
Employment Exchanges. In the rural areas,
the unemployed youth cannot even register
their names in the Employment Exchnages.

- Once they register, they have to go for re-

registering but there are no proper facilities
for registering their names. We can see that
there are lot of vacancies in Central, State as
well as in quasi-Government Services.

16.00 hrs.

For the Central and quasi-Govemment
services also you see a lot of educated
unemployed youth are seeking jobs. But this
ban is not being lifted. This is cruel because
the ban on employment is creating utter
confusion and it is painful as well. So many
request to the Government is to lift the ban
on employment, so that the vacancies can
be filled up as early as possible.

The retirement age must be reduced to
fity years. Millions of youth of this country

- are seeking jobs. To enable them to get

Government jobs, the retirement age can
reduced to fifty years. In Government sec-
tors such as Railways there are a lot of
vacancies. But due to computerization inthe
Railway as well as in the Postal Department,
the number of vacancies are coming down.
| am not totally against computerization.
Computerisation is needed wherever it is
badly required; but not in all sectors. A lot of
employment potential can be seen in Rail-
ways and Postal Departments. We are rich
in manpower also. If we introduce comput-
ers in these empioyment potentials areas,
where will the youth go and how will they get
jobs? So my suggestion is that computeriza-
tion must be in selective areas, so that the
youth of this country will get employment
opportunities in Government sectors like
Railways and Postal Departments.

In the Directive Principles of our Consti- _
tution, it is mentioned that the right to em-
ployment is given to all. In Kerala and West
Bengal, if the State Govemment is not able

to provide jobs, it is giving unemployment
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dole amounting to Rs. 50; now it is raised to
Rs. 80. It is only a small amount; but it is
highly helpful for the employed youth. They
can go and search jobs with this smallamount
of money. This is a relief to them. So my
requestto the Govemment is that this unem-
ployment dole must be given to the seekers.

There are a lot of self-employment pro-
grammes. For example, Jawahar Rozgar
Yojana is one of the major programme which
is going on in the country. A concurrent
evaluation of this programme must be done
to know whether these programmes are
reaching the poor people. The idea behind
Jawahar Rozgar Yojana is good. It is wel-
comed by all the people. The aim behind this
programme is to alleviate unemployment
and create more employment opportunities
in the rural areas. But unfortunately the
amount which is earmarked for this purpose
is not going to the real beneficiaries because
middlemen are taking advantage of this. So,
an overall evaluation of the Jawahar Rozgar
Yojana must be done

For the educated unemployment youth
Rs. 25000 is given as loan from the Nation-
alised Banks. But unfortunately this pro-
gramme is not being carried out properly.
Firstly the banks are hesitating to clearthese
loans. Secondly even when the educated
unemployed youth prepare some scheme
they cannot plan the project properly and
implement it because of lack of knowledge.
Moreover, banks are not at all cooperative in
their venture. There are a number of self-
employment guarantee programme which
are going on today; they must be evaluated
and the mistakes and faults should be iden-
tified and rectified as early as possible.

Now, let me say something about the
IRDP programme in the rural areas. People
who are below the poverly line are getting
assistance from the IRDP programme. But
this programme needs a careful study; and
evaluation is also necessary. When we think
of bringing up the people who below the
poverty line, we have tq carefully watch this
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programme. Figures are all right, but if you
go into the truth, we will find that this pro-

" gramme is not properly implemented. So,

concurrent evaluation must be there; we
have also to identify as to what are the faults
involved in this programme so that the poor,
the downtrodden and those who are below
the poverty line will get assistance.

Another point which | want to make is
aboutthe postalorders. There are advertise-
ments in the newspapers offering employ-
ment and in those advertisements, they say
that postal orders for such and such rupees
should be attached to the application. My
humble suggestion is that it is necessary to
abolish the system of attaching the postal
orders with the application forms.

Regarding sick industries | would say
that when we discuss the unemployment
problem, we must also take care of the
people who are retrenched because of the
sickness of the industries. The rehabilitation
of the employees retrenched from the sick
industries is also a very serious one.

Industrial growth centres in the industri-
ally backward areas and in the under-devel-
oped areas are also necessary. Information
like how infrastructure for industrial develop-
mentcan be created and how new industries
can be set up, etc. can be provided by these
industrial growth centres.

Finally, | would urge upon the Govern-
ment to increase the allocation for employ-
ment programmes. Increasing the allocatlon
forthe employment programmes would help
create more employment opportunities in
our country.

[Transtation]

SHRI CHHEDI PASWAN (Sasaram):
Mr. Deputy Speaker, Sir, | rise to speak in
support of the Employment Guarantee Bill
that has been brought forward by the hon.
Member, Shri Bhogendra Jha. The number
of unemployed people is increasing rapidly
day-by-day in the country. It is mainly due to
wrong policies of the Government.
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Russia got Independence in 1917 and
unamployment was totally aliminated from
the country by 1930. It is evident from the
above as to how that country could over-
come the crisis so quickly. The people of our
country oftentak of landing on the moonand
many countries have already landed there.
But in our country, about 40 to 50 per ceni
people live below the poverty line. What
could be more ridiculous a situation than
this?

When our country achieved independ-
ence 44 to 45 years back, unemployment
existed that time also. Since then this prob-
lem went on aggravating. There has been
rapid industrialisation in the country over the
years, but it took place at the upper level
only. We should have followed Gandhian
policies and encouraged small scale and
cottage industries so that unemployment
could have been eradicated. Unless cottage
and small scaleindustries are encouragsdin
such a large countr,. unemployment can not
be eradicated.

Besides, we see that termorist activities
are increasing in this country. if we look at

our Budget, we will find that Rs. 70 to 80

crore have been allocated for the develop-
ment of Jammu and Kashmir, but only a
handful of people have been benefited by
this expenditure. The Government did not
set up any industry, there. That is why the
number of terrorists is increasing day by day
in the Kashmir-valley.

TheGovernmentwantsthat there should
be development, but their intentions are not
good. Had the intentions of the Government
been good, there would not have been such
widespread unemployment. | would, there-
fore, lke to request the Government to en-
courage small scale and cottage industries
inthe country. Then only unemployment can
be eradicated. The most important thing is
that intentions of the Government should be
good. inthis country, only a handfulof people
get high positions. For hstanco. when re-
cruitment is made in Mithila region in Bihar,
people belonging only to a pancula com-
munity get mpomtmams to various posts.

One more peculiar situation exists there.
These people draw the salary, but their work
is done by others. | have, therefore, said that
the intentions of the Government should be
good.

Without taking much time of the Houses,
| would like to draw the attention of the
Governmentto certain issues. if the Govern-
ment really wants to eradicate unemploy-
ment, it will have to encourage smail scale
and cottage industries. The Government
should also function with a good intentions
so that maximum people could be provided
employment.

With these words, | conclude.

- SHRI PIUS TIRKEY (Alipurduars): Mr.
Deputy Speaker, Sir, the problem of unem-
ployment has become the problem for the
whole country. Neither | nor the Government
know as to how to resolve this problem. The
Government is being criticised on this issue
in many ways, but nobody bothers to find out
a solution to it. | want that we should rise
above party lines and be united to resolve
this problem. ’

Our country has been divided into dis-
tricts and blocks. The Government knows it
well as to what crops are produced in various
blocks and reglons. The Govemment is also
aware of the deficiency of various kinds viz.
deficiency of food, clothes or other com-
modities in various regions. They cannot be
self-sufficient in any respect. If the Govern-
ment has good intentions, it should find out
the position in regard to availability of
foodgrains, other commodities, the number
of educated and uneducated boys and girls
and the work in which they could be en-
gaged, their difficulties, whether there are
any schools or the colleges, whetherthere is
any possibility for development of fisheries,
in respect of each and every block. If the
Govemment can work out all these details,
solution to unemployment problem would
not take much time. Our countrymen want
work and not alms.
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in the country. That is rampant corruption in
the Government offices. We very often say
that the police are corrupt from top to bottom.
Oneotfitsreasonsisthat high officials amass
abundant wealth through corrupt practices
before they reach the age of superannuation
due to the apprehension that there is no
guarantee that their children would get
employment. They want to have funds for
the expenses of marriage of their daughters.
Ido not say that it is applicable to all Govemn-
ment employees, but this tendency is grow-
ing day by day. When an employee does so,
others also follow suit. | want the Govern-
ment to take measures to stop it.

Besides, | would like to draw the atten-
tion of the Government to yet another issue.
Prostitution is increasing day by day in the
country. When they have no other means,
women take recourse to flesh trade as a
meansof theirlivelihood. We talk of women’s
respect every day, but do not take any steps
to remove their plight. You can see such
comrupt practices in Delhi also at several
places. The affiuent, the corrupt people make
the merriment at these places and the poor
women become their victims for two square
meals. | want to know from the Govemment
whether they know itor not? Alithese women
are our sisters and are the honour of the
country. Such practices must be stopped.
They are capable of rendering other serv-
ices for the country’s cause. Our respected
" mothers and sisters are being disgraced.
They are starving. They have no job. Take
the case of Delhi. They live in jhuggi clusters
and work in the houses of affluent people.

These slum dwellers live in the places which .

are not even suitable for animals. They are
compelled to live there. They live in unhy-
gienic surroundings and live on food thrown
away by big hotels, it will spread epidemic
and it is the affluent people who will die of
these diseases, because they do not have
the resistance power which the poor people
$ossess. The big schemes will no doubt,
increase employment opportunities. There
will be big power houses. Let me know as to
for whom all these major projects are being
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undertaken. Every child of ourcountry whois
bom onthis soil, recites that India belongs to
him. But it is our misfortune that we are not
able to provide him even food and shelter.

I, therefore, submit that houses can be
built in every block. When the Government
preparas so many plans forthe development
of Dethi, why can it not do so for the villages
in the country. Houses must be built there
also and they should be provided all facilities
viz. elecitricity, drinking water etc. All schemes
of the Government should be launched at
the village level so that the people of the
villages may understand that the scheme is
meant for them. These are their own
schemes. It is they who will implement these
schemes. Now-a-days It can be seen that

. even for a petty work like construction of a

drainage which earlier the villagers used to
do unitedly. Now they write letters to the
Block Officer and the amount is paid to them
after it is passed by higher authorities.

What are they doing under the self-
employment scheme, there is also the mid-
dlemen, who usurp the funds granted for the
work. A watch should be kept on it also and
it should be enquired whether the money is
being utilised properly or not, whether he
knows the work or not for which this money
is being taken or he wants to run away with
the money taken from the Govemment. All
these things should be kept in mind.

The problem of unemployment is in-
creasing day by day; attention should be
paid towards it aiso. They should be given
some vocational training so that they may
get employment later on. Therefore, | re-
quest the government as well as this House
that we should rise above the party line and
find a solution to this problem and find out
ways to combat this problem. These days
the people are compelied to sell their chil-
dren even to satisfy their hunger. so some
attention should be paid towards it also. ¥
one goes through the records, such inci-
dents can be found in abudance.

Mr. Deputy Speaker, Sir, the situation is
vetybad.Thorohro.lnquasuhatkeeping
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aside the criticism, everybody should think
fo find out its solution and go on altering the
Govemnment. At every level be it a Pan-
chayat, Block, District, M.L.A. or M.P., at-
tempts should be made to solve the problem.
A Parliamentary Committee should be con-
stituted to find out the ways and means to
solve this problem.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Deputy Speaker, Sir, everybody
supporting this Bill and every Party has
included it in its manifesto, but nobody is
abiding by it. Therefore, at first, | would like
to know, as my friend has also said, what is
the intention of the Government since we are
watching this thing for the last 42 years.
Mahatma Gandhiji has also said, and people
were assured before independence that the
right to employment to the youths would be
included in the Constitution as the funda-
mental rights. Unless this right is added to
the fundamental rights and the Govemment
owns its responsibility, there will be no use
of it. Therefore, Iwantto say thatthe Govem-
ment should go for the amendment in the
Constitution and it should be included inthe
fundamental rights. The Government should
declare here that all this would be done. For
the last 42 years we have been listening to
the slogans of removal of poverty and em-
ployment to the youths, but what has been
the condition of the country in the last 42
years. We have read in Economics in Sth
and 10th class that “India is a rich country,
but its inhabitants are poor”. It means that
our country is prosperous, we have food,
water, six types of seasons and hands to
work, but all these things are not utilised
properly and that is why we are unable to
give work to the people.

Mr. Deputy Speaker, Sir, so my first
request is that if the Government is honest,
it should make a declaration here in this
regard, otherwise | feel that it will give some
assurance and ask the concerned Member
to withdraw this Bill and this Bill will be tatkked
out. it should not be talked out and we should
reach at some conclusion. The Government
should give some specific assurance that it
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would include the right to employment in the
fundamental rights.

_ Sir, secondly, | suggest that the Five
year plans should mainly be employment
oriented. Till now the Five year plans were
based on mass production by big industries
and machines. According to the Gandhian
Economy, unless we make every village self
reliant, unless we go for de-centralization of
economy, we will not be able to achieve that
goal. Therefore, the decentralization of
economy is a must and there should be
mass production by the masses. We cannot
choose the way adopted by America, where
production is on a large scale by big ma-
chines. It can be successful in America, but
not in our country due to unemployment
problem and over population in our country.
So we will have to take up the policy of mass
production by the masses, but this produc-
tion will not be based on the machines but on
the smaii scale industries, cottage industries
and village industries. If we adopt these
policies, only than the villages can be self
reliant. Therefore, | say that this goal can not
be achieved by bringing the Bill, it can be
achieved through increasing cottage and
small scale industries and decentralization
of economy. Our policies and five year plans
should be employed oriented. Today we talk
about employment, but are unable to pro-
vide jobs to the youths. Therefore, we will
have to start small scale projects to increase
employmentopportunities and the Bank loans
and other facilities should be arranged for
them. This is a very serlous problem. | know
that practically these problems cannot be
solved altogether. It will have to be solved in
a phased manner. It will have to be divided
into several parts and sub-parts. For it we will
have to give top priority to the ANTYDAYA
PROGRAMME of Jai Prakash Narainji. We
will have to find out that who are the poorest
in the villages. We would also ensure as to
how employment can be arranged for the
them. How we can provide employment for
the women, Schedule Castes and Schedule
Tribes, backward classes and economically
poor? You can see that during the last 40
years India has been divided into two parts -
the one is India and the other is Bharat. The
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Indian is one whose son becomes an LA.S.
officer after completing his education or
becomes a commander in the army. The
‘son of Bharat’ is one whose son becomes a
police constable, a clerk or a peon.

Therefore, at first we will have to pay
attention towards the backward, Scheduled
Castes, Scheduled tribes and the persons
living below the poverty line. | am afraid that
this proposal may not come on a non-official
day and may not be talked out and taken
back. | would like to state that on this occa-
sion the Government should make some
specific declaration through this proposal,
about its planning regarding providing em-
ployment guarantee and only then adetailed
discussion on this issue can be useful. |
would like to say only this much. Thank you,
for giving me an opportunity to speak.

(English}

GOVIND CHANDRA MUNDA
(Keonjhar): Mr. Deputy Speaker, Sir, | may
be permitted to speak in Oriya.

MR. DEPUTY SPEAKER: Mr. Munda,
have you made necessary arrangement.
Have you informed that you want to speak in
Oriya?

[Translation]

*SHRI GOVIND CHANDRA MUNDA:
Yes, Sir, Interpretation arrangementhasbeen
- made. Interpreter is sitting in the booth.

Mr. Deputy Sepeaker, Sir, The Employ-
ment Guarantee Bill has been moved by the
Hon'ble Member, ShriBhogendraJha. Many
Hon'ble Members have expressedtheirviews
on this Bill. India is a vast country. Now it is
facing a number of problems. The unem-
ployment problem is one of them. While
participatinginthe discussion severalHon'ble
Members stressed the need to tackle this
grave problem. When this Bill was moved in
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this House | could not decide whether |
should speak or not. lwas thinkinginthat line
only because of the fact that no-body has
been able to resolve this great problem.
There is wide difference between what we
say and what we do. We always promise our
people that the problem of unemployment
will be tackled with on priority. But actually
what happened, the problem is mounting
day by day. That is why | did not want to
speak on this Bill. Then | thought | shall be
taifing in my duty if | do not record my viewon
this vital issue.

Sir, | came from a tribal area of Orissa.
| am a tribal Member. You know Sir, how
acute is the problem of unemployment in
India. You also know the condition of the
people in Orissa. When the problem like this
is causing concern for everybody in India,
you can imagine how precarious it is in my
district, Keonjhar which is very much unde-
veloped. You can also imagine the plight of
the tribal people living there. They are mov-
ing from pillar to post for a job. Therefore, |
think, ShriJhaforbringing this Bill and through
that Bill giving me the opportunity to express
my views.

Sir, the Bill seeks to provide employ-
ment guarantee to every citizen of India. |
understand the noble intention of Shri Jha.
But, | am sorry the objective of the Bill will not
be achieved. The present financial situation
of the country is not favourable for fulfilling
such vast objectives. In fact, no Govt. will be
able to provide employment guarantee. The
Bill is just like "empty vessel sound much”.
This is so, because the planning process in
India is defective. f you study the geography
of India, you will find different climatic condi-
tion at different region differentkind of people
having different culture, speaking different
languages are living in this country. Every
area of every state is not alike. If the land in
a particular area is fertile, the land at some
other place of the same State is not the
same. The per hactre yield of the agricultural
land differes from place to place. There is
not a single state in India where the entire

*Translation of the speech originally delivered in Oriya.
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land is fertile. That is the reason why the
farmers in every state do not get equal yield
of food grain per hectare. lf the farmers a
particylar State are rich their brothers in
several other States are pcor and leading
miserable lives. They are passing their days
without job for several months as they only
grow one crop throughout the year. That is
why the numher of unemployed persons
increase in those States. In such circum-
stances the State Governments are not able
to provide employmentto those people. Steps
were taken to generate additional employ-
ment after independence. Steps wore taken
for the development of agriculture and In-
dustry. Targets were fixed in every Five Year
Plansto create jobs forthe people, but every
Five Years Plans leaves behind heavy back-
log of unemployment. This is the tragedy.
Nobody can give employment guarantee to
every people. Take the case of Govt. serv-
ices. If a boy goes for a job, the employer or
the persons help him in getting the job
demand 30 to 40 thousands. The children of
thefarmers are so poorthat they cannot give
such a huge amount of bride to get the job.
The farmers even sell their land to educate
their children. When they should get the job
they do not get as they are not in a position
to pay bribe. The corruptiun is rampant
everywhere. So, employment guarantee is
not possible in India. It will continue to pose
problem in the State like Orissa.

Sir, unemployment problem is not only
mounting in India, it is also prevailing in the
country like China. It may not be as great in
those countries as it is in India. China and
several other country could regulate this
further growth and brought down unemploy-
ment rate by making rapid progress in Agri-
cultural and Industrial sector. In India the
pace of progress was very slow. It could not
generate employment at the rate the popula-
tion increased. Due to lack of efforts to
remove regional imbalances the problem of
unemployment increased in the backward
State like Orissa.

As | had told at the beginning of my -

speech, | came from a tribal district, i.e.
Ksonihgr. There our people are facing prob-
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lems at every sphere. But, unemployment is
their main problem. They are tribal and
backward people. Who will provide them
with employment? We have got iron ore,
Manganese and severalothermines. Alarge
number of Industries have come up in their
land, but they are unemployed. Now mod-
emisatlon slogan is given at every ‘sector.
Modern mining methods and mechanisation
are being introduced in the mines. These
systems are creating unemployment. My
peoplu are not well trained in the modern
mechanism. So, how can they be absorbed
in the mines. That is the tragedy. A number
of medium and large scale projects have
been set up in my district butthe local people
are not fcund suitable for the high grade jobs
as they are not technically highly qualified.
Sotechnicai and vocational education should
be giventop priority. Such institutions should
be set up in those areas so that the students
coming out fromthose institutions willget job
in their locality. | am saying so because our
present education system is defective and
needs change.

During my last election tour and also
during my visit to my area at different times
| found that the unemployed youths are
sitting idle in every village. Sornie of them are
lazy. They do not want to do any work other
than Gowvt. job which is not possible. The
attitude of many educated youths has been
changed. They feel jealous of others. Some
people pull others legs. If one person is
advanced others are not willing to tolerate
him. The combine effect of all these factors
lead to increasing unemployment and it is
mounting everyday.

Sir, | have written my speech which |
shall read if you permit me. But | have
already clearly expressed my views. Then
there is no need of reading the speech. I said
everything from the core of my heart. | do not
say wrong things. | am atribal man and | am
innocent. | always speak truth. | hope the
entire House will understand my feeling and
excuse me if | have not assessed correctly
the real condition prevailing in the village. |
am really very glad that | could draw the

attention of the Houseto the difficulties of my



663 Employment
[Sh. Govind Chandra Munda]

people. Lastly | thank you very much for the
opportunity given to me to participate in the
Bill and with these words | conclude my
speech.

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Deputy Speaker, Sir, | heartily welcome
the Employment Guarantee Bill moved by
Shri Bhogendra Jha. This Bill has three or
four characteristics. The Government has
been made a partnerin it. ltis the duty of the
Government to provide employment to all
those who are capable. If apersongets a job
and alsoindulge in other works and snatches
the rights of others. There is a provislon in
the Bill to check the centralization of empioy-
ment. It would also be ensured whether he is
not accumulating lakhs of rupees by corrupt
means, by dishonesty or by some other
unfair means. There is provision regarding
imposing a limits over the means. There is
the provision of time bound promotions in it.
These days one more thing can be seen that

in Employment Exchange anumber of people -

have got their names registered, but actually
they are working somewhere else and do not
inform the Employment Exchanges of the
real position, because they are in search of
better employment. They do not withdraw
theirnames from the Employment Exchanges
and thus they snatch the rights of others by
keeping their names alive on the register of
Employment Exchange. There should be a
provision that one who has got a job any-
where cannot get his name registered with
the Employment Exchanges.

The fourth provision is that it is the duty
of the State to provide facilities for self
employment. if someone has been able to
get ajob and wants to start his own business
underthe 'self employment scheme’. lt should
beé the duty of the State to provide facilities
and resources for him. There s the provision
of punishment for a person who is doing
more than one job or manages to arrange
more means. In this way | understand that
the Bill moved by Shri Bhogendra Jha is
comprehensive.
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Sir, | would like to request the Govem-
ment through you that this Bill must be ac-
cepted. Today the unemployment has be-
come a natlonal problem. Unemployment
and joblessness in a frightening problem.
Hungercan make aman devil and thatis why
it is said that an empty mind is a devil's
workshop. | woulo like to draw the attention
of the Government through you to the fact
that after independence, those who helo the
reins of power, whether they belonged to the
rulers’ side or the opposition, tried to give the
attractive slogans for the removal of poverty,
unemployment, and works for each hand
and water for every field, but this problem
continued to aggravate day by day.

Sir, there is an episode in Ramayana
when Sursa went to test the strength of
Hanumana, Tulsldas writes:

‘Jas Jas Sursa Badana Badhava,
Taasu Doon Kapi Roop Dekhawa.’

Hanuman increased his size manifolds
and Sursa’s mouth remained small. Simi-
larly, unemployment has increased manifold
since we made efforts to remove unemploy-
ment. The main reason of unemployment is
industrialisation, mechanisatlon, computeri-
satlon, lack of irrigation facilities and distor-
tion of facts.

Sir, our education policy has been pri-
marily responsible for unemployment in the
country. Our means of employment are in-
adequate because of the rapid increase in
the population. Because of the population
explosion more hands need work whereas
we are not able to provide them work. | would
conclude in anothertwominutes. | would like
fo submit here that in ancient times our
villages were self-reliant units and nobody
was jobless there. There was digrity of la-
bour. | want that a similar scheme should be
revived in villages. Efforts should be made
sothatthe maninthevillage is provided work
inthe village itself and he has notto runtothe
cities in search of a job.

Sir, whatever education we are provid-
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ing is only bookish knowledge. We should
provide them such education which would
encourage self employment besides creat-
ing interest in dignity of labour. They should
work with their own hands and be not
ashamed of doing manual labour. If this spirit
is inculcated in our youth, everyone will not
run for white collar jobs. Therefore, neces-
sary changes must be made inour education
policy. Besides, academic knowledge, vo-
cational, employment oriented and practical
knowledge must also be imparted sothatthe
students could stand ontheirown feet. Barks
should give facilities to the people either
through loan or any other means. Proper
enquiry must be made that the person who
has been sanctioned loan is not misusing it.
It should be ensured that the funds are
utilised in the best possible manner. The
small scale and cottage industries must be
encouraged. The means of irrigation must
alsobe developed. There is lot of barren land
in the villages and there are no means of
irrigation. If irrigation facilities are provided,
the condition of villages would become bet-
ter. The workers would not run from villages
to cities in search of jobs. Therefors, Sir,
agro-based industries must be set up. More
tacilities of irrigation should be developed
and spirit of self-employment must be en-
couraged. The ‘Antyoday’ scheme should
be given priority.

Sir, | think you for providing me an
opportunity to speak and with this | conclude.

*SHRI K.H. MUNIYAPPA (Kolar): Mr.
Deputy Speaker, Sir, we are discussing a
very important Billmoved by ShriBhogendra
Jha. | welcome this Bill and say a few words.
Many Hon'ble Members who spoke before
me appreciated the objectives of the Bill but
we have to see how far they are practicable.
Our late lamented leader, Shri Rajiv Gandhi
had asked all the States and Unionterritories
" to clear the backlog when he was the Prime

Minister. Regarding reservation of seats to
- Scheduled Castes and Scheduled Tribes
the back-log has not been cleared till doday.
Even 25% of the backlog has not been
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cleared.. The administrators bureaucrats are
responsible for not clearing the backlog.
They do not have any sympathy towards
Scheduled Castes, Scheduled Tribes and
other backward communities. |, therefore,
urge upon the Government of India to take
concrete steps to clear the backlog without
any further delay.

The number of unemployed persons in
the country is increasing day by day. The
educated unemployed youths are not ableto
get any jobs. They are not able to get food
and clothing. Their future is gloomy. Hence,
Government should consider this matter
seriously and find out a permanent solution
to this burning problem of youths.

There are crores of youths who have
passed matriculation. There are lakhs of
degree holders. Even P.hd. holders are not
getting jobs these days. The Government
has to set up suitable industries to utilise the
talents of these educated youths. These
industries should be set up preferably in the
rural areas. Our Hon'ble Prime Minister has
a vast experience of rural life. He knows the
difficulties of poor farmers of this country. |
am surethat he will take steps to alleviate the
sufferings of these farmers.

While speaking on this Bill | am re-
minded of some injustice that is going on in
the Union Public Service Commission. Our
society has a federal structure and all per-
sons should get equal opportunities. But this
is not happening in the UPSC. This factor
also adds to the unemployment problem.
Last year about 900 candidates have been
selected forvarious posts. Among them'about
600 candidates are from Uttar Pradesh and
Bihar. Only 300 candidates were selected
from the rest of the country. Especially from
South India representation is meagre. Are
there no intelligent and efficient candidates
in southern states? f you conduct proper
examinations then only you will come to
know about this. There are efficient candi-
dates in Southern States but they are not
being selected by the UPSC. Their examina-

*Translation of speech originally delivered in Kannad.
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tion system is also faulty. The tools and

techniques of the UPSC examinations lack

validity, reliability and consistency. Immedi-
. ate measures have to be taken to rectify this
and to do justice to all States. Whether it is
1AS Or IPS proper representation should be
given to all States without any favour to any
State.

16.46 hrs.
[SHRI P.M. SAYEED in the Chair

The administrators and bureaucrats call

for the posts and they announce the details
of reservations. But this will remain in black
and white only. Reserved vacancies are not
filled properly. Sometimes these reserved
posts remain vacant for several years. The

centre should see that these reserved posts |

are filled without any delay.

Population explosion is a very important
factor which adds misery to the unemployed
persons. Our plans and programmes would
be worthless if family planning programme
are not implemented.

Chinawas facing several problemsthree
decades ago. But now they have achieved
progress in various fields. This is mainly
because of the success in implementing the
family planning programmes.

About 75% of the youths in the country
are unemployed. If proper arrangements are
not made to employ these youths then there
will be revolution in the country. Now 8th Five
Year Plan is going to commence. What
provision is there in this plan to accommo-
date the unemployed youths. How many
lakhs of youths are going to get jobs? We
have to create more and more job opportu-
nities in the five year plans. This is very
essential not only to engage the talented
youths but also for the progress of the coun-

try.

Once again | appeal to our hon. Prime
Minister to protect the unemployed youths
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by creating jobs tothem. | also urge uponthe
centre to see that equal representation is
giving to all States without any partiality.

Sir, | thank you for allowing me to ex-
press my views on the problem of unemploy-
ment and with these words | conclude my
speech.

[English)

SHRI PRATAP SINGH (Banka): Mr.
Chairman, Sir, there is no gainsaying about
the importance of this Bill introduced by Shri
Bhogendra Jha. | am quite sure that each
Member in this House, from whichever Party
he belongs to, would rise and support this
particular Bill.

There is no doubt that at this present
juncture in our nation’s history, we are being
stressed with a massive unemployment and
simultaneously under-employment problem,
which is increasing at every step by our
burgeoning human population, which isgoing
up day by day. We cannot merely attack this
problem from one direction and thinking of
only providing jobs or opportunities for self-
employment. But nevertheless, our prime
target is really to find as to how to give an
opportunity to our young men, who have
been disillusioned, to make a living and
sustain themselves in their families with a
certain amount of dignity.

In this connection, | feel that action
should be to promote those kinds of work in
industry and also in our planning which can
utilise maximum number of unskilled labour.
We should view this matter of planning and
development also with a view to find employ-
ment for those people who are uneducated
and are not really skilled in any particular
sphere of activity because they are the most
destitutes and they are the most needy in -
finding opportunity of employment. At the
sametime, | feelthat we should not resortto
computerization indiscriminately where it not
really going to be absolutely necessary. lcan
understand in certain spheres of activity like
for instance on the question of our defence
assessment, even of our needs and require-
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ments, computerization is a must. There are
many other places where it is necessary to
have it. But we should not feel that this is the
age of computerization and we must de-
mand computerization and automation in
every sphere of industrial activity or every
kind of activity, without thinking. We must, at
the same time, promote that type of infra-
structure which is going to create opportuni-
ties of self-employment for the educated as
well as those who are not. In this regard, it is
obvious that we require to emphasise rapid
growth in our transport system, in our power
generation in water supply and irrigation.

ltis understood by every Member ofthis
House, every party which is represented
here and our people outside that no Govern-
ment can hope to cater by providing jobs to
each man and woman. But it can make a
sincere effort to create a climate where it is
possible for them to expect to be able to
employ themselves and find work through
their own initiative and volition. So | feel that
any amount of emphasis they do pay on this
kind of work is not going to be wasted and
would be perhaps a worthwhile thing to
consider. Most of my colleagues have ade-
quately dealt with most of the issues relating
to this subject. | do not wish to take much
time of the House by repeating all the things
which have been said before me.

Therefore, once again, | support this
Bill, introduced by Shri Bhogendra Jha. | am
sure, the Government would find it proper to
dowhatitcanto seethatthese problemscan
be alleviated.

Thank you for giving me an opportunity
to speak.

[Translation]

*SHRI SRIBALLAVE PANIGRAHI
(Deogarh): Mr. Chairman, | rise to speak a
few words on the Employment Guarantee
Bill moved in this House by Hon. Member,
Shri Bhogendra Jha. )
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AN HON. MEMBER: In which language
you are speaking? ls it Oriya?

SHRISRIBALLAVPANIGRAHI: Letme
do justice to my mother tongue.

AN HON. MEMBER: You have to do
justice to us also.

. [Translation}

SHRIBALLAV PANIGRAHI: Sir, Oriya
is a developed language. Tamil is the oldest
language of all. After that it is Oriya. It is an
ancient language and at the same time it is
adeveloped language. | would like to deliver
my speech in that language which is my
mother tongue.

Sir, | extend my mbral support to the Bill
of Shri Bhogendra Jha which is being dis-
cussed in the House. An identical resolution

. was moved in this House during the last

session and we had fulfledged discussionon
that resolution. However, the growing unem-
ployment is a very grave problem today.
Our’s is not the only country which has been
confronting this grave problem it is equally
grave in several other developed as well as
underdeveloped countries in the world. Of
course India is a developing nation and that
is why we feal that the problem of unemploy-
ment isvery acute in ourcountry. ltcannotbe
said that unemployment is very acute in our
country. It cannot be said that unempidy-
ment is totally absent in the country like
America and Sweden where the per capita
income is much more than what we have in
India. However it is the prime duty of every
civilized developed, developing or socialistic
country to provide some kind of employment
to every citizen so as to enable him to live
with dignity. But we have to declde whether
the Bill of Shri Jha can be adopted in the way
it has been brought forward by the Hon’ble
Member in this House. It is at all imple-
mentable in the present set up of our coun-
try? Nobody can say that it cab be imple-

*Translation of speech originally delivered in Oriya.'
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mented. What happened to the promise of
“Right to Work", of the Janata Dal. Could
they implement it. The Janata Dal had prom-
ised the people to amend the Constitution of
India and to incorporate therein “Right to
- -work” as the “Fundemental Right” of. They
included it in their election manifesto and
with this promise they came to power. Rais-
ing slogan is one thing and implementing itis
another thing. One should not go by such
impossible and false promises. But ncbody
should carry the impressionthat | undermine
unemployment problem. | minimised the
importance of the Bill. The Unemployment is
a very grave problem. We have the Direc-
tives of State Policy which are foundation of
our Constitution, which can be called the
soul of the Constitution. The fundamental
rights and other important provisions are
enshrined in another chapter of the Constitu-
tion where it is mentloned clearly about the
direction we should follow while running the
administration of the country. Sir, everyone
of us is very much concerned for the growing
unemployment in this country. The Gowt. is
very much concerned forthis grave problem.
Steps are being taken to tackle this problem.
New employment is being generated. 900
millions additional man-days are being cre-
ated. We are spending Rs. 2100/- Crores
under different schemes under Jawahar
Rojgar Yojana etc. to provide additional
employment to our people. But on the other
hand someselfcontradictory things aretaking
place. As you know Sir, the Gowt. is aware of
the growing problem ¢f unemployment.
Schemes have been drawn up to provide
employment to the unemployment youths.
At the same time the Gowt. is also issuing
notification to stop further employment.
Restriction is made on creating additional
employment. Even ban has been imposed
on appointment against the vacant posts.
This is so because the financial position of
the country is very precarious. On the other
hand we are expressing our ccncern for
having failed to give suitable employment to
the highly qualified youths. Sir, the situation
_has come to such a point that the M.A.
degree holders are ready to work as the
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loaders in the coal mines. Still then they are
not selected for those posts. Inthe past such
qualified youths were not considered suit-
able because they cannot do the hard work.
They cannot work in the underground coal-
mines. Do you know the basic qualificationto
be eligible for those posts? They should be
LTl Left Thumb impression. The persons
from weaker section were only selected for
these jobs in the past. Now the situation is
different. The number of educated unem-
ployed is increasing everyday. The M.A.
degree holders are going to the Court of First
Class Magistrate and giving affidavit saying
that they are not educated. They want the
jobs meant for person of LTl because they
feelthatoncethey getthe jobas LTI they can
be considered for the clericai posts in future.
Sorthis isthe fate of our M.A. degree holders,
the educated youths.

Sir, what are the factors responsible for
such growing unemployment? Mahatma
Gahdhi, the tather of the nation had visual-
ised the future of this great nation. So he had
formulated his own philosophy, economical
policy. The problem of unemployment would
not have been so acute today had the
Gandhian philosophy, Gandhian economic
measures adopted after independence.
Gandhian economic policies were not fol-
lowed and so we are facing such crisis today.
| carefully listened the speeches made by
some of my learned friends here. | came to
the conclusion that, had the Gandhian eco-
nomic measures followed fully after inde-
pendence we would not have been con-
fronted with such a grave problem today.
The Gandhian economic policy was based
on “Self Sufficiency to be achleved through
cottage industry like Charka etc”. The free-
dom movement based on his policy created
anewchapter in the world history of freedom
movement. He gave the call to boycott the
clothes which were imported from Bucking-
hamorLondon. e told everybody to boycott
imported clothes and to wear Indian made
Khadi dresses. He launched Swadeshi
movement. He could raise his voice against
the powerful British empire, the empire where
the sun was not setting. The stir intensified
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by Mahatma Gandhi and crumbled the foun-
dation of that great empire.

17.00 hrs.

Sir, it is a matter of great concern that
our population has been increasing. We are
not paying any importance on doing manual
labour. We are not willing to work in the field.
Ofcourse we should "adopt the scientific
method and newtechnology in our fields with
the passing time. We would keep pace with
on the scientific advancement. At the same
time we should also do physical labour and
we should establish proper coordination
between the need to do physical work and
the necessity to adopt new scientifictechnol-
ogy. Otherwise we will be lagging behind
several nations. While adopting our new
technology we should think of utilisation of
the large unemployed force with us. We
have to find out some ways to absorb most
ofthem in various fields. | would liketo stress
unon this only because we are facing grave
nroilem of unemployment everywhere due
» proper lack of proper and advanced
planning. | cannot say that we should follow
blindly. We should adopt our own policy
keeping in view the present situation in the
country. We should keep our financial crisis
inmind and formulate a long term plan which
will resolve this great problem to a large
extent. We should accordingly generate
unemployment for these large number of
unemployed people. While participating in
the discussion some Hon. Members ex-
pressed their views and said that the provi-
sion of employment guarantee to everybody
is not possible. | do agree with them, but we
should not feel disappointed, because there
is a silver lining in the dark clouds. We are
also getting some good signs. A few days
ago a Commission was set up under the
Chairmanship of Dr. G. Rangaswamy, the
former Vice-Chancellor of Tamil Nadu Agri-
culture University and former adviser of the

planning Commission. The Commissionhad -

detailed discussion of Indian Agriculture and
finally came to the conclusion that there is a
vast scope to absorb the large number of
unemployed persons in Agriculture sector if
we formulate effective plan. If Agriculture is
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systematically developed the entire rural
unemployed people of this country can be
absorbed there by 2000 A.D. We can create
10 crores of jobs in the remaining 8 years of
the current century. The Commission has
said thatthe proper planning for the develop-
ment of Agriculture will be able to remove
poverty, it will remove rural unemployment
problem. This has been highly appreciated
by the former Union Agriculture Minister,
Shri C. Subramanyam, who was also very
efficient and able Agriculture Minister and at
present he is the Governor of Maharashtra.
He has welcomed the various recommenda-
tions made by the Commission. | would like
to put it in the language of the Committee,

1 quote,

By a shift to commercial Agriculture,
agro Industry and agro exports India has the
potential to achieve a minimum 4% growth
rate in Agriculture, generate 100 million new
jobs and increase agro based exports to
atleast 40,000 crores per year within the
decade.” Unquote

“| amtelling this as silver lining, because
it will show light in the darkness. If we will go
ahead in this way, we can achieve our objec-
tive of providing them employment. So, the
agriculture sector in our country needs revo-
lutionary change. This is possible if our newly
educated youths change their attitude to-
wards Gowvt. Service. If they make revolu-
tionary change in their mind. That is the first
necessity of our youth force. Then there is a
need to make revolutionary change in their
mind. if our youths say that they will work in
the Govt. Offices after they complete their
education, then nobody can help them.
Nobody will be able to provide them job in
India. it has notbecome possible in China. It
could not become possible in USSR. Sir, you
know, the present situation prevailing in
USSR. The USSR is on the verge of col-
lapse. | have already mentioned here about
US.A. -

Sir, the education sysiem in our country
needs change. Our education should not be
linked with service. Jobs should be delinked
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from education. if we do so.our new edu-
cated youths, the future of the natlon will
automatically change their attitude towards
Gowt. Service.

Then Sir, we have to do something to
make the family planning programme suc-
cessful. India has made tremendous prog-
ress in various fields during the last 4 dec-
ades despite several hurdles. The devel-
oped countries are jealous of India as it has
achievedremarkable progress despite those
hurdles. India has also occupied dignified
position in the International spheres. But we
cannot achieve more progress if our popula-
tion growth is not regulated. The total popu-
lation of India was 35 crores at the time of
partition and now it has reached 85 crores
and it is estimated that the population will
cross 100 crores by 2000 A.D. So, the grow-
ing population is really a matter of great
concern for all of us. We have to control
population by effectively implementing fam-
ily planning programmes. This is possible if
the family planning norms are adopted by
every eligible couple irrespective of caste
and creed. For this there is a need to arrive
at acommon concensus by everybody. The
reiigious and political leaders should sit
together and arrive at a decision to make the
tamily planning programme a great success.
If we can control our population we can
utilise the funds available with us for our
youths to provide them employment of some
kind or the other. Therefore the religious
leaders should contribute their valuable time
and arrive atconcensus forthe welfare of the
mankind. Nobody should try to gain political
capital out of it. In this connection | remem-
ber the role played by Late Shri Sanjay
Gandhi. We have realised the relevance of
the direction given and programmes drawn
up by Late Sanjay Gandhi to resolve such
national problems. He had to pay a heavy
price for having adyised the people to adopt
tamily planning. A lot of people, a number of
leaders and the political parties gave it a
political coiour and made political capital out
of it. They misled the voters. Shri Sanjay
_ Gandhiand Smt. Indira Gandhi had suffered
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a lot on account of implementing such na-
tional programme. Now there is nobody who
oppose the piantation programme. Every-
one of us know and are convinced that we
have to intensify plantation and forestry in
order to bring ecoiogioal balance. We have
to save the dwindling forest. We have to
check the felling of trees and by intensifying
piantation we have to restore our ecology.
We have also to expedite literacy drive. The
five point programmes of Late Sanjay Gandhi
have ‘thereof greater relevancy in today’s
context. We openly admit this fact irrespec-
tive of political parties. Therefore those five
points should be our gospel, like the teach-
ings of Bible if we have to tackle our national
problems. | am saying this, because you
adopt any measure, pass any number of
legislations, allocate any amount of fund, we
cannot achieve success in eradicating pov- -
erty so long the present rate of population
growth is not checked and for this unani-
mous decision is very necessary. If political
parties give political colour to my sugges-
tions thenthere will neverbe any welfare and
upliftment in this country. When we have to
implement some programme some excess
may be committed at certain places, strin-
gent measures are to be taken if necessary.
This is so, because we have to make the
programme success in order to tackle the
national problems which are being confronted -
by the nation. Therefore every political and
religious ledders are to arrive at common
concensus.

Sir, reference has been made several
times in this House to migration of rural
people to the urban areas. If want to check
this large scale migration we have to change
our administrative set up, we have to set up
administrative offices at the block and Tehsil
Head Quarters. We have to promote rural
Industries. We have to connect every village
with roads and we have to create markets in
the rural areas. Unless we do that people will
continue to go to the urban areas, the towns
and cities to earntheir livelihood and also go
to get better comfort. But it is not possible for
everybody to get such comfort and it is not
easy for all of them to earn their livelihood.
So they will only add to the growth of slums.
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Therefore, we have to, develop the rural
areas and generate employmentforthe rural
people so that the large scale migration and
the growth of urban population can be
checked. Ido not wish to prolong my speech.
But | would like to refer to the reply given by
the Hon. Minister, Shri Sagnma. The other
day while replying to the discussion pertain-
ing to such problem Shri Sagnma said that
the Eight plan is being made employment
oriented. Priority is to be given to generate
additional employment in Eighth plan. New
jobs willbe created. Alarge numberof people
will be given employment in that plan period.
- So, we have to look into the problems of our
surplus labour force. Provide them gainful
employment. We have to formulate plan
accordingly.

Lastly Sir, | am extending my moral
support to this Bill. We have got an opportu-
nity to discuss a very grave national problem
of the country through this Bill. But, we know
the fate of this Bill. It is not practically pos-
sible to implement the objective of the Bill.
The mover of the Bill, Shri Bhogendra Jha is
an experienced Member. He also knows it
very wellthat employment guarantee cannot
be made the fundementalright at the present
situation of the nation even if the Hon.
Member’s party comesto power. The Janata
Dal had formed the Govt. with the helpof The
Communist Party. Janata Dal crossed the
‘Election Baitarani” with the help of this slo-
gan which they had incorporated in their
Election manifesto. But Janata Dal utterly
failed. That does not mean that we will keep
quiet and will not take steps in that direction.
Wa have to take necessary steps to resolve
unemployment problem. As you know Sir,
during the time of last election | have seen
the plight of our educated unemployed
youths. The able, cleaver, efficient and
energetio youths are moving in the villages
without job. This is our national wastage. We
have to utilise their talents and we have to
give them some kind of employment.

Now take the case of land reform. We
have to implement land reform measures
expeditiously. Then only more number of
rural people will get employment in the Agri-
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cultural sector. Similarly we have to provide
adequate irrigation facilities. There is a say-
ing in Oriya which means - “Oh farmers
brothers agriculture cannat prosper without
irrigation”. So you irrigate your land to get
better yield. We have to increase areas
under irrigation. In our country we get sur-
plus rainfall at some places which cause
devastated flood and resulting in a large
scale damage of crops etc. On the other
hand there are some areas where we’'get
scanty rainfall which cause severe drought.
Therefore there is a need to make a bal-
anced growth of our agriculture in the coun-
try by providing adequate irrigation facilities
on the unirrigated land and also by control-
ling flood where the people have been sus-
taining huge loss dueto its occurance almost
every year. .

Sirseveral Hon. learned Members have
quoted some provisions from our Constitu-
tion and opined that it is practically not pos-
sible to implement the objectives of this Bill.
The Hon. Mover of the Bill knows it very well.
We passed several Bills in this House. We
are not lacking in passing the Bills. But
whetherthey areimplemented afterthey are
made Acts. Sir, the Family Court Amend-
ment Bill was being discussed in the House
about one and half hour before today. In
course of the discusslon of the Bill Icame to
know that the original Bill was passed and
made an Act in 1984. But it is unfortunate
that the Act has not been notified yet by the
Gowt. of Bihar which has been formed by
Janata Dal with the support of the Party of
the mover of the Bill. However the Bill has
been amended and passed today. There-
fore we should not proceed to pass a Bill
which cannot be enforced. It is not properto
pass the Bill by raising over hands. That
'does not mean | am minimising the objective_
of the Bill. So, we should discuss the matter
across the table. We will list the various
measures one after another and will arrive at
aconsensus and see how the problems can
be tackled with. If we go for publicity we
cannot achieve the expected result.

We cannot implement the objective for
which the Billhas been moved in this House.
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Therefore, I requestthe Hon. Memberto see
how far it is practically possible. | do not
undermine the purpose for which he has
moved this Bill. | congratulate Shri Jha for
moving this Bill and l hope that he will realise
the present situation of the country and as it
is not possible to provide employment guar-
antee to everybody, he will withdraw his Bill.

Sir, thank you very much for giving me
the opportunity to speak and with these
words | conclude my speech.

SHRI RAM NAGINA MISHRA (Pa-
drauna): Mr. Chairman, Sir, | thank you for
allowing me to speak on such an important
matter. | think there is not even a single
person who would oppose this Bill about
employment guarantee. Those who are in
power must certainly be thinking seriously of
providing employment to the maximum

people.

Sir, many leaders of different political
parties took up this issue in their own style.
There was an agitation for provid employ-
ment to all. When the reservation policy was
announced it sought to provide employment
to some special categories of people. Hun-
dreds of youth immolated themselves in a
bid to oppose this policy. It was said that it is
for social justice. They could not attain social
justice but the society disintegrated. There
was revolt in the society. | thank you for
bringing about this bill which | hope would
solve these problems in case a legislation is
passed. This will eliminate rancour in society
and there will not be any need for reserva-

tion. | am saying this because 3/4 of the -

people in the country are poor and only 1/4
of them are rich. Who are poor? Most of them
are those who belong to the backward
classes.

Today bitterness is being created in the
society in the name of reservation. This
problem of unemployment can be solved but
what about the rancour that spreads in the
society. Those who talk of social justice, they
say why it cannot be included in the Consti-
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tution and providing employment shoulo be
the primary responsibility of the Govern-
ment. If it could be done all the evils of the
society would be removed and many people
would get employment. If a child of the rich
dies lakhs of rupees are given as compensa-
tion where if a child of a poor man dies not
even a Jhuggiis given in compensation. ltis
not true that both the children of the poorthe
rich are equal in the eyes of law and they
should be given equal facilities. Those who
are brilliant in academics they should be
given employment. The children of poor
cannot afford that and they do not have
enough to eat. When a child is about 7-8
years old he is put on a job so that the family
gets a bread winner. As against, if a child of
arich manfails in examination successively,
atutor is appointed to guide him. Is it not an
irony of fate? The Government should for-
mulate a uniform policy in this regard that ail
children irrespective of their financial status
should be provided education upto High
School or Graduation. If a poor man cannot
afford text books and note-books for his
ward, the Government should provide it to
him. There is no doubt that some work is
being done in this direction, but it is not
entirely to our satisfaction. Besides, educa-
tion must be employment oriented. The poor
parents sacrifice their comforts to educate
their children so that they can support them
when they are old and infirm. But after his
educationis over, he himselfis forcedtobeg.
How can he support his parents. For ex-
ample, afarmerkeeps a cow inthe hope that
whenit delivers a calf, the cow would give lot
of milkk but sometimes it happens that the
cow does not bear at all and so the farmer
does not get any milk. The children of rich
families get appointed to higher posts on
recommendation. | would like to submit that
if employment cannot be provided to all, at
least one person in every family should be
provided employment. If two persons of one
family have jobs they should not be given
priority in other jobs. The families where
nobody has got employment, would be given
priority. This can help in resolving the prob-
lem of unemployment to a great extent. Now
1 would like to draw your attention to Banks.
How many poor people get loans from the
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banks? | would like to submit that the Consti-
tution should guarantee that if a small farmer
wants to seek self-employment he should
getloanof Rs. 10,000 to Rs. 25,000 from the
bank. This should not remain on paper alone.
If we enquire into the facts we would come to
know that there are very few people who
have got bank-loans for employment. There
should be proper enquiry into this matter. |
would like to cite an example here. There is
‘DOME’ tribe in my area. One person be-
longing to this tribe got Rs. 12,000 for pur-
chasing a generator. Some clever people
misled him and asked him to sell it to a local
trader for Rs. 4-5 thousand. That trader is
minting money with the help of that genera-
tor. That poor fellow thinks that he will not
have to pay anything.

Mr. Chairman, Sir, | would like to submit
here that the clever people in the society
exploit the poor. Besides, there should be
changes in our education policy. There is a

mad rushinthe youth for degrees both atthe

graduation and post-graduation level. They
are least bothered whether they get through
in third division. Thus they are adding to the
unemployment in the country. In this con-
nection, | would like to submit that education
must be made compulsory so that everyone
is educated. At the same time those who
have passed in FIRST Division and are
capable enoughto become scientists, should
be encouraged. What happens is that the
parents force them to study upto post gradu-
ate level and then he feels shy to work on the
fields, | am not saying this on bookish knowl-
edge. This is from personal Experience.
Education should be employment oriented.
Evenaperson having someknowledge about
bicycle parts, tyre, tubes etc. is able to eke
out his living. Some technical education
should also be given.

Sir, there are two three categories of
people in the country today. Some belong to
service class, some are businessmen and
some depend entirely on agriculture. The
Congress Government did enforce ceiling
on land holdings, but it has not been done
properly. Some people have thousands of
acres of agricultural land part of it registered
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even inthe names of their pet animals. Many
big landlords and Talukdars have benami
land. That means they are practically pos-
sassing the land holdings, butthe papers are
in somebody else's name. There are many
land disputes in Bihar on this issue and the
same thing is happening in our are s also. |
want to submit that we should provide agri-
cultural land to those who do not have any-
thing so that they could cultivate the land.
But there is a legal difficulty the land. But
there is a legal difficulty in this. The powerful
landlords go to the court and get stay order.
They fight the legal battle for 10 to 20 years.
There are many clever people who evade
the ceiling provision and get their lands cul-
tivated from poor. They exploit these poor
people and earn lakhs of rupees. | would like
that amendments should be brought in the
Land Ceiling Actand it should be made more
effective so that the surplus land with big
landlords could be distributed among the
poor and the landlords are not able to get
stay order from the court.

There is one more request. | am not
asking forthe Government jobs butthe means
of employmgnt should be provided by pri-
vate industries in the villages so that the
people do not migrate to the cities in search

- of work. In villages, the labourers get no

wage, while in a cities like Delhi, they are
able to earn atleast Rs. 35-40 per day.

It is being said that the people from
villages are turning the cities into slums. But
what should the villagers do!

Bhuvukshitam kim Na Karati Papam
Kshonjanani Niskaruna Bhavanti.

(A hungry man can commit any sin.
A weak man loses all compassion.)

First of all he leaves the village and
then comes tocities, later he also indulges in
robberies and thefts. Suppose a son of a
poor man passes B.A or M.A. and gets
married. Now, being poor, he has no money,
so he is ashamed and approaches criminals
and indulges in robbery and theft. Many
present evils of society owe their genesis to
unemployment. Right now one of my friends
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was saying that Shri Jha has introduced a

very good Bill, but requested that it should be
withdrawn and not put to vote. | would like to

saythatif allthe people fromrulingaswellas -

opposition parties are convinced that all the
unemployed youths of the country should be
given employment, why should this Bill be
withdrawn? It is a coincidence that in the
Supreme Court also a hearing is going on
regarding the future of bright youths. The
youth of the country is looking towards us for
direction. | would like to have an assurance
in this regard from the hon. Minister on
behalf of all the scholarly persons present
here. | would like to say that this Bill should
be withdrawn only on the condition that the
Government, will introduce a constitution
amendment Bill or a separate Bill to guaran-
tee employment to the youths of this nation;

otherwise, this should be put to vote. The .

introduction of aprivate member’s bill, should
not be reduced to just a ritual by having a
discussion on it and making speeches and
ultimately withdrawing the Bill itself. We
should stand by this Bill. | would like to
reiterate that in order to eradicate all social
evils, remove disparities and mutual ani-
mosity, alaw should be enacted by adopting
this Bill through which it becomes the re-
sponsibility of Central and State Govern-

ments to provide employment to all the

unemployed youths.

With these words, | thank Shri Jha and
the hon. Minister who is smiling. Probably he
has something in his mind.......Bengal may
have taught him something. But we are in a
worse situation than Bengal. A decision
should be taken so that at least means of
livelihood may be provided to our unem-
ployed youths. With these words, | thank you
once again.

MR. CHAIRMAN: Two hours were allot-
ted for this Bill. Now two hours are over and
| have names of seven more members who
are to speak. | think half an hour would be
insufficient. So shall | extend the time for this
Bill by one more hour?
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Two hours have been allotted for this’
Bill and the time is getting over. It is the
pleasure of the House to extend the time for
this Bill by one more hour?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: The House extends
the time for this Bill by one more hour.

[Translation)

SHRI RAM NAGINA MISHRA: Mr.
Chairman, Sir, | have a point of order. It is an
important Bill. But have a look at the atten-
dance inthe House. It would not be properto
continue it after six ‘O’ clock. | would like to
request that it should be passed on next
Friday.

MR. CHAIRMAN: Shri Mishra, there is
no point of order. You have asked to take it
up at the next sitting. | think we would com-
plete the discussion, now that the time for
this Bill has been extended by one more
hour.

[English)

The House has extended the time for
this Bill by one Hour does not mean that the
House will sit beyond 6 o’ clock.

SHRI K. THULASIAH VANDAYAR
(Thanjavur): Mr. Chairman, Sir, millions in
our country are under the fate of inhuman
sufferings. This is due to unemployment

. which has become a regular feature. This

has gone into the vein of all educated youth
inthis country. The educated youth are inthe
loggerheads because they are allin adilem-
matical position.

In order to avoid this dilemma, it is the
necessity of the Government to provide
employment to the ‘people who are in dire
need. We educate youth more what we
need. For example, we have colleges which
produce more than what we need and these
students come out in abundence and later
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become unemployed. Our educational sys-
tem should be made to balance and help
away these irregularities.

More than the educated people, there
-are those who are physically fit. Uneducated
are more a menace to the society. When the
educated and the uneducated are arm in
arm, then there is a social imbalance. It has
become a problem more ticklish and rude.
Fromthis we have problems like social injus-
tice, terrorism and social breads.

Farming has become costly and it has
almost become a gamble. Lakhs of farmers
are migrating to cities and towns. In the cities
these labourers are those who live in inhu-
man condition. lt is these unfortunate people
whocreate slums and createamess. Though
we have so many human rights in this world,
still we see so much disparity between man
and man. In socialist countries like Russia,
China and other European countries they
have dignity for labour. But here we have a
few bosses and lakhs of people are subser-
vient to them.

Too much subordination will lead to
violence and terrorism. It is due to this, we
have the feudal outlook and the villages are
infested with bonded labourers.

There are so many vacancies in the
Government offices. But they are not filled
up. If we ask them as to why they have not
filled these vacancies? They say that it is
because of economic and financial strin-
gency. The Government must not feel shy in
creating new jobs and they should cater to
their needs. The educated youth's tendency
is to do while-collared jobs. Self-employ-
ment programmes should be encouraged
and the money they get from the banks must
be properly utilised. Taxing in our country is
exorbitant and the people living under pov-
eny line is a misery. This should be erased
and expunged. When we spend crores and
crores of rupees, that money isbeingdrained
without any rhyme or reason. We must all put
our heads together sothat we put and end to
this miserable wretchedness by introducing
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the Gandhian way of self-employment and
decentralisation.

" In this way, the Bill introduced by Shri
Jha will have the moral support of the Treas-
ury Benches too.

[Transiation)

SHRI NANDI YELLAIAH (Siddhipet):
Mr. Chairman, Sir, many hon. Members
have expressed their views regarding the
employment guarantee. Employment guar-
antee is a serious issue. Every member in
touch with morning T.V. might be knowing
the rate by which population of India is in-
creasing. Irrespective of the Party to which
we may belong whether itis Congress orany
other party, employment guarantee is a
serious issue for all of us.

When we go to our constituencies we
find that despite various activities, unem-
ploymentis still a serious problem. The people
try to establish industry only where subsidy
is available, for example, one of the stipu-
lated conditions is that an industry must be
set up a distance of 40 kms from the cities.

| would like to say that something must
be done to generate employment in villages
where 80 per cent of our population lives.
They migrate to the capital in search of job.
They face many difficulties. | feel that the
Central Government gives a lot of subsidy to
industries. | would like that permission for
setting up industries should be granted in
villages and in backward areas only where
we have a large number of unemployed
persons. It can possibly solve the problem of
unemployment. s

Iwould not like to mention some specific
States, but everywhere a large number of
educated persons are unemployed. Their
parents educate them by taking lot of pains
and when they see that even after gradu-
ation their wards are-unable to get a Govern-
ment or a private job, they are disappointed.

-'Today, terrorism is growing at many
places. When an educated youth fails to get
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employment, he is lured towards terrorism.
We will have to face this also.

The ‘Employment Guarantee Bill’ intro-
duced by the hon. Member is good, but we
will have to decide here for providing em-
ployment guarantee to our youths since it
involves an expenditure of crores of rupees.
Our Minister of State for Finance, Shri Dalbir
Singh is sitting here. The youths are har-
assed a lot while trying to get a loan from the
banks and they do notgetthese loans easily.
Atop leader of Janata Dal, Shri Devi Lai had
announced with a great fanfare about the
loan waiving scheme. He announced it just
for the sake of votes. Today, the banks are
afraid of giving loans to everyone. The policy
and thinking of our Government has been
very good regarding all such issues, but it
has not been implemented properly.

Today, the problem of unemployment
has assumed serious proposition in every
region, State and all over India. The Bill
introduced by the hon. member belonging to
the opposition is a case of ‘easier said than
done’becausethis problem cannotbe solved
by merely paying lip service or making
speeches. We will have to control our popu-
lation. The villagers also need facilities. The
people belonging to scheduled castes and
scheduled tribes are also unable to get jobs
even after education. All this is creating a lot
of problem.

While Shrimati Indira Gandhi was the
Prime Minister, she had distributed thou-
sands of acres of land under Twenty point
economic programme. But despite ail this
there are many people with vety large land
holding, but the families of scheduled castes
and scheduled tribes do not have even 4
acres of land and they live on daily wages.
The problem of unemployment is more
amongst the people of scheduled castes
and scheduled tribes than in other castes.

Mr. Deputy Speaker, Sir, this problem
involves a lot of finance and serious thinking.
We should th_ink seriously as to how society
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should be reformed to solve this problem.
With these words, |thank you and conclude.

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Chairman, Sir, | express my
gratitude towards Shri Bhogendra Jha for
drawing attention of this House towards the
problem of the unemployed and the poor in
the country.

Sir, you might also be knowing that this
is a major problem that we encounter wher-
everwego. Everywher_e people ask for work.

Hon. Chairman, Sir, Pawar Sahib is
also sitting here. | recall that when he was
elected as the President of Congress ‘S’ he
had said in Marathi, and lwas also there, that
his first work would be to solve the problem
of unemployment. | had heard it myself.
Today fortunately, Pawar Sahib is in this
House and he is also capable of doing this.

Hon. Chairman, Sir, when we were
discussing about employment guarantee,
our elder friend, Shri Ram Nagina Mishra
also spoke on the subject. God knows why
people are so much afraid of social justice. |
fail to understand the reason for their anxi-
ety. Just now Mishraji said that reservation
was implemented in the name of social jus-
tice. wantto say that despite 42-45 years of
achieving Independence and despite the
constitutional right, reservation was never
fully implemented. Anyone can see the in-
justice against society and country in all this.
You can see the statistics. The people who
constitute 52 and 22 percent of population
account for just 5-7 percent of Government
jobs in the country. in Defence Ministry,
people from all castes are working, but the

~ number of scheduled castes and scheduled

tribes people is just nil or perhaps one and in
Ministry of Agriculture it is just 2. This is the
position of backwards and dalits, while allthe
other people are there. Is it social justice? |
would like to know it from Mishraji. One of my
friend said that banks lost their credit due to
loan waiving scheme of Devilalji and people
are not getting loans: | would like to know
fromthose hon. Members whetherthe banks
have adhered to the policy adopted at the



689 Employment

Gandhi. Willthe Finance Minister clarify this?
No, it has not been so. Banks were opened
in the district headquarters, but not in the
villages or the areas bound by the rivers on
the plea that there was lack of security and
concrete buildings. | would like say that the
Minister of Finance should understand that it
would be a mockery of the goals envisaged
for the banks by Mrs. Indira Gandhi, if banks
are notopened in every district. Merely crying
hoarse about villages would be of no avail.
QOur Government had given some benefits to
farmers. We are sons of farmers. We hail
from villages. What is the condition of farm-
ors. He takes the loan, invests that money in
agriculture the -crops are destroyed either
due to flood or hail. Laster he fails to pay the
loan. As a result the loans taken by the
farmers and farm workers 15-20 years ear-
lier, could not be paid back. Forthe loans, we
had given crores of rupees through this very
Lok Sabha to the Poor and farmers. So
where is the question of loss of credit for the
banks? It is not good to say something out of
~ ignorance. We hadgiventhe moneyto banks.
Our Government had provided ‘money to
banks and asked them to waive the loan.
Therefore, it would be good if we deliberate
before discussing.

Sir, the uneducated unemployed have
migrated to cities. In Delhi itself, which has a
"population of about 85 or 90 lakhs, 50 lakhs
people have come from outside. They live on
stations, roads and sleep in huts and railway
tracks. Who are they? They are matriculates
and graduates. When they did not get em-
_* ployment in their native place, they opened
a'Paan shop’ or started pulling a cart (thela).
What a plight is theirs. ’

Often Delhi Police demolishes their

houses, catches hold of them, puts the things -
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on their thelas (carts) in their pockets and
beats them with sticks. What a tragedy!

" Therefore, | request that Jha Sahib
should not withdraw this Bill. it should be put
to vote so that all the employed and unem-
ployed people of the country may know that
who is their benefactor and who is not. Let
these people be exposed. Please do not
withdraw this Bill.

Sir, unless, agriculture isgiventhe status
of industry, you cannot soive the problem of
unemployment. I a farmer has 20-25 acres
of land and four children, then he is left with
just four or five acres of land. Some may
have just one or two acres of land. So, ifyou .
develop the agriculture like industry, then
the educated people would not come to seek
employment to the cities. The condition of
agriculture is extremely pitiable. If a father
has four or five children, he asks them to go
out and earn for their livelihood. Therefore
we must give agriculture the status of indus-

try, on top priority.
18.00 hrs.
[English)
MR. CHAIRMAN (Shri P.M. Sayeed):

Shri Yadav, may continue next time. There
are five to six more speakers. They will also

- get their chance to speak on the day of next

Private Me_mbers’. Business.

The House stands adjourned to meet
again on-Monday at 11.00 o'clock.

18.01 hrs.
The Lok Sabha then adjouned till Eleven

of the Clock on Monday, December 9,
1991/Agrahayana 18, 1913 (Saka)
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